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 LOK  SABHA

 ‘Thursday,  l7th  April,  1958.

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  Speaxgr  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Closing  of  Road  Bridge  over  River
 Narmada  at  Broach

 *1705.  Shri  Chandra  Shankar:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  the  Road  Bridge  over
 the  River  Narmada  at  Broach  has
 been  closed  for  the  heavy  traffic  for
 the  last  two  or  more  years;

 (b)  whether  this  has  led  to  ren-
 dering  the  National  Highway  No.  6
 from  Bombay  to  Ahmedabad  abso-
 lutely  useless  for  heavy  traffic;  and

 (c)  whether  Government  propose
 to  repair  it  immediately  or  provide
 other  alternative  means  to  remove
 this  bottleneck?

 The  Minister  of  State  in  the  Minfs-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadour):  (a)  Yes.

 (b)  No.

 (c)  There  is  a  provision  in  the
 current  Five-Year  Plan  for  the  re-
 decking  of  the  Bridge.  Certain  Pro-
 tective  Works  have  already  been
 undertaken  and  it  is  proposed  to
 watch  the  effect  of  these  protective
 works  in  actual  flood  conditions  be-
 fore  taking  up  the  re-decking  work.
 है  है अ  also  proposed  to  provide  a  ferry-
 service  in  the  meantime  and  Plans  and

 ३0356

 Estimates  for  this  are  under  prepara-
 tion.

 Shri  Chandra  Shankar:  In  view  of
 the  scarcity  declared  in  the  whole  of
 the  District  of  Broach,  may  I  know
 whether  the  Government  propose  to
 remove  the  bottleneck  even  tempor-
 arily  till  the  monsoon  sets  in?

 Shri  Raj  Bahadur:  The  strength  of
 the  bridge  is  limited  and  it  has  been
 ascertained  after  proper  scientific
 tests  that  it  will  be  hazardous  for  us
 to  throw  open  the  bridge  for  heavier
 traffic  than  allowed  by  scientific  cal-
 culations,  because  that  might  endanger
 life  and  property.

 hri  Chandra  Shankar:  May  I  know
 whether  the  actual  foundation  below
 the  bridge  has  been  damaged,  ex-
 cepting  the  scouring  and,  if  so,  do
 Government  propose  to  construct  a
 new  one  in  place  of  this  seventy-five
 year  old  bridge?

 Shri  Raj  Bahadur:  The  bridge  is  a
 very  old  one.  It  was  as  far  back  as
 2935  that  the  Railways  gave  it  up  and
 the  Roads  took  it  up  for  their  use.
 But  in  955  it  showed  signs  of  crack-
 ing  in  the  upper  surface  of  it.  There-
 fore  it  was  kepf  out  of  use  for  quite
 a  considerable  time.  It  was  only  in
 August  956  that  it  was  reopened  and
 since  then  only  vehicles  with  limited
 weight  are  allowed  over  it.

 Mr.  Speaker:  The  hon.  Member
 .wants  to  know  whether  there  is  a
 proposal  to  demolish  the  bridge  and
 construct  one  in  its  place.

 Shri  Raj  Bahadur:  As  I  said,  the
 proposal  is  to  have  a  new  super-
 structure,  but  for  that  we  have  started
 with  protective  works.  We  want  to  see
 the  results  of  the  protective  works,
 how  they  stand  flood  conditions,  Un-
 leas  that  is  ascertained,  it  will  not  be
 possible  for  us  to  make  up  our  mind.
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 whether  there  is  anything  wrong  with
 the  foundation?

 Shri  Raj  Bahadur:  That  I  cannot
 say  at  the  moment,  unless  the  tests
 are  complete.

 Mr.  Speaker:  Q.  No.  ‘1707,  Shri  D.  C.
 Sharma.  Hon.  Members  must  call  the
 question.  Sometimes  they  may  not
 call  the  question  and  save  the  hon.
 Minister  of  trouble.

 Central  Health  Service

 21707.  Shri  ह,  0.  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  983  on  the  llth  December,
 957  and  state  the  progress  made  so
 far  in  the  constitution  of  the  Central
 Health  Service?

 The  Minister  of  Health  (Shri  Kar-
 markar):  A  list  of  Officers  suitable
 for  appointment  to  various  grades  of
 the  Central  Health  Service  prepared
 by  a  Selection  Committee  has  been
 approved  by  the  Union  Public  Ser-
 vice  Commission.  Steps  are  now  being
 taken  to  publish  this  list.

 Shri  D.  C.  Sharma:  May  I  know
 what  are  the  different  grades  of  ser-
 vices  to  which  the  hon.  Minister  re-
 ferred  in  his  reply?

 Shri  Karmarkar:  The  different
 grades  of  service  are  Grades  4  to  5:
 Grade  Rs.  1,600  to  Rs.  2,000;  grade
 2  Rs.  1,300  to  Rs.  1,600;  grade  3  Rs.
 600  to  Rs.  ‘1,150;  grade  4  Rs.  350  to  850
 and  grade  5  Rs.  260  to  500.

 Shri  D.  C.  Sharma:  May  I  know
 why  so  many  grades  have  been  in-
 troduced,  what  is  going  to  be  the
 difference  between  one  grade  and  ano-
 ther  and  whether  promotion  from  one
 grade  to  another  will  be  on  natural
 or  on  efficiency  basis?

 Shei  Karmarkar:  It  may  be  natural
 when  a  person  from  the  lower  grade
 is  promoted  to  the  higher  grade.  It
 will  not  be  exactly  natural  when
 somebody  is  selected  from  outside.
 The  grades  are  not  artificially  created

 ready  there.

 जी  क्  वर्शन  :  यहे  जो  सूची  तैयार  की
 जा  रहीं  है,  यह  केवल  केन्द्रीय  सरकार  और
 केन्द्र  शासित  प्रदेशों,  अवीत्‌  यूनियन  टेरिटरीज,
 के  लिये  ही  है  या  इसमें  राज्य  सरकारें भी  योग:
 दे  रही  हैं  ?

 को  करमरकर  :  यह  केन्द्रीय  सरकार  के
 कर्मचारियों  के  लिये है  ।

 Shri  Thimmaiah:  May  we  know
 whether  any  percentage  of  officers
 would  be  drawn  from  the  State  cadres
 as  is  done  in  the  case  of  the  I.A.S.  and
 LP?  Is  any  such  proposal  under  con-
 sideration  of  Government?

 Shri  Karmarkar:  I  should  certainly
 welcome  that  development.  Our
 attempts  are  in  that  direction.  But
 we  have  not  had  encouraging  response
 from  the  States.

 Shri  8.  M.  Banerjee:  The  Central?
 Health  Scheme  is  applicable  to  Cent-
 ral  Government  employees  in  Delhi.
 I  have  pointed  out  many  times  that
 it  is  not  applicable  to  Defence  em-
 ployees  of  Delhi  Cantonment.  May  I
 know  whether  this  scheme  for  which
 this  Central  Service  is  being  consti-
 tuted  would  be  made  applicable  to
 the  Defence  employees  who  are  about
 10,000  to  12,0007

 Shri  Karmarkar:  All  these  details
 have  been  given  in  the  notification,
 dated  the  3lst  May  1956.

 hri  M.  Banerjee:  It  has  not  been
 given.

 hri  Karmarkar:  It  is  available  in
 the  library;  it  is  printed  already  and
 published.  It  is  Notification  No.  8-2{65
 Est.,  dated  the  3lst  May  1956.

 क... ! क  में  बंदोबसत  का  काम

 *2v0n.  झो  पद्म  देव  :  वया
 a  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  म्सा  में  बन्दोधस्त  का  काम

 कहां  तक  पूरा  हो  गया  है;  प्रौर



 (@)  हू  कथ  तक  पूरा  हो  जावेगा  ?

 कचि  उपलंत्री  (शी  मो०  Wo  छुण्णण्षा)
 (क)  भौर  (स).  लोक-सभा  के  पटल  पर  एक
 विवरण  रख  दिया  गया है  |  [दिखये  परे  क्च्ट
 ७,  अनबन्य  संख्या  १०७]

 करी  पद्म  देव  :  जब  कि  यह  कार्य  सन्‌
 १६५७  में  समाप्त  हो  जाना  चाहिये  था,  तो
 उसमें  विलम्ब  का  क्‍या  कारण  है  ?

 श्री  मो०  Wo  कृष गप्पा  :  विलम्ब  का
 कारण  यह  है  कि  हिमाचल  प्रदेश  में  कुछ
 रेका्ड्स  को  आग  लग  गई  थी।  उनके  जलने  से
 थोड़ी  देर  हो  रही  है  1

 भी  पद्म  देव  :  झाग  लग  गई  या  लगाई
 गई  ?

 थी  मो०  Fo  कषाप्पा :  झाग  लगाई  गई

 The  records  were  burnt;  that  is
 why  the  delay.

 Mr.  Speaker:  The  hon.  Member  is
 making  himself  well  understood.

 tt  पद्म  देव  :  यह  जो  बन्दोबस्त  किया
 जा  रहा  था  वह  इस  लिये  जल्दी  किया  जा  रहा
 था  कि  वहां  की  जनता  में  5.  शेवस्त  न  होने  के
 कारण  बड़ा  श्रसर्तोष  था।  तो  क्‍या  इस  बन्दो-
 बस्त  के  फलस्वरूप  लोग  सन्तुष्ट  हुये  हैं,
 था  उनम  शब  भी  भ्रसन्‍तोब  हैँ  ।

 श्री  मोग  बें०  कृष्णप्पा  :  जी  हां,  लोग

 सन्तुष्ट  हुये  हें  -  इस  सेट्लमेंट  के!  होने  से
 लोगों  को  बहुत  रियायतें  मिली  हैं  ।

 Railway  Inspectorate

 °3709.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  final  decision  taken  with
 regard  to  the  implementation  of  the
 recommendation  of  the  Reviewing
 Committee  on  Railway  Accidents  En-
 quiry  Committee  regarding  the  posi

 tion  and  constitution  of  the  Railway
 Inspectorate  and  enquiries  by  Judicial
 Officers?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawasz  Khan):  The  replies
 given  by  the  Honourable  Minister  for
 Railways  to  the  supplementary  ques-
 tions  in  connection  with  Starred
 Question  No.  442  asked  by  Shri  H.  con
 Mathur  in  the  Lok  Sabha  on  28-5-57
 indicated  that  status  quo  will  be
 maintained,  i.e.  the  Inspectorate  will
 continue  under  the  Ministry  of  Trans-
 port  and  Communications.  The  re-
 commendation  of  the  Reviewing  Com-
 mittee  that  judicial  enquiries  instead
 of  enquiries  by  Government  Inspectors
 should  be  held  into  major  railway
 accidents  is  still  under  examination  in
 consultation  with  the  Ministry  of
 Communications.  At  present,  the
 views  of  that  Ministry  are  awaited.

 Shri  Jhulan  Sinha:  May  I  know  if
 Government  is  taking  into  considera-
 tion  the  grounds  urged  by  this  Re-
 viewing  Committee  in  favour  of  the
 transfer  of  this  Inspectorate  to  the
 Railway  Ministry?

 Shri  Shahnawas  Khan:  As  I  have
 stated,  the  hon.  Minister  of  Railways
 stated  quite  definitely  in  the  House
 that  he  was  of  the  opinion  that  the
 Inspectorate  should  continue  under
 the  Ministry  of  Communications.  That
 is  where  the  position  rests.

 Shri  Jhulan  Sinha:  May  I  know
 whether  Government  have  made  up
 their  mind  on  this  question?

 Shri  Shahnawaz  Khan:  Government
 has  made  up  its  mind  and  the  deci-
 sion  announced  by  the  hon.  Minister
 in  this  House  is  final.

 Shri  Tangamani:  In  reply  to  Starred
 Question  No.  442,  asked  on  the  28th
 May  957  the  hon.  Deputy  Minister
 stated  that  the  question  of  bringing
 the  Chief  Inspector  and  the  Inspecto-
 rate  under  the  Railway  Ministry  was
 under  consideration.  Later  on  the
 Minister  stated  that  there  is  not
 going  to  be  any  change.  May  I  know
 whether  we  are  to  take  the  first  state-
 Ment  or  the  second  one  as  correct?
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 question.
 Mevement  of  Foodgrains  in  Agartala

 1710,  Shri  Desaratha  Deb:  Will
 the  Minister  of  Feed  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  Agartala  Town  has
 been  cordoned  off  so  that  foodgrains
 could  not  be  freely  moved  in  and
 out  of  this  city  by  the  traders;

 (b)  what  is  the  ration  given  to  the
 citizens  of  Agartala  per  week  per
 head;  and

 (c)  whether  this  quota  of  ration  is
 considered  sufficient?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 Yes,  Sir.

 (०)  2)  seers  per  adult  per  week
 and  half  the  quantum  per  child.

 (९)  Yes,  Sir.
 Shri  Dasaratha  Deb:  In  view  of  the

 fact  that  the  price  of  rice  has  gone
 up  and  the  quantity  of  rice  that  is
 available  through  ration  is  not  suffi-
 cient  for  the  requirement  of  the
 people,  do  Government  intend  to  in-
 crease  the  quota  of  Agartala,  as  it  is  a
 cordoned  area?

 Shri  A.  M.  Thomas:  From  the
 figures  {  have  given,  it  will  be  found
 that  an  adult  gets  about  Il%  ounces
 per  day—that  is  roughly  42  ounces
 per  day.  That  is  sufficient.  Open
 market  operations  are  not  completely
 banned  also.

 गोरखपुर  रेलवे  बरकदाप  में  औरियां

 +१७२११.  ली  जाजयेपी  :  क्‍या  ेलने
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वोत्तर  रेलने
 के  गोरखपुर  बरकंधाप  के  नये  स्टोर  में  १५
 जनगबरी,  १६५८  को  पीतल  झौर  तांबे  की  एक
 बड़ी  चोरी  पक  गयी  ;

 #)  कया  इस  संबंध  में  शरण  तक  कोई

 लिरफ्तारी  हुई  है  ;

 उं॥  APOE  eee

 (4)  ह. | ह  उक्त.  बहोरी के  शपरान्ति  स्टोर

 मे  रखे  सामान  की  छ
 दाग

 कर  शी  गयी  है .

 (चि)  मदि  हां,  तो  इस  जांच  के  रूतस्थस्प
 कितने  का  माल  गायब  पाया  गया.

 .... रखने  उपनंत्री  (सौ  चॉहनचाज  कां)  :

 (क)  जी  हां  t

 (ख)  जभी  तक  कोई  मिरफ्तारी  नहीं
 हुई  है  ।

 (+)  स्टोर  की  जांच  की  जा  रही  है,
 लेकिन  भभी  पूरी  नहीं  हुई  है  t

 (घ)  सवाल  नहीं  उठता  |

 An  Hon.  Member:  In  English  also.
 Shri  Shah  Nawaskhan:  (a)  Yes.

 (b)  No  arresta  have  been  made  so
 far.

 (ce)  Verification  of  the  stores  has
 been  taken  in  hand  but  is  not  yet
 completed.

 (ad)  Does  not  arise.

 बी  बाजपेपी  :  कया  यह  सही  नहीं  है  कि
 गोरखपुर  के  रेलवे  वर्कशाप  में  इससे  पहले  भी

 बहुत  सी  भारी  चोरियां  हो  चुकी  हे  श्रौर
 यदि  हां  तो  सरकार  ने  इस  प्रकार  की  चोरियों

 को  रोकले  के  लिये क्‍या  कदम  उठाये हैं  ?

 शमी  दाहनजाज  कां  :  कोई  बहुत  भारी
 चौरियां  हुई  हों,  इसका  मुझे  इस  वक्‍त  कोई  इल्म
 नहीं  है,  वैसे  छोटी  मोटी  चोरियां,भ्रक्सर  वर्कशाप
 से  होती  रहती  हें  मौर  उन  चोरियों  को  रोकने
 के  लिये  खास  तदाबीर,  तजबवीजें  और  बन्दो-
 बस्त  हें  भौर  वह  काफी  समझे  जाते  हें

 oft  बाजपेवी  :  यह  चोरी  १५  जनवरी,
 १६५८  को  हुई  थी  और  भभी  उप  मंत्री  महो-
 दय  ने  एसा  बताया  कि  तब  से  लगातार  इस

 जलोरी  की  जांच  की  जा  रही  है  v  यह  तो  प्रैल
 का  महीना  है  गया  में  जान  सकता हूं  कि  स्टोर

 सें  जो  मी  सामान  रह  गया  Kar  चोरी  पंशा



 जनी  है  उसकी  जांच  के  घारे  में  इतनी देर  नयों
 लग  रहीं  है  ?

 झाहनबाब  ना:  उस  स्टोर  में  शायद
 माननीय  सदस्य  को  मालूम  होगा  बहुत  ज्यादा
 सामान  है  भौर  सामान  की  पूरी-पूरी  जांच
 की  जा  रही  है  ।  उसमें  वक्‍त  तो  लगता
 हीहै।

 Shri  Goray:  The  Deputy  Minister
 has  admitted  that  large-scale  theft  has
 taken  place.  May  I  know  the  extent
 and  the  value  of  it?

 Shri  Shahnawaz  Khan:  I  think  it
 will  be  more  appropriate  to  give  it
 after  we  have  completed  investi-
 gations.

 Shri  Tangamani:  What  is  the  esti-
 mated  value  of  the  articles  stolen?

 Shri  Shahnawaz  Khan:  So  far  loss
 up  to  the  extent  of  Rs.  15,000  has
 already  been  detected,  but  we  have
 not  actually  completed  investiga-
 tions.  May  be  there  is  something
 rmore.

 Chilka  Lake
 *1712,  Shri  Sanganna:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 993  on  the  llth  December,  957  in
 respect  of  the  Chilka  Lake  and  state:

 (a)  the  progress  so  far  made  in  this
 matter;  and

 (b)  when  the  scheme  is  expected
 to  be  completed?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications,
 (Shri  Raj  Bahadur):  (a)  and  (b>.  The
 State  Government  have  stated  that
 the  scheme  regarding  development  of
 Chilka  Lake  is  still  under  considera-
 tion  of  that  Government  and  is  ex-
 pected  to  be  completed  by  the  end  of
 the  financial  year  1958-59.  It  appears
 no  progress  has  been  made  in  this
 matter.

 Shri  Sanganna:  May  I  know  whe-
 ther  the  recommendations  of  the  Esti-
 mates  Committee  for  development  of
 the  Chilka  Lake  into  a  port  have  been
 accepted  by  Government?

 Shri  ”  Bakha@ur:  No  such  recom-
 mendation  has  been  made  by  the
 Estimates  Committee  for  developing
 the  lake  into  a  port  and  as  such  the
 question  of  accepting  the  same  does
 not  arise.  As  regards  the  develop-
 ment  of  Chilka  Lake  as  a  tourist
 centre,  the  scheme  forms  part  of
 part  II  of  the  Plan  for  Tourism  which
 means  that  it  is  to  be  financed  partly
 by  the  Centre  and  partly  by  the
 State  Government.  The  State  Gov-
 ernment  has  been  requested  for  the
 last  one  year  to  submit  its  plans  and
 estimates  but  it  is  still  considering
 certain  alternative  proposals.  Hence
 the  delay.

 Shri  Sanganna:  What  is  the  esti-
 mated  cost  of  this  project?

 Shri  Raj  Bahadar:  Rs.  3  lakhs.
 Shri  Panigrahi:  May  I  know  how

 far  the  work  that  was  taken  up  for
 the  improvement  of  Chilka  Lake  has
 been  implemented  and  to  what  extent
 work  is  still  pending  for  implementa-
 tion?

 Shri  Raj  Bahadur:  We  requested
 them  for  letting  us  know  the  exact
 site  for  the  rest  house  and  other  pro-
 ject  and  they  were  trying  to  do  it.
 Meanwhile,  another  alternative  pro-
 ject  was  put  up  to  the  State  Govern-
 ment.  That  was  acquisition  of  the
 palace  of  an  ex-ruler.  That  also  is
 under  consideration.  Therefore,  there
 is  delay.

 Shri  Panigrahi:  May  I  know  whe-
 ther  Government  have  made  any  en-
 quiry  with  regard  to  the  fixation  of
 price  for  the  palace  of  the  ex-ruler
 which  the  Government  of  Orissa  is
 going  to  purchase  with  Central  assist-
 ance?

 Shri  Raj  Bahadur:  I  do  not  think
 the  price  has  been  fixed  so  far.

 Ticketless  Travel  on  Trains
 *17138,  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  what  was  the  result  of  the
 intensive  check  against  ticketless
 travel  carried  cut  during  the  period



 from  January  to  August,  7987  by  the
 Temporary  Central  Ticket-  Checking
 Organisation;

 (b)  what  steps  are  being  taken  to
 combat  the  evil  in  the  light  of  the
 experience  gained  during  the  inten-
 sive  drive;  and

 (ce)  what  increase  in  staff  is  in-
 volved?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (c).
 A  Statement  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  VII,
 annexure  No.  108].

 hri  Harish  Chandra  Mathur:  May
 I  know  what  deterrent  measures,  if
 any,  Government  propose  to  take  on
 the  executive  and  legislative  side  to
 prevent  ticketless  travel?

 Shri  Shahnawas  Khan:  The  usual
 methods  that  we  have  on  railways  are
 considered  adequate.  The  only  thing
 is  that  sometimes  there  is  laxity  in
 the  application  of  those  means.  It  35
 proposed  to  bring  in  certain  _  legis-
 lative  measures  in  order  to  allow
 arrest  without  warrant  and  to  enable
 us  to  deal  more  effectively  with  per-
 sons  who  indulge  in  chain  pulling
 or  insist  on  travelling  without  tickets.
 Certain  measures  are  under  considera-
 tion  and  we  hope  we  will  be  able  to
 bring  them  before  the  House  soon.

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  are  the  latest  figures
 available  with  Government,  _parti-
 cularly  regarding  the  year  1958-59?
 Is  it  not  a  fact  that  ticketless  travel
 is  increasing  from  year  to  year?  Is  it
 true  that  in  1955-56,  the  figure  was
 about  69  lakhs  and  in  ‘1956-57,  73
 lakhs?  May  I  know  whether  it  is  still
 on  the  increase  in  1958-59?  If  so,  what
 are  the  figures?

 Mr.  Speaker:
 started.

 Shri  Harish  Chandra  Mathar:  My
 question  is  in  two  parts.  The  first  is
 whether  the  measures  which  the  rail-
 ways  are  adopting  are  adequate  and
 no  fresh  measures  on  the  executive

 ‘1958-59  has  just
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 whether  ticketless  travel  was.  4a
 creasing  from  year  to  year.  I  gave
 some  figures  and  asked  whether  those
 figures  were  correct  and  whether  they
 had  any  other  figures.

 Mr.  Speaker:  Order,  order.  These
 are  not  matters  which  can  be  dis-
 posed  of  during  question  time.  Ticket-
 less  travel  is  a  continuing  affair.  It
 may  be  reduced  to  one  per  cent.  We

 -had  a  debate  for  several  days  with
 respect  to  this  matter.  Hon,  Members
 talk  only  of  ticketless  travel.  I  am
 not  able  to  go  through  everyone  of
 these  questions.  Before  1947,  the  rule
 was  not  to  allow  any  question  unless
 an  hon.  Member  satisfied  the  Chair
 that  the  question  was  in  order.  Now,
 I  have  adopted  the  other  rule—allow
 every  question  unless  there  are  ab-
 solute  grounds  to  disallow  a  ques-
 tion.  I  want  to  see  that  as  much  as
 possible  is  answered  here.  But  some
 of  these  questions  escape.  We  cannot
 dispose  of  the  problem  of  ticketless
 travel  by  a  short  question.  With  res-
 pect  to  this,  we  had  occasion  to  dis-
 cuss  and  debate.  Hon.  Members
 should  elicit  some  specific  facts  which
 they  may  use  as  foundation  or  basic
 matter  for  discussion  later  on.  But  I
 am  not  able  to  see  how  this  sort  of
 questioning  helps  us.

 Shri  Tangamani:  It  is  indicated  in
 the  statement  that  at  least  on  certain
 sections  ticketless  travel  is  on  the
 increase  and  the  incidence  is  wide-
 spread.

 Mr.  Speaker:  Since  we  discussed
 this  matter  two  months  ago,  has  it
 increased?  Do  hon.  Members  want  to
 know  what  is  the  increase  every  day?
 What  has  happened  since  the  last  de-
 bate?  Are  we  going  to  have  another
 debate  on  this  small  matter?

 Shri  Harish  Chandra  Mathur:  No,
 Sir.

 Mr.  Speaker:  What  is  the  object  of
 this  question?

 Shri  Harsh  Chandra  Mathur:  If
 you  permit  me,  I  will  make  myself
 clear.  In  the  report  which  the  Rail-  ©



 port  itself.  So  I  want  to  know  whe-
 ther  they  have  revised  their  opinion
 in  these  two  months  and  they  do
 consider  these  methods  to  be  ade-
 quate,  and  if  so,  why?  As  a  matter  of
 fact,  they  have  mentioned  some
 methods  themselves.

 Mr.  Speaker:  If  in  February  they
 had  said  that  they  were  going  to  take
 executive  action,  would  not  the  hon.
 Member  be  charitable  to  them  and
 allow  them  six  months?  Also,  the
 hon.  Minister  has  said  that  he  is  try-
 ing  to  introduce  legislation  here  to
 take  more  serious  steps  to  arrest
 without  warrant  and  so  on  to  deal
 with  ticketless  travellers  and  chain
 pullers.

 The  Minister  of  Railways  (Shri  Jag-
 jivan  Ram):  I  would  like  to  clarify
 one  point.  From  the  figures,  it  is  very
 difficult  to  come  to  the  inference  that
 ticketless  travel  is  increasing.  As  a
 matter  of  fact,  those  figures  relate  to
 the  persons  who  have  been  detected
 travelling  without  tickets.  I  do  not
 know  what  number  of  those  is  not
 detected.  It  is  very  difficult  to  say
 whether  it  is  the  total  number  of
 ticketless  travellers  who  have  been
 detected  or  there  is  a  larger  number
 of  travellers  without  tickets.  It  is
 very  difficult  to  say  what  is  the
 quantum  of  the  ticketless  travellers.
 Jf  larger  number  of  people  are
 detected  travelling  without  tickets,
 it  may  be  reasonably  said  that  ticket-
 less  travel  is  not  increasing.

 Shri  Harish  Chandra  Mathur:  What
 is  the  nature  and  function  of  the
 Temporary  Central  Ticket  Checking
 Organisation  set  up  by  the  Railway
 Board?  Has  it  produced  any  results
 and  is  it  going  to  be  retained?

 Shri  Shahnawas  Khan:  Yes,  this
 Organisation  was  set  up  with  the  ob-
 ject  of  carrying  out  sampling  checks
 on  various  sections  of  our  railways.
 Four  squads  were  brought  into  exist-

 ence:  consisting  of  20  TTEs  per  squad.
 They  worked  for  8  months  and
 carried  out  very  intensive  checks  on
 almost  all  the  sections  of  the  Rail-
 ways.  And,  I  might  say  that  they
 Produced  some  very  revealing  figures
 which  were  brought  to  the  notice  of
 the  various  Railways.  In  one  case,  they
 discovered  that  the  extent  of  ticket-
 less  travel  on  one  particular  section
 was  48  per  cent.  Similarly,  some
 very  startling  figures  were  produced
 by  these  people.

 We  have  brought  this  state  of
 affairs  to  the  notice  of  the  General
 Managers  and  we  have  asked  them  to
 take  immediate  steps  to  rectify  the
 position.  After  their  work  was  com-
 pleted,  these  4  squads  were  sent  back
 to  their  parent  railways.  If  there  is
 any  more  need  for  more  sampling
 checks,  we  will  create  more  squads
 and  have  more  checks.  But,  that  by
 its  very  nature  is  a  temporary  step.

 Shri  Goray:  Will  the  figures  be  laid
 on  the  Table  of  the  House?

 Mr.  Speaker:  The  hon.  Member
 wants  to  know,  so  far  as  the  results
 of  the  checking  by  these  test  squads
 are  concerned,  whether  the  Minister
 will  place  the  figures  on  the  Table  of
 the  House.

 Shri  S.  M.  Banerjee:  Sir,  often  the
 ticket  checkers  cannot  get  into  the
 compartments  because  of  overcrowd-
 ing.  There  are  certain  sections  like
 that.

 Mr.  Speaker:  The  hon.  Minister
 may  have  conferences  with  hon.
 Members  who  take  interest  in  this
 matter  and  then  try  to  get  their  sug-
 gestions.

 Shri  Shahnawaz  Khan:  Sir,  is  it
 your  desire  that  the  figures  should  be
 laid  on  the  Table?

 Mr.  Speaker:  Yes.  I  would  request
 the  hon,  Ministers  to  come  nearer  the
 hon.  Members  in  respect  of  their  de-
 partments. ‘iam
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 Grow  More  Food  Campaign  in  States

 #1714,  Shri  Hem  Raj:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  ‘targets  have  been
 fixed  for  the  different  States  under
 the  Grow  More  Food  Campaign  for
 the  year  1958-59;  and

 (b)  if  so,  which  of  the  States  have
 gone  ahead  with  this  work?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  (a)  Yes.
 Targets  for  1958-59  have  been  fixed
 statewise  and  communicated  to  the
 State  Governments.

 (b)  It  is  too  early  to  give  any  in-
 dication  of  the  progress  of  schemes
 against  these  targets.

 Shri  Hem  Raj:  May  I  know  whe-
 ther  loans  and  grants  are  also  being
 given  to  different  States;  and,  if  so,
 what  are  the  amounts?

 Shri  M.  V.  Krishnappa:  The  loans
 and  grants  under  the  G.M.F.  schemes
 for  five  years  is  nearly  Rs.  8l  crores.
 For  a  year,  we  give  approximately
 Rs.  47  to  Rs.  8  crores  under  the
 G.M.F.  schemes  to  various  State  Gov-
 ernments.

 Shri  Hem  Raj:  What  is  the  grant
 or  loan  given  to  Punjab?

 Mr.  Speaker:  For  what  year?

 Shri  Hem  Raj:  For  the  year  1958-59.

 Shri  M.  V.  Krishnappa:  For  Punjab,
 it  is  Rs.  4777  lakhs  for  the  year
 1956-57.

 Shri  Hem  Raj:  Sir,  I  asked  the
 amount  for  1958-59.

 Shri  M.  V.  Krishnappa:  The  ori-
 ginal  question  was  not  about  figures;
 and,  I  have  not  got  the  figures  ready
 now.  If  desired,  I  am  prepared  to
 send  these  figures  to  the  hon.  Membex.

 Shri  Basumatari:  May  I  know  Sir
 on  what  is  the  basis  the  targets  are
 fixed  whether  it  is  on  the  whole  Plan
 period  or  whether  it  is  on  an  annual
 basis?
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 Shri  M.  V.  Krishnappa:  It  is  on  a
 planned  basis;  also  for  the  whoi:e  Plan.
 For  the  second  Plan,  there  is  a  target
 of  5°5  million  tons  of  additional  food-
 grains  for  five  years;  and  we  have
 fixed  targets  yearwise  also.

 Seth  Govind  Das:  Is  it  a  fact  that
 some  States  have  written  to  the
 Central  Government  to  make  a  little
 change  in  the  Second  Five  Year  Plan
 and  give  them  more  money  for  minor
 irrigation  projects;  and,  has  any
 scheme  been  drawn  as  far  as)  minor
 irrigation  projects  are  concerned  for
 the  G.M.F.  campaign?

 Shri  M.  V.  Krishnappa:  It  is  true
 that  most  of  the  States,  where  there
 is  not  much  scope  for  major  works  of
 irrigation,  want  to  lay  stress  on  minor
 irrigation  works  and  spend  more
 money  on  minor  irrigation  projects.
 We  have  taken  this  matter  up  with
 the  Planning  Commission;  and  _  the
 Planning  Commission  recently  appo-
 inted  a  Committee  to  go  into  the
 question.  Shri  Gadgil  and  _  others
 form  the  Committee  and  they  are
 going  round.  Very  soon  a  report  will
 be  submitted  on  this.

 Shri  Tyagi:  Have  State  Govern-
 ments  broken  up  these  targets  into
 village  targets,  and  has  each  culti-
 vator  been  told  how  much  he  is  re-
 quired  to  produce  according  to  the
 Plan;  what  is  the  incentive,  if  any,
 which  has  been  offered  to  individual
 cultivators  to  accept  the  target  allotted
 to  them?

 Shri  M.  V.  Krishnappa:  For  these
 two  years,  the  targets  were  almost
 itemwise,  by  using  improved  _  seeds,
 how  much  more  they  have  to  grow
 and  by  using  manure  how  much  more
 they  have  to  grow  in  each  State.  But,
 this  year,  the  Prime  Minister  also
 appealed  to  the  country  that  each
 village  should  have  a  target.  And  I
 suppose  this  is  to  be  taken  into  account
 when  targets  are  fixed  in  the  Com-
 munity  Development  and  N.ES.
 Blocks.  With  regard  to  others,  we
 have  not  got  the  staff  to  look  into  it.

 I0370

 |

 Jui



 Whet  प्रजुष्डी:  है  tt  the  Intention  of
 the  ‘Government  to  convey  to  the  vil-
 lagers  the  viliage  targets  and  enquire
 what  aid  they  will  need  to  fulfil  those
 targets?

 Shri  M.  झ,  Krishnappa:  It  is  not  a
 question  of  conveying  the  targets  to
 the  villagers.  It  is  these  villagers  who
 fix  the  targets  and  it  is  for  them  to
 convey  to  the  Government  the  targets
 fixed.  It  is  not  a  question  of  Gov-
 ernment  conveying  the  targets  to  the
 villagers.

 Shri  Ramanathan  Chettiar:  Is  the
 allotment  made  to  the  various  States
 based  on  the  achievements  of  the
 previous  year  or  on  any  other  basis?

 Shri  M.  ्  Krishnappa:  That  is  one
 of  the  considerations.  When  we  allot
 funds,  the  achievement  of  the  pre-
 vious  year  is  also  taken  into  conside-
 ration.

 Shri  Thirumala  Rao:  May  I  know
 the  names  of  the  States  about  which
 Government  entertain  a  reasonable
 hope  of  fulfilling  these  targets?

 Shri  M.  द  Krishnappa:  Almost  all
 the  States.  When  we  fix  these
 targets,  we  feel  that  every  State
 would  reach  them.

 Shri  Thirumala  Rao:  Have  Govern-
 ment  got  any  estimate  of  the  pro-
 bable  results  that  would  accrue  from
 certain  States  where  they  expect  the
 targets  will  be  fulfilled?)  The  same
 answer  is  given  for  all  the  States.

 Mr.  Speaker:  The  hon.  Minister  says
 that  the  targets  are  fixed  according
 to  the  capacity  and  the  performance
 in  the  previous  year.  Therefore,  there
 is  no  difference.

 Shri  Thirumala  Rao:  Part  (b)  of
 the  question  here  is,  ‘which  of  the
 States  have  gone  ahead  with  this
 work?’  It  is  the  work  of  fulfilling
 these  targets  and  not  merely  having
 the  G.M.F.  campaign.

 Shri  M.  द  Krishnappa:  I  request
 the  hon.  Member  to  refer  to  the
 answer  to  part  (a),  which  says  that
 the  targets  for  the  year  1958-59  have
 been  fixed.  The  year  has  started  only
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 now—only  ३6  Gays  have  gone—and  it.
 is  too  early  to  say  anything.

 Dr.  Sushila  Nayar:  In  view  of  the
 fact  that  this  Grow  More  Food  cam-
 paign  has  been  going  on  for  nearly  7
 years  and  also  in  view  of  the  fact.
 that  the  hon.  Food  Minister  made  a.
 statement  here  that  the  ideal  of  self-.
 sufficiency  is  ever  receding,  may  I
 know  if  there  is  any  systematic:
 evaluation  of  the  results  of  the  G.MLF.
 campaign  district  by  district;  and,  if
 so,  may  I  know  whether  the  statement
 of  the  .hon.  Minister  was  based  on
 that  assessment  or  whether  there  are:
 only  the  Central  annual  statistics  on
 which  that  statement  was  based?

 Shri  M.  V.  Krishnappa:  Target  has
 nothing  to  do  with  self-sufficiency.  We
 fixed  certain  targets  which  may  reach
 self-sufficiency  or  which  may  not
 reach  self-sufficiency.  The  targets
 are  not  receding  figures.  But,  self-
 sufficiency,  ss  the  hon.  Minister  stated,
 may  be  a  receding  figure.  I  have  al-
 ready  replied  that  not  only  are  the
 district  targets  fixed,  but  it  is  the  in-
 tention  of  Government  also  to  go  to
 the  village  level  and  fix  targets.

 Shri  Ranga:  Has  anything  been
 done  to  reduce  the  price  of  fertilizers.
 as  part  of  this  G.M.F.  campaign,  in
 view  of  the  fact  that  during  the  last
 one  or  two  years  the  prices  have
 peen  rising?

 Shri  M.  झ,  Krishnappa:  We  hope  to
 do  it  as  early  as  the  foreign  exchange
 situation  improves  whereby  we  will
 be  able  to  get  our  fertilizers  at  lower
 prices.

 Shri  Ranga;  Is  it  not  a  fact  that
 even  from  out  of  what  we  are  pro-
 ducing  here,  they  have  been  charged
 very  much  more  during  the  last  2
 years?  How  can  you  get  more  by  the
 G.M.F.  campaign?

 Shri  M.  झ  Krishnappa:  It  is  a  ques-
 tion  of  pooled  distribution  of  the  fer-
 tilizers  and  it  is  not  a  question  of
 earning  any  profit.  We  are  not  charg-
 ing  more.  In  fact,  we  are  reducing
 the  prices  and  we  are  giving  more
 subsidies  and  grants  to  the  States.



 किन  M.
 ‘think  the  targets  fixed  for  the  States
 are  generally  more  than  those  for  the
 dast  year.

 Shri  Narayanankutty  Menon:  May
 I  know  whether  the  Government  is
 saware  of  the  fact  that  even  though
 the  allotments  are  made  on  paper,

 ‘there  are  enormous  difficulties  in
 the  States  in  actually  drawing  the
 :amounts  because  of  the  Central  Gov-
 -ernment’s  insistence  on  scrutinising
 ‘every  bit  of  the  details  of  these
 schemes;  and,  if  so,  will  the  Govern-
 ment  consider  making  the  procedure

 ‘easier  so  that  the  States  may  draw
 these  amounts  and  use  them  actually

 dan  the  year?

 Shri  M.  झ,  Krishnappa:  That  is  one
 ‘of  the  reasons  why  some  of  the  States
 ‘were  not  able  to  make  use  of  the
 ‘money  allotted  to  them.  It  is  because
 of  some  of  the  procedural  difficulties.
 The  agricultural  year  in  India  is  also
 quite  different  from  the  financial  year.
 The  agricultural  year  starts  from
 June.  Supposing  we  give  some  money
 in  May,  by  the  time  the  cultivator
 takes  up  the  work  the  monsoon  starts
 and  he  cannot  do  any  work  till  the
 monsoon  stops  in  October  or  Novem-
 ber.  So,  he  has  to  start  the  canal
 ‘work  or  tank  work  only  in  Novem-
 ber.  Then  the  work  is  not  completed
 and  he  has  to  surrender  the  amount
 because  the  financial  year  ends  in
 March.  These  things  are  being  look-
 ed  into.  We  have  taken  this  matter
 up  with  the  Finance  Ministry  and  I
 think  they  will  also  agree  to  change
 ‘the  financial  year  as  far  as  the  GMF
 schemes  are  concerned.

 Shri  Thimmaiah:  While  giving
 ‘@rants  and  loans  to  the  States  under
 the  GMF  schemes,  may  I  know  whe-
 ther  any  principle  is  laid  down  for
 the  distribution  of  these  amounts  to
 the  ryota  because  all  the  money  goes
 to  the  big  guns  and  not  ६०  the  lower
 इजी

 worts  like  tanks,
 canals,  etc.  It  is  for  everyone.  There
 is  no  question  of  a  big  gun  or  a  small
 gun  there.  Everyone  uses  the  water
 from  the  common  tank  and  gets  the

 spent  on  the

 benefit.  Then  there  are  service
 works  or  schemes  such  as  the  supply
 of  fertilisers,  improved  seeds  and
 various  other  things  and  implements
 also.  It  is  there  that  the  poor  people
 are  sometimes  neglected  and  do  not
 get  more  amount  under  the  GMF
 and  other  schemes.  Now,  Government
 is  taking  steps  to  see  that  even  a
 tenant  cultivator  owning  no  land  will
 be  able  to  get  loan  by  giving  the
 security  of  some  other  friend  of  his.

 Dr.  Sushila  Nayar:  In  view  of  the
 fact  that  sometime  ago,  we  were  told
 that  the  deficiency  in  foodgrains  pro-
 duction  was  to  the  tune  of  30  per
 cent.  and  that  we  have  made  plans  to
 bridge  that  gap  by  means  of  these
 various  schemes  under  the  GMF,  is
 there  any  definite  assessment  district-
 wise  as  to  what  extent  it  has  been
 possible  to  reach  the  targets,  what
 districts  have  failed  to  reach  the  tar-
 gets  and  may  we  know  whether  there
 is  an  analysis  of  the  reasons  of  failure
 of  those  particular  districts  in
 achieving  the  targets  and  if  so  will
 the  hon.  Minister...

 Mr,  Speaker:  By  the  time  the  hon.
 lady  Member  came  to  the  end  of  the
 question,  I  forgot  the  earlier  part.
 The  hon.  Member  must  put  a  short
 question  and  she  knows  it  very  well.

 Dr.  Sushila  Nayar:  Sir,  ten  per
 cent.  of  the  deficit  was  to  be  covered
 through  GMF  schemes  for  which  tar-
 gets  were  fixed.  May  we  know  if
 there  has  been  an  assessment,  on  a
 decentralised  basis,  on  a  district-wise
 basis  or  region  wise  basis,  as  to  which
 districts  have  some  up  to  the  expec-
 tation  and  reached  the  targets  and

 ia
 have  not  and  the  reasons  there-
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 Mr.  Speaker:  I  will  stop  here,
 (Interruptions).
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 Be.  Saabiin  Nayar:  There  was  a  ton
 per  cent.  deficit,  .  I  have  asked  a
 simple  question.  There  was  a  pian.

 Mr.  Speaker:  I  agree.  The  hon,
 Member’s  question  has  been  under-
 stood.  I  am  only  waiting  for  an
 answer.  She  may  kindly  resume  her
 seat.

 The  Minister  of  Co-operation  (Dr.
 P.  8,  Deshmukh):  Sir,  may  I  venture
 a  reply?  It  is  true  that  at  one  time
 the  deficit  was  worked  out  at  0  per
 eent.  The  Planning  Commission  fixed
 a  taget  of  I4  per  cent.  under  the  First
 Plan.  The  actual  increase  was  of  the
 order  of  29  per  cent.  Inspite  of  the
 increase  in  population,  we  had  pro-
 duced  much  more  than  was  expected
 of  us.  Unfortunately  or  fortunate)y,
 the  standard  of  living  in  the  country
 ‘has  gone  up  as  a  result  of  which  the
 demand  has  increased  and  that  is  why
 ‘we  feel  that  there  is  some  scarcity.

 Dr.  Sushila  Nayar:  The  hon.  Min-
 ister  has  not  answered  the  question
 ‘whether  an  assessment  is  made  dis-
 trictwise  or  regionwise  whether  the
 target  is  reached  or  not  reached.

 Shri  M.  V.  Krishnappa:  The  reply
 will  be  the  same  as  for  Shri  Tyagi’s
 question.  Hitherto  the  targets  were
 fixed  State-wise  and  in  each  State,
 there  was  a  sort  of  item-wise  dis-
 tribution  of  targets,  That  is  to  say,
 ‘by  using  more  manure,  we  can  ;:ro-
 duce  so  much  more;  by  using  more
 improved  seeds,  we  may  produce  so
 much  more  and  so  on.  That  is  item-
 wise.  We  now  intend  to  cultivate  not
 only  district-wise  but  also  village-
 wise.  We  go  to  the  village  level  and
 find  out  how  many  villages  have  re-
 ached  self-sufficiency  and  also  the
 Teasons  why  they  are  not  able  to
 reach  the  target,  apart  from  natural
 reasons.

 Nipani—Ratbag  Rall  Link
 +

 Shri  B.  K.  Gaikwad: 116,  Shri  D.  A,  Katti:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  what  are  the  new  Railway

 ines  recommended  by  the  Govern-

 40379,

 ment  of  Mysore  ta‘be  included  in
 the  Second  Five  Year  Plan;

 (b)  whether  Nipani—Raibag  Rail
 link  is  included  in  the  list  of  |  such
 lines;

 (c)  whether  it  is  a  fact  that  before
 the  re-organisation  of  States  the
 Government  of  Bombay  had  recom-
 mended  Nipani—Raibag  Railway
 being  given  top  priority;  and

 (d)  if  so,  whether  Nipani-Raibag
 Railway  is  expected  to  be  complet-
 ed  during  the  Second  Five  Year
 Plan  period?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  VII,  annexure
 No.  108.)

 (b)  to  (a.  No  Sir.

 Shri  B.  K.  Gaikwad:  May  I  know
 whether  the  Government  is  thinking
 to  link  Nipani  and  Raibag  within  the
 period  of  the  Second  Plan?

 Shri  Shahnawaz  Khan:  It  is  un-
 fortunate  that  this  railway  line  does
 not  find  a  place  in  the  Second  Plan.

 Mr.  Speaker:  These  are  all  details
 asked  on  the  floor  of  the  House.  May
 I  request  the  hon,  Minister  to  place
 a  schedule  of  all  those  new  line  con-
 structions  in  the  library?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  That  is  already  in-
 cluded  in  the  Plan  and  there  are  al-
 ready  so  many  publications.

 Mr.  Speaker:  There  is  no  good  ask-
 ing  it  then.  It  only  means  a  sug-
 gestion  for  action.  In  that  case,  the
 suggestions  may  be  made  outside  this
 House  and  not  inside  this  House.

 Shri  Joachim  Alva:  in  this  area
 lakhs  of  pilgrims  go  to  attend  the
 festival  of  Goddess  Yellamma.  I
 want  to  know  whether  the  Railway
 Board  made  enquiries  about  the  feasi-
 bility  of  a  line  for  this  area  for  the
 convenience  of  lakhs  of  pilgrims  who
 go  to  the  fair  there?



 ‘struction  of  new  lines  till  our  financial
 position  improves.

 Mr.  Speaker:  All  these  are  sug-
 gestions.

 Shri  Joachim  Alva:  Only  one  more
 question,  Sir.  It  is  important.

 Mr.  Speaker:  Every  question  is  im-
 portant.

 Shri  Joachim  Alva:  Was  the  Hubli-
 Karwar  line  ever  put  up  before  the
 Railway  Board  and  has  the  Board
 rejected  it  or  asked  the  Mysore  Gov-
 ernment  about  the  feasibility  of  this
 much  desired  line?

 Shri  Jagjivan  Ram:  There  is  no
 question  of  rejecting  any  line.  There
 are  quite  a  number  of  lines  which
 have  been  surveyed  and  there  is
 every  chance  that  if  our  financial
 position  and  material  position  im-
 prove,  we  may  undertake  the  cons-
 truction  of  some  of  these  lines.  To
 say  that  the  Board  had  examined
 and  rejected  will  not,  therefore,  be
 correct.

 Shri  Ranga:  Is  it  not  a  fact  that
 his  predecessor  had  announced  that
 the  Railway  Board  were  very  keen
 to  take  up  this  line?  This  was  ex-
 pected  to  be  a  link  among  the  three
 States  at  that  time  and  two  States
 at  present—Karnataka  and  Bombay.
 How  is  it  that  the  Government  had
 failed  to  get  this  thing  included  in  the
 Second  Plan.  It  is  not  also  expected
 to  cost  too  much?

 Shri  Jagjivan  Ram:  The  Govern-
 ment  has  not  failed  to  get  it  included
 in  the  Second  Plan.  As  the  House  is
 aware,  the  Railway  Ministry  wanted
 more  than  Rs.  400  crores  and  the
 Planning  Commission  sanctioned
 Rs.  25  crores  only.  Many  of  these
 schemes  which  were  included  in  the
 Railway’s  Second  Plan  had  to  be
 dropped.  It  is  not  minimising  the
 importance  of  any  particular  line
 that  is  being  suggested  in  this  House.
 Let  us  hope  that  our  financial  posi-

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  total  number  of  Railway
 employees  who  have  so  far  opted.
 for  pension;

 (ob)  the  number  of  employees  who:
 have  not  so  far  indicated  their  op--
 tion;

 (९)  whether  any  representations
 have  been  received  from  Railway
 workers  and  their  organisations  for
 modification  of  the  Pension  Scheme;

 (d)  whether  there  is  any  anomaly
 as  regards  the  applicability  of  |  the
 Scheme  among  the  various  classes
 of  employees;  and

 (e)  if  so,  the  reasons  and  what  steps:
 are  contemplated  to  remove  the  ano-
 maly?

 The  Deputy  Minister  of  Railways:
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 Out  of  about  3१8  lakhs  railway  ser-
 vants  eligible  to  exercise  their  option,
 1187,  have  so  far  opted  for  pension.

 (c)  None  from  any  recognised
 labour  organisations.

 (d)  None  has  come  to  notice  so  far..

 (e)  Does  not  arise.

 Shri  Tangamani:  In  view  of  the
 fact  that  only  a  small  fraction  of  the
 workers  have  preferred  this  pension
 scheme  because  of  the  more  favour-
 able  facilities  they  get  under  the-
 Provident  Fund  and  Gratuity  scheme,.
 will  the  Government  reconsider  the
 question  of  introducing  the  pensiom
 scheme?
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 Jagftvan  Kam):  I  will  not  agree  with  such  that  period  of  80  years  must

 has  tried  to  draw  in  the  question.
 The  low  percentage  of  the  number  of
 persons  whose  option  has  been  ex-
 ercised  up  till  now  is  due  to  the  fact
 that  proper  publicity  was  not  given
 to  the  Pension  Scheme,  We  have  got
 the  Pension  Scheme  translated  in
 Hindi  and  in  all  the  regional  lan-
 guages.  The  period  of  option  has
 also  been  extended.  There  is  no
 doubt  that  the  Pension  Scheme  is
 more  favourable  than  the  Provident
 Fund  scheme.  If  it  is  properly  ex-
 plained  to  the  class  III  and  class  IV
 employees,  I  am  sure  a  very  large
 number  of  them  will  opt  for  it.

 Shri  Tangamant:  Is  it  not  a  fact
 that  whereas  other  Central  Govern-
 ment  employees  are  getting  8  annas
 in  a  rupee  by  way  of  pension  only
 ®  annas  in  the  rupee  is  extended  to
 the  railway  employees  and,  whereas
 they  were  getting  8-1/3  per  cent.  of
 the  basic  pay  plus  half  dearness
 allowance  as  Provident  Fund  contri-
 bution,  if  the  total  is  worked  out  a
 class  IV  employee  will  incur  a  loss
 of  at  least  Rs.  0007

 Shri  Jagjivan  Ram:  That  is  not
 correct.  The  Pension  Scheme  in  the
 Railways  is  on  a  par  with  all  other
 Government  Departments.  In  the  case
 of  class  IV  employees,  where  we  found
 that  in  respect  of  an  employee  who
 has  put  in  more  than  30  years  of
 service  the  pensionary  equivalent  of
 the  Provident  Fund  and  gratuity  will
 be  slightly  less,  we  have  made  pro-
 vision  to  give  Rs.  200  extra  for  every
 year  of  completed  service  and,  tfi®re-
 fore,  it  more  than  compensates.
 -  Shri  Tangamani:  In  reply  to  part
 ९९)  of  the  question,  the  hon.  Deputy
 Minister  stated  that  no  anomaly  exists
 today,  May  I  know  whether  the
 organisation  of  class  III  employees  or
 some  class  III  employees  themselves
 have  approached  the  Rail  Minis-
 try  saying  that  the  qualifying  period
 of  30  years  does  not  inelude  the  tem-

 Shri  Jag}ivan  Ram:  No  anomaly  has
 come  to  our  notice,  and  the  instance
 my  hon.  friend  has  quoted  is  not  a
 case  of  anomaly  but  a  suggestion  for
 giving  further  privileges,  The
 Pension  Scheme,  as  I  have  stated
 already,  is  the  same  as  it  is  applicable
 to  all  other  Government  servants  in
 the  various  Ministries.  What  the  hon.
 Member  is  suggesting  is  something
 like  amending  or  revising  the  exist-
 ing  Pension  Scheme;  it  is  not  a  case
 of  anomaly.

 st  बालपेवी  :  भ्रमी  सरकार  न  तीन
 महीन  की  भ्रवधि  बढ़ाई  है  t  इसके  बीच  में  रेल”
 कर्मचारी  यह  निर्णय  करेंगे  कि  उन्हें  पैनशन
 स्कीम  के  साथ  जाना  है  या  प्राविडेंट  फंड  स्कीम
 के  साथ  ।  इस  बात  को  ध्यान  में  रखते  हुये  कि
 अभी  बहुत  कम  रेलवे  कर्मचारियों  ने  कोई
 निर्णय  किया  है,  क्या  रेलवे  मंत्रालय  इस  अवधि
 को  तीन  महीने  भौर  बढाने  पर  विचार  कर
 रहा  है  ?

 शी  'जगजा बन  राम  :  झभी  तक  तो  इस
 पर  विचार  नहीं  हुआ  है  ।  लेकिन  भ्रगर  इस
 सदन  के  माननीय  सदस्य  इस  मामले  में  कुछ
 दिलचस्पी  लें  झोर  इसके  बारे  में  थोड़ा  सा
 रेलवे  कर्मगारियों  को  बतलाने  का  कष्ट  करें
 और  ट्रेड  यूनियन  वाले  भी  और  मिनिस्ट्री  की
 तरफ  से  भी  उनको  ठीक  तरह  से  बताया
 जायेगा  तो  हमें  आशा  है  कि  जो  अवधि
 मी  रखी  गई  है,  इसके  बीच  में  सब
 लोग  अपनी  इच्छा  जाहिर  कर  लेंगे  1  लेकिन
 थोड़ी  देर  देखने  के  बाद  झगर  इस  बात  की
 झ्रावश्यकता  समझी  गई  भौर  रेलवे  कर्मचारियों
 की  तरफ  से  इस  बात  की  मांग  की  गई  कि  इस
 झवधि  में  कुछ  और  वृद्धि  होनी  चाहिये,  तो  उस
 पर  बौर  किया  जायेगा  ।

 Shri  M.  Banerjee:  ह... ह  the
 statement  of  the  hon.  Minister  it.  is



 ‘pela  with  the  representatives  of
 various  railwaymen's  unions  and
 federations  with  a  view  to  see  that
 the  Pension  Scheme  is  a  successful
 one  and  its  implications  are  also
 discussed?

 Shri  Jagjivan  Ram:  I  do  not  think
 there  is  any  necessity  for  such  a  dis-
 ‘cussion.  The  Scheme,  as  has  been
 finalised,  is  before  the  railway  em-
 ployees  and  also  those  who  take  in-
 terest  in  the  trade  unions  of  the  rail-
 way  workers.  If  their  objective  is  to
 examine  whether  this  Scheme  is
 really  more  beneficial  to  the  railway
 employees,  especially  to  the  less  paid
 railway  employees,  they  should  edu-
 «ate  the  workers  and  also  advise  them
 to  opt  for  the  Scheme  which  will  be
 more  beneficial  to  them,

 Shri  Prabhat  Kar:  May  I  know
 whether  the  Southern  Railway  Labour
 Union  after  their  conference  have  sent
 a  comprehensive  scheme  for  the
 amendment  of  this  particular  Pension

 cheme?

 Shri  Jagjivan  Ram:  I  have  no
 knowledge.

 Shri  Tangamani:  rose—

 Mr.  Speaker:  I  am  going  to  the  next
 question.  The  hon.  Minister  has
 already  stated  that  it  is  the  same
 Scheme  that  applies  to  all  other  Gov-
 ernment  servants.  Evidently,  hon.
 Members  want  to  have  it  changed
 and  modified.  They  have  suggested
 it  openly  and  indirectly,  but  the  hon.
 Minister  is  adamant  about  his  own
 attitude.

 Shri  Tangamani:  There  is  one  more
 point,  Sir.

 Mr.  Speaker:  I  always  allow  four
 supplementary  questions  to  be  put
 by  the  hon.  Member;  even  then  he  is
 not  satisfied.  He  must  be  satisfied
 with  the  various  other  questions.

 Shri  M.  Banerjee:  You  have
 allowed  only  one  question,  Sir.

 Will  the  Minister  of  Foed  and
 Agriculture  be  pleased  to  lay  a  Mute-
 ment  showing:

 (a)  what  are  the  Districts  in  An-
 dhra  Pradesh  declared  by  Govern-
 ment  as  ‘Specified  Areas’  for  the
 procurement  of  rice;

 (b)  what  is  the  total  quantity  of
 rice  and  paddy  offered  by  the  mil-
 lers  in  Andhra  Pradesh  since  the
 revision  of  the  prices  of  rice  in  De-
 cember,  ‘1957;

 (c)  whether  there  are  any  offers
 from  the  rice-millers  from  the  Dis-
 tricts  other  than  the  ‘Specified  Areas”
 for  the  sale  of  rice;  and

 (d)  what  is  the  basis  on  which  the
 price  of  paddy  and  rice  is  fixed?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 (a)  to  (0),  A  statement  is  laid  on  the

 Table  of  the  Lok  Sabha  [See  Appen-
 dix  VII,  annexure  No.  110.)

 Shri  Rajagopala  Rao:  May  I  know
 whether  the  prices  are  fixed  in  the
 interest  of  the  consumers  or  in  the
 interest  of  the  producers?

 Shri  A.  M.  Thomas:  We  are  7०
 fixing  prices  either  at  the  requeSt
 of  the  consumer  or  the  producer;  we

 ‘fix  prices  having  regard  to  the  con-
 ditions  existing  now,  and  also  not  to
 prejudice  either  the  consumer  or  the
 producer.

 Speaker:  Both  the  consumer
 and  the  producer.



 :  of  the  State  Government  or  as  recom-
 mended  by  some  experts?

 Shri  A.  M.  Thomas:  As  far  as
 Andhra  Pradesh  is  concerned,  ques-
 tions  have  come  up  before  this  House
 off  and  on.  The  procurement  price
 that  we  paid  in  1952-53  was  only
 Rs,  14.83,  whereas  we  are  now  paying
 Rs.  15,  Rs.  18/8  and  Rs.  16/8  and
 higher  amount  for  finer  varieties.

 Shri  Ranga:  May  I  know  whether
 Government  are  receiving  whatever
 is  being  offered  to  them  by  rice  millers
 or  they  are  themselves  going  into  the
 market  and  procuring  rice?  May  I
 also  know  whether  the  Government
 of  Andhra  has  made  any  recommend.
 ations  In  regard  to  the  prices;  and,  if
 so,  what  was  the  decision  of  the  Gov-
 ernment  of  India  and  why  did  they
 not  accept  their  recommendations?

 Shri  A.  M.  Thomas:  We  are  oth
 procuring  as  well  as  requisitioning.
 We  mainly  procure  from  millers.  Of
 course,  the  Andhra  Government  has
 made  some  recommendations.  We
 have  carefully  considered  them,  but
 we  have  indicated  our  inability  to
 raise  the  prices  at  this  stage.

 Shri  Ranga:  Is  it  not  a  fact  that
 since  952  the  prices  of  other  com-
 modities  have  gone  up  and  the  value
 of  money  itself  has  gone  down;  and,
 if  so,  in  the  light  of  that,  why  is  it
 that  the  Government  of  India  is  stil]
 harping  upon  the  level  of  prices  in
 ‘19527

 Shri  A.  M,  Thomas:  For  foodgrains
 we  take  1952-53  as  the  base  year—l00
 as  the  base.  On  that  you  will  find
 that.  it  will  be  about  0]  or  102,  As  I
 already  indicated,  in  1952-53  the  price
 was  Rs.  4.83  whereas  we  are  now
 paying  Re.  l  and  Rs.  1/8  more  than
 that.

 The  Minister  of  Food  and  Agri-
 eulture  (Shri  A.  है  Jain):  May  I  add
 a  word,  Sir,  with  your  permission?
 The  hon.  Member  would  be  aware
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 that  the  Asoka  Mehta  Committee  has.
 very  carefully  gone  into  the  question.
 and  have  suggested  prices  ranging.
 between  Rs,  I5  and  Rs.  i?  for  cuarse-
 rice.  It  may  be  that  the  prices  of
 other  commodities  have  gone  up,  but.
 after  taking  into  consideration  every-
 thing  we  have  tried  to  fix  a  remuner-
 ative  price  for  the  farmer.

 Shri  Ranga:  Why  is  it  that  the  Gov-
 ernment  of  India  insist  upon  fixing.
 the  prices  unilaterally,  without  con-
 sulting  the  Andhra  Government,,
 without  getting  their  co-operation  and,
 also,  after  reasoning  with  them?

 Shri  A.  है.  Jain:  Well,  Sir,  it  is  not:
 correct  to  say  that  we  have  not  dis-
 cussed  these  problems  with  the.
 Andhra  Government—-sometimes  we-
 have  agreed,  at  other  times  we  have
 not  agreed.

 Shri  Heda:  May  I  know  how  this:
 procurement  price  fixed  by  the  Centre
 compares  with  the  existing  market
 prices,  on  the  one  hand,  and  the  pro-
 curement  price  of  Kerala  Government.
 in  Andhra  Pradesh?  If  the  latter:
 two  prices  are  higher,  is  not  the-
 central  procurement  price  ineffective?

 Shri  A.  P.  Jain:  In  the  regions:
 where  we  procure,  we  generally  dec-
 lare  control  prices.  All  the  transac-
 tions  have  to  take  place  at  the  con-
 trol  prices,  and  the  Kerala  Govern-
 ment  is  also  buying  at  control  prices.

 Shri  Viswanatha  Reddy:  With  re-
 gard  to  the  answer  to  part  (c)  of  the
 question,  in  view  of  the  fact  that  a
 large  quantity  of  paddy  is  available  in
 the  Nellore  delta  area,  may  I  know
 whether  any  special  efforts  are  being
 made  by  the  Government  to  institute
 procurement  in  that  area?

 Shri  A.  P.  Jain:  That  suggestion.
 was  made  before,  and  I  have  been
 considering  it.  I  am  looking  into  the
 question  as  to  whether  we  can  extend
 the  procurement  operations  in  the-
 Nellore  delta  region.

 Shri  Vasudevan  Nair:  The  Central.
 Government  and  some  of  the  State-
 Governments  are  procuring  r.ce  from
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 _Andhra.  May  I  know  whether  there
 is  a  proposal  from  the  Kerala  Gov-
 ernment  that  the  Government  should
 not  procure  rice  at  the  very  same
 place  and  that  they  should  concentrate

 eon  separate  areas,  and  what  the  atti-
 ‘tude  the  Central  Government  is  to
 that  suggestion?

 Shri  A.  P.  Jain:  I  have  not  been
 ‘able  to  grasp  the  question  fully.

 Mr.  Speaker:  He  wants  to  know
 -whether  the  Kerala  Government  has
 represented  to  the  Central  Govern-
 ment  #hat  separate  areas  may  be  allot-

 ‘ted  to  the  various  Governments  and
 ‘not  the  same  area,  for  the  purchase.

 Shri  A.  P.  Jain:  The  Food  Minister
 -of  Kerala  saw  me  sometime  ago  and
 he  discussed  the  food  policy  including

 ‘the  procurement  in  Andhra  in  detail.
 I  told  him  that  we  will  give  preference
 to  Kerala  in  buying  rice  at  the  control
 rates  and  if  they  enter  into  any  con-

 ‘tract  with  any  miller  for  the  purchase,
 -we  will  not  buy  or  procure  from  that
 “miller  or  enter  competition  with  the
 “Kerala  Government.  So,  there  is  full
 :adjustment.  There  is  no  difficulty.

 Shri  Rajagopala  Rao:  In  the  matter
 «of  the  purchase  of  rice,  why  not  the
 Government  of  India  request,  through
 the  Andhra  Government,  for  the  pur-

 ~chase?

 Shri  A.  P,  Jain:  We  have  set  up  a
 machinery.  Our  work  is  going  on
 well
 कन.
 Japanese  Method  of  Paddy  Cultivation

 in  Manipur

 #1720.  Shri  L.  Achaw  Singh:  Will
 ‘the  Minister  of  Food  and  Agriculture
 “be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Ja-
 panese  method  of  paddy  cultivation

 "has  yielded  successful  results  in
 Manipur;  and

 (b)  if  so,  why  the  method  has  not
 “been  adopted  by  the  agriculturists
 “in  Manipur?.

 The  Deputy  Minister  of  Agriculture
 «(Shri  M.  V.  Krishnappa):  (a)  and  (b).
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 Though  experiments  conducted  0)
 the  Japanese  method  of  paddy  cul
 vation  have  given  higher  yields
 Manipur  there  has  not  been  appreci
 able  progress  with  regard  to  the  area
 covered.  This  is  due  to  lack  of  com
 munication  facilities  and  inadequate
 number  of  trained  field  personnel  as
 compared  to  other  States.  The  Ad-
 ministration  has  laid  out  06  demon-
 stration  plots,  but  the  progress  is  like-
 ly  to  be  only  gradual

 Shri  L.  Achaw  Singh:  May  I  know
 whether  the  Japanese  manuring  and
 cultural  practices  have  also  been  ex--
 perimented  there  and,  if  so,  with  what  —
 result?

 Shri  M.  V.  Krishnappa:  In  Manipur
 already,  the  system  that  they  are
 following  is  better  than  in  any  other
 State.  Generally,  the  production  goes
 up  to  35  maunds  of  paddy  per  acre,
 whereas,  by  the  Japanese  method,  it
 increases  only  by  8  to  0  maunds.  So,
 the  people  of  Manipur  are  already
 practising  better  methods  of  culti-
 vation.  That  is  one  of  -the  reasons
 why  they  are  not  so  much  eager  to
 take  up  this  new  method.

 Shri  Jadhav:  How  much  area  is
 under  the  cultivation  of  rice  in  Mani-
 pur?

 Shri  M.  V.  Krishnappa:
 acres.

 ~  2,22,000

 Transfer  of  Management  of  Hirakud
 Project  to  Orissa)  Government

 #1721.  Shri  Panigrahi:  Will  the  Min-
 ister  of  Irrigation  and  Power’  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  the  Central
 Government  for  transferring  the  res-
 ponsibility  of  control  and  manage-
 ment  of  Hirakud  Project  to  the  Orissa
 Government;

 (b)  whether  the  terms  and  condi-
 tions  for  such  transfer  have  been
 prepared;  and

 (c)  the  broad  nature  of  such  terms
 and  conditions?



 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 Hirakud  Dam  Project  will  be  trahs.
 ferred  to  the  Government  of  Orissa,
 for  maintenance  and  operation  pur-
 poses  as  soon  as  they  are  in  a  posiuon
 to  take  it  over,

 (b)  and  (c).  No  terms  and  con-
 ditions  are  contemplated  in  this  re-
 gard.

 Shri  Panigrahi:  May  I  know  whe-
 ther  it  is  proposed  that  when  the
 transfer  will  take  place,  the  present
 Hirakud  Control  Board  will  be
 abolished?

 Shri  Hathi:  This  Control  Board  was
 really  meant  for  the  expeditious  ex-
 ecution  of  the  project.  Because  the
 Orissa  State  had  not  adequate
 machinery,  the  Central  Government
 took  up  the  execution  of  thé  project.
 Once  it  is  ready,  it  will  be  handed
 over  to  the  State  Government.  There
 may  not  be  necessity  for  a  Control
 Board  then.

 Shri  Panigrahi:  May  I  know  ‘wiie-
 ther  this  transfer  will  be  given  effect
 to  before  or  after  the  completion  of
 the  second  stage  of  the  Hirakud  pro-
 ject?

 Shri  Hathi:  The  idea  is  to  give  it
 before  the  completion  of  the  second
 stage.  The  Orissa  Government  is
 only  waiting  for  the  full  completion
 of  the  first  stage  so  that  some  of  the
 Officers  and  machinery  could  be  utilis-
 ed  for  maintenance  and  operation.

 Shri  C.  D.  Pande:  May  I  know  if  the
 Government  have  come  to  any  definite
 decision  or  principle  that  as  soon  as
 a  big  project  is  completed  it  will  be
 transferred  to  the  State  Government?
 If  so,  may  I  know  how  far  it  will  be
 compatible  with  the  financial  com-
 mitments  of  the  Government  of  India?

 Shri  Hathi:  Generally,  it  is  the
 State  Governments  that  are  executing
 almost  all  projects  with  the  exception
 of  Hirakud.  The  Hirakud  project
 is  the  only  one  which  was  being  ex-
 ecuted  by  the  Central  Governniétnt,
 All  other  projects  are  being  execited
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 by  the  State  Governments.  So,  the
 question  of  transferring  the  projects
 to  the  State  Governments  would  not
 arise,

 सरकारी  कर्मचारियों  को  लिक्षित्सः
 सम्बन्धो  सहायता

 Sa

 *  sa  Wo  to  मालवीय  :
 १७२३.  श्  श्ादोबाला  :

 जया  स्थास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  ०]

 (क)  ब्या  सरकार  सरकारी  नौकरों  को

 निःशुल्क  चिकित्सा  सुविधायें  देती  है;

 (ख)  क्‍या  यह  सच  है  कि  ये  सुविधायें
 सरकारी  नौकरों  को  सेवा-निवृत्त  होने  पर  नहीं
 दी  जाती  ;  और

 (ग)  यदि  हां  तो  इसके  क्‍या  कारण
 हें?

 स्वास्थ्य  मंत्री  (क्रो  करमरकर)  :  (क)
 विभिन्न  चिकित्सा  लागू  नियमों  के  मुताबिक
 केन्द्रीय  सरकारी  नौकरों  को  निःशुल्क  चि-
 कित्सा  दी  जाती  है।  भंंशदायी  स्वास्थ्य  सेवा
 योजना  के  भ्रधीन  इस  योजना  के  खर्च  की  पूर्ति
 के  लिये  सरकारी  नौकर  अपने  वेतन  के  मुता-
 बिक  xo  नये  पँसे  से  १२  रुपये  मासिक  तक  का
 अंशदान  देते  हैं  ।

 (ख)  जीहां।

 (ग)  चिकित्सा  सुविधाये  सरकारी
 नौकरों  को  सेवा  रियायत  के  रूप  में  दी  जाती

 है  ।  जब  एक  सरकारी  नौकर  सेवा-निवृत्त  हो
 जाता  है  तो  वह  सरकारी  नौकर  नहीं  रह
 जाता  और  इस  प्रकार  इस  रियायत  का  भ्रधि-
 कारी  नहीं  रहता  |

 An  Hon.  Member:  English.
 Mr.  Speaker:  The  English  answer

 may  also  be  read.
 Shri  Karmarkar:  I  take  the  liberty

 of  saying  that  the  Hindi  reply  that  I
 read  was  the  translation  of  an  earlier
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 reply  and  does  not  contain  something
 that  has  been  added  in  the  English
 version.  I  shall  submit  to  the  Lok
 Sabha  in  due  course  a  revised  answer
 in  Hindi  in  regard  to  this  addition.

 nri  M.  Banerjee:  May  I  know
 whether  the  hon.  Minister  is  aware
 that  a  hospital  stoppage  of  Re,  3
 for  the  employee  and  Rs.  3  for  the
 members  of  his  family  is  charged,  be-
 cause,  the  definition  of  ‘family’,  accord-
 ing  to  the  British  rule,  was,  wife  and
 legitimate  children.  So,  the  other
 members  of  the  family  are  not  given
 free  medical  aid.  That  is  what  I  am
 saying.  The  hospital  stoppage  is
 there:  Re.  and  Rs.  3.  For  widowed
 mother,  it  is  Rs.  8  a  day.  So,  may  I
 know  from  the  hon.  Minister  whether
 any  decision  is  likely  to  be  taken  in
 regard  to  the  extension  of  the  defini-
 tion  of  the  family  so  as  to  include  a
 widowed  mother  and  others?

 Shri  Karmarkar:  I  am  afraid  that
 my  hon.  friend  is  referring  to  some
 past  history.

 Shri  S,  M.  Banerjee:  Not  past
 history,  but  recent  history.

 Shri  Karmarkar:  The  present  posi-
 tion  is  this,  As  I  said,  the  subscrip-
 tions  are  ranging  from  50  naya  paise
 to  Rs.  2  per  month.  The  definition
 of  family  has  been  extended  to  father
 and  mother  of  the  person  contribut-
 ing.

 Shri  M.  Banerjee:  There  are  cer-
 tain  Central  Government  undertak-
 ings,  for  instance,  in  the  Defence  De-
 partment  where  the  Central  Govern-
 ment  Contributory  Health  Service
 Scheme  is  not  applicable.  They  have
 got  their  own  hospital  where  patfents
 are  admitted.  They  have  to  “pay
 hospital  stoppage  fee  for  father,  or
 widowed  mother  or  unmarried  sister.
 It  is  Rs.  8  per  day—-Rs,  3  for  hospital
 stoppage  and  Rs.  5  as  doctor’s  fee.
 Will  the  Government  kindly  consider
 this  matter  which  is  a  very  serious
 one?

 Mir.  Speaker:  The  hon.  Members
 might  send  their  suggestions  to  the
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 Ministers  and  not  use  the  Question
 Hour  for  making  such  suggestions.

 Dr.  Sushila*  Nayar:  May  2  know
 if  there  is  any  scheme  for  health  in-
 surance  including  the  Government
 servants,  so  that  after  the  Government
 servants  retire,  the  only  difference
 will  be  that  the  contribution  paid  by
 the  Government  will  also  be  paitl  by
 them—50  per  cent,  by  Government
 and  50  per  cent.  by  the  employees—
 and  after  they  retire,  full  contribution
 will  be  made  by  the  Government  ser-
 vant?  May  I  know  whether  Govern-
 ment  has  any  such  scheme  under
 consideration,  in  view  of  the  acute
 distress  that  is  being  caused  at  present
 to  the  Government  servants  after
 they  retire?

 shri  Karmarkar:  In  the  first  place,
 there  does  not  seem  to  be  any  reason
 for  the  feeling  that  there  is  acute
 distress  after  their  retire.  The  present
 arrangement  contemplates  only  those
 wno  are  in  Government  service  and
 for  one  month  later.  we  are  not
 taking,  at  the  present  moment,  of
 extending  the  same  facilities  to  people
 after  they  retire,

 SHORT  NOTICE  QUESTION  AND
 ANSWER

 Article  in  ‘New  Age’
 S.N.Q.  No.  15.  Shri  Shree  Narayan

 Das:  Will  the  Minister  of  Rehabili.
 tation  and  Minority  Affairs  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  an  article  published  in  the
 “New  Age”  weekly  dated  the  ३20
 April,  ‘1958,  published  from  New
 Delhi,  in  which  some  allegations  have
 been  made  against  him;  and

 (b)  if  so,  what  are  the  facts  of  the
 case?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (9).  Yes.  It  was
 in  950  that  applications  were  invited
 under  the  Displaced  Persons  Claims
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 Act  of  7950  from  displaced  persons
 for  urban  immovable  property  left  by
 them  in  West  Pakistan.  Applications
 were  submitted  on  a  prescribed  form
 and  were  scrutinised  in  accordance
 with  the  rules  prescribed  under  the
 Act.  Broad  principles  were  laid  and
 executive  instructions  issued  for  the
 valuation  of  properties  in  the  cities,
 cantonments  and  elsewhere.

 Oral  Answers

 Claims  were  filed  by  Kartas  of  Joint
 Hindu  families  on  behalf  of  the
 families  and  by  individual  co-sharers
 separately  for  their  own  shares.  Both
 methods  were  permissible  under  the
 Rules,  Of  the  total  claims,  about
 36  per  cent.  related  to  joint  Hifidu
 family  propertics.  Of  these,  over  50
 per  cent.  i.e.  about  20,000—-90,000  were
 filed  by  individual  co-sharers.

 When  applications  for  claims  were
 invited,  the  Compensation  Scheme
 had  not  even  been  thought  of.  The
 general  impression  prevailing  then
 was  that  the  value  of  evacuee  pro-
 perty  left  by  evacuees  in  India  was
 sufficiently  large  for  compensation  to
 be  paid  to  displaced  persons  on  a
 pro-rata  basis.  It  was  immaterial,
 therefore,  whether  the  claims  for
 joint  Hindu  family  property  were
 filed  by  Kartas  or  by  individual  co-
 sharers,

 The  Compensation  Scheme  was
 announced  on  the  8th  of  June,  ‘1955,
 and  the  Rules  under  the  Scheme  were
 passed  by  both  Houses  of  Parliament
 in  September  of  the  same  year.  Since
 the  value  of  the  evacuee  property  had
 fallen  far  below  expectations,  a
 graded  scale  was  laid  down  and  a
 ceiling  fixed.  In  the  Rules  framed
 under  the  Act,  concessions  were  given
 to  joint  Hindu  families,  The  Rules
 had  been  in  operation  for  only  a
 shortwhile  when  there  arose  a  differ-
 ence  of  opinion  between  the  Statutory
 Advisory  Board  which  had  been
 appointed  under  the  Act  and  myself
 in  regard  to  the  correct  interpreta-
 tion  of  Rule  १9  which  governed  the
 payment  of  compensation  to  joint
 Hindu  families.  My  own  view  was
 that  the  sons  of  a  living  father  could

 ३37  APRIL  ३958  Oral  Answers  30392

 not  be  considered  for  the  purposes  of
 this  rule.  Since,  however,  there
 appeared  to  be  room  for  ambiguity  in
 the  wording  of  Rule  1,  to  clarify  the
 issue  3३  brought  an  amendment  before
 Parliament.  This  amendment  was
 hotly  opposed  by  some  Members  re-
 presenting  displaced  persons’  interest
 in  both  Houses.  Demonstrations
 were  also  staged.  The  Advisory
 Board  even  referred  this  matter  to
 the  Prime  Minister.

 In  Parliament,  while  opposing  my
 amendment  some  Members  introduced
 counter  amendments  which  would
 have  had  the  effect  of  making  sons
 during  the  life  time  of  their  father
 eligible  for  being  considered  as
 members  of  the  family  for  the  pur-
 pose  of  computing  enhanced  com-
 pensation  in  the  case  of  a  joint  Hindu
 family.  It  will  be  recalled  that  these
 counter  amendments’  were  strongly
 opposed  by  me  and  I  remember  hav-
 ing  told  a  Member  of  the  Rajya
 Sabha  who  had  even  threatened  to
 bring  a  privilege  motion  before  the
 House  for  my  alleged  attempt  to
 distort  the  interpretation  of  Rule  19,
 that  if  the  interpretation  put  by
 him  and  some  other  Members’  was
 accepted,  although  it  might  be  in  his
 interest  and  mine  as  big  claimants,
 Government  could  not  accept  it  as  it
 was  bound  to  have  serious  financial
 repercussions  on  the  Pool  and  on  the
 national  exchequer.  I  took  the
 odium  for  this  decision  then.  I  still
 hold  the  view  that  my  decision  was
 a  proper  one,

 After  the  amendment  was  passed  by
 Parliament,  instructions  were  issued
 that  the  claim  files  of  all-co-sharers  of
 joint  Hindu  families  who  had  filed
 separate  claims  should  be  linked  to-
 gether  and  that  payment  should  be
 made  strictly  in  accordance  with  the
 revised  Rule.

 I  should  now  like  to  say  something
 about  my  own  case,  since  it  has  been
 raised.  (Interruption).

 Mr.  Speaker:  If  it  had  been  long  I
 would  have  allowed  him  to  make  this
 as  a  statement.
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 Shri  Mehr  Chand  Khanna:  Only
 two  more  pages.

 Mr.  Speaker:  No,  no.  The  hon.
 Minister  may  place  it  on  the  Table
 and  I  shall  treat  it  as  read.  Any
 hon.  Members  who  want  to  put  any
 supplementaries  may  look  into  this
 and  table  separate  questions.  That
 would  be  the  best  thing.  Let  it  be
 placed  on  the  Table  of  the  House.

 Some  Hon.  Members:  It  may  be
 circulated,

 Mr.  Speaker:  It  will  be  circulated.
 Shri  Mehr  Chand  Khanna:  It  will

 be  finished  in  five  minutes  and  I
 would  answer  supplementaries  even
 now.

 Mr.  Speaker:  I  will  ask  hon.  Mem-
 bers  to  put  questions  if  they  want.
 Or,  no  supplementaries  may  be
 necessary.

 An  Hon.  Member:  Questions  later
 on.

 Mr.  Speaker:  Let  there  be  separate
 questions.  Let  me  consider  as  and
 when  they  come  in.

 Remainder  of  the  answer,  laid  on
 the  Table.

 I  should  now  like  to  say  something
 about  my  own  case,  since  it  has  been
 raised  in  the  “New  Age”,  one  of  thé
 leading  papers  of  the  Communist
 Party  of  India,  of  which  Shri  Bhupesh
 Gupta,  a  Member  of  the  Rajya  Sabha,
 is  the  Editor.  The  allegations  made
 against  me  in  this  article  in  the  “New
 Age”  are  as  follows:—

 di)  that  I  had  ensured  accept-
 ance  of  inflated  valuation  of
 my  claims  by  appointing  a
 Special  Officer  to  verify  them;

 (ii)  that  I  and  my  sons  had  de-
 liberately  filed  separate
 claims  so  as  to  secure  higher
 compensation;

 Gti)  that  in  calculating  the  com-
 pensation  payable  to  me  the
 interpretation  of  Rule  79
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 which  has  been  applied  in
 other  cases  was  not  applied  in
 my  case;

 div)  that  I  and  my  sons  had  each
 received  8,000  rupees  as  com-
 pensation  in  cash  as  priority
 claimants;  and

 (v)  that  my  mother  had  been  in
 reelpt  of  a  maintenance
 allowance  and  had  also
 received  Rs.  8,000  as  compen-
 sation  in  cash.

 The  real  facts  are  as  follows:—

 My  claim  had  been  verified  in  the
 normal  manner  so  long  ago  88  1952,
 years  before  I  was  appointed  a  Minis-
 ter.  No  Special  Officer  was  deputed
 solely  for  the  purpose.  According  to
 the  assessment  orders,  the  Claims
 Officer  who  verified  my  claim  had
 remarked  that  I  had  claimed  less  that
 I  was  entitled  to,  but  that  I  could  only
 be  allowed  what  T  had  claimed.  I
 took  special  care  to  ensure  that  the
 revised  Rule  9  should  apply  to  my
 case  also  and  that  myself  and  my
 sons  should  be  treated  only  as  one
 unit  for  the  purposes  of  compensa-

 tion.  _—

 Although  the  claims  of  about  3,15,000
 persons  out  of  4,60,000  have  already
 been  disposed  of  and  nearly  Rs.  80
 crores  paid  in  compensation,  neither
 myself  nor  my  sons  have  so  far  pur-
 chased  any  property  in  satisfaction  of
 my  compensation,  nor  have  I  received
 as  “Statement  of  Account”.  In  other
 words,  my  compensation  application
 has  not  even  been  processed,  As  re-
 gards  payment  of  compensation  in
 cash,  under  the  Compensation  Rules
 I  am  not  entitled  to  receive  such
 payment.  As  such  neither  myself  nor
 my  sons  have  received  any  cash  com-
 pensation.

 My  mother  is  not  living.  She  died
 when  I  was  a  child.  I  have  a  step-
 mother  who  lives  with  her  son,  my
 step-brother,  in  Rajasthan.  Her
 father  was  one  of  the  leading  men  in

 Lahore,  and  had  given  her  some  pro.
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 perty  before  his  death  in  93l.  She
 might  have  filed  her  claim  for  that
 property.  My  father  died  in  294  ana
 as  a  widow,  my  step-mother  would
 be  entitled  to  priority  under  the
 Compensation  Scheme.  If  she  has
 been  paid  some  cash  in  accordance
 with  the  Compensation  Rules,  I  have
 no  knowledge  of  it.

 As  Minister  in  charge  of  the  Com-
 pensation  Scheme,  my  position  8
 peculiar  and  difficult.  There  is  no
 authority  outside  those  prescribea
 under  the  Act  who  can  pass  orders  in
 regard  to  claims  and  compensation,
 All  these  orders  are  of  a  judicial
 nature.  Nevertheless,  as  I  do  not
 want  that  any  matter  which  concerns
 me  or  the  members  of  my  family
 should  be  finally  decided  by  officers
 of  my  Ministry,  I  propose  to  refer
 any  such  matter  whenever  it  arises
 to  the  Prime  Minister  for  such  pro-
 cedural  consideration  that  may  be
 deemed  necessary.

 It  is  a  matter  of  regret  tome  that
 Shri  Bhupesh  Gupta,  who  is  a  colle-
 ague  of  mine  in  the  Rajya  Sabha,  did
 not  extend  to  me  the  ordinary  cour-
 tesy  of  enquiring  from  me  the  facts
 of  this  matter  before  splashing  it  in
 his  paper,  If  he  had  done  so,  he
 would  have  been  saved  the  odium
 of  having  published  something  which
 was  patently  untrue  and  malicious
 and  the  time  of  the  House  would  not
 have  been  unnecessarily  taken.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Civil  Airport  at  Delhi

 1TLT  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Transpert  and  Com.
 munications  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  368  on  the  20th  February,  1958,
 and  state  whether  any  site  has  been
 selected  for  locating  a  new  civD
 airport  at  Delhi?
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 The  Deputy  (Minister  of  ‘Civa
 Aviation  (Shri  Ahmed  Mohiuddin):
 The  matter  is  still  under  consider-
 ation.

 South  Delhi  Municipal  Committee

 *1718,  Shri  Shobha  Ram:  Will  the
 Minister  of  Health  be  pleased  to  state
 what  action  Government  is  taking  on
 the  request  of  the  Delhi  Adminis-
 tration  to  expedite  the  payment  of
 about  two  lakhs  to  the  South  Delhi
 Municipal  Committee  as_  service
 charges  for  Government  properties
 within  the  South  Delhi  Municipal
 Committee?

 The  Minister  of  Health  (Shri  Kar-
 markar):  Out  of  a  total  claim  af
 Rs.  2,80,459  the  Municipal  Committee
 have  already  received  payment  of
 Rs,  1,40,795,  Under  article  285  of  the
 Constitution  of  India,  the  property  of
 the  Union  Government  is  exempt
 from  State  taxation  and  the  Munici-
 pal  Committee  therefore  cannot  levy
 any  property  tax  on  the  Central
 Government  properties  within  its
 limits.  At  the  same  time  it  has
 been  decided  the  Municipal  Com-
 mittee  should  be  paid  service  charges
 in  respect  of  such  property.  The
 Delhi  Administration  has  therefore
 been  asked  to  fix  the  percentage  of
 the  property  tax  which  represents  the
 element  of  service  charges  due  for
 such  properties.  Necessary  action
 will  be  taken  on  receipt  of  the  report
 of  the  Delhi  Administration.

 Accident  near  Jaulkhera
 1722.  Shri  Asar:  Will  the  Minister

 of  Railways  be  pleased  to  state!

 (a)  whether  it  is  a  fact  that  there
 was  an  accident  on  the  18th  March,
 958  near  Jaulkhera  Station  in  Amla-
 Nagpur  Division  to  the  Delhi-Nagpur
 passenger  train;

 (b)  the  number  of  passengers  in-
 jured  and  loss  sustained  by  the  Rail-
 ways;  and

 (c)  what  was  the  cause  of  the  ac-
 cident?
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 The  Deputy  Minister  ef  Railways
 (Shri  Shahnawas  Khan):  (a)  On  i8th
 March,  i958  at  about  04.25  hrs.  while
 No.  388  Down  Delhi-Nagpur  passenger
 was  leaving  Jaulkhera  Station,  two
 coaches  which  were  8th  and  Sth  from
 the  engine,  derailed.

 (9)  Out  of  8  passengers  who  re.
 ceived  injuries,  7  were  cases  of  minor
 injuries  and  one  trivial.  The  loss  on
 account  of  damages  to  Railway  Pro-
 perty  has  been  Rs.  525  only,

 (c)  Incorrect  setting  of  points.

 wrest  जांध  परियोजना

 2  थ्री  नेक  राम  नेगी  :

 werd  हे  है 6  बर्न  :

 क्या  सिचाई  और  बिश्युत  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  बिलासपुर  क्षेत्र
 की  जनता  से  जिन  पर  भाखड़ा  बांध  के
 बन  जाने  का  प्रभाव  पड़ा  है  कोई  मांगें  प्राप्त

 हुई  हैं  ;

 (ख)  कया  उन  परिवारों  को  जो  इसके
 कारण  विस्थापित  हो  गये  हैं  हिसार  (पंजाब  )
 में  भूमि  दी  जा  रही  है  ;  और

 मु
 (ग)  यदि  हां  तो  इसके  क्‍या  कारण

 ?

 सियाई  तथा  चिद्युत  उपमंत्री  (0 |  हाथो)  8

 (=)  जीहां।

 (ख)  कुछ  परिवारों  को  छोड़कर
 जिन्होंने  हिम।चल  प्रदेश  की  भूमि  में  बसना
 पसन्द  किया  हैं  भ्रधिकतर  विस्थापित  परि-
 बारों  को  हिसार  जिले  में  बसाय।  जा  रहा  है  t

 (ग)  बिलासपुर  से  विस्थापित  होने
 बाले  परिवारों  के  प्रतिनिधियों  ने  भाखड़ा
 नहूरों  से  सींची  जाने  वाली  जमीन  के  एक  ही
 ब्लाक  में  बसाया  जाना  पसन्द  किया  t  क्योंकि
 ऐसी  जमीन  हिसार  जिले  में  ही  थी  उनको
 वहीं  बसाने  का  निश्चय  किया  गया।॥
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 अखिल  भारतीय  लिकित्सा  विज्ञान  संस्था

 $१७२५.  ा मती  gem  मेहता  :
 क्या  स्थारथ्य  मंत्री  २०  फरवरी  १६५८
 के  तारांकित  प्रश्न  संख्या  २६६  के  उत्तर  के
 संबंध  में  यह  बताने  को  कृपा  करेंगे  कि
 झखिल  भारतीय  चिकित्सा  विज्ञान  संस्था
 के  तृतीय  वर्ष  के  विद्याथियों  के  लिये  सफदरजंग
 झस्पत।ल  में  भस्पताल  की  थिक्षा  के
 लिये अब  तक  जो  व्यवस्था  की  गयी  ¢
 उसका  ब्यौरा क्‍या  है  ?

 स्थारथ्य  मंत्री  (भी  कश्मरक्ूर)  :  तृतीय
 ब्  के  विद्यार्थियों  की  भ्रस्पताली  शिक्षा  के  लिये
 सफदरजंग  अस्पताल  में  ६०  बिस्तरे  झखिल
 भारतीय  चिकित्सा  विज्ञान  संस्था  के  हवाले
 कर  दिये  गये  हें  ।  इन  बिस्तरों  के  अतिरिक्त
 ७०  बिस्तरे  जो  पहले  विरुष  शोधन  सर्जरी  के
 प्रोफेसर  को  विस्प  होघन  में  प्रधिस्नातक  छात्रों
 को  प्रस्पताली  शिक्षा  के  लिये  दे  दिये  गये  थे
 भी  उपलब्ध  हें  इस  संस्था  को  श्रष्यापन  की
 आवश्यकताओं  की  पूर्ति  के  लिये  शीघ्र  ही  ६०
 और  बिस्तरे  देने  का  विचार  है  |

 Medical  Colleges

 *1726,  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  facilities  for  admission
 to  medical  colleges  are  available  to
 students  coming  from  the  Union  terri-
 tories  without  any  restriction;

 (b)  whether  Government  have
 made  any  reservation  of  seats  for
 students  from  Union  territories;  and

 (c)  the  names  of  the  medical  col-
 leges  where  reservation  is  arranged?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  Facilities  exist
 for  the  admission  of  students  belong-
 ing  to  the  Union  territories  to  medical
 colleges.  Government  have  reserved
 certain  seats  for  students  belonging  to
 these  territories.
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 (c)  Names  of  Medical  Colleges
 where  reservation  is  arranged  for
 students  from  Union  Territories  and
 the  number  of  seats  resreved  are  as
 follows:

 i.S.M.S.  Medical  College,
 Jaipur  2

 2.  Darbhanga  Medical  Col-
 lege,  Lahriasarai  2

 3.  Andhra  Medical  College,
 Vishakhapatnam  :  4

 4.  Madras  Medical  College,
 Madras

 5.  Medical  College,  Agra  5

 6.  Assam  Medical  College,
 Dibrugarh  ह  |

 प्‌,  Medical  College,  Jabalpur
 Gandhi  Medical  College,

 Bhopal  2

 9.  Medical  College,  Amritsar  1

 10.  Government  Medical  Col-
 lege,  Patiala  I

 ll.  Medical  College,  Pondi-
 cherry  2

 12,  ‘Lady  Hardinge  Medical
 College  for  Women,
 New  Delhi  7

 13.  Delhi  Medical  College,  in
 association  with  the
 Irwin  Hospital  85

 Telegraphic  System  in  Regional
 Languages

 *4727,  Shri  Tangamani:  Will  the
 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  state:

 (a)  whether  Government  propose  to
 introduce  telegraphic  system  in
 regional  languages;

 (b)  whether  a  practical  scheme  was
 submitted  for  transmission  of  messages
 in  Tamil;  and

 (९)  if  so,  what  action  Government
 have  taken  in  the  matter?
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 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Babadur):  (a)  Telegrams  in
 regional  languages  are  already  admis-
 sible  if  written  in  Roman  characters.
 These  are  accepted,  if  written  in
 Devanagari  script  also,  at  places  where
 facility  for  acceptance  of  Hindi  tele-
 grams  exists.

 (b)  No.

 (c)  Does  not  arise.
 Canada  Dam  of  Mayurakshi  Project

 91728,  Shri  Sanganna:  Will  the
 Minister  of  Irrigation  and  Powers
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  seven-
 teen  hundred  displaced  families  of  35
 villages  affected  by  the  execution  of
 the  Canada  Dam  of  the  Mayurakshi
 Project  in  West  Bengal  paraded  the
 streets  around  the  dam  site  on  the
 29th  March,  958  for  immediate  pay-
 ment  of  the  outstanding  compensation;

 (b)  what  is  the  total  amount  of
 compensation  due  to  them  and  how
 much  has  been  paid  to  them  so  far;

 (c)  whether  the  displaced  families
 belong  to  Scheduled  Tribes;  and

 (d)  what  is  the  reason  for  the  delay
 in  the  payment  of  the  balance  com-
 pensation?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (d).
 Information  is  being  collected  from
 the  State  Governments  concerned  and
 will  be  laid  on  the  Table  of  the  Lok
 Sabha  as  soon  as  it  is  received.

 Electrification  of  Railway  Stations

 2499.  Shri  Elayaperumal:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  Railway  Stations
 were  electrified  in  the  year  1956-57,
 on  the  Southern  Railway  between
 Madras  and  Mayavaram  (Main  line);
 and

 (b)  if  so,  the  amount  spent  for  this?

 *¥or  women  students  only.
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b).
 The  stations  electrified  during  1956-87
 between  Madras  and  Mayavaram  and
 expenditure  booked  upto  3i--958  is
 given  below:—

 Name  of  Expenditure  booked
 the  Station  upto  3l--958
 .  Guduvancheri  Rs.  4,965,
 2.  Singaperumaikoil  Rs.  7,081
 3.  Vandalur  Rs,  6,261
 4.  Varkapattu  Rs.  7,959
 The  figures  for  items  4  to  3  are  not

 Community  Development  Schemes  in
 Orissa

 2500.  Shri  Kumbhar:  Will  the  Min-
 ister  of  Community  Development  be
 pleased  to  state:

 (a)  the  total  area  and  population
 covered  in  Orissa  State  under  the
 Community  Development  Scheme
 during  the  First  Plan  period  and  so
 far;  and

 (b)  the  total  amount  allotted  and
 spent  by  the  Central  Government
 during  the  same  period  in  i  this
 regard?

 The  Minister  for  Community  Deve-
 lopment  (Shri  छू,  Dey):  (a)  The
 total  area  and  population  covered
 under  the  Community  Development
 and  National  Extension  Service
 Schemes  in  Orissa  State  during  the
 First  Plan  period  and  upto  31-3-1958°
 as  reported  by  the  State  Government
 are  as  follows:—

 First  plan  period  Upto  3:~3-
 7958

 Area.  279
 3.7 (Sq’miesy  “(8a  miles)

 Population  36,57,910  304,480
 (Budget  Expeadteare

 tment.  Rupees
 (Rupees  rores).

 Crores)
 First  Plan.  *Not  available.  7०64
 Second  Plan.  231.  ३-१8
 eee

 and
 1957-58).

 2040५

 Perungeshi  Train  Halt
 250l.  Shri  Kumaran:  Will  the  Min-

 ister  of  Railways  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 public  for  raising  up  to  the  Perun-
 guzhi  Halt  on  Southern  Railway  into
 a  regular  Station;  and

 (b)  if  so,  what  action  has  been
 taken  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 some  representations  have  been
 received.

 (b)  A  number  of  train  halts  await
 conversion  into  flag  stations  on
 Southern  Railway,  and  Perunguzhi’s
 case  will  be  considered  along  with
 the  case  of  the  other  halts  in  its  order
 of  priority,  having  due  regard  to  the
 volume  of  traffic  dealt  with.

 T.  B.  Patients  in  Tripura

 2502.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  of  T.B.  patients
 treated  by  the  hospitals  and  dispen-
 saries  of  Tripura  during  (1957-58;

 (b)  whether  it  is  a  fact  that  the
 number  is  increasing;

 (c)  if  so,  the  arrangements  avail-
 able  in  Tripura  to  treat  such  cases;
 and

 (d)  whether  any  financial  aid  would
 be  given  to  such  patients  for  purchase
 of  medicines  and  diet  as  is  given  by
 Relief  and  Rehabilitation  Department?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  426  and  295  T.B.  patients
 attended  the  hospitals  and  dispensaries
 in  Tripura  during  957  and  958
 (January  to  March)  respectively.

 *State-wise  break  up  not  available  as  only  lumpsum  provision  was  made
 in  the  Central  Budget.
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 (b)  There  has  been  an  increase  in
 the  number  of  T.B.  patients.  Figures
 of  attendance  of  T.B.  patients  in
 hospitals  and  dispensaries  for  the  last
 three  years  are  as  shown  below:—

 Year  No.  of  Patients
 955  278
 956  403
 957  426

 (९)  There  is  no  arrangement  at
 present  for  hospital  treatment  of  T.B.
 patients.  But  in  the  out-door  depart-
 ment  of  the  hospitals  and  dispensaries
 these  patients  are  given  medical  aid
 as  far  as  practicable.  In  the  Second
 Five  Year  Plan  there  is  a  Scheme  for
 opening  of  one  T.B.  clinic.  Necessary
 arrangement  for  starting  the  Clinic
 has  been  made;  but  due  to  non-
 availability  of  a  Specialist  in  T.B.  the
 Clinic  could  not  be  started.  A  T.B.
 Ward  will  also  be  attached  to  the  250
 bedded  hospital  at  Agartala  which  is
 proposed  to  be  opened  under  the
 Second  Five  Year  Plan.

 (d)  There  is  no  provision  in  the
 medical  budget  of  the  Tripura
 Administration  to  give  financial  aid  to
 T.B.  patients  for  purchase  of  medi-
 cines  and  diet.  But  in  some  cases
 financial  aid  is  being  given  out  of  the
 discretionary  grant  fund  of  the
 Chief  Commissioner.  Such  fund  being
 limited  it  is  not  possible  to  give
 financial  aid  in  all  cases.  During
 (1957-58  an  amount  of  Rs.  1,865.  was
 given  out  of  that  fund,  In  special
 cases  medicines  are  supplied  free  to
 the  patients.

 Books  on  Agricultural  and  Animal
 Husbandry

 Shri  8.  C.  Samanta:
 2503.  Shri  Barman:

 Will  the  Minister  of  Food  and  Agri.
 culture  be  pleased  to  state:

 (a)  how  many  standard  books  on
 agricultural  and  animal  husbandry
 subjects  have  so  far  been  published  by
 the  Indian  Council  of  Agricultural  Re-
 search  to  meet  the  great  dearth  of
 such  books;

 77  APRIL  958  Written  Answers  704०4

 (b)  whether  those  books  have
 become  popular;  and

 (c)  whether  a  list  of  such  books
 will  be  laid  on  the  Table?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A,  P.  Jain):  (a)  The  Indian
 Council  of  Agricultural  Research  has
 so  far  brought  out  77  publications  as
 detailed  below:

 q)  Scientific  |  Monographs
 and  Books  25

 (2)  Research  Series  Pam-
 phiets  .  Is

 (3)  Review  Series  Pamphlets  22
 (4)  Farm  Bulletins  7

 Total:  77

 In  addition  the  Council  is  publishing
 some  Journals  and  Magazines,  a  list
 of  which  is  placed  on  the  Table  of
 Lok  Sabha.  [See  Appendix  VII,
 annexure  No.  l]].

 (b)  Yes.
 (c)  A  list  of  the  various  publica-

 tions  brought  out  by  the  Indian
 Council  of  Agricultural  Research  is
 placed  on  the  Table  of  Lok  Sabha.
 [See  Appendix  VII,  annexure  No.
 112),

 पर्यटन  सडक  योजनाएं

 QRov.  श्री  क्त  वर्दाग:  क्या
 परिचहम  तथा  संचार  मंत्र।  २२  ध्रगस्त,
 १६५७  के  तारांकित  भ्रदन  संख्या  १०७१

 के  उत्तर  के  संबंध  में  यह  बतान  की
 कृपा  करेंगे  कि  ;

 (क)  द्वितीय  पंचवर्षीय  योजना-काल  &
 पर्यटन  के  महत्व  की  सड़कों  का  निर्माण
 करने  के  लिये  जो  १  करोड़  रुपये  की  धनराशि
 निश्चित  की  गई  है  उसके  अ्न्तगंत  ब  तक
 विभिन्न  राज्य  सरकारों  द्वारा  किन-किन
 सड़कों  के  लिये  कितने-  कतने  धन  की  सांग
 की  गई  है  ;
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 (a)  पन्य  किन-किन  सड़कों का  चैर्माण
 करना  इस  बीच  स्वीकार  कर  लिया  गया  है  ;
 झौर

 (ग)  शेष  सड़कों  का  निर्माण  करने  व
 होष  धनराशि  का  उपयोग  करने  के  बारे  में
 क्या  कार्यवाही  की  जा  रही  है  ?

 परिवहन  तथा  संबार  मंत्रालय  में  राज्य-
 मंत्री  (शो  राज  बहादुर)  :  (क)  भामतौर
 पर  भारत  सरकार  पर्यटन-महत्व  की  सड़कों
 के  विकास  के  लिये  सम्बन्धित  अधिकारियों  से
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 'परामष  कर  स्वयं  ही  योजनायें  बनाती  है  1

 तदनुसार  गत  वर्ष  प्रगस्त  १९५७  में  तारांकित
 प्रश्न  सख्या  १०७१  के  उत्तर  में  लोकन्सभा  की
 मेज  पर  रखे  गये  विवरण  में  निदिष्ट  (बेदन्थौ-
 गल  बडे  संक्वुरी  सड़क  रामेष्वरम  स्टेशन  भौर
 मन्दिर  को  मिलाने  वाली  सड़क-योजनाभों  को

 छोड़कर)  केन्द्रीय  सरकार  द्वारा  चुनी  गई  थीं  ।
 फिर  भी  कुछ  के  मामलों  में  पर्यंटन-सड़कों  के
 विकास  के  लिये  राज्य  सरकारों  द्वारा  वित्तीय

 सहायता  प्राप्त  करने  की  मांग  की  गई  थी-
 वे  मांगें  निम्न  प्रकार  हें  :--

 राज्य
 सरकार

 राज्य  का  नाम  योजना  का  नाम  द्वारा  मांगी
 गई

 घनराशि
 (रुपये  लाखों  में  )

 १  ae

 १.  मदास  बेदान्थगंल  बर्ड  संक्चूरी  (पक्षी-संरक्षणालय)  सड़क  का  निर्माण  ३.००

 २  राममेश्वर  स्टेशन  से  मन्दिर  तक  की  सड़क  का  सुधार  ०.३०

 ्  उठकमण्ड-कालाइट्री  सड़क  को  मोटर  चलाने  योग्य  विकसित

 करना  ६.००

 है  गन्थमादनपतंम्‌  को  पामबन-रामेश्वरम्‌  सड़क  से  मिलाने  वाली
 सड़क  का  निर्माण  ०.३०

 मयूरम्‌-कार्वेरीपतनम्‌  सड़क  पर  रोड़ी  बिछाना.  ७.००

 ६  राष्ट्रीय-सड़क  विभाग  द्वारा  संरक्षित  सड़क  के  अन्तिम  छोर
 से) कृष्णामन्दापम्‌  (महावलीपुरम्‌  )  तक  सड़क  का  सुधार

 ७  कृष्णाम  न्दापम्‌  से  समुद्गरतटीय  मन्दिर  (महावलीपुरम्‌)  तक
 सड़क  का  सुधार

 |  Cie  sy
 5  सरकारी  मू्‌साफिर  बंगले  से  “पांच  रथों”  (महावलीपुरम्‌)  तक

 की  सड़क  का  सुधार
 है  कृष्णामन्दापम्‌  से  मुसाफिर  बंगले  (महावलीपुरम्‌)  तक  की

 सड़क  का  सुधार  .  .  न



 €  भर  १६  में  बताई  गई  योजनाएं  स्वीकृत  कर
 ली  गई  हैं  ।  मद  संख्या  (१)  शौर  (२)  उस
 समय से  पहिले  ही  स्वीकृत  की  जा  चुकी  थी  ।

 मद  संख्या  १०  से  १४  और  १७  में  ढीं  गई  योज-
 नाएं  विचाराधीन  हैं  ।  बाकों  योजनाएं  मंजूर
 नहीं  की  गई

 (ग)  फिलहाल  उन  योजनाभ्ों  की  तरफ
 ध्यान  केन्द्रित  किया  जा  रहा  है  जो  पहले  ही
 स्वीकृत  हो  चुकी  हें  या  विचाराधीन  हूँ  1
 झतिरिक्त  योजनाझों  की  स्वीकृति  कोष  को
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 १०  उड़ीसा  सालीपुर  से  कौंपल  तक  सड़क  का  विकास  fo  7
 ११  बालीचन्द्रपुर  से  ललितग्रिरि  तक  सड़क  का  विकास

 श्र  ललितगिरि  से  गोपालपुर  तक  सड़क  का  विकास.  १.७४
 १३  गोपालपुर  से  उदयगिरि  तक  सड़क  का  विकास  २.३६

 ह 44  बेनीपुर  से  र॒त्नगिरि  तक  सड़क  का  विकास  १०
 १५  पंजाब  संडी-कल्लू-मनाली  सड़क  २०.००

 १६  दिल्‍ली  हौजखास  सड़क  को  मुनिरकिया  गांव  से  मिलाने  वाली  सड़क  का

 निर्माण  हु  0, ve

 १७  परदिचमी  बंगाल  )  कलकत्ता-दमदम  सड़क  का  सुधार  :  0.4

 कूल  योग  ५१.८८

 (ख)  गत  बर्ष  अगस्त,  १६५७  में  पूछे  बिल्ली  में  सहकारी  प्रशिक्षण  योजना
 गये  तारांकित  प्रदन  संख्या  १०७१  का  उत्तर  २४०४  आओ  लय  प्रभाकर  :  क्या  नाक
 दिये  जाने  के  बाद  ऊपर  दी  गई  मद्द  संख्या  ६  से  तथा  | ८ है  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  दिल्‍ली  राज्य-क्षेत्र  के  लिये  सह-
 कारी  प्रशिक्षण,  शिक्षा  तथा  गवेषणा  योजना
 के  पग्रन्तगंत  कितने  व्यक्ति  प्रशिक्षित  किये
 गये  हैं  ;

 (ख)  प्रशिक्षण  के  लिये
 जातियों  &  कितने  व्यक्ति  चुने  गये  हैं  ;

 (ग)  इस  योजना  के  प्रन्तर्गंत  कितने
 व्यक्तियों  को  प्रशिक्षण  दिया  जायेगा;और

 (घ)  प्रशिक्षण  का  स्वरूप  क्या  होगा  ?

 राज  तथा  कृषि  मंत्रों  (भो  Fo  प्र०

 प्राप्ति  पर  निर्भर  रहेगी  t  :  (क)  भौर  (ख)

 पाद्यक्रम  का  नाम  प्रशिक्षित  व्यक्तियों  की  भनुसूचित  जातियों के
 संख्या  व्यक्तियों  की  संख्या

 ६३  २  डरे

 सरकारी  व्यक्तियों  का  प्रशिक्षण

 १.  सीनियर  अफसरों  का  पाद्यक्रम  कुछ  नहीं
 २.  इन्टरमीजिएट  झफस  रो  का  पाठ्यक्रम
 ३.  सहकारी  पणन  में  प्रल्पकालिक  पाठ्यक्रम
 ४.  सबोरडिनेट  भ्रफसर

 मुच्च  नहीं
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 गैर  सरकारी  व्यक्तियों  का  प्रशिक्षण
 १:  आफिस  बेझरसे  का  पाठ्यक्रम  १३८  जाति  का  कोई  रिकार्ड
 २.  कार्यकारिणी  सदस्यों  का  पाठ्यक्रम  २१७  नहीं  रखा  जाता
 ३.  सदस्यता  का  पाठ्यक्रम  १५२७  है  1
 ४.  झसदस्य  ३०२

 (ग)

 संक््या  (द्वितीय  पंचवर्षीय  योजना  के  अन्त

 श्रेणी  तक)

 १.  सरकारी  ३००

 २-  गैर-सरकारी  ६७४५०

 (भ)  सरकारी-प्रशिक्षणा्थियों  के  लिये

 श्रेणी  वधि  विषय

 —saase  ——  ;

 १.  सीनियर  अफसरों  का  पाठ्यक्रम  ६  महीने  (४  महीने  थियोरिटिकल  सहकारी  कानून,  कृषि
 और  २  महीने  प्रेक्टिकल  )  सहकारिता,  व्यापा-

 रिक  बैंकों,  लैड
 मोर्टेगेज़  बैंकों  श्ादि
 में  झाडिट  और  प्रेक्टि-
 कल  प्रशिक्षण  का
 प्रशासनिक  नियंत्रण  ।

 २.  इंटरमीजिएट  कोझापरेटिव  व्यक्ति  ११  महीने  (६'/,  महीने  थियोरिटि-  सहकारिता  के  थियोरी,
 कल  और  ४'/,  महीने  प्रेक्टिकल )  इतिहास  और  प्रेक्टिस,

 बैंकिंग,  सहकारी  का-
 नून,  बुक  कीपिंग  और
 एकाउन्टेंसी,.  कृषि
 अर्थशास्त्र  झ्ादि  ।

 ३.  विदोषजञञ  व्यक्ति  (सहकारी  पणन)  ४  महीने  (२  महीने  थियोरिटिकल  प्रमुख  पदार्थों  का
 और  २  महीने  प्रेक्टिकल  )  पणन,  सहकारी  पणन

 झादि  |
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 ४.  सबोरडीनेट  सहकारी  व्यक्ति  ६  महीने  (४  महीने  थियोरिटिकल  सहकारी  इतिहास  बौर

 और  २  महीने  प्रेक्टिकल  )  सामान्य,  सिद्धांत,
 सहकारी  कानून-  शौर
 विधि  तथा  झम्य  का-
 नून,  ग्रामीण  भर्ब-
 दास्त्र  और  कृषि  के
 सत्य,  बैंकिग-सामाम्य
 और  सहकारी,  बुक
 कीपिंग  और  एका-
 नट्स  प्योडिटिंग
 आादि  ।

 गर  सरकारों  व्यक्तितयों  क॑  लिए

 (१)  सहकारिता  के  सिद्धांतों  और
 प्रेक्टिस,  सहकारी  कटों,  सदस्यों  और  ग्राफिस

 बेन्रर्स  श्ादि के के  ग्रधिकारों  प्ौर  जिम्मेदारियों
 तथा  सहकारिता  के  लेखों  के  प्रशिक्षण  में
 प्राथमिक  सोसाइटियों  &  भ्रबैतनिक  ्राफिस
 बेज््से  के  लिये  ६  सप्ताह  का  एक  पाठ्यक्रम  t

 (२)  सहकारिता  के  सिद्धांतों  और
 प्रेक्टिसों  तथा  सोसाइटियों  के  चलाने  के  संबंध
 में  सामान्य  विचारों  से  संबंधित  कार्य  कारिण।
 समिति  के  सदस्यों  के'  लिये  एक  सप्ताह  का  एक
 पाठ्यक्रम  |

 (३)  सहकारं  सोसाइटियों  के  सदस्यों
 और  सम्भावित  सदस्यों  को  सौसाइट।  और

 सहकारिता  के  सिद्धातों  में  उनको  जिम्मेदारी
 का  एक  सामान्य  ज्ञान  बताने  के  संबंध  में  तीन
 दिन  का  स्थितिज्ञान  का  एक  पाठ्यक्रम  1

 Co-ordination  Committee  for  Small
 Industries  in  Himachal  Pradesh

 2506,  Shri  Nek  Ram  Negi:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  an  Action  Committee  for  Pilot  Pro-
 ject  (Industries)  (now  Co-ordination
 Committee  for  Small  Industries)  in
 Himachal  Pradesh;

 (b)  if  so,  the  names  of  its  Members;

 (c)  whether  it  is  also  a  fact  that  so
 far  in  this  Project  no  new  industries
 have  been  started;  and

 (a)  if  not,  the  names  of  the  small
 scale  or  large  scale  industries?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K.  Dey):  (a)  Yes,
 Sir.

 (b)  A  statement  giving  the  requisite
 information  is  placed  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  VII,
 annexure  No.  118.)

 (c)  No,  Sir.
 (6)  There  are  as  many  as  47  Gov-

 ernment  Industrial  Centres  functioning
 in  the  area  of  the  Pilot  Project  (Indus-
 tries).  Three  other  small  scale  indus-
 trial  units  have  been  recently  sanc-
 tioned.  Besides,  small  scale  indus-
 tries,  to  provide  common  service  facili-
 ties  through  Co-operatives  of  Tradi-
 tional  artisans,  are  being  set  up  in
 some  trades.  A  statement  showing
 the  above  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  VII,
 annexure  No.  114.)

 हिमाचल  परिजहम

 २४०७.  भरी  पद्स  देव  :  गया  परियहन
 तथा  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  नि

 (क)  वर्ष  १६५७-५८  में  हिमाचल
 परिवहन  को  कितना  लाभ  ह््ध्रा  ;  झौर
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 (@)  राष्ट्रीयकृत  मार्गों  पर  बस  चलाने
 के  सिये  निजी  मालिकों  से  लिये  गये  २५
 प्रतिशत  झतिरिक्त  शुल्क  के  फलस्वरूप  कितनी
 श्ाय  हुई  ?

 परिषहन  तथा  संजार  मंत्रालय  में  राज्य-
 जच्चो  (६ | |  राज  बहादुर)  :  (क)  हिमाचल
 प्रदेश  सरकार  के  १६५७-५८  के  परिवहन
 संबंधी  हिसाव  की  जांच  अभी  तक  पूरी  नहीं  हो
 पायी  है  ।  फिर  मो  विभागीय  आंकड़ों  के  भ्रतु-
 सार  इस  वर्ष  संस्था  को  १,२८,७००  रुपये  के
 लाभ  का  झनुमान  लगाया  जाता  है

 (ख)  हिमाचल  परिवहन  सरकार  द्वारा
 जिन  गेरसरकारी  व्यक्तियों  से  मोटर  गाड़ियां
 किराये  पर  ली  जाती  हैं  उनसे  कोई  भ्रतिरिक्त
 महसूल  नहीं  लिया  जाता  ।  ऐसी  गाड़ियों  से
 निर्धारित  दरों  पर  प्राप्त  रकम  को  राजस्व
 आझाय  समझा  जाता  है  शीर  इस  आय  का  ७५
 फी  सदी  मोटर  गाड़ियों  के  संबंधित  मालिकों  को
 किराये  के  रूप  में  दे  दिया  जाता  है  ।  विभागीय
 खचें  के  भुगतान  के  बाद  RX K  में  ऐसी
 गाड़ियों  से  प्राप्त  नकद  बचत  का  श्रनुमान
 ७२,०००  पये  लगाया  गया  है  1

 Kandla  Port

 Sardar  Iqbal  Singh:
 2508.  4  shri  दि  ह  Nayar:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  state:

 (a)  the  total  tonnage  of  imports  and
 exports  which  passed  through  the
 port  of  Kandla  during  1954-55.  and
 ‘1957-58;  and

 (b)  the  names  of  important  com-
 modities  imported  and  exported  dur-
 ing  the  same  period?

 The  Minister  of  State  in  the  Minis-
 tey  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)

 (a)  Year  Imoprts  Total
 Tons  a  an

 T9S4°S5  40,021  ‘1,12)$72,  7952593
 1957-58  604,088  9395,297..  8,29,379

 ३7  APRIL  i956  Written  Anewers  ० १  #  |

 (9)  Important  commodities  imported
 and  exported:

 Imports  Beports
 Mineral  oils  Salt  in  bulk

 Building  materials  ह...  ore
 Iron  and  Steel  Cotton
 Timber  Wool
 ¥  codgrains  Bones

 Machinery  Gypsum  in  bulk)
 Oil  Seeds
 Mineral  जड़,

 Howrah-Dethi  Deluxe  Train

 2509.  Shri  Subiman  Ghose:  Will
 the  Minister  of  Railways  be
 pleased  to  state  the  reasons  for  the
 non-stoppage  ‘at  Burdwan  Station  of
 the  deluxe  trains  running  between
 Howrah  and  Delhi?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  need  for
 faster  trains  on  the  Indian  Railways,
 which  have  to  carry  heavy  passenger
 traffic  between  important  cities  situat-
 ed  hundreds  of  miles  apart,  has  been
 felt  for  a  long  time.  In  order  to  fulfil
 this  need,  the  biweekly  airconditioned
 vestibuled  trains  have  been  provided
 halts  only  at  a  limited  number  of
 stations,  stoppages  provided  being
 governed  mainly  by  operational
 requirements.

 tea  ward

 २४५१०.  श्  Yo  Ato  बारूपाल  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  १६५५  से  १६५७  तक  की  झवधि
 में  (वर्षषार)  उत्तर  और  पश्चिम  रेलवे  के
 कितने  कर्मचारियों  को  मुभत्तिल  किया  गया;

 (ख)  उनमें  से  कितने  कर्मचारियों  को

 शब  तक  फिर  से  बहाल  किया  जा  चुका  है;  भौर
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 (ग)  उपरोक्त  दोनों  गों  के  कर्मचारियों
 में  अनुसूचित  जाति  के  कितने  हैं  1

 रेलवे  उपमंत्री  (भी  चाहुनबाज  लला)  :
 (क)  से  (ग)  सूचना  मंगाई  जा  रही  है

 शौर  सभा-पटल  पर  रख  दी  जायेगी  ।

 Foot  Over-Bridge,  Tirupapuliyur
 (2511,  Shri  Elayaperumal:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 work  of  Railway  foot  over-bridge  at
 Tirupapuliyur  Railway  Station  has  not
 been  executed  though  all  the  materials
 for  the  said  work  have  been  received;
 and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 A  foot  over-bridge  already  exists  at
 this  station.  However,  a  proposal  for
 its  extension  to  the  east  side  was
 sanctioned  for  which  most  of  the
 materials  have  been  received.

 In  view  of  the  present  difficult  posi-
 tion  of  supply  of  steel  etc.  and  as  a
 level  crossing  already  exists  on  the
 south  side  of  the  ‘station  at  a  short
 distance  away,  which  can  be  con-
 veniently  used  by  the  people  living  on
 the  east  side  of  the  station,  deferring
 the  work  of  extension  is  under  con-
 sideration.

 Postal  Services

 25i2.  Shri  R.  Narayanasamy:  Will
 the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Post  Offices  at  Poomparai,  Manna-
 manur  and  other  places  are  delivered
 mails  thrice  a  week  from  Kodaikanal
 sub-post  office,  Madurai  District;  and

 (b)  if  so,  what  steps  are  being
 taken  to  send  the  mails  from  Kodai-
 kanal  sub-post  office  to  these  post
 offices  daily?
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 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir.

 (9)  The  post  offices  are  already
 running  at  losses  beyond  the  pres-
 eribed  limit  of  Rs.  240  per  annum  on
 which  account  the  offices  have  not
 been  made  permanent,  so  far.  It  is
 not  possible  to  provide  daily  mail  ser-
 vice  for  the  present  unless  the  traffic
 improves  or  the  interested  parties
 come  forward  with  a  non-returnable
 contribution  to  meet  the  loss.

 Post  Offices

 2518,  Shri  Balakrishnan:  Wil)  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  Branch  Post
 Offices  which  were  converted  into
 Sub-Post  Offices  during  First  Five
 Year  Plan  in  Madras  State;

 (b)  the  number  of
 Post  Offices  opened;  and

 new  Branch

 (c)  the  number  of  Branch  Post
 Offices  which  are  proposed  to  be
 opened  during  Second  Five  Year
 Plan?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):

 (a)
 7)  Converted  into  depart- ५  mental  sub  ges

 post
 offices  .  87

 (i)  Converted  into  extra
 departmental  sub
 post  offices.  द  10S,

 Total.  .  2793

 (०)
 ()  During  2956-57  95
 (0  During  7957-58  upto

 28-2-58.  37
 Total  न  262

 (c)  520  during  the  remaining  $  years
 ef  the  Second  Plan.
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 Nawanshahr  (Punjab)  Cooperative
 Sugar  Company

 25i4.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Nawanshahr  (Punjab)
 Co-operative  Sugar  Company  applied
 for  a  licence  for  a  sugarcane  factory
 in  the  Nawanshahr  area  and  their
 application  has  been  rejected;  and

 (b)  whether  Government  are  aware
 that  the  growers  have  collected
 Res.  24  lakhs  for  the  purpose  and  the
 rejection  has  given  a  set-back  to  the
 Co-operative  spirit  of  the  people  and
 also  retarded  the  production  of  sugar-
 cane  in  the  area?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  Yes,  Sir.
 The  application  was  rejected  by  the
 Licensing  Committee  at  its  meeting
 held  on  30th  August,  1957.  The  main
 reasons  for  rejection  were:—

 (i)  no  spare  capacity  was  available
 for  licensing;

 Gi)  another  co-operative  factory  in
 Juliundur  district,  viz,  Janta
 Co-operative  Sugar  Mills  at
 Bhogpur  obtained  only  a_  re-
 covery  of  8-8  per  cent  during
 1956-57  season  and  it  was  felt
 that  with  such  low  recovery,  it
 might  not  be  possible  for  a  new
 factory  to  work  profitably  after
 spending  l‘2  crores  of  rupees  on
 capital  outlay;  and

 (ili)  difficulties  in  grant  of  import
 licence  for  machinery  due  to
 tight  foreign  exchange  position.

 (b)  According  to  the  information
 available,  the  promoters  had  collected
 a  share  capital  of  Rs.  2°02  lakhs  upto
 August,  ‘1957.  The  Government  is
 aware  that  non-issue  of  licence  has
 caused  some  dis-appointment  but  in
 the  circumstances  set  out  above  no
 other  course  of  action  could  be  taken.
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 Price  of  है... उ

 ‘251s.  Shri  Sangshi  Thaker:  या।
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 price  of  rice  in  Dharamnagar  of
 Tripura  in  the  month  of  December,
 1957,  was  Rs,  0  to  4  and  at  present
 rice  is  being  sold  at  Rs.  2l  to  22  per
 maund;  and

 (b)  if  so,  what  precautionary
 measure  Government  propose  to  take
 and  when?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  The  price
 of  rice  in  Dharamnagar  during  Decem-
 ber  2957  was  ranging  between
 Rs.  14-00  and  Rs.  16-00  per  maund,
 while  the  present  price  is  about
 Rs.  20°00  per  maund.

 (b)  More  fair  price  shops  will  be
 opened  when  the  Tripura  Adminis-
 tration  find  this  necessary.

 Development  of  Parade  Ground  of
 Delhi

 2516.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Health  be  pleased
 to  state  whether  there  is  any  proposal
 under  consideration  to  develop  the
 Parade  Ground  of  Delhi?

 The  Minister  of  Health  (Shri
 armarkar):  Government  have  no
 specific  proposal  for  the  present  to
 Gevelop  the  Parade  Ground  in  Delhi.
 It  may,  however,  be  stated  that  in  the
 Interim  General  Plan  for  Greater
 Delhi  prepared  by  Town  Planning
 Organisation,  it  has  been  recommend-
 ed  that  this  ground  should  be  develop-
 ed  for  use  as  a  recreation  centre.

 Wangbal  Agricultural  Farm

 2517,  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Feod  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  experiment  with
 plums  and  pears  in  the  Wangbal
 agricultural  farm,  Manipur  has
 failed;  and
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 (b)  how  many  fruit  grafts  have
 been  purchased  from  the  Saharanpur Research  Station  for  the  purpose  by
 the  Agricultural  Department  of
 Manipur?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  No,  Sir.
 The  fruit  plants  (Plums  and  Pears)
 purchased  in  956  and  957  have  been
 planted  and  they  have  not  yet  reached
 the  fruit-bearing  stage.

 (b)  3956  3957
 Plums  5,000  Plants  2,200  Plants
 Pears  ‘1,490  Plants  1,950  Plants

 लतिहर  मजदर

 २५१८  W  सरज  पांडे  :  क्‍या  खाद्य
 तथा  कृष मंत्र  य्हे  बताने  की  कृपा  करेंगे
 कि  :

 (क)  खेनिहर  मजदूरों  के  पुन:  संस्थापन
 तथा  उनकी  सहायता  के  लिये  वर्ष  eyes
 में  कितनी  राशि  दी  गई  है  ;  शरीर

 (ख)  क्या  उनके  राज्यवार  व्यौरो
 था  विवरण  >भा-पटल  पर  रखा  जायेगा  ?

 खाद्य  तथा  कृषि  मंत्र:  (  भग  To  जैन)  :

 तक)  और  (ख),  १६५८-५६  के  लिये
 ३८.७२  लाख  रुपये  नोट  किये  गये  हैं  ।
 राज्यवार  ब्यौरा  निम्न  प्रकार  हैं  —

 (रुपये  लाखों  में  )
 ला

 |
 केन्द्रीय  सहायता

 राज्यों  का  |.  |
 onal

 !  ऋण
 |

 अनुदान
 i
 i  i

 १.  उत्तरप्रदेश  &.500  ६,२३०

 २.  पंजाब  4.500  ०,४००

 ३.  मध्य  प्रदेश  ¥ Yoo  २.२५०

 ४.  आासाम  १.६५०-  १ै.२१०
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 ०  बिहार  ©,  Yoo
 ६.  केरल  रह.  हड०  ३.  १४०

 जोड़  २५.३६०  १३,३३०

 ऋण  रौद  झनुदानों  का  कुल  जोड़  ३८,७२
 लाख  रुपये  |

 Building  of  Sub-Post  Office,
 Jagdalpur  (Bastar)  (M.P.)

 2519,  Shri  Kistaiya:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 the  lack  of  accommodation  in  Jagdal-
 pur  (Bastar)  in  Madhya  Pradesh
 sub-post  office  people  have  to  stand
 in  the  sun  and  in  heavy  rains  for
 purchasing  postal  articles;

 (b)  if  so,  whether  there  is  a  pro-
 posal  to  extend  the  present  building
 or  to  construct  a  new  building;  and

 (९)  if  so,  the  nature  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  and  (c).  The  question  of
 making  suitable  additions  and  altera-
 tions  in  the  existing  rented  building
 on  payment  of  enhanced  rent  is  under
 examination.

 Central  Cooperative  Banks  in  States

 2520.  Shri  Surendranath  MDwivedy:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  progress  made  so  far  in
 regard  to  the  amalgamation  suheme  of
 Central  Cooperative  Banks  of  various
 States  in  pursuance  of  the  recommen-
 dations  of  Rural  Credit  Survey;

 (b)  the  number  of  Central  Coopera-
 tive  Banks  of  each  State  before  and
 after  amalgamation  and  the  number  of
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 Banks  to  be  reduced  further  according
 to  the  proposal  of  the  Reserve  Bank
 of  India;  and

 (c)  the  total  establishment  cost  on
 the  Central  Cooperative  Banks  and
 their  income  structure  before  and
 after  amalgamation?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c).
 Information  is  available  in  respect  of
 %  States  and  6  Union  Territories.  A
 statement  is  placed  on  the  Table  of
 Lok  Sabha.  {See  Appendix  VII,
 annexure  No.  5)

 Night  Shift  System  for  Women
 Telephone  Operators

 252i.  Shri  Goray:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  start
 night  shift  for  women  telephone  opc-
 rators  in  the  Exchanges  at  Delhi;  and

 (b)  if  so,  whether  arrangements  for
 their  transport  and  escort  will  be
 made  at  night?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  in
 Delhi  Trunk  Exchange  and  for  Special
 Services,  viz.,  0  and  99  in  the  Con-
 naught  Place  Exchange  to  begin  with.

 (b)  No.  However,  special  arrange-
 ments  for  their  stay  at  night  within
 the  Exchange  premises  under  the  care
 of  a  Matron  and  Ayahs  will  be  made.

 Grow  More  Food  Programme  in  States

 2522.  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  lay  a  statemment  on  the
 Table  showing  the  progress  made  in
 Grow  More  Food  Programme  in
 different  States  of  India  during  1957-
 58?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jam):  According  to
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 the  final  estimates  received  from  the
 States,  the  expenditure  likely  to  be
 incurred  on  the  G.M.F.  Schemes  during
 1957-58  is  Rs.  2977°93  lakhs
 (Rs.  2642°69  lakhs  as  loan  and
 Rs.  335-24  lakhs  as  grants)  as  per
 details  given  in  the  Statement  laid  on
 the  Table  of  Lok  Sabha.  [See  Appen-
 dix  VII,  annexure  No.  116.)

 The  actual  expenditure  is  to  be
 reported  by  the  State  Accountants-
 General  by  the  end  of  June  1958.  It
 is  not,  therefore,  possible  to  report
 the  progress  made  regarding  achieve-
 ment  of  physical  targets  at  this  stage.

 Fertilizers

 2523.  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  give  grants  during
 the  current  financial  year  to  popularise
 super  phosphate  fertilizers  among
 agriculturists  in  Punjab;  and

 (b)  if  so,  the  amount  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 Yes,  Sir.  A  sum  of  Rs.  25,000  has
 been  earmarked  for  the  purpose  for
 1958-59.

 Telephones
 2524.  Shri  Daljit  Singh:  Will  the

 Minister  of.  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  how  many  applications  for  tele-
 phone  connections  from  the  towns  of
 Kangra  Distrct  of  Punjab  are  pend-
 ing:

 (b)  what  is  the  date  of  the  oldest
 application;  and

 (c)  the  reasons  for  delay  in  giving
 connections?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  18.
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 १७)  4-3-:  957.

 (c)  One  applics:ion  for  extension
 connection  3  pending  for  want  of
 extension  p.an  instruments.  The
 other  34  applicants  have  bee:  quoted
 rent  and  guarantee  terms  and  their
 acceptance  is  awaited,
 Tourist  Visits  to  Bhakra  a?  gal  Dam

 2525.  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  tourists  and  high
 dignitaries  who  visited  Bhakra  Nangal
 Dam  during  ‘1957;  and

 (b)  the  names  of  countries  from
 which  they  came  to  visit  these  pro-
 jects?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  ‘1,47,285.

 (b)  A  statement  showing  the
 ‘naucnality  of  tourists  and  high  digni-
 tarles  who  visited  these  projects
 ‘during  the  year  957  is  placed  on  the
 ‘Table  of  Lok  Sabha.  [See  Appendix
 VU,  annexure  No.  Un)

 National  Water  Supply  and  Sanitation
 Schemes

 2526.  Shri  Sugandhi:  Will  the
 Minister  of  Health  be  pleased  ६0०
 :state:

 (a)  whether  Talikot  Panchayat
 (Bijapur  District)  has  applied  for

 ‘grants  and  loan  under  the  rurai  water
 supply  scheme;

 (b)  the  date  when  it  was  received
 -hy  the  Heaith  Ministry;  and

 ‘(c)  ‘the  reasons  why  the  grant  is
 “being  delayed?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.

 (७)  23rd  August,  1957.

 (c)  Except  for  very  special  reasons,
 -ne  new  Water  Supply  Scheme  can  be
 :approved,  unless  all  spill-over  schemes
 sare  complete,  The  State  Government
 were  accordingly  asked  in  December,
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 3957  whether  there  were  any  parti-
 culat  reasons  to  include  the  new
 scheme  in  the  National  Water  Supply
 programme.  Reply  from  the  State
 Government  is  still  awaited.

 Training  Centres  on  Cooperative  ५
 Farming

 2527.  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  lay  a  statement
 showing:

 (a)  the  number  of  regional  training
 centres  on  cooperative  farming  that
 have  so  far  been  set  up;  and

 (b)  the  course  of  studies  imparted
 in  these  centres?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain):  (a)  and  (b).
 No  centre  has  been  started  so  far.
 The  mattor  is  under  consideration.

 Development  of  Forests  in  Punjab

 2528.  Shri  Hem  Raj:  Wil]  the  Minis-
 ter  of  Food  and  Agriculture  be
 pleased  to  state  the  amount  allotted
 to  the  Punjab  for  the  development  of
 forests  during  ‘1958-59?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain):  The  fol-
 lowing  amount  has  been  allotted:—

 To  be  met  enti*e-
 ly  by  the  State

 Central  assistance
 Loan  Subsidy  Total

 Government
 Rs.  Rs.  Rs.  Rs.

 -2,00,5  ९  7  ‘14,000  2,74,0C0  I6,48,000

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTIETH  Rerort

 Sardar  Hukam  Singh  (Bhatinda):
 Sir,  I  beg  to  present  the  Twentieth
 Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 ——e_
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 PAKB?raAN  REPRESENTATIVE’S  LETTER  TO

 Securrry  Councr,
 Shrimati  Na  Palchoudhuri  (Nabad-

 wip):  Under  Rule  ‘197,  I  beg  to  call
 the  attention  of  the  Prime  Minister  to
 the  following  matter  of  urgent  public
 importance  and  I  request  that  he  may
 make  a  statement  thereon:—

 “The  letter  of  the  Pakistan’s
 Permanent  Representative  to  the
 President  of-the  Security  Council
 making  allegations  against  India.”

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 According  to  reports  in  the  Press,  the
 Permanent  Representative  of  Pakis-
 tan  to  the  United  Nations  has  sent  to
 the  President  of  the  Security  Council
 a  letter  on  the  llth  April,  1958,  mak-
 ing  ccrtain  allegations  against  the
 Government  of  India.  Government
 have  not  received  the  authorised  text
 of  the  letter.  But  from  the  report  in
 the  press  it  appears  that  this  letter
 is  full  of  false  and  baseless  allegations
 and  is  a  part  of  the  campaign  of
 hatred  and  calumny  which  Pakistan
 pursues  against  India.

 Except  for  the  area  of  Jammu  and
 Kashmir  State  which  is  illegally  occu-
 pied  by  Pakistan  by  force,  the  State,
 as  a  part  of  the  Federal  Union  of
 India,  enjoys  autonomy  which  is
 granted  under  the  Constitution  to  the
 States.  There  is  a  Legislature  elected
 by  adult  suffrage  and  a  Government
 responsible  to  that  Legislature.  This
 Government  has  been  formed  by  the
 National  Conference  Party  of  the
 Jammu  and  Kashmir  State  who  have
 a  considerable  majority  in  the  Legis-
 lature.  The  Opposition  Parties  have
 freedom  to  criticise  and  comment  on
 the  activities  of  Government.  Indian

 -and’  foreign  newspapers  have  their
 correspondents  there  who  have  free-
 dom  to  report.

 For  many  months  past,  as  is  well-
 known,  a  deliberate  campaign  of  sabo-
 tage  in  the  State  has  been  organised
 from  Pakistan  and  a  large  number  of
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 bomb  outrages  have  taken  place.
 Cases  have  been  instituted  in  the  law
 courts  in  connection  with  this  cam-
 paign.  There  was  also  recently  a
 deplorable  incident  at  Hazratbal  which
 involved  the  killing  of  one  person
 and  injuries  to  a  large  number  as  also
 she  destruction  of  property.  Seventy
 persons  have  been  arrested  in  connec-
 tion  with  this  Hazratbal  incident  for
 murder,  or  rioting  or  other  charges.
 hese  are  in  judicial  cusiody  as  under-
 trials.  It  is  totally  untrue  to  say  that
 the  number  of  arrested  persons
 amounts  to  thousands.

 There  are  thirty-three  persons  in
 detention  in  Jammu  and  Kashmir
 State  at  present.

 In  view  of  the  organised  campaign:
 of  sabotage  and  rioting,  the  District
 Magistrates  in  three  of  the  Districts
 have  promulgated  Rule  50  of  the
 Defence  Rules  in  order  to  prevent
 lawlessness  and  acts  of  violence  and
 rioting.  This  rule  requires  permis-
 sions  to  be  taken  for  meetings  and.
 processions.  There  is  no  bar  on  reli-
 gious  gatherings.  Those  committing  a
 breach  of  this  Rule  are  dealt  with
 under  the  ordinary  processes  of  the
 law.

 The  Army  has  nothing  to  do  with
 any  preventive  measure  or  police
 duties.  The  allegation  that  the  Army
 has  been  used  against  the  civil  popula-
 tion  is  wholly  untrue.  As  is  well
 known,  its  function  is  to  defend  the
 country  against  external  aggression.

 In  spite  of  the  subversive  and  sabo-
 tage  activities,  chiefly  engineered  by
 Pakistan,  life  in  the  Jammu  and  Kash-
 mir  State  is  normal.  The  tourist  season
 has  started  and  hundreds  af  visitors
 including  a  large  number  of  foreigners
 are  going  to  Kashmir  daily.  On  Sun-
 day  last,  3th  April,  Baisakhi  was
 celebrated  with  great  enthusiasm  and
 thousands  of  people  of  all  communi~
 ties  as  also  some  foreign  tourists,
 visited  the  Mughal  Gardens  in
 Srinagar  to  celebrate  the  holiday.
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 MOTION  FOR  ADJOURNMENT

 ALLEGED  MASSING  OF  PAKISTANI  TROOPS
 ON  THE  ASSAM  BORDER

 Mr,  Speaker:  I  have  received  notice
 of  an  adjournment  motion  on  the
 following  subject:

 (l)  The  reported  heavy  massing  of
 Pakistani  troops  in  strategic
 areas  on  the  680  miles  Indo-
 Pakistan  border  of  Assam  State;

 (2)  the  digging  of  new  trenches  and
 bunkers  in  violation  of  the
 cease-fire  agreement;

 <3)  the  lodging  of  strong  protest  by
 the  Assam  Government  against
 these  warlike  activities  of  Pakis-
 tan.

 हु  only  want  to  know  if  the  hon.  Prime
 Minister  would  like  to  make  a  state-
 ment  regarding  this.

 Shri  Goray  (Poona):  In  addition
 to  what  I  have  stated  in  the  adjourn-
 ment  motion,  there  is  a  news  item  say-
 ing  that  the  Assam  Government,  it  is
 further  understood,  has  sent  a  detailed
 report  to  the  Government  of  India  on
 the  uneasy  situation  on  the  Indo-
 Pakistan  border.

 ris  question  about  disturbances  on
 tnat  particular  border  has  come  up  in
 this  House  more  than  half  a  dozen
 times.  It  seems  that  that  border  has
 become  a  sort  of  smouldering  border.

 I  would  like  to  know  what  the
 Pakistan  Government's  tactics  are,
 whether  they  want  to  carry  on  these
 raids  as  a  sort  of  probe  or  diversion-
 ary  in  tactics.  What  is  the  meaning  of
 the  massing  of  such  a  large  number
 of  troops  at  strategic  points  in  that
 arca?

 Shri  Hem  Barua  (Gauhati):  May  I
 make  a  submission?  My  name  is  also
 there.

 Mr.  Speaker:  On  an  adjournment
 motion  normally  I  will  call  only  one
 hon.  Member.

 Shri  Hem  Barua:  I  have  got  some
 points,  and  I  have  to  make  a  humble
 submission.
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 On  the  8th  April  there  was  a  news
 item  in  Karachi  papers  about  Mr.
 Mohamed  Ali,  a  former  Prime  Minis-
 ter  of  Pakistan,  saying  that  if  India
 did  not  agree  to  a  plebiscite  or  if  the
 U.N.O.  refuses  to  send  its  troops  thére,
 Pakistan  was  going  to  send  her  troops
 into  the  State  of  Kashmir  in  order  to
 rescue  the  people  of  Kashmir  from
 tortures.

 Mr.  Speaker:  That  has  nothing  to
 80  with  this.

 Shri  Hem  Barua:  I  want  to  know
 whether  this  repeated  firing  on  the
 Indo-Pak  border  in  Assam  is  an
 attempt  on  the  part  of  Pakistan  to  put
 into  operation  a  second  front  to  Kash-
 mir,  in  view  of  this  statement  made
 by  Mr.  Mohamed  Ali.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Day  betmre  yesterday  my
 colleague  the  Deputy  Minister  made
 a  long  statement  about  this  very  situ-
 ation  in  the  frontier  between  north-
 east  India  and  Pakistan.  Nothing  has
 happened  since  then  for  me  to  add  to
 that  statement.

 Tam  afraid  bits  of  news  prominently
 displayed  in  newspapers  come  _  up.
 Sometimes  they  are  stale  news;  some-
 times  they  are  vague  news,  sometimes
 they  are  wrong  news,  sometimes  they’
 are  right  news,  but  they  come  from
 various  parts,  and  immediately  I  am
 asked  to  make  a  statement  from  day
 to  day  about  the  same  set  of  occur-
 rences.  I  can  say  nothing  new.  That
 statement  that  was  made  day  before
 yesterday  was  a  full  statement,  and  I
 repeat  that  to  my  knowledge  nothing
 has  happened  since  then  that  I  may
 add  to  it.

 The  fact  of  the  matter  appears  to
 be  that  all  over  that  several  hundred
 mile  border,  nerves  are  in  a  strained
 condition  on  both  sides  of  the  frontier,
 and  charges  are  made,  and  have  been
 made,  on  both  sides  constantly  be-
 cause  of  this  variation  of  the  river.
 Now  it  has  been  decided,  as  was‘  seid
 the  other  day,  that  there  would  bean
 enquiry  by  outsiders  apart  from  the
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 {Shri  Jawaharlal  Nehru)
 local  Commissioners.  We  have  sent
 an  officer  from  here  and  the  Pakistan
 Government  has  sent  an  officer  from
 Karachi.  The  two  have  been  conduct-
 ing  an  enquiry  together  with  the  local
 officers  about  all  these  matters.

 Therefore,  to  imagine,  to  say  that
 there  is  some  kind  of,  what  shall  I  say,
 widespread  invasion  on  either  side  is
 a  bit  of  an  exaggeration.

 I  do  not  know  what  relevance  the
 reference  to  Mr.  Mohamed  _  Ali’s
 speech,  what  an  ex-Prime  Minister  of
 Pakistan  said  on  another  occasion,  has.
 I  have  nothing  to  say  about  that  ex-
 cept  to  regret  such  irresponsible
 statements.

 Shri  Goray:  Do  we  understand  that
 this  news  about  the  massing  of  large
 troops  in  that  area  is  rfot  true,  and
 there  is  nothing  to  worry  about?

 Shri  Jawaharlal  Nehra:  I  cannot
 say  what  internal  small  movements  of
 troops  might  take  place,  but  so  far  as
 I  know,  there  is  no  massing  of  troops
 on  either  side  of  the  border.  There
 may  be,  of  course,  some  platoon  or
 some  company  moved  here  or  there.
 I  do  not  think  we  should  exaggerate
 this.  We  should  be,  of  course,  vigi-

 .lant  on  our  borders  as  we  are  vigilant
 but  we  should  not  allow  that  vigilance
 to  make  us  constantly  nervous  as  to
 what  things  will  happen.

 Shri  Hem  Barua:  May  I  know
 Mr.  Speaker:

 allow  this.
 Shri  Hem  Barua:

 information.

 I  am  not  going  to

 I  want  some

 Mr.  Speaker:  Nothing.  I  will  not
 allow.

 Hon.  Members  wil]  kindly  note  that
 it  is  impossible  for  me  to  decide  as  to
 whether  I  should  bring  up  any
 adjournment  motion  before  the  House
 or-  not  because  till  the  last  minute  as
 I  am  coming  into  the  House  it  is  open,
 under  the  present  rules,  to  hand  over
 en  adjournment  motion  into  my  hands.
 ‘Therefore,  I  request  that  for  proper

 cansideration  of  this  ut  least  half-an-
 hour’s  notice  may  be  given  to  me.
 Otherwise,  I  will  not  bring  up  that
 day  whatever  is  given  within  half  an
 hour.  I  will  only  bring  it  up  the  next
 day  if  I  consider  it  necessary  to  bring
 it  up  at  all.

 Shri  Goray:  I  sent  it  at  about  9
 o’clock.  Would  you  please  tell  us
 when  we  should  submit  it?

 Mr.  Speaker:  Half  an  hour  before
 the  sitting  commences.  If  it  was  sent
 at  9  o’clock,  it  is  a  different  matter.

 Shri  Braj  Raj  Singh  (Firozabad):
 If  we  hand  it  over  one  minute  before
 II  o'clock,  it  will  not  be  taken  on
 that  day?

 Mr.  Speaker:  I  shall  take  it  up  the
 next  day.  Not  that  I  am  going  to
 throw  it  out.  If  I  intend  bringing  it
 before  the  House,  I  shall  bring  it  up.
 If  I  do  not  intend  to  do  so,  ६  will
 intimate  the  hon.  Member.

 Shri  Hem  Barua’  I  want  some
 important  information  from  the  hon.
 Prime  Ministe

 Shri  Jawaharlal  Nehru:  Quite  apart
 from  any  formal  motion  that  Members
 might  bring  forward,  I  am  myself
 anxious  to  keep  the  House  informed
 of  any  important  development  that
 might  take  place,  and  I  shall  make  a
 statement.  Further,  if  any  hon.  Mem-
 ber  has  anything  in  mind  about  the
 developments,  if  he  will  inform  me,  I
 shall  either  enlighten  him  at  the
 moment,  or  make  a  statement  with
 your  permission  that  every  day  about
 it.  I  am  not  sticking  out  for  formali-
 ties  because  I  want  to  keep  the  House
 informed  of  these  developments.

 Shri  Hem  Barua:  An  adijiourment
 motion  is  to  inform  the  Prime
 Minister.

 Mr.  Speaker:  The  hon.  Member
 will  kindly  read  the  rules.  He  has  to
 give  notice.  In  regard  to  any
 adjournment  motion  relating  to  a.
 department  of  any  particular  Minister,
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 of  answer  to  a  supplemen-
 tary  question  on  starred

 question  No.  730
 one  copy  has  to  be  given  to  the  Minis-
 ter,  one  copy  to  the  Speaker,  another
 copy  to  the  Secretary  and  one  to  the
 Minister  of  Parliamentary  Affairs.
 Four  copies.  What  is  it  that  even  the
 hon.  Minister  can  do,  with  all
 his  anxiety  to  place  the  matter  before
 the  House,  if  it  is  given  to  him  only
 one  minute  in  advance?  Therefore,  I
 suggest  that  half  an  hour  before  the
 meeting  commences  if  any  paper  is
 given  to  me,  then  I  shall  look  into  it
 and  try  to  dispose  of  it  that  very  day.
 Otherwise,  if  I  consider  that  it  ought
 to  be  brought  up  before  the  House  at
 all,  I  will  bring  it  before  the  House,
 giving  sufficient  notice  to  the  Minister
 to  make  e  statement  if  he  considers  it
 necessary.  That  will  be  adopted  in
 future,  unless  the  Minister  says  that
 he  has  had  notice  earlier  and  that  he
 is  prepared  to  make  a_  statement
 immediately.  I  want  to  help  the
 Minister  and  to  help  the  House  also.

 In  this  particular  case,  I  am  _  not
 called  upon  to  give  my  consent  to
 this  adjournment  motion  in  the  cir-
 cumstances.

 STATEMENT  RE.  CLARIFICATION
 OF  ANSWER  TO  A  SUPPLEMEN-
 TARY  QUESTION  ON  STARRED
 QUESTION  NO.  730.
 The  Minister  of  Railways  (Shri

 Jagjivan  Ram):  It  has  been  brought
 to  my  notice  that  my  reply  io  a
 supplerientary  question  by  Shri
 Feroze  Gandhi  on  7-3-i958,  arising
 out  of  Starred  Question  No.  730,  was
 not  quite  clear  and  might  give  risc
 to  an  erroneous  impression.  Shri
 Feroze  Gandhi  wanted  to  know  what
 saving.  was  effected  as  a  result  of
 purchases  by  the  Stecl  Purchase
 Misgion  which  was  sent  abroad  last
 year,  against  the  tenders  which  were
 received  by  D.G.,  S.  &  D.  I  replied
 that  the  saving  would  be  substantial,
 something  like  Rs.  7-8  crores.

 I  would  like  to  amplify  that  in
 giving  this  figure  I  had  particularly
 in  my  mind  tenders  received  in

 India  a  few  months  before  the  Mis-
 sion  was  sent  abroad.  Taking,  how-
 ever,  the  purchases  made  in  India,
 more  or  less  contemporaneously  with
 those  made  abroad  by  the  Mission,
 the  saving  would  be  about  Rs.  i}
 crores  at  a  rough  calculation.  Inci-
 dentally,  I  may  also  mention  that
 iron  and  steel  materials  are  purchased
 in  India  not  by  the  D.G.,  S.  &  D.,  but
 by  the  Iron  and  Steel  Controller
 under  the  Ministry  of  Steel,  Mines
 and  Fuel,

 DEMAND*  FOR  GRANTS—contd.
 Ministry  oF  FINANCE—contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  on  the
 Demands  for  Grants  relating  to  the
 Ministry  of  Finance  (including  Plan-
 ning  Commission).

 Hon.  Members  will  be  aware  that
 at  five  o’clock  today,  all  the  outstand-
 ing  Demands  will  be  submitted  to  the
 vote  of  the  House;  guillotine  will  be
 applied  then.  Before  that,  the
 Demands  relating  to  the  Finance
 Ministry  will  have  to  be  disposed  of,
 that  is,  about  five  minutes  before
 five  o’vlock.  Then,  the  others  will  be
 disposed  of.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  shall  also  require
 some  time.  I  may  be  given  time  from
 four  o'clock.

 Mr.  Speaker:  I  shall  call  upon  the
 Minister  at  four  o'clock.

 Dr.  Melkote  (Raichur):  Yesterday,
 I  was  saying  that  the  ship  of  the
 Second  Five  Year  Plan  was  getting
 flaundered  owing  to  the  Jack  of
 foreign  exchange  component,  but  this
 year  we  are  meeting  under  better
 uuspices,  because  the  Government  of
 India  have  taken  sufficient  steps  to
 get  substantial  foreign  exchange  in
 order  to  carry  out  the  Plan  as  far  as
 possible.  We  should  congratulate  the
 Government  of  India  and  the  Finance
 Minister  for  the  task  that  they  have
 accomplished  in  getting  this  foreign
 exchange  component.

 *Moved  with  the  recommendation  of  the  President.



 मा 2  5  0  ~  ह...

 {Dr.  Metikote)
 There  haye  been  various  speakers

 here  who  have  said  that  since  the
 core  of  the  Plan  has  got  to  be  main-
 tained,  it  should  also  be  seen  that
 the  social  services  in  the  Plan  are
 also  kept  up.  I  can  ill  conceive  how
 these  things  could  go  together.  So
 far  as  I  understand,  the  core  of  the
 Plan  pertaining  to  the  Central  Minis-
 tries  would  be  to  the  extent  of  about
 75  to  80  per  cent,  but  in  the  total  pic-
 ture,  in  the  Plan  as  a  whole,  it  is
 only  about  40  or  45  per  cent.  If,
 therefore,  the  core  of  the  Plan  has
 to  be  kept  up,  to  a  large  extent,  the
 other  items  of  the  Plan  also  could
 be  kept  up.  The  difficulty  may  not
 arise  mainly  from  insufficiency  of
 finance,  but  it  may  be  due  to  other
 reasons.

 As  far  as  I  could  see,  during  the
 two  years  of  the  Second  Five  Year
 Plan,  we  have  been  able  to  spend
 only  Rs.  1,500  crores;  and  still,  there
 is  a  balance  of  Rs.  3,300  crores  to  be
 spent  during  the  remaining  three
 years,  which  would  roughly  work  out
 to  about  Rs.  1,100  per  year.  Whether
 it  is  possible  to  spend  all  this  money
 during  the  next  three  years  is  a  very
 big  point,  because  if  measures  have
 not  been  taken  to  increase  the  work-
 load  in  every  sphere,  and  also  to
 find  out  sufficient  number  of  techni-
 cal  personnel  and  also  the  necessary

 equipment  to  complete  the  Plan,  it
 would  be  very  difficult  indeed  to  ac-
 complish  what  is  desired.

 I,  therefore,  feel  that  we  should
 carry  on  with  the  Plan  as  it  is,  but
 if,  in  any  case,  the  Plan  has  got  to
 be  whittled,  let  it  not  be  whittled  in
 the  matter  of  finding  more  employ-
 ment.  If  moneys  are  needed  for  social
 services,  I  can  understand  it;  I  can
 understand  the  importance  of  social
 services,  but  it  is  more  important  in
 a  poor  country  like  ours  to  find  more
 employment  opportunities.  First,  it  is
 necessary  to  satisfy  the  stomach,  after
 which  alone  we  can  think  of  other
 social  services.  Therefore,  those  items
 of  the  Plan  which  would  cater  to
 finding  more  employment  potential

 in  the  direction  of  whittling  the  social
 amenties  and  not  those  items  of  the
 Pian  which  give  more  employment.

 Looking  into  the  note  that  has  been
 circulated  by  the  Finance  Ministry,  I
 tried  hard  to  find  out  to  what  extent
 the  employment  potential  has  increas-
 ed  during  the  Second  Plan.  It  was
 estimated  in  the  beginning  that  we
 would  be  able  to  give  employment  to
 nearly  nine  million  people  during  the
 Second  Five  Year  Plan.  But  during
 the  two  years  of  the  Secend  Plan,
 we  have  spent  about  Rs.  1,300  crores
 which  is  certainly  not  a  small  sum,
 while  in  the  five  years  of  the  First
 Five  Year  Plan,  the  total  amount
 allotted  was  Rs.  2,300  crores  and  out
 of  this  we  were  able  to  spend  only
 Rs.  ‘1,850  crores  or  so.  During  the
 first  two  years  of  the  Sccond  Plan,
 in  spite  of  difficulties  of  finance,  we
 have  been  able  to  spend  about  Rs.  1,300
 to  Rs.  1,500  crores,  which  means  that
 in  the  First  Five  Year  Plan,  we  spent
 on  an  average  Rs.  350  crores  per  year,
 while  in  the  Second  Plan,  we  have
 nearly  doubled  that  expenditure  and
 it  comes  nearly  to  Rs.  750  crores.
 Therefore,  even  while  not  being  able
 to  accomplish  the  full  targets  of  the
 Plan,  our  expenditure  has  gone  up  to
 twice,  and,  therefore,  the  employment
 potential  should  have  considerably  in-
 creased.  So,  we  would  like  to  know
 to  what  extent  the  employment  poten-
 tial  has  increased  and  whether  during
 the  remaining  three  years,  it  would
 be  possible  to  accomplish  as  large  a
 part  of  the  Plan  as  possible  of  find-
 ing  employment  for  nine  million
 people  as  was  promised.

 While  considering  the  question  of
 employment,  it  is  also  necessary  for
 us  to  find  out  to  what  extent  during
 this  period  of  ten  years  since  Inde-
 pendence,  we  have,  through  various
 legislative  and  other  measures,  tried
 to  bridge  the  gap  between  the  have-
 nots  and  the  have’s.  We  have  accept-
 ed  a  pattern  of  government  which  is
 to  be  democratic;  and  a  pattern  of
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 society  which  is  to  be  socialistic  is
 our  goal,  Therefore,  it  would  be
 necessary  to  find  ०७६  whether  during
 this  ten  year  period,  we  have  been
 able  to  bridge  this  gap  and  to  what
 extent  we  have  been  able  to  accom-
 Plish  our  task  of  ushering  in  a  real
 socialistic  pattern  of  society.  If  one
 agleans  through  the  statistics  that  have
 been  given  to  us,  one  fails  to  find  the
 actual  data  in  this  respect.  I,  there-
 fore,  feel  that  it  would  be  necessary
 to  enthuse  the  people  at  large  and  tell
 them  that  during  this  ten-year  period
 of  Independence,  from  scratch  we
 have  been  able  to  accomplish  to  this
 extent  and  been  able  to  give  some
 satisfaction  to  the  people  at  large.
 That  aspect  of  the  question  has  got
 to  be  taken  into  consideration,  and  I
 hope  that  at  least  during  the  next
 ‘year’s  budget  discussion  the  Finance
 Minister  will  provide  us’  with  a
 brocure  which  will  give  us  the  neces-
 sy  cau.

 It  has  been  said  that  the  national
 income  has  gone  up  during  the  First
 Five  Year  Plan  by  nearly  Rs.  2000
 crores,  out  of  which  about  Rs.  800
 crores  have  gone  in  the  hands  of  tee
 capitalists  and  others,  and  nearly

 Rs.  200  crores  have  gone  into  the
 village  sector.  It  is  said  that  the
 national  savings  campaign  and  other
 campagins  for  getting  money  from  the
 people  have  not  evoked  much  res-
 ponse  in  recent  times.  If  an  additional
 sum  of  Rs.  200  crores  has  gone  into
 the  hands  the  village  sector,  would
 it  not  be  possible  to  get  this  from
 them  if  we  can  give  certain  incen-
 tives  to  the  people  over  there?  These
 incentives  can  be  given  in  the  shape
 of  community  projects  which  are
 already  there.  While  accepting  some
 of  the  items  in  the  community  pro-
 jects,  we  can  tell  these  people  that
 if  so  much  money  is  moped  up  from
 their  area,  we  would  be  in  a  position
 to  give  them  certain  amenities.  This
 may  be  one  method  of  mopping  up
 the  money  which  is  in  the  hands  of
 the  villagers,  but  which  they  are  not
 depositing  even  in  a  bank.  If  they
 deposit  it  in  the  banks,  the  ways  and
 means  position  of  the  Government
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 would  have  improved.  There  is  no
 banking  system  in  the  villages,  and
 they  wish  to  keep  the  money  in  their
 own  hands.  What  we  should  do  is  to
 increase  cooperatives  and  give  them
 incentives  so  that  we  may  mop  up
 the  money  by  one  way  or  another,

 Sir,  I  have  been  visiting  some  of
 these  community  development  pro-
 jects  and  I  would  like  to  place  before
 the  Finance  Minister  one  particular
 thing  I  have  noticed.  Whether  it  is
 the  responsibility  of  the  Centre  or  of
 the  States,  it  is  immaterial.  A  large
 part  of  the  money  is  spent  in  the
 rural  sector  and  over  items  which  are
 not  very  big  in  themselves.  But  the
 contro]  of  the  Finance  is  very  great.
 The  scrutinising  and  _  sanctioning
 authorities  go  and  inspect  the  scheme
 and  then  release  the  money.  After
 all  is  said  and  done  it  has  to  be
 admitted  that  some  of  these  items
 are  very  small,  costing  about  Rs.  1,000
 to  Rs.  1,500,  and  inspections  are
 carried  out  by  an  Assistant  Engineer,
 or  an  Executive  Engineer,  or  by  the
 Chief  Engineer  himself  sometimes.
 Until  then  moneys  are  not  sanctioned.
 In  doing  so,  the  officers  have  to  make
 a  number  of  visits,  and  nearly  30  to  40
 per  cent  of  the  moneys  are  wasted
 in  inspection  alone.  Villagers  have
 to  construct  these  roads,  bridges  or
 school  buildings  and  if  some  non-
 official  agency  on  whom  Government
 can  repose  confidence  can  be  asked  to
 make  the  inspection  and  certification,
 it  will  facilitate  matters.  After  all
 Rs.  15,000  today  is  worth  only
 Rs.  4,000  to  Rs.  5,000  of  some  years
 back.  This  is  not  a  very  big  amount,
 and  there  is  no  harm  if  the  standards
 are  slightly  lowered.  I  would  like  to
 say  that  the  Chief  Engineers  and
 others  should  not  be  made  to  scruti-
 nise  these  and  lower  the  standards.
 They  are  accustomed  to  dealing  with
 huge  sums;  their  specifications  should
 be  standards  for  infinite  time.  So,
 ordinary  supervisors  or  overseers
 should  be  asked  to  go  and  certify  and
 then  the  moneys  should  be  released.
 It  is  only  then  that  our  community
 projects  and  other  developmental
 schemes  would  make  headway.  If
 the  community  -projects  are  not
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 making  headway,  apart  from  other
 factors,  one  of  the  main  factors,  is  the
 late  issue  of  financial  sanction.*I  feel
 that  the  Finance  Ministry  should  look
 into  this  question  and  see  to  what
 extent  these  things  ought  to  be  modi-
 fied.

 Sir,  the  Finance  Ministry  last  year
 appointed  a  Pay  Commission.  It  is
 said  that  our  aim  is  a  socialist  pattern
 of  society.  Therefore,  year  after  year
 with  these  developmental  plans  all
 over  the  country,  the  national  income
 4s  going  up.  The  Government  of
 India  itself  may  give  evidence  before
 the  Pay  Commission  and  in  doing  so,
 may  I  request  the  Finance  Ministry
 to  work  out  details  of  the  redistribu-
 tion  of  incomes  to  be  considered  by
 the  Pay  Commission.

 A  Pay  Commission  is  not  constitut-
 ed  merely  to  dole  out  extra  incomes
 to  some  of  these  civil  servants;  but
 a  Pay  Commission  should  be  consti-
 tuted,  and  is  constituted  in
 order  to  look  into  the  national
 income  level  and  also  to  see
 that  the  structure  is  such  that  a  fair
 redistribution  of  income  takes  place.
 I  do  not  know  whether  the  Finance
 Ministry  has  got  this  in  view.  But
 I  feel  it  is  necessary,  because  any
 mere  increase  of  the  wage  structure
 of  civil  servants,  not  taking  into  con-
 sideration  its  relation  to  national  in-
 come  may  not  be  a  fair  judgment  and
 if  the  civil  servants  have  got  to  हल
 an  adequate  share  in  this  national
 income,  a  proper  redistribution  of  in-
 come  has  got  to  take  place.  There-
 fore,  the  Finance  Ministry  has  to  pre-
 pare  the  necessary  data  for  the  same.

 I  also  feel  that  the  Finance  Minis-
 try  in  dealing  with  the  several  ser-
 vices,  have  not  been  doing  a  very
 fair  thing  with  the  technical  person-
 nel.  Ordinary  graduates—may,  be
 sometimes  first  class  M.  As.  or  better
 qualified—get  into  the  I.  A.  S.  cadre
 and  in  the  time  scale  of  pay  there  is
 no  check  for  them  and  they  reach
 from  Rs.  800  to  Rs.°i,800  quite  safely.
 But  the  technical  personnel  have  got
 to  put  in  more  years  of  _  service,
 harder  work  and  at  every  stage  there

 is  a  check  for  their  promotion.  After
 all  is  said  and  done  they  do  not  reach
 the  same  scale  as  the  civil  servants.
 I  feel  this  is  not  fair.  If  the  techni-
 cal  personnel  have  to  give  a  good  ac-
 count  of  themselves  in  India,  as  in
 other  places,  they  ought  to  be  pro-~
 perly  honoured  and  respected  and
 they  should  be  paid  adequate  sums  if
 they  have  to  put  in  honest  work.
 Their  pay  scale  ought  to  be  much
 higher  than  that  for  the  I.  A.  S,  the
 highest  civil  servants.  I  feel,  there-
 fore,  that  this  aspect  of  the  question
 also  should  be  kept  in  view  by  the
 Finance  Ministry  when  they  tender
 evidence  before  the  Pay  Commission.

 Sir,  it  has  been  said  that  about
 Rs.  200  crores  of  different  taxes,  like
 sales.tax,  income-tax  etc.,  are  not  be~
 ing  collected  from  the  people.  I  do
 not  know  to  what  extent  this  is
 correct,  but  it  is  definitely  a  fact  that
 necessary  data  are  not  being  produced
 by  the  people  to  help  their  own
 Government.  This  is  neither  good  for
 the  people  nor  to  the  Government.
 If  people  want  a  good  Government,
 they  have  got  to  be  honest  and  pro-
 duce  all  the  evidence  in  their  posses-
 sion  and  pay  the  necessary  taxes.  But
 sales-tax  and  other  taxes  that  are
 imposed  on  the  people  are  collected
 by  the  merchants  and  this  is  becom-
 ing  -an  additional  profit  to  themselves.
 They  are  not  merely  cheating  the
 people;  they  are  cheating  the  Gov-
 ernment.  If  Rs.  200  crores  every  year
 is  not  being  collected  by  the  Finance
 Department,  to  that  extent  we  are
 poorer.  It  is  necessary  to  effectively
 control  and  check  this  kind  of  thing.
 I  personally  fecl  that  what  is  being
 done  is  not  _  sufficient.  Something
 mor:  ought  to  be  done  in  order  to
 check  this  nefarious  type  of  work
 by  so  many  people.

 Sir,  recently  the  insurance  compa-
 nies  have  been  nationalised.  There
 has  been  a  good  deal  of  grouse  felt
 by  many  members  who  are  working
 in  the  Corporation.  It  is  said  that
 various  cliques  have  been  formed
 there  in  the  matter  of  promotions,  in
 the  matter  of  even  sperior  jobs,  in
 the  matter  of  pay  scales,  etc.,  and
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 these  cliques  are  operating  to  a  large
 extent  to  the  detriment  of  collection
 and  work  in  the  insurance  companies.
 The  number  of  policies  is  going
 down  and  unless  and  until  the  vari-
 ous  categories  of  workers  have  can-
 fidence  in  the  management,  it  would
 be  difficult  for  those  people  to  work
 with  the  same  zeal  and  efficiency.  I
 do  not  want  to  go  into  details.  I  am
 collecting  data,  which  I  hope  to  be
 in  a  position  to  give  the  House  some
 time  later.  In  the  meanwhile,  I  feel
 it  necessary  to  bring  this  to  the  notice
 of  the  Finance  Ministry,  so  that  they
 may  pay  some  attention  to  this  ques-
 tion

 Shri  T.  K.  Chaudhuri  (Berham-
 pore):  It  has  been  usual  in  discussions
 of  Demands  of  the  Finance  Ministry
 to  concentrate  on  the  administration
 of  the  Departments  of  Revenue  and
 Expenditure.  But  I  feel  that  if  we
 really  want  to  understand  the  work-
 ings  of  the  mind  of  Government  in
 financial  matters  and  in  _  actual
 economic  policy;  if  we  really  want
 to  understand  the  forces  and  conside~
 rations  which  influence  their  philoso-
 phy  in  its  day  to  day  working  we
 have  to  concentrate  on  the  inner  set-up
 of  the  Department  of  Economic
 Affairs  and  on  those  divisions  in  it
 which  are  pivotal  to  the  working  of
 the  overall  cconomic  system  as  it
 obtains  today  in  the  country.

 We  are  very  much  concerned  these
 days  about  the  interna]  and  external
 resources  for  the  implementation  of
 the  Plan.  We  are  worried  even  about
 the  future  of  the  Plan.  We  do  not
 know  as  yet  how  much  of  the  Plan
 and  what  part  of  it  we  would  be
 able  to  see  through  eventually.
 Yesterday,  we  heard  our  esteemed
 friend,  Shri  Asoka  Mehta,  expressing
 deep  concern  about  what  he  called
 the  periphery  of  the  Plan.  He  was
 anxious  that  {n  our  concern  to  save
 the  core  of  the  Plan  we  might  not
 sacrifice  the  soft  periphery  round
 about,  by  which  he  meant  social  ser-
 vices  and  other  amenities  which  we
 have  to  provide  for  the  common  man.
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 I  think  Shri  Asoka  Mehta  is  very
 intimately  aware  of  the  workings  of
 our  economic  system  and  he  can  draw
 his  own  conclusions  as  to  why  there
 is  such  hesitation  and  reluctant  about
 the  phasing  of  the  Plan.

 We  heard  another  hon.  Member  on-.
 this,  Shri  Nagi  Reddy,  who  expres-
 sed  concern  about  the  close  contacts
 that  the  Finance  Ministry  has  with..
 what  he  called  ‘financial  sharks’.  He
 expressed  the  hope  that  the  new  Fin-
 ance  Minister  would  be  able  to  snap
 these  contacts  so  that  he  might  not
 fall  a  prey  to  them,  as  others  had
 fallen  in  the  previous  regimes.  Of
 course,  I  do  not  share  the  optimism
 of  Shri  Nagi  Reddy.  YF  am  rather:
 worried  about  the  way  these  ‘fin-
 ancial  sharks’  are  spreading  their
 tentacles  af  over  the  country,  and  if
 newspaper  reports  are  correct,  Shri
 Nagi  Reddy  will  soon  find  that  these
 financial  sharks  or  octopuses  have-
 spread  their  tentacles  and  taken  in
 grip  even  those  areas  which  they
 least  expected  to  grip.

 Shri  Asoka  Mehta  (Muzaffarpur):
 He  means  around  the  Communist.
 Party?

 Shri  T.  K.  Chaudhuri:  Whatever
 that  may  be,  in  order  to  understand
 how  our  economy,  particularly  the
 Finance  Ministry,  works,  we  have  first
 to  look  to  the  Department  of  Econo-
 mic  Affairs,  particularly  its  Internal
 Finance  Division  and  External
 Finance  _  Division.  The  Internat
 Finance  Division  controls  banking and  currency.

 Now,  we  are  told  time  and  again,—
 and  this  Parliament  adopted  a
 solemn  resolution—that  we  are  to
 aim  at  a  socialist  pattern  of  society
 and  all  that.  But  what  do  we  find
 here?  In  the  pivotal  institution,  the
 Resarve  Bank  of  India,  which  is  a
 completely  nationalised  concern  and
 which  runs  our  economic  system,  who
 are  the  directors  of  the  board?  It  is
 practically  a  nominated  board,  nomi-
 nated  by  the  Government.  Now,  I
 will  read  out  the  names  and  you  will!’
 easily  understand)  how  much  the:
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 so-called  “financial  sharks”  or  the  big
 monopolists  of  the  country  have  be-

 ‘come  integrated  with  the  treasury
 .and  the  working  of  the  central  bank-
 ‘dng  system  in  the  country.  Apart
 from  the  Governor  and  the  Deputy
 Governors,  the  names  are—they  are
 well  known  names,  but  even  then  I
 would  like  to  read  them  out—Shri
 Kasturbhai  Lalbhai,  Shri  B.  M.  Birla,
 Shri  Shri  Ram,  Shri  C.  R.  Srinivasan,
 Shri  Manilal  Nanavati,  Shri  J.  R.
 D  Tata,  Shri  Bikkani  Venkataratnam.

 ‘These  names  are  well  known,  and  we
 have  placed  the  working  of  the  entire
 ‘banking  system  in  their  hands.

 Then  we  have  under  the  same  de-
 partment,  the  Internal  Finance  Divi-
 sion  which  looks  to  the  working  of
 the  State  Bank  of  India.  Here  also,
 who  are  the  directors?

 Shri  Tyagi  (Dehra  Dun):  He  has
 ‘called  the  people,  whose  names  he
 read  out,  financial  sharks.

 Shri  T.  K.  Chaudhuri:  I  never
 called  them  so.  I  was  only  quoting
 Shri  Nagi  Reddy.  He  called  them
 financial  sharks.

 Mr.  Speaker:  Even  that  is  defama-
 tion  outside  this  House.  If  somebody
 calls  some  other  man  something  and
 another  person  takes  umbrage  and
 repeats  the  same,  it  is  as  much  an
 offence  as  the  original  one.  I  am
 really  sorry  that  this  has  been  said.
 Those  hon.  members  are  not  here.
 Any  one  of  them  can  _  possibly  be
 here.  Some  of  them  are  members  of
 the  Assemblies.  There  is  no  good
 making  these  observations  against
 them.  Make  the  best  use  of  them.  If
 arguments  fail,  the  other  prevails.

 Shri  T.  K.  Chaudburi:  I  repeat  I
 did  not  call  them  financial  sharks.

 Mr,  Speaker:  It  is  very  wrong.
 Shri  Feroze  Gandhi  (Rai  Bareli):

 The  former  Finance  Minister  called
 them  ‘man-eaters’.

 Shri  Tyagi:  If  it  is  used  in  a  general
 +  sense,  I  can  understand  it.  But  he
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 named  the  peraona.  That  is  why  I
 object  to  it.  ~

 Mr.  Speaker:  Apart  from  all  that,
 he  did  not  cut  much  ice  by  saying
 ‘man-eaters’  and  going  away.  I  was
 not  in  a  position  to  exercise  more
 jurisdiction.

 Shri  T.  K.  Chaudhuri:  The  only
 point  I  was  trying  to  make  was  that
 the  leaders  of  big  business  and  big
 capitalist  monopoly  in  this  country
 were  in  charge  of  the  working  of  the
 country’s  central  banking  system.

 Mr,  Speaker:  There  is  one  capita-
 list  system  with  which  all  persons  in
 the  world  started.  Now  there  is  a
 different  system  which  is  trving  to
 take  its  place.  Hon.  Members  can
 balance  both  the  systems  and  589
 these  are  the  advantages  of  one  sys-
 tem  and  these  are  the  defects  of  the
 other,  without  going  into  personalities
 and  calling  them  ‘sharks’.

 Shri  T.  K.  Chaudhuri:  I  did  not  call
 them  ‘sharks’.

 Mr.  Speaker:  It  is  very  wrong.

 Shri  T.  KX  Chaudhuri:  Am  I  not
 entitled  to  call  them  leaders  of  big
 business  in  this  country?  They  are
 the  leaders  of  big  business.

 Mr.  Speaker:  Whoever  denies  that?
 Nobody  takes  cxception  to  that.

 Shri  Feroze  Gandhi:  Are  they  in  a
 Majority  on  the  board  of  the  Reserve
 Bank?

 Shri  T.  K.  Chaudhuri:  Yes,  they
 are  in  a  majority.

 Take  the  State  Bank  also.  Who
 are  the  directors  of  the  State  Bank?
 I  mean  no  offence  to  them.  They  are
 very  well  known  and  intelligent  per-
 sons.  They  are  Shri  Neville  Wadia,
 Sir  George  Mackinlay,  Shri  A.  M.  M.
 Murugappa  Cheitiar,  Shri  J.  D.
 Choksi,  Shri  में,  G.  Saraiya,  Shri
 Sachin  Chaudhuri,  Shri  Satyapal  Vir-
 mani,  Shri  M.  Somappe  and  so  an.



 The  point  that  I  was  trying  to
 tnake  out  was  that  the  working  of  the
 central  system  and  the
 pivotal  financial  institutions  in  the
 country  has  been  handed  over  by
 Government,  knowingly,  to  the  lea-
 ders  of  big  business;  and  if  we
 have  to  have  this  kind  of  central
 banking  system  controlled  by  leaders
 of  big  business  and  capitalist  mono-
 poly,  we  could  not  have  any  social-
 ism  in  this  country.

 What  is  the  result?
 The  economic  policy  that  is  being

 followed  by  this  Government  and  the
 Central  Bank  was  very  ably  and
 succinctly  defined  by  the  Governor
 of  the  Reserve  Bank  in  Calfornia
 last  year  when  he  addressed  a  gather-
 Ing  of  industrialists  assembled  there
 from  all  over  the  world.  And,  there,
 he  said:

 “In  discussion  the  role  of  the
 public  sector  tends  to  be  magni-
 fied  out  of  al"  proportions.  It  has
 been  estimated  that  in  terms  of
 }evestment  the  public  sector  of

 ‘Industry  in  India  accounts  for
 not  more  than  about  3  per  cent.
 of  the  total  investments.  And  at
 the  pace  at  which  development  is
 taking  place,  it  would  be  extrava-
 gant  to  suppose  that  the  propor-
 tion  would  increase  to  anything
 more  than  5  or  20  per  cent  for
 so  long  as  we  can  foresee  at  pre-
 sent.  In  fact,  the  private  sector
 is  playing  a  dominant  role  in
 Indian  economy  today  and  is
 bound  to  play  a  dominant  role  in
 future.”
 Here,  we  have  the  real  core  of  your

 socialistic  pattern  of  society.  Then,
 further  on,  he  refers  to  the  things
 we  have  in  the  public  sector  or  we
 want  to  put  in  the  public  sector.  He
 says:

 “The  more  important  schemes
 ayieh  have  been  reserved  for  the
 public  sector  are  those  for  which
 the  private  sector  is  unable  to
 find  resources.”
 Ble  mentions  the  plan  for  the  manu-

 facture  of  heavy  electrical  equip-
 ment  and  says  ia  sonclusien-=
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 “Actually,  an  understanding  has
 been  reached  that  the  Govern-
 ment  plant  will  not  compete  with
 the  private  sector  in  the  produc-
 tion  of  lines  on  which  they  are
 now  engaged,  and  certain  further
 lines  which  they  have  proposed
 to  take  up.  This  is  a  case  in
 which  a  profitable  section  of  an
 industry  has  been  reserved  for
 the  private  sector,  and  what
 would  be  unprofitable  for  several
 years  to  come  has  been  taken
 up  on  its  own  shoulders  by  Gov-
 ernment  in  the  larger  public  inte-
 rests,”

 Because  they  willl  have  losses  and’
 because  they  do  not  have  the  means
 to  engage  in  those  industries,  so  the
 tax-payers  as  the  shareholders  of  these
 nationalised  undertakings  have  to
 bear  these  losses  on  their  shoulders.
 There,  you  have  the  very  core  of  the:
 much  boosted  socialistic  pattern.

 Now,  I  am  willing  to  remain  satis-
 fied,  so  far  as  I  am  concerned,  with
 the  present  capitalist  pattern  because
 this  is  the  pattern  that  exists  in  fact
 and  this  is  the  pattern  which,  if  we
 have  to  believe  the  Governor  of  the:
 Reserve  Bank,  will  continue  to  do-
 minate  our  economy  in  future  also.
 My  concern  here  is  rather  to  see  that
 even  if  we  have  a  capitalist  structure,
 Jet  us  have  an  honest,  straightforward
 and  efficient  capitalist  structure  try-
 ing  to  do  its  best  for  the  development
 of  the  country,  of  course,  within  the
 framework  of  capitalism  or  State:
 capitalism,  whatever  we  might  call’
 it.

 And,  in  that  background,  one  ques--
 tion  that  has  been  exercising  the  at-:
 tention  of  the  country  for  some  time
 past  is  the  way  how  we  propose  to
 manage  these  public  corporations  or
 the  public  sector  of  our  industrial
 undertakings.  In  this  book,  the
 Explanatory  Memorandum  on  the
 Budget  of  the  Central  Government,
 there  is  a  list  of  these  public  under-
 takings.  I  counted  them.  There  are
 about  67  industrial  establishments  in.
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 the  public  sector.  How  are  we  going
 to  manage  them  and  what  would  be

 the  best  system  to  manage  them?
 There  is  a  tendency  in  some

 quarters  to  identify  nationalisation  or
 ‘State  ownership  with  socialism.  3,
 however,  feel  that  State  ownership
 under  our  system  may  lead  to  great

 -dangers  and  may  lead  to  what  is
 known  as  totalitarianism,  or  statism
 and  may  open  the  way  not  only  to
 economic  totalitarianism  but  to
 political  totalitarianism  as  well.  And,
 that  is  why  we,  and  the  Finance
 Ministry  also,  must  immediately,  as
 soon  as  they  can,  lay  down  certain
 principles  on  which  these  public
 undertakings  or  public  corporations
 in  the  State-owned  sector  are  going  to
 be  managed.

 I  do  not  have  sufficient  time  at  my
 ‘disposal  to  go  into  this  question  fully
 but,  I  think,  the  remark  that  the  great
 authority  on  this  subject,  Dr.  William
 Robeson,  made  about  public  under-
 takings  in  Great  Britain  also  applies
 in  our  country  very  well,  because  in
 our  country,  these  public  undertak-

 ings  and  public  corporations  laso
 row  up  in  a  haphazard  manner.
 There  is  vo  uniform  pattern  of
 management,  nor  can  there  be  or  need
 be  any  uniform  pattern  of  manage-
 ment.  The  more  important  point  is
 the  spirit  which  informs  the  manage-
 ment  of  these  bodies.

 Long  ago,  about  20  or  25  years  back,
 “Wr.  Herbert  Morrison  of  the  British
 Labour  Party  @daid  down  a  principle
 about  the  management  of  these  public
 corporations  which  he  said  would  be

 a  combination  of  public  ownership,
 public  accountability,  business  man-
 ‘agement  for  public  account.  He  says
 that  it  must  be  a  body  for  which  there
 must  be  public  accountability  in

 ‘proper  form  or  forms  and  it  must  have
 a  social  combination  of  the  different

 ‘parties'  rights;  and  the  legitimate
 right  of  the  consumers  and  also  of

 ‘the  labour  in  industry  must  be  safe-
 ‘guarded.

 I  am  afraid  that  many  of  these
 principles  are  not  observed  in  the

 management  of  dour.  pubiic  concerns
 a  I  would

 Leagrel
 the  new  Finance

 Minister  at  ¥  to  take  active  steps
 in  the  immediate  future  to  lay.  down
 a  pattern  for  the  management  of
 these  concerns.

 Shri  Heda  (Nizamabad):  Mr.
 Speaker,  Sir,  first  of  all,  I  would  like
 to  refer  to  a  point  which  the  last
 speaker  had  dealt  with  since  the
 particular  paragraph  of  the  speech
 of  the  Governor  of  the  Reserve  Bank
 which  he  has  quoted  has  been  quoted
 and  discussed  not  only  here  but  also
 at  many  other  places  and  many  times.
 Apart  from  the  context  that  the  Gov-
 ernor  of  the  Reserve  Bank  was
 speaking  at  a  World  Assembly  of
 businessmen,  he  had  a  particular  mis-
 sion  there.  Let  us  try  to  find  out  the
 real  meaning  of  his  words.  He  has
 stated  that  the  public  sector  in  India,
 from  the  investment  point  of  view,  is
 about  3  per  cent.  That  is  true;  but,
 when  he  says  that,  he  takes  int
 account  the  vast  agricultural  sec
 and  all  other  activities.

 Shri  T.  K,  Chaudhuri:  May  I  point
 out,  Sir,  that  he  never  referred  to
 agriculture?  I  have  the  whole  text
 of  the  speech  with  me.  Shri  T.  पु,
 Krishnamachari  handed  it  over  to  me
 and  I  would  like  Shri  Heda  to  go
 through  it.

 Shri  Heda:  I  have  gone  through  :t.
 Shri  T,  K.  Chaudhuri:  He  never

 referred  to  the  agricultural  industry.

 Mr.  Speaker:  He  says,  only  3  per
 cent.

 है, / ह  Heda:  I  am_  giving  my  para-
 phrase  of  if.  When  he  says....

 Mr.  Speaker:  How  does  it  form  only
 3  per  cent  when  agriculture  is  not  in-
 cluded?  If  the  public  sector  is  only
 3  per  cent,  then,  agriculture  must
 also  be  included  in  it.

 Shri  T.  K.  Chaudhuri;  Be  has
 specifically  mentioned,  industry.  I
 can  read  the  paragraph  if  you  want.
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 “Shri  Morarji  Desai:  Agriculture  is

 also  an  industry.
 Mr.  Speaker:  Hon.  Members  have

 different  interpretations.
 hri  Heda:  The  main  point  is  how

 ‘we  are  discussing  it.  When  we  dis-
 cuss  the  private  sector  versus  the
 public  scctor,  there  is  one  aspect  and
 that  aspect  is  the  role  of  the  private

 ‘sector;  those  who  manage  it,  whom
 Shri  Chaudhuri  was  later  on
 good  enough  to  call  leaders
 of  big  business.  Let  us  see  what
 their  dominant  role  is  and  let  us  see
 how  the  public  sector  is  growing.  If
 we  just  compare  these  two  forces  and
 not  take  the  entire  private  sector,  ३
 am  quite  confident  that  from  the  way
 the  public  sector  is  growing,  we  wil
 very  soon  find  out  that  the  public
 sector  is  dominating  the  private  sec-
 tor  and  it  would  be  doing  that  quite
 rightly.
 33  hrs.

 When  we  in  Parliament  pass  a
 resolution  professing  socialism  and
 we  cnvisage  this  Plan  to  achieve  that
 end,  naturally  our  care  is  to  see  that
 the  private  sector  or  what  we  call
 capitalism  did  not  dominate  and  have
 a  sway  but  rather  the  public  sector
 which  is  part  of  the  socialism  has  its
 sway.  In  this  connection,  he  had
 earlier  referred  to  a  speech  which
 Shri  Nagi  Reddy  made  yesterday.  Shri
 Nagi  Reddy  was  very  critical  about
 some  of  our  plans  and  programmes.
 Naturally  he  had  referred  to  this  big
 business  again.  When  he  was  speak-
 ing,  I  was  reminded  of  a  cartoon  that
 appeared  in  the  best  cartoon  weekly
 of  our  country—I  mean  the  Shankar’s
 Weekly.  The  cartoon  shows  how  the
 Communist  Party  behaves  and  enjoys
 the  different  Navarasas  in  different
 situations.  They  are  enjoying  these
 rasas  with  different  types  of  sections  °
 of  people.  In  the  end  the  cartoon  has
 depicted  the  Santha  rasa.  It  has
 depicted  it  as  enjoying  the  Veera  rasa
 with  Shri  Asoka  Mehta  and  doing
 Tandave  Nritya—Bhayanak  rasa  when
 facing  the  Jan  Sangh.  It  is  enjoying
 hasya  rasa  when  it  sees  itself  in  the
 mirror.  It  enjoys  Santha  rasa  and

 _.  keeps  guiet  and  becomes  silent  when

 it  faces  a  representative  of  big  busi-
 ness.  Naturally,  it  had  a  reference  to
 the  invitation  by  the  Chief  Minister
 of  Kerala  to  a  big  industrialist  for  a
 big  project.  I  have  nothing  to  com-
 ment  on  either  the  capitalist  leader
 or  the  communist  leader.

 But  I  may  make  only  che  observa-
 tion.  I  speak  Marathi;  that  is  my
 mother  tongue  and  I  am  reminded  of
 a  Marathi  proverb:

 art  aa  जोने  तूहा
 Thukaram  was  a  great  poet.  He  has
 depicted  a  picture  where  two  big
 giants  come  together.  He  says:  let
 me  see  how  the  meeting  goes  on.  The
 country  would  be  interestingly  watch-
 ing  these  two  big  giants,  the  Chief
 Minister  of  a  communist  State  and
 the  representative  of  big  business,
 both  supcrb  in  their  own  arts,  meeting
 and  tackling  the  situation.  It  would
 be  good  if  they  go  together  and
 make  the  country  progress.  4

 Yesterday,  Shri  Nagi  Reddy  referred
 to  another  phenomenon.  I  find  to
 probe  into  his  mind  but  I  was  unable
 to  understand  him.  He  mentioned  the
 textile  industry.  He  has  said  that  the
 production  has  gone  beyond  the  re-
 quirements.  The  result  should  have
 bee.  that  the  prices  should  have
 fallen.  His  complaint  is  that  the
 prices  had  not  fallen.  If  we  achieve
 our  targets  earlier  than  planned,  there
 is  nothing  wrong  in  it.  I  think  that
 he  also  does  not  see  anything  wrong
 in  it.  When  thereg,is  more  production
 and  less  consumption,  the  production
 has  to  be  curtailed.  In  that  curtail-
 ment  process,  some  mills  have  issued
 notices  to  workers  or  some  mills  are
 closed.  A  heartening  feature  of  the
 whole  thing  is  that  when  production
 was  to  be  curtailed,  the  handloom  and
 the  khadi  sectors  were  not  affected
 because  of  the  Government's  policy
 of  protection  to  smaller  industries,  It
 was  only  the  textile  industry,  which
 somebody  calls  by  some  other  name
 and  which  Shri  Chaudhuri  was  good
 enough  to  call  the  leader  of  the  big
 industry,  which  had  to  face  the  music.
 It  had  either  to  close  down  some  mills
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 GE  iiéue  notices  to  workers.  In  the
 siationial  interest,  Government
 forward  and  I  hope  the  situation
 would  be  remedied.

 I  am  referring  to  this  because  the
 ‘way  we  are  planning  is  very  adequate
 and  the  watch  we  are  keeping  is  also
 very  good.  If  the  prices  had  not
 falien  down  far  below  say  25  or  50
 per  cent  and  if  that  is  what  he  means,
 it  is  just  impossible.  Prices  have  in
 fact  fallen.  He  will  know  the  reason
 if  he  calculates  the  cost  of  production.
 Prices  would  not  come  down  below
 the  cost  of  production.  When  there  is
 more  production  and  less  consumption
 at  the  most  in  a  planned  country  like
 ours,  what  would  happen?  The  profits
 would  be  curtailed  and  that  is  what
 has  happened.  If  one  looks  at  the
 dividends  that  the  various  textile
 mills  have  given,  in  spite  of  the  fact
 that  last  year  was  not  so  bad,  it  will
 be  found  that  the  profits  have  been
 drastically  cut  so  far  as  textile  indus-
 try  is  concerned.  Therefore,  his  com-
 Pplaint  that  while  there  is  more  pro-
 duction  the  prices  have  not  come
 down  is  not  correct.

 He  had  complained  about  the  for-
 eign  investment  and  tried  to  compare
 our  country’s  economy  with  the
 Middle  East  or  some  other  countries.
 Comparisons  are  not  good.  All  coun-
 tries  are  friendly  to  us  and  we  do
 not  want  to  have  any  unfriendly  com-
 ment  about  any  country.  Let  us  not
 forget  that  our  Government  had  been
 very  careful  in  one  matter,  Whatever
 foreign  investment  has  come  by  way
 of  technical  or  financial  collaboration,
 everywhere  the  Government  has
 taken  care  to  see  that  the  control  is
 in  the  hands  of  Indians.  While  that
 control  is  there,  to  say  that  our  coun-
 try  or  our  industry  would  be  exploited
 by  this  investment  is  not  good.  It
 would  only  mean  that  the  counter-
 parts  of  our  country,  the  Indian
 industrialist  is  so  foolish  or  stupid
 that'he  does  not  know  what  he  ls
 doing.  It  is  net  so.  If  we  take  any
 individual  cage  or  take  the  sector  as

 is  developing  on  “the  right  lines.  Tf
 have  studied  how  the.  countries  like
 Canada  and  USA  had  developed  with
 foreign  investment.  Take  the  case  of
 Australia  or  Africa  or  Ceylon  or  the
 Middle  East.  Compare  it  with  the
 way  we  are  developing  our  country.
 I  think  there  is  no  parallel.

 Shri  Joachim  Alva  (Kanara):
 There  is  a  great  outcry  against  Ameri-
 can  investment  in  Canada.  It  is  80  per
 cent.  They  have  won  the  elections
 that  issue.

 Shri  Heda:  It  is  a  fact  that  in  cer-
 tain  industries  the  American  invest-~
 ment  in  Canada  is  more  than  75  per
 cent.  In  one  or  two  industries,  it  is
 even  90  per  cent.  In  their  case,  the
 control  is  in  their  hands,  in  American:
 hands,  That  is  the  big  difference  and
 it  changes  the  whole  picture.  In  any
 new  factory  or  new  arrangement  for
 financial  collaboration  in  our  country,,
 nowhere  have  we  given  control  to
 the  foreigners.  There  are  cases  where
 we  get  sizable  amounts,  about  Rs.  50
 or  Rs.  60  crores,  for  our  steel  plants
 and  other  projects.  Even  there  we
 take  control  in  our  hands.

 In  one  thing,  Mr.  Speaker,  I  sup-
 port  Shri  Nagi  Reddy.  There  should
 be  something  common  between  him
 and  me;  and,  happily,  the  common
 feature  in  him  and  me  is  also  com-
 mon  with  you.

 Shri  Morarji  Desai:  Collieries.

 Shri  Heda:  We  all  come  from
 Andhra  Pradesh  and,  naturally,  we
 are  worried  over  the  Singhareni  col-
 lieries.

 Mr.  Speaker:  I  ought  not  to  get
 worried  over  anything  that  happens
 anywhere  in  the  country.

 Shri  Heda:  When  this  Government
 was  good  enough  to  give  crores  of
 rupees  to  other  industries—they  are
 efficient  industries  and  they  have
 done  very  well  by  giving  that  loan—
 ३  @o  not  think  they  should  make  an  -
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 exception  in  the  general  pattern  that
 they  are  following  in  giving  the  loan
 to  the  Singhareni_  collieries.  The
 Singhareni  collieries  have  done  very
 well,  It  is  the  most  efficient  colliery.
 They  have  been  achieving  their  ex-
 pansion  target  long  before  the  time.
 Therefore,  the  insistence  that  the  loan
 would  go  in  the  shape  of  share  capital
 should  not  be  there,  because  it  would
 result  in  the  transfer  of  control  or
 managing  agency  from  the  Andhra
 Pradesh  Government  to  the  Central
 Government.  After  all,  in  both  cases
 it  would  remain  in  the  public  sector.

 Sir,  at  this  stage  I  would  like  to
 refer  to  one  problem  that  has  been

 ‘discussed  everywhere;  and  the  first
 speaker,  Shri  Asoka  Mehta,  opened
 this  debate  referring  to  that  problem.
 in  fact,  that  is  the  most  important
 problem—the  »roblem  of  finding  out
 the  resources  for  our  Plan.  Ours  is  a
 gigantic  Plan—Rs.  4,800  crores.  He
 had  even  grouse  that  he  did  not  know
 whether  it  was  going  to  be  Rs.  4,800
 crores,  or  Rs.  5,000  crores  or  Rs.  5,400
 crores.  We  are  not  very  sure  and  so
 we  live  in  a  state  of  incubation.  Our
 resources,  whether  in  the  shape  of
 foreign  exchange  or  internal  resources
 are  not  given  a  very  clear  picture.  We
 do  not  know  how  much  money  we
 will  be  getting.  We  do  not  know  how
 much  deficit  financing  we  will  be
 adopting,  Therefore,  what  will  be  the
 total  amount  at  our  disposal?  These
 are  the  questions  discussed  every-
 where.  Go  to  any  society,  any  group
 of  intelligentsia  and  they  will  be
 thinking  of  this  high  finance.  And,  it
 is  a  very  good  thing.

 But,  Sir,  many  times  in  debate  we
 forget  a  very  important  thing.  The
 pattern  of  the  First  Five  Year  Plan
 and  the  Second  Five  Year  Plan
 basically  differs  in  one  thing.  At  the
 time  of  the  First  Five  Year  Plan,  we

 ‘first  assessed  our  resources;  how  much
 money  we  could  get  within  the  course
 of  five  years,  and  when  we  found  that
 we  could  easily  get  about  Rs.  2,300
 crores  we  thought  of  spending  those
 Rs.  2,300  crores,  made  different  plans
 and  took  up  different  projects  in
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 irrigation,  agriculture,  community
 development  etc.  But,  when  the  time
 for  framing  the  Second  Five  Year
 Plan  came  a  basic  change  was  made
 in  the  approach  to  planning.  The
 change  was  that  first  we  thought  how
 much  development  we  should  -try  to
 make,  what  is  the  minimum  develop-
 ment  that  is  required  according  to
 our  views,  what  are  the  projects  that
 are  quite  essential  in  the  course  of
 the  next  five  years,  what  will  be  the
 bottle-necks  here  or  the  bottle-necks
 here,  what  will  be  the  requirements

 here  or  the  requirements  there,  and
 we  first  took  up  those  projects.  When
 we  totalled  those  projects  the  total
 came  to  Rs.  4,800  crores.  After  we
 found  out  the  total  to  be  Rs.  4,800
 erores,  we  are  now  making  effort  to
 raise  the  financial  resources  so.  that
 we  would  be  able  to  get  through  the
 Plan,  and  that  effort  is  being  made,

 There  are  certain  things  which  are
 bound  to  be  very  uncertain,  Take  the
 ease  of  foreign  loans.  How  can  we
 say  that  we  would  be  getting  so  much
 or  we  would  not  be  getting  so  much
 foreign  exchange  by  way  of  loans?
 How  can  we  say  that  so  much  will
 be  our  exports  and  so  much  will  be
 our  imports  and  nothing  more  than
 that?  All  these  things  are  very  diffi-
 cult.  That  is  why  the  Planning  Com-
 mission  is  a  body  in  our  country
 which  constantly  sits  and  watches  the
 situation  as  it  develops  from  day  to
 day.  That  is  why  we  have  got  this
 flexibility.

 This  flexibility  should  have  been
 welcomed;  instead  of  that,  a  rigidity
 has  been  asked  for.  I  do  not  know,
 why.  But  commenting  over  this  sense
 of  flexibility—-which,  according  to
 some,  borders  on  the  sense  of  insecuri-
 ty  so  far  as  planning  is  concerned—he
 referred  to  a  strange  phenomenon;  he
 referred  to  senility.  He  said  that
 some  of  our  leaders  have  become
 senile.  Well,  Sir,  I  see  the  leaders
 in  Government  and  I  see  the  leaders
 in  the  Opposition,  and  I  find  |  that
 practically  they  are  in  the  same  age
 group.  I  respect  all  of  them.
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 again,  Sir,  would  state  with  all
 command,

 "
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 in  the  income-tax  structure  end  in
 our  excise  duties.  We  are  watching

 point  of  view,  the  work  done  by  the
 Reserve  Bank  can  match  with  similar
 work  of  any  banking  system  in  the
 world.  It  has  successfully  controlled
 the  inflationary  pressures,  and  inspite
 of  such  a  huge  deficit  financing  to  the
 extent  of  about  Rs.  900  crores  the  rise
 in  the  prices  in  India  is  mucn  lower
 than  the  rise  in  prices  in  other  coun-
 tries  whose  example  we  feel  is  com-
 mendable.

 Shri  Dinesh  Singh  (Banda):  Mr.
 Speaker,  Sir,  our  greatest  economic
 challenge  today  is  the  Plan.  There-
 fore,  all  our  economic  and  financial
 policies  have  to  conform  to  the  Plan.
 This  Plan  has  been  discussed  in  this
 ‘House  at  great  length.  I  should,
 therefore,  like  to  mention  only  a  few
 pointe  that  I  feel  have  not  been  fully
 considered.

 Before  I  proceed  eny  further,  Sir,  I
 should  like  the  House  to  bear  in  mind
 that  we  are  now  in  the  middle  of  the
 Plan  period  and  it  is  not  possible  to

 y  4]
 Now,  our  Plan  envisages  the

 development  of  this  country  slang  two
 lines—the  development  of  private  sec-
 tor  and  the  development  of  the  public
 sector.  Both  these  sectors  are  an
 integral  part  of  the  Plan.  We  cannot
 now  separate  development  of  one
 from  the  other.  The  development  has
 to  go  on  in  both  these  sectors  if  we
 want  the  Plan  to  be  realied  fully.

 We  should,  therefore,  not  say  or  do
 anything  at  this  stage  which  will
 create  confusion  in  any  of  the  two
 sectors,  whether  the  private  sector  or
 the  public  sector.  If  we  try  and  say
 something  which  scares  away  the  pri-
 vate  sector,  it  will  inevitably  mean
 that  this  sector  will  not  develop  fully.
 There  is  no  danger,  if  I  may  say  so,
 of  jeopardising  socialism  by  letting
 this  sector  develop  fully.  The  policy
 has  been  made  quite  clear  by  the
 Prime  Minister,  when  he  said  that  he
 would  like  the  private  sector  to  have
 full  scope  of  development  within  the
 general  framework  of  the  public  sec:
 tor.  Now,  the  framework  is  going  to
 be  of  the  public  sector,  of  the  socialist
 economy.  It  is  only  within  that
 framework  that  we  are  allowing  this
 private  sector  to  develop.

 Now,  Sir,  I  submit  to  this  House
 that  if  we  accept  the  Plan,  we  accept
 the  development  of  both  these  sectars
 along  the  prescribed  lines,  and  it  we
 halt  this  development  in  any  way  we
 would  have  put  obstacles  in  the  way
 of  peaceful  transformation  from  the
 capitalist  to  the  socialist  economy
 which  is  our  aim  today.

 Let  us  now  consider  a  few  of  the
 aspects  of  this  Plan.  First  of  all,  let
 us  see  the  resources  of  the  Plan.  The
 resources  of  the  Plan  are  divided  into
 two  parts:  the  internal  resources  and
 foreign  aid..  I  feel  that  the  hard  core
 of  our  Plan  should  be  besed  on  our
 internal  resources  only  so  that  we
 are  able  to  pursue  our  development
 free  from  contro!  from  outside  so  that
 we  are  not  dependent  on  foreign  coun-~
 tries  for  our  basic  development.  The
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 core  of  the  Plan  has  led  to  a  lot  of
 confusion  and  doubt.  in  the  minds  of
 the  people.  Especially  at  this  time
 -when,  I  believe,  the  Planning  Com-
 mission  is  reconsidering  or  rather
 rephasing-the  Plan,  I  feel  that  they
 should  pay  special  attention  to  this
 hard  core  of  the  Plan,  This  hard  core
 should  contain  only  those  projects
 which  will  lead  to  greater  production
 —projects  like  communications,  power
 and  irrigation,  heavy  industries—and
 only  those  programmes  which  will
 bring  in  returns  and  increased  pro-
 duction.  Of  course,  the  social  services
 are  also  very  important;  I  do  not
 under-rate  their  development.  But
 unless  we  are  able  to  earn  a  living,
 unless  we  are  able  to  raise  produc-
 tion,  the  development  of  only  these
 services  will  have  very  little  meaning.

 Of  course,  the  Plan  takes  into  con-
 sideration  our  resources,  but  there
 are  a  few  points  which  I  would  like
 to  mention  and  which  may  indirectly
 help  us  to  increase  these  resources.
 The  first  point  in  this  connection  is
 economy  in  administration.  I  feel
 that  the  Plan  should  have  a  plan  for
 the  simplification  of  our  administra-
 tion  so  that  we  are  able  to  effect
 economies.  Our  administrative  system
 was  fcunded  by  the  British  on  an
 entirely  different  plane.  It  was  a
 foreign  country  ruling  here;  an
 Empire  which  created  these  services.
 These  services  now  have  to  undergo
 a  change  not  only  to  suit  our  present
 conditions  but  to  have  elasticity  for
 the  future.

 To  give  an  example,  we  still  go  by
 our  old  rules  and  regulations.  When-
 ever  a  Governor  goes  out,  the  routes
 are  lined  by  policemen.  This  has  now
 become  obsolete.  There  was  a  time
 when  the  British  wanted  to  make  a
 show  of  their  power  and  they  had
 these  routes  lined  by  policemen.  We
 do  not  want  our  popular  Governors

 .to  be  protected  by  policemen  by
 standing  on  the  roads.  If  I  may
 mention  what  a  friend  of  mine  told
 me,  he  said,  the  British  used  the  police
 ‘to  keep  our  leaders  away  from  the

 people  and  teday  the  Government  is

 t04s6

 using  them  to  keep  the  people  sway
 trom  their  leaders,  Of  course,  it  ४७
 not  true.  It  is  only  a  misunderstans-
 ing  and  an  impression  which  we  have
 created  by  keeping  these  old  rules  in
 the  administration  whicr  should  be
 changed  now.

 Then,  take  the  peons,  all  decked  up
 in  red  and  gold.  Is  it  really  neces-
 sary  for  them  to  appear  in  this
 fashion?  Cannot  they  wear  something
 simpler  and  more  in  conformity  with
 our  society  today?

 ‘18:25  hrs,
 (Mr.  Depury-Spraker  in  the  Chair]

 ‘rhe  second  point  which  I  would
 like  to  mention  is  corruption.  Corru-
 puoa  duns  a  large  part  of  our
 resoucces  today.  The  Government  are
 taking  certain  administrative  measu-
 regs  whch  will  no  doubt,  have  some
 effect,  but  4  feel  that  the  Planning
 Commission  should  study  the  problem
 and  should  get  to  the  roots  of  the
 problem.  Why  is  there  so  much  cor-
 ruption  in  the  county?  What  are  the
 needs  of  the  people  for  which  they
 have  to  bribe  others?  What  are  the
 needs  of  the  people  who  accept  bribes
 at  the  risk  that  is  involved  in  accep-
 ting  them?  It  is  an  important  problem
 and  we  cannot  deal  with  it  only  by
 administrative  measures.  The  Plan-
 ning  Commission  should  have  either
 a  committee  of  its  own  or  a  National
 Commission  which  should  study  this
 problem  and  see  what  are  the  needs
 of  the  people,  and  if  they  can  do
 something  to  help  them  it  will  be  very
 much  easier  than  having  these  admi-
 nistrative  measures—taking  people  to
 the  court,  putting  them  in  prison,  etc.,
 all  of  which  takes  a  long  time—and
 very  little  happens.

 The  third  point  which  I  would  like
 to  mention  in  this  connection  is,  we
 should  take  some  effective  measures
 to  check  inflation.  What  happens  to-
 day  is  that  we  make  estimates  for  a

 ject.  Then,  during  the  Plan  period,
 when  the  project  is  underway,  pricer
 go  up.  There  is  a  demand  for  increase
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 what  we  estimate.  Then  we  have  to
 provide  extra  money  which  can  be
 done  in  two  ways:  either  we  mint
 More  money  or  we  try  to  find  extra
 money  by  taxation.  Both  these  mea-
 sures  lead  to  inflation.  They  put  us
 fn  a  vicious  circle.  I  should,  therefore,
 like  to  repeat  this  point  again.  Unless
 we  are  able  to  keep  prices  and  servi-
 ces  constant  during  the  Plan  period,
 it  will  be  very  difficult  for  us  to  bud-
 get  properly.

 Now,  another  point  which  I  migh*
 mention  here  is  public  support.  If  we
 have  an  economic  and  financial  policy

 requires  in  the  form  of  taxes  and  sav-
 ings  and  the  rest,  and  we  might  be
 able  to  get  more  public  co-operation.
 What  happens  today,  I  believe,  is  that
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 Another  point  which  has  been
 ted  in  this  House  at  very  great
 is  the  food  situation.  I  want
 tion  it  again  because
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 crops.  So,  a  lot  of  people  switch  over
 from  foodgrains  to  cash  crops.  Then
 they  find  that  there  is  already  satu-
 ration  in  the  cash  crops  and  they
 start  losing  on  that  side  also;  and,  it
 creates  confusion.

 such  a  way  that  there  is  not  too  much
 difference  between  them,  of  course,
 taking  into  account  the  extra  cost  in
 raising  cash  crops.  If  we  are  able  to
 do  this,  then  we  can  lay  down  targets
 of  cash  crops  and  foodgrains  district-
 wise  and  see  that  these  targets  are
 fulfilled.  In  this  way,  we  shal]  not
 have  the  surprises  that  we  have  at  the
 moment.  When  we  need  a  lot  of
 foreign  exchange,  we  suddenly  dis-
 cover  that  we  do  not  have  enough
 food.

 Coming  to  the  second  point  about

 India.  Unless  we  have  some  stability
 and  some  definite  plan  for  those  peo-
 ple  who  are  going  to  invest
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 but  they  are  business  people
 want  some  return  for  thelr  at
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 must  consider  how  much  return  they
 ह. 2  getting  elsewhere  and  we  must  be
 able  to  provide  them  the  same  amount
 of  return,  if  we  want  to  attract  them

 Lastly,  Sir,  I  feel  that  we  should
 have  a  committee  of  this  House  to
 evaluate  the  progress  of  the  Plan—a
 committee  like  the  Public  Accounts
 Committee  or  the  Estimates  Commit-
 tee,  permanent  committees  of  Parlia-
 ment—to  keep  in  touch  with  the  pro-
 aress  of  these  plan  projects.

 Another  thing  I  would  like  to  men-
 tion  with  your  permission  is  that  the
 Planning  Commission  might  also  con-
 sider  having  a  plan  of  austerity.  What
 happens  today  is  that  we  talk  of
 austerity—  and  it  has  become  a
 fashion  to  talk  about  it—without  any
 real  meaning.  If  we  really  want  to
 have  this  austerity,  let  us  have  it  with
 all  sincerity;  let  us  have  it  with  a
 definite  plan,  put  our  economy  on  the
 basis  of  war  time  economy  austerity,
 and  really  go  through  it.  But  there
 must  be  a  plan  that  there  would  be  in
 future  a  better  life,  some  prosperity,
 after  this  austerity  is  over.  At  present
 we  have  got  this  austerity  and  it  lorks
 that  all  our  lives  we  have  to  live  with
 it.  There  is  no  meaning  if  we  talk
 about  austerity  and  do  not  think  about
 it  any  more  seriously.  So,  if  we  have
 this  austerity,  let  us  have  austerity  in
 all  seriousness  for  a  time,  with  a
 promise  to  the  people  of  some  pros-
 perity  at  the  end  of  austerity.

 Mr.  Deputy-Speaker:  Shri  Barman.

 Raja  Mahendra  Pratap  (Mathura):
 Is  my  name  there?

 Mr.  Deputy-Speaker:  I  could  not
 tell  any  hon.  Member  whether  his
 name  is  there  or  not.  I  call  any  hon.
 Member  who  catches  my  eye.

 Raja  Mahendra  Pratap:  Can  I  go  for
 lunch  and  come  back?

 Mr.  Deputy-Speaker:  That  would
 be  the  pleasure  of  the  hon.  Member

 Raja  Mahendra  Pratap:  Am  I  to
 speak  today  or  not?

 Mr,  Depnty-Speaker:  How  can  I
 say?  There  is  no  list;  I  am  going  to
 leok  every  time  for  any  hon.  Member
 who  can  catch  my  eye.

 Shri  Barman  (Cooch  Behar—Reser-
 ved—Sch.  Castes):  It  is  said  that  a
 man  generally  carries  two  bags,  one  In
 front  of  him  and  another  at  the  back
 and  it  is  natural  that  whatever  is  good
 for  him  he  puts  in  the  front  bag  and
 whatever  is  not  suitable,  he  puts  in
 the  bag  at  the  back.  So,  it  is  always
 profitable  that  one  understands  whe-
 ther  he  is  going  in  the  right  way  and
 in  the  right  direction  and  it  is  always
 profitable  to  have  some  critics,  In
 our  democratic  institutions,  there  is
 always  opposition  to  the  Government
 and  it  is  a  good  thing,  a  good  institu-
 tion  rather,  that  we  always  learn
 from  the  Opposition  whether  we  are
 erring  in  any  way,  and  then  assess
 whether  we  are  proceeding  in  the
 right  direction.

 So  far  as  this  finance  budget  is  con-
 cerned,  we  have  heard  criticisms  of  the
 policies  and  actions  of  Government
 from  practically  all  important  parties
 of  the  Opposition  and  after  hearing
 them,  in  my  judgment,  I  think  that
 Government,  after  all,  have  been  pro-
 ceeding  in  the  right  direction,  so  far
 as  last  year  is  concerned.  And  we
 fervently  hope  that  in  our  journey
 forward,  they  will  do  the  same  thing.

 Government  have  been  criticised  on
 a  major  point  that  so  far  as  the  Plan
 ig  concerned,  they  have  overdrawn
 the  mark  and  so  they  are  finding  the
 difficulties  in  finance,  both  internal  and
 external  and  they  are  not  fixed  and
 definite  in  their  mind  to  what  extent
 and  what  portion  of  the  Plan  they  will
 have  to  abandon.  No  doubt  in  the
 beginning  of  the  last  year,  we  had
 been  in  great  difficulties.  There  had
 been  mostly  an  adverse  balance  in  our
 external  trade.  Our  sterling  balances
 have  dwindled  to  the  lowest  figure
 practically;  I  think  it  is*  only  Rs.  . ३00



 Raja  Mahendra  Pratap:  It  is  a  case
 of  immorality,  promising  and  not  giv-
 ing  time.

 १3.30  hrs.

 (Raja  Mahendra  Pratap  then  left  the
 House.)

 Mr.  Deputy  Speaker:  The  hon.
 Member  need  not  hear  or  attend  to  any
 vanishing  voices

 Shri  Barman:  So  far  as  our  external
 resources  are  concerned,  either  by  way
 of  loan  or  aid,  we  had  been  very  much
 pessiminic  in  the  beginning  whether
 we  shall  be  able  ‘to  have  external
 finance  to  go  on  with  our  Plan.  I
 think  due  to  the  wise  and  straight-
 forward  external  policy  followed  by
 our  Government  and  due  to  the  wise
 husbanding  of  our  resources,  India  has
 gained  the  confidence  of  the  outside
 world.  As  a  fruitful  result  of  that.
 we  are  happy  that  though  we  could
 have  expected  much  more,  yet,  we
 have  gained  the  confidence  of  outside
 countries  and  our  friendly  countries
 have  helped  us.  Besides  the  Common-
 wealth  countries,  we  have  got  aid  and
 loan  from  countries  like  West
 Germany,  Japan  and  U.S.A.  Judging
 from  all  this,  we  can  simply  come  to
 the  conclusion  that  the  policy  both
 financial  and  economic  pursued  by  this
 Government  as  well  as  the  external
 policies  that  have  been  followed  eunsi-
 stently  by  our  Government  can  only
 get  encomiums  from  us.  There  may  be
 defects  here  and  there.  Government,
 certainly,  will  be  prepared  to  take
 these  criticisms  into  account.

 Now,  I  shall  refer  to  one  particular
 matter  which  I  want  the  ‘Winance
 Ministry  to  take  into  consideration.
 No  dowbt,  it  was  very  much  necessary
 for  the  Finince  Ministry  to  take  to

 econémy  measures  in  all  such  possibile
 spheres.  We  afl  welcome  that.  They
 have  succeeded  in  reducing.  expendi-
 ture  in  many  spheres  to  the  extent  of
 crores  and  crores  of  rupees.  छपा,  I
 could  not  follow  their  policy  in  one
 very  little  insignificant  matter.  ‘You
 know  that  due  to  the  policy  which
 has  been  laid  down  primarily  by  cur
 Constitution  and  which  had  been  fol-
 lowed  for  some  years  past  by  the
 Cabinet  and  especially  by  the  Finance
 Ministry,  some  advantages  were  be-
 ing  given  to  the  Scheduled  Castes  so
 far  as  their  education  is  concerned.
 I  am  first  and  foremost  concerned  with
 educational  facilities  that  the  Govern-
 ment  can  give  to  the  depressed  classes.
 I  think  I  have  expressed  several  times
 that  this  is  the  only  thing  that  we  can
 expect  from  the  Government  and  if
 the  Government  be  generous  in  this
 matter  and  if  the  depressed  classes  be
 uplifted  in  their  education  sphere,
 all  other  ills  will  gradually  disappear
 as  a  matter  of  course.  Pursuing  that
 policy,  it  had  been  decided  that  a  few
 scholarships  for  overseas  study
 should  be  given  to  them.  It  is  only
 i2  scholarships  per  year  that  had  been
 decided  upon  by  the  Education  Board
 and  the  Ministry  as  wel):  four  scholar-
 ships  for  the  Scheduled  Castes,  four
 for  the  Scheduled  Tribes  and  four  for
 other  backward  classes.  It  came  to  me
 as  a  surprise  when  I  found  that  during
 the  last  year,  that  is,  1957-58,  no  ad-
 vertisement  was  made  by  the  Public
 Service  Commission  calling  for  peti-
 tions  for  overseas  scholarships.

 I  put  in  a  question  in  this  House.
 In  reply  to  that  I  got  this  answer.
 Unfortunately,  I  was  not  present  that
 day.  My  question  was:

 “Overseas  scholarships  to  back-
 ward  class  students:

 (a)  Whether  Overseas  Scholar-
 ships  are  to  be  awarded  to
 students  of  Backward  Classes

 |
 under  the  Government  of



 =  (७)  if  not,  the  reasons  therefor.”

 ‘The  written  reply  is  this:
 “Dr.  K.  L,  Shrimali:
 (a)  and  (b).  The  question  of  the

 award  of  Overseas  Scholar-
 ships  under  the  Government
 of  India  Scheme  of  post-
 Matric  Scholarships  to  the
 Scheduled  Castes,  Scheduled
 Tribes  and  other  Backward
 Classes  .tudents  is  under  con-
 sideration  from  the  foreign
 exchange  angle.”

 This,  as  I  have  said,  struck  me
 somewhat  strange.  What  is  the  finan-
 cial  consideration  that  is  involved  in
 sénding  2  boys  outside  India  to  have
 education  in  some  overseas  Univer-
 sities?  Then,  I  was  further  perturbed
 to  learn  that  the  students  selected  by
 the  U.P.S.C.  for  foreign  study  for  the
 year  1957-58  could  not  be  sent  outside.

 What  has  been  the  result?  I  want
 to  mention  here  on  the  floor  of  the
 House  one  specific  case.  One  J.  M.
 Roy,  from  West  sengal,  was  selected
 for  post-graduate  course  in  Electrical
 engineering.  [hat  boy  was  in  service
 in  the  Burma  Shell  and  was  drawing
 about  more  than  Rs.  700  a  month.
 Learning  from  this  Ministry  that  he
 had  been  selected  for  overseas  study,
 all  his  arrangements  had  been  made
 and  he  was  to  sail  on  a  certain  date,
 that  boy  resigned  from  that  service
 three  or  four  days  before  that.  Just
 on  the  date  when  he  was  to  start  for
 Delhi,  he  was  informed  by  the  Educa-
 tion  Ministry  that  he  need  not  come
 till  further  intimation.  The  result  has
 been,  he  had  not  been  sent  that  year
 and  even  today,  he  does  not  know
 whether  he  will  be  sent  out  or  not
 though  he  was  selected  one  year
 before  and  he  had  resigned  from  his
 service.  He  had  come  from  Pakistan
 and  that  boy  has  no  living  house  even
 in  India.  After  giving  up  his  service,
 he  is  staying  in  a  friend’s  house.  Cor-
 respondence  after  correspondence  is
 made  with  the  Education  Ministry,
 with  the  only  reply,  you  will  be  inti-
 mated  later  on  the  decision  of  this
 Ministry.  This  is  a  particular  case

 that  I  have  to  cite.

 parsimonious,  be  so  economical  for  a
 paltry  sum.  I  think  it  involves  only
 a  few  thousands.  This  is  a  matter
 which  I  would  request  the  hon.  Fin-
 ance  Minister  to  look  into.  In  fact,
 if  I  can  speak  for  all  the  backward
 classes  in  the  whole  of  India,—I  feel
 it  strange—though  we  had  sympathy
 first  of  all  from  the  ex-Finance  Minis-
 ter  Shri  C.  D.  Deshmukh,  later  from
 the  Home  Minister,  from  the  Prime
 Minister,  in  fact,  from  every  Minister,
 I  have  a  serious  doubt  in  my  mind  that
 this  decision  which  goes  counter  to
 the  policy  that  has  been  adopted  by
 the  Ministry  was  not  taken  at  the
 Ministerial  level,  but  was  taken  at  the
 Secretariat  level.  That  is  my  suspi-
 cion.  Otherwisc  such  things  could  not
 have  happened.  Whatever  may  be  the
 case—I  do  not  know—I  implore  the
 hon.  Minister  in  charge  of  Finance,  let
 not  the  millions  of  backward  classes
 be  hurt  with  the  feeling  that  in  thetr
 case,  the  economy  cut  had  come  with
 such  disastrous  results  that  even  boys
 who  had  been  selected  and  who  had
 also  resigned  from  service,  were  not
 sent  and  the  boys  are  roaming  in  un-
 certainty.

 I  have  not  much  time  left.  But,  2
 may  say  one  or  two  words  regarding
 our  industrial  policy.

 Mr.  Deputy-Speaker:  He  knew  that
 there  was  not  much  time.

 Shri  Barman:  I  need  not  say  much
 on  this  matter  because  the  policy  has
 been  enunciated  and  administrated  by
 the  Prime  Minister  and  the  Minister
 of  Commerce  and  Industry.  If  we  go
 outside  India  and  assess  the  opinion
 of  experts  and  people  of  high  stand-
 ing,  we  shall  find  that  they  are  sur-
 prised  that  India  has,  within  ten  years,
 advanced  to  such  a  stage  from  such
 a  backward  economy.  They  are  sur-
 prised  that  India  could  advance  so  fast
 and  so  well.  From  that  we  can  rest
 assured  that  whatever  is  being  done
 by  this  Government  is  in  the  right.
 direction.



 the  plans  could  not  be  implemented
 because  of  the  lack  of  funds  from  the
 Centre.  In  a  planned  economy,  when
 the  Union  Government  is  framing  the
 Budget,  the  Budget  is  mainly  concern-
 ed  with  the  fulfilment  of  the  Pian
 whether  in  the  State  sector  or  in  the
 Central  sector,  and  while  preparing
 such  a  Budget  the  needs  of  the  differ-
 ent  States  should  have  been  taken  into
 consideration  as  otherwise  all  our  ef-
 turts  for  the  fulfilment  of  the  plans
 will  be  in  jeopardy.  I  would  request
 the  Finance  Ministry  to  take  into  con-
 sideration  the  neeas  of  the  different
 States  and  the  help  that  the  States  ask
 for,  and  to  provide  the  required  help
 80  that  the  States  may  not  blame  the
 Centre  for  lack  of  funds  for  the  ful-
 filment  of  the  plan  projects.

 I  would  say  that  failure  to  evolve  a
 comprehensive  measure  of  economy  in
 the  departments  of  the  Government  is
 another  defect  in  the  functioning  of
 this  Ministry.  In  answer  to  a  question
 on  9th  August,  1957,  the  hon.  Prime
 Minister  said:

 "With  a  view  to  ensure  that  the
 Government’s  financial  and  other
 resources  are  utilised  to  the  best
 possible  advantage,  it  was  recently
 decided  that  each  Minister  and
 Secretary  should  give  urgent  and
 continuous  attention  to  the  main-
 tenance  of  efficiency,  integrity  and
 economy  in  the  administration.”

 A  statement  was  also  laid  on  the
 Table  of  the  House  giving  certain
 details  about  the  economy  that  the
 Ministries  at  various  stages  were

 crores.  In  1957-58  out  of  the  total
 Budget  expenditure  of  Rs.  656  crores,
 the  civil  expenditure  is  Rs.  45  crores,
 and  in  1958-59,  out  of  Rs.  79l  crores
 it  is  Rs.  517  crores.  There  has  been
 an  increase  from  Rs.  475  to  Rs.  5l7
 crores  in  one  year.  What  effort  is  the
 Ministry  making  to  reduce  this  in-
 crease  in  the  civil  expenditure,
 because  if  an  economy  measure  is
 attempted,  the  increase  in  civil
 expenditure  will  frustrate  its  effect.

 ployees,  the  interim  relief  recom-
 mended  by  the  Pay  Commission;  that
 all  these  things  have  added  to  our
 expenditure.  But  what  is  the  amount
 that  has  been  granted  as  interim
 relief  by  the  Pay  Commission?  It  is
 a  very  meagre  sum  of  Rs.  5

 Let  us  look  into  the  present  position
 of  the  employees.  In  an  answer  to  a
 question,  we  were  told  that  18,08,742
 employees  get  leas  than  Rs.  00  and
 2,42,605  only  get  more  than  Rs.  100.
 There  must  be  some  snag  somewhere.
 It  is  not  a  question  of  the  demand  of
 the  employees  or  increase  in  the  num-
 ber  of  employees,  because  the  appal-
 ling  situation  of  the  wage  structure
 of  the  Central  Government  is  that
 more  than  43  lakhs  people  get  less
 than  Rs.  100.  I  would  therefore  re-
 quest  the  Finance  Minister  to  look

 ag  rar
 matter  about  the  increase  in

 vil  expenditure  every  year, that  too  to  the  tune  of  ह... ३  wan Rs.  700  crores  during  the  list  year.



 not  conform  to  it.  As  a
 advances  were  given  against  hoarding
 of  foodgrains,  and  the  prices  of  food-
 grains  rose  against  the  interests  of  the
 common  people.  Why  is  it  that  the
 Reserve  Bank  has  not  been  able  to
 take  steps  against  those  banking  ins-
 titutiong  which  have  not  cared  to
 follow  the  directions  of  the  Reserve
 Bank?  in  spite  of  all  the  powers
 granted  to  the  Reserve  Bank  we  find
 that  in  the  banking  industry  liberty  is
 given  to  advance  money  against  even
 foodgrains  and  commodities,  as  a  re-
 sult  of  which  prices  are  going  up.  The
 rising  frend  of  prices  can  only  be
 checked  if  there  is  an  attempt  to  con-
 trol  credits.  In  order  to  control  cre-
 dits,  it  ig  necessary  that  we  should
 nationalise  the  banking  industry,
 because  this  industry  is  being  utilised
 by  persons  who  indulge  in  shady
 transactions,  hoarding  and  dealing  in
 stock  markets.  We  have  seen  that
 this  industry  supports  this  type  of
 men.  We  have  very  recently  seen
 exactly  what  mischief  a  man  can
 play.  We  have  seen  the  case  of  Shri
 Mundhra.  And  it  is  not  a  case  of  one
 Mundhra.  If  we  trace  the  history  of
 Mundhra  we  will  see  that  it  is  the
 banks  which  helped  him  to  become
 such  a  danger  to  oy  national  econo-
 my.  It  ig  the  banks  which  supported
 him,  which  helped  him  in  shady
 transactions.  Not  only  that.  It  is  the
 banks  that  help  in  smuggling  foreign
 exchange.  Today  when  we  are  in  a
 deep  foreign  exchange  crisis,  we  know

 exchange  in  England  without  any
 knowledge  of  the  Reserve  Bank  or
 even  the  Exchange  Control  Depart-
 ment.  This  ip  what  :s  happening,  876
 the  banks  are  helping  them.  If  we
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 really  want  to  have  credit  control
 with  a  view  to  checking  the  rising
 trend  of  the  prices  of  the  daily  neces-
 sities  of  life,  we  should  _nationalise
 the  banking  industry.  Without  that,
 it  will  not  be  possible  to  stop  the
 rising  trends  in  prices,  because  it  is
 the  banks  which  are  helping  these
 capitalists  to  move  in  the  way  that
 men  like  Shri  Mundhra  move.

 I  would  further  say  that  today  we
 know  that  the  banks  are  indulging  in
 certain  activities  which  will  only  re-
 eoil]  on  the  community.  We  know
 exactly  what  the  effect  was  after  the
 second  world  war,  when  the  small
 banks  went  into  liquidation.  We  have
 got  the  report  of  the  Liquidation
 Proceedings  Committee,  and  we  have
 known  exactly  how  and  why  these
 banks  went  into  liquidation.  Today,
 the  banks  are  again  functioning  in
 the  same  way.  It  may  be  that  some
 of  the  big  banks  may  be  able  to  adjust
 somehow  and  tide  over  all  these  diff-
 culties,  but  there  is  qa  danger  that  the
 smaller  banks  may  go  into  liquidation.
 I  may  tell  you  that  very  recently,  a
 foreign  exchange  bank,  called  the
 British  Bank  of  Middle  East,  which
 has  its  branches  in  Calcutta  and
 Bombay,  has  closed  down  its  branch-
 es;  and  that  happened  because  of  the
 fact  that  this  type  of  business  was
 rampant  in  that  particular  bank.

 So,  with  a  view  to  safeguarding  the
 interests  of  the  community  and  of  the
 nation,  and  also  with  a  view  to  check-
 ing  the  rising  trend  of  prices  which  is
 due  to  the  lack  of  credit  control,  it  is
 necessary  that  the  banking  industry
 should  be  nationalised.  In  the  mean-
 time,  if  Government  take  some  time
 to  think  over  this  matter,  then  other
 steps  should  be  taken;  powers  should
 be  given  to  the  Reserve  Bank  for  the
 amalgamation  of  the  small  banks  and
 also  for  having  a  control  on  the  work-
 ing  of  the  banks,  so  that  we  may  not
 see  another  debacle  in  the  banking
 industry  28  we  saw  in  the  period
 1946-48,

 I  now  come  to  the  appalling  credit
 facilities  in  the  agricultuzal  sector.
 We  had  the  recommendation  of  the
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 {Shri  Prabhat  Kar]
 All  India  Rural  Credit  Survey,  and
 Government  had  accepted  that  re-
 commendation.  But  very  recently,
 ‘we  saw  in  the  papers  that  the  Prime
 Minister  had  said  that  Government
 were  wrong  in  accepting  the  recom-
 mendation.  I  do  not  know  what
 weighed  with  the  Prime  Minister  to
 say  now,  after  four  or  five  years,  that
 Government  were  wrong  in  accepting
 the  recommendation  of  the  All  India
 Rural  Credit  Survey.  I  would  like  to
 know  whether  Government  do  not
 agree  with  the  picture  that  has  been
 found  by  the  All  India  Rural  Credit
 Survey  or  whether  Government  do  not
 agree  to  the  recommendation  for  the
 amalgamation  of  the  merger  of  the
 State-associated  banks  with  the  State
 Bank  of  India.  I  would  like  to  know
 छा  which  particular  aspect  Govern-
 ment  think  that  they  were  wrong  in
 accepting  the  recommendation.  That
 needs  clarification.

 But  one  thing  remains  clear  and
 certain,  and  that  is  that  the  appalling
 credit  facilities  for  the  agricultural
 sector  have  caused  a  great  hardship
 on  the  agricultural  sector,  which
 needs  the  immediate  care  of  Govern-
 ment.  Their  difficulties  stil]  remain,
 and  no  step  has  been  taken  to  improve
 the  position.  Here  again,  I  find  that
 the  State-associated  banks  which,  it
 was  accepted,  should  be  merged  with
 the  State  Bank  of  India,  have  not
 been  merged.  I  would  like  to  know
 why  that  is  so.  I  would  say  that  it  is
 so  because  of  the  influence  of  the  big
 businessmen,  because  the  men  who
 are  at  the  helm  of  these  banks  have
 put  pressure  on  Government,  and  so
 we  find  that  in  spite  of  Government
 having  accepted  the  recommendation,
 it  is  not  being  implemented,  and  we
 see  these  banks  functioning  in  the
 same  way  as  before.  The  result  is
 that  rural  credit  suffers,  the  agricul-
 tural  sector  suffers,  and  the  appalling
 credit  conditions  in  the  agricultural
 sector  continue.

 I  shall  now  deal  with  foreign
 exchange.  %  is  true  that  today  we
 have  been  able  somehow,  by  our
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 policy,  to  improve
 foreign  exchange  position.  But  I  would
 say  that  Government  should  go  into
 the  matter  and  have  an  inquiry  as  to
 why  such  a  debacle  was  created,  why
 such  a  crisis  was  created  in  the  foreign
 exchange  position,  and  who  were
 responsible  for  creating  such  a  crisis.
 As  a  result  of  the  foreign  exchange
 crisis,  we  are  thinking  of  rephasing
 the  Plan,  we  are  thinking  of  pruning
 the  Plan,  and  we  are  thinking  of
 having  only  the  core  of  the  Plan.  In
 these  circumstances,  to  allow  the
 persons  who  were  responsible  for  this
 type  of  fnan¢ial  crisis  to  go  scot-free
 is,  I  would  say,  to  perpetuate  a
 national  crime,  and  therefore,  that
 should  not  be  allowed.

 We  have  just  now  heard  from  Shri
 Barman  that  the  students  who  had
 got  scholarships  had  not  been  allow-
 ed  to  go  to  foreign  countries  for
 studies,  because  of  the  question  of
 foreign  exchange.  But  I  know  also  of
 a  case  where  a  newly  wed  couple  has
 been  given  foreign  exchange  to  enjoy
 their  honeymoon  in  USA.  I  can  give
 the  names  of  those  persons,  and  I  shall
 supply  those  names  to  the  Finance
 Minister.

 hri  Morarji  Desai:  Please  do.
 Shri  Prabhat  Kar:  If  this  sort  of

 thing  is  allowed,  then  are  we  not  en-
 titled  to  ask  for  an  inquiry  to  find
 out  the  persons  responsible  for
 having  created  such  a  foreign  ex-
 change  crisis?  For,  as  a  result  of  it,
 it  is  not  a  question  of  an  individual
 who  is  suffering,  but  it  is  the  nation
 which  is  suffering.  It  has  been  said
 that  it  is  a  man-made  foreign  ex-
 change  crisis.  If  that  is  so,  then  we
 are  entitled  to  ask  for  an  inquiry
 into  the  conduct  of  such  men,  so  that
 ‘we  may  see  the  end  of  it,  and  this
 type  of  thing  may  not  recur  in  the
 future.

 The  last  point  which  I  would  lke
 you  to  take  note  of  is  the  working  of
 the  Income-tax  Department.  This  is
 the  only  department  which  is  respon-
 sible  for  the  collection  revenue  The



 national  income  has  increased;  the
 profit  has  increased;  the  dividends
 have  also  increased.  This  is  what  is
 revealed  by  Government's  own  statis-
 tics.  And  yet  we  find  that  the  collec-
 tion  or  even  the  demand  for  income-
 tax  has  not  increased.  We  find  that
 the  number  of  cases  pending  in  the
 different  places  is  an  amazing  figure;
 the  number  of  cases  pending  is
 5,52,98i;  the  number  of  appeals
 pending  is  83,098,  the  total  amount  to
 be  collected  up  to  Ist  April,  947  is
 Rs.  209°67  crores.  From  Ist  April,
 1947,  up  till  SIist  December,  1957,  out
 of  these  Rs.  209  odd  crores,  we  have
 only  received  Rs.  2!°94  crores.  That
 means  that  near  about  Rs.  80  crores
 always  remain.  uncollected.  And
 these  are  the  figures  supplied  by  the
 Ministry  in  answer  to  a  question  ask-
 ed  on  28th  March,  1958.  This  is  the
 position  of  the  Income-tax  Depart-
 ment.  At  the  same  time,  we  find  that
 the  membership  of  the  Central  Board
 of  Revenue  has  increased  from  three
 to  five.  Is  it  with  a  view  to  seeing  that
 the  collection  is  reduced  or  with  a
 view  to  seeing  that  the  amount  due
 increases?  Every  time  we  bring  cer-
 tain  cases  to  the  notice  of  the  Minis-
 try  and  write  to  them,  we  are  told
 that  they  have  enquired  into  the
 matter  and  there  is  nothing  wrong
 anywhere.  But  I  would  only  request
 the  Finance  Minister  to  look  into  this
 matter  of  the  internal  resources  which
 are  lying  with  the  persons  who  are  to
 pay  the  revenue  to  Government.  I
 would  like  to  know  where  the  diffi-
 culty  lies.  If  it  is  lack  of  man-power,
 then  it  is  necessary  that  there  should
 be  new  men  in  this  department.  If
 there  is  any  difficulty  in  procedure,
 the  procedure  should  be  changed.  If
 there  is  any  other  thing  like  corrup-
 tion,  that  must  be  rooted  out.  For,  if
 we  do  not  collect  the  amount  which
 is  due  to  Government  but  go  to  the
 people  and  say  that  after  all,  our
 internal  resources  are  not  sufficient,  I
 think  we  shall  be  doing  injustice  to
 the  people.  So,  I  would  request  the
 Finance  Minister  to  give  this  matter
 top  priority.  In  the  course  of  2  discus-
 sion  last  year,  it  was  suggested  that
 there  shou'd  be  a  committee  to  go
 into  this  matter.  I  have  recently
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 seen  a  book  written  by  Mr.  Nandi  in
 which  he  has  given  ao  many  other
 lacunae  in  the  working  of  the  Income-
 tax  Department.  If  there  are  lacuna
 why  should  the  Ministry  not  see  that
 these  defects  and  lacunae  are  removed.
 If  there  are  really  some  lapses,  why
 can't  they  be  removed?  Just  because
 some  of  the  suggestions  come  from
 the  Opposition,  you  should  not  say
 that  there  is  nothing  wrong  any-
 where.  If  out  of  Rs.  209  crores  only
 Rs.  2  crores  are  collected,  and  you
 shut  your  eyes  to  it,  you  will  be
 doing  it.only  at  the  cost  of  the
 country’s  economy,  which  I  think,  no
 one—be  he  a  Minister  or  anybody
 else—has  a  right  to  do.  Iam  sure
 the  hon.  Minister  will  take  notice  of
 it.

 wi}  शामेहबर  टांडिया  (सीकर)  :
 उपाध्यक्ष  महोदय  कल  से  फाइनेन्स  डिपार्टमेंट
 पर  जो  बहस  हो  रही  है  उस  से  मुझे  राजस्थान
 की  एक  कहानी  याद  शा  जाती  है।  एक  सेठ  अब
 मरने  लगा  तो  उस  ने  भ्रपने  लड़के  को  बुलाया  |
 लड़का  पढ़ा  लिखा  कम  था  |  सेठ  ने  उस
 से  पूछा  कि  तुम  काम  काज  कंसे  संभालोगे  ?
 जब  इस  के  बारे  में  लड़के  ने  पूछा  तो  सेठ  ने

 कहा  कि  जब  तुम  दुकान  पर  जाभो,  तब,
 हालांकि  तुम  पढ़  लिख  नहीं  सकते  हो  लेकिन

 मुनीमों  की  गलती  निकालना  शुरु  कर  देना
 कि  तुम  ने  यह  गलती  कर  दी  है  तुमने  वह  गलती
 कर  दी  है  यह  खर्च  बेशी  कर  दिया  है।  इस  से

 वह  अपने  भाप  डर  जायेंगे  भौर  सावधान  हो
 जायेंगे  t

 मुझे  यह  देख  कर  दुःख  होता  है  कि  यही
 हालत  यहां  मी  आज  है  भौर  ज्यादातर  हम
 लोगों  की  गलती  निकालने  की  ही  तजबीज
 है  1  प्लेन  जो  बनाई  गई  थी,  उसे  हम  सब  ने
 मिल  कर  बनाया  था,  उस  में  जो  कमियां  थीं

 बह  उस  समय  खूब  सोच  ली  गई  थीं  1  इस  के
 अलावा  प्लेन  को  पूरा  करने  के  समय  में  भी

 क्‌्छ  कमियां  पैदा  हो  गई  जिन  के  कारण
 पैसा  ज्यादा  ख  हुआ  ।  झकाल  हो  गया,
 सूखा  पढ़  गया,  झादमी  बहुत  बढ़  गये  ।  जब

 इस  कारण  से  खर्च  ज्यादा  हो  गया  है  तो
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 :  [थी  रामेश्थर  टांटिया]
 ene  ter  भी  लगाना  पड़ेगा  1  टैक्स
 सगर  लगाया  जाय  तो  चारों  तरफ  से  चर्चा

 होती &  1  तो  ग्राखिर इस  का  उपाय क्या  है  ?

 कोई  ऐसा  तो  है  नहीं  कि  हमारे  काइनैम्स
 'मिमिस्टर  साहब  के  पास  कोई  अलादीन  का
 जिराग  है  जिस  से  वह  पूरा  रुपया  निकाल  लें
 और  उनको  टैक्स  न  लगाता  पड़े,  ौर  लोगों

 को  जितना  चाहिये  खर्च  के  लिये  उतना  दे  दें  ।
 इस  लिये  झगर  हमें  प्लेन  को  पूरा  करना  है
 तो  टैक्स  तो  लगाना  ही  पड़ेगा  क्‍योंकि  झगर

 हम  प्लैन  को  पूरा  नहीं  कर  सकते  हें  तो  बागे
 के  लिये  कितना  नुक्सान  होगा  देश  को  यह
 सभी  लोग  जानते हे  ।

 परन्तु से  नज्जतापूरवक  इस  झोर  भी  ध्यान
 दिलाने  की  ब्ेष्टा  करूंगा  कि  कुछ  टैक्स  ऐसे

 है  जिन  के  लगाने  पर  मी  लोग  उन  को  खुशी
 से  दे  देते  हैं  भ्लौर सरकार  को  भी  उन  से  अच्छी

 आय  हो  सकती  है  ।  परन्तु  साथ  ही  साथ  कुछ
 टैक्स  ऐसे  भी  लगाये  जाते  हैं  जिन  से  सरकार
 को  तो  बहुत  झामदनी  नहीं  होती  लेकिन
 लोगों  की  तकलीफ भौर  हैरानी  बढ़  जाती है  ।
 में  नज्जतापूर्वक  यह  ध्यान  दिलाना  चाहूगा  कि
 झगर  इस  टैब्सेदान  में  से  कुछ  टैक्सों को
 भले  ही  कुछ  बढ़ा  दिया  लाथ  झौर  कुछ  को
 निकाल  दिया  जाय  तो  उस  में  सरकार  की
 झामदनी  बहुत  नहीं  घटेगी  भौर  उस  को  हम
 धटाना  भी  नहीं  चाहते  क्योंकि  हमारा
 उद्देश्य  यह  है  कि  द्वितीय  पंचवर्षीय  योजना

 पूरी  हो  चाहे  किसी  भी  तरह  से
 हो  परन्तु कुछ  टैक्स  ऐसे  हें  जिस  से  लोगों  की
 परेशानी बढ़  जाती  है  ।  एक  गिफूट  टैक्स है
 जो  कि  बहुत  भच्छा है  हम  सभी  जानते थे  कि
 बह  बाने  वाला है  लेकिन  उस  में  कुछ  ऐसी
 रायें  रक्खी  गई  हें  जिन  पर  फिर  विचार
 किया  जाना  चाहिये  ।  जेसे  झगर  हम  किसी

 स्वा  को  रुपया  देते  हें  या  किसी  विद्यार्थी

 को  ही  देते  हूँ  हाइपड  की  तरह  पर  झगर
 बह  लास  ऐमाउंट  से  बढ़  जाय  तो  उस  पर  हमें
 गिफट  टैक्स  देना  पड़ता  है  ।  में  तअतापूर्वक
 निवेदन  करनके  चाहता  हूं  कि  प्रगर  सरकार

 की  १०,  २०  हजार,  रुपया  की  झामदणनी कम
 भी  हो  जाय  तो  भी  इस  तरह  के  झाइटमों को
 इस  कानून  में  से  हटा  देना  चाहिये  ।  इस  से
 कम से  कम  इस  लिये माप  को  लोगो ंस
 सहानुभूति  मिलेगी  ।  ख्ाथ ही  कृषि  के  बास्ते
 को  इस  में  छूट  मिलनी  चाहिये  ।  जैसा  में  ने
 कहा  कभी  परकाल  पड़  जाता  है  कभी  सूखा
 पड़  जाता  है  झौर  जितनी  फसल  होती  चाहिये
 उतनी  नहीं  होती  है  1

 मेरा  यह  भी  अनुभव  है  कि  झाज  कस

 कृषि  का  उत्पादन  जितना  होना  चाहिये
 उतना  नहीं  होता  है  1  जितना  होता  है  उस  से
 ज्यादा  बढ़ोतरी  प्रादमियों  की  हो  जाती  है
 उस  से  ज्यादा  बड़ोतरी  खाने  वालों  की  हो
 जाती  है।  यह  बड़ी  भारी  समस्या  है  शझाज
 जो  डिम'फक्रंटिक  कानून  हमारा  है  उस  में  ऐसा
 तो  हो  नहीं  सकता  कि  दो  तीन  बच्चों  के  होने
 के  बाद  ऐसा  कानून  बना  दिया  जाय  कि  ज्यादा
 बच्चे  पेदा  न  हों  हालांकि  समस्या  ऐसी  पैदा  हो
 रही  है  कि  शायद  वह  भी  बनाना  पड़ेगा  a
 अगर  कानून  नहीं  बनाया  गया  तो  जैसे  हमारी
 फाइव  इझर  प्लैन्स  पूरी  होती  जायेगी  उसी
 तरह  से  जनसंख्या  भी  बढ़ती  चली  जायेगी  और
 हमारी  दिक्कत  उसी  तरह  बनी  रहेंगी  ।

 आीमसतो  सहोदरा  आाइ  (सागर  रक्षित

 अनुसूचित  जातियां)  :  झाप  ही  बन्द  कर
 दीजिये  ब््चे  पैदा  करना।  कानून  इस  म  क्‍या
 कर  सकता  है  ?

 थ्ची  रामेश्यर  टाडिया  :  जेसे  भी  हो  इस
 को  करना  पड़ेगा।  भगर  नहीं  तो  कानून  भी
 बनाता  पड़ेगा।  झाज  नहीं  लो  पांच  वर्ष  बाद
 बनाना  पड़ेगा  ।

 टैक्सेशन  @  बारे  में  में  कहना  चाहता  हूं  कि
 झगर  हम  उस  को  संतुलित  ढ़ंग  से  कर  सकें
 तो  लोगों  में  उत्साह  भी  भायेगा  शौर  देने  की

 प्रवृति  भी  झायेगी  v  इन  दो  महीनों  में  टैक्सेशन
 में  कोई  कमी  नहीं  हुई  परन्तु  लोगों  में  एक
 कॉफेडेन्स  आया  जैसे  भी  हो  लेकिन  उत्साह
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 झाया  कि  क्षायद  झथ  कोई  नया  टस  झागे
 नहीं  बढ़ने  बाला  है  a

 एक्साइल की  भोर  में  सरकार  का  ध्यान
 दिलाना  चाहता  हूं।  काफी  काटन  मिलें  बन्द
 हो  रही  हैं  मजदूर  बेकार  हो  रहे  हें  4  सरकार
 का  ध्यान  कम्पनियों  की झोर  दिलाया  गया  उस
 से  हमारी  बात  को  सुन  कर  एक  सिम्पेथ्रैटिक
 बिउ  लिया  ।  नतीजा  यह  हुआ  कि  इन  दो
 महीनों  में  २०  से  ३०  परसेन्ट  तक  दोभर
 मार्केट  में  बृद्धि  झाई  जिस  से  देश  के  घन  में
 बढ़ोतरी  हुई  ौर  लोगों  में  कांफिडेन्स  भाया  ।
 इसी  तरह  मेरा  निवेदन  है  कि  जो  हमारी
 समस्‍यायें  हैं  उत  पर  ध्यान  पूर्वक  विचार  किया
 जाय  तो  कोई  कारण  नहीं  है  कि  हमारी  प्लेन
 सक्सेसफुल  न  हो  ।  हो  सकता  है  कि  कुछ
 आइटमों  को  हमें  उसमें  काटना  पड़ें  लेकिन  जो
 जरुरी  झ्राइटम  हें  उन  को  तो  पूरा  करना  ही
 होगा  भौर उन  के  लिये  प्रगर  हम  कस  लगाते
 हैं  तो  उस  का  क्रिटिसिज्म  एक  फुजूल  सी  बात
 है।  जैसा  में  ने  कहा  यह  तो  हम  सभी  चाहेंगे
 कि  टैक्स  कम  कर  दिये  जाय  लेकिन  कूछ  न

 कुछ  बूसरे  जरिये  हमारी  झामदनी  के  तो  होने
 ही  याहिये  t

 एक  बात  मुझे  भौर  कहनी  है  कि  कुछ
 ऐसे  तरीके  हो  सकते  हें  जिन  से  नये  टैक्स  न
 लगा  कर  भी  हमारी  कुछ  झामदनी  हो  सकती

 है  a  मेरे  एक  मित्र  कलकत्ते  से  बाये  थे  उन  से
 में  ने  सुना  झौर  में  ने  भी  इस  की  भोर  ध्योत
 दिलाया  था  कि  जो  सिमिलर  कम्पनियां  हैं
 यानी  एक  तरह  की  कंप्पनियां  हें  उन  में  से

 कुछ  में  तो  चादा  दिखाया  जा  रहा है  भौर ह्
 में  बहुत  काफी  नफा  दिखाया  जा  रहा  है
 एक  घ्ाष  कम्पनियों  की  एन्कयारी  भी  हुई  ।
 इस  से  भले  मी  कुछ  लाभ  हो  या  न  हो  लेकिन

 में  निषचयपूर्वक  कह  सकता  हू  कि  दन
 इम्कवायरीज  ने  बड़े  बड़े  लोगों  में  एक  तहलका
 सा  ला  दिया  |  मेरा तो  खयाल  है  कि  कस  से
 कम  एक  सेक्यान में में  जद  मिल्स  से  इनकम  टैक्स
 की  आमदनी  १  करोड़ बढ़  कर  २  करोड़  हो
 जायेगी  ।  इसी  तरह  से  प्रगर  हम  प्रसर  रहें तो

 मौजूदा  क््क्सों  के  ही  रहते  सरकार  की  झ्ामदनी
 में  कुछ  बेशी  हो  सकती है।  जो  हमारी
 प्लैन  है  उस  के  लिये  हमें  रुपया  तो  चाहिये
 ही  पौर  इस  तरह  से  हमें  रुपया  मिल  सकता  है।

 इस  लिये  मेरा  सदन  के  सदस्यों  से  भी

 बहुत  नअ्तापूर्वक  निवेदन  है  कि  ज्यादा
 क्रिटिसाइजिंग  मूड  में  न  हो  कर  झगर  हम
 सब  मिल  कर  काम  करें  भौर  हमें  करना  ही
 पड़ेगा  क्‍योंकि  हम  चाहें  कि  भ्रकले  मिनिस्टर
 कोई  काम  कर  सकेंगे  तो  वह  सम्भव  नहीं  है
 तो  ज्यादा  अच्छा  होगा  भर  जो  काम  हम
 करें  उसे  झ्रव्वल  चीज  समझें  तो  मुझे  ऐसा
 कोई  कारण  नहीं  दिखलाई  देता  है  कि  हम
 सफलता  प्राप्त  नहीं  कर  सकें  t

 Shrimati  Manjnia  Devi  (Goalpara):
 Mr.  Deputy-Speaker,  Sir,  I  do  hope
 that  the  tormenting  thoughts  of  the
 mind,  seeking  solution  to  the  financial
 problems  of  our  country  would  find
 expression  in  my  words.  The  finan-
 ces,  Sir,  at  this  present  juncture,  are
 confronted  with  a  feeling  of  frustra-
 tion  and  confusion.  The  deep  inten-
 sity  with  which  we  had  planned  to
 build  up  our  nation  free  from  ail
 want,  had  instigated  in  us  an  all-out
 effort  to  start  simultaneously  in  all
 directions.  But  the  branching  out  of
 our  energies  and  resources  cannot  find
 complete  success.  Consolidation  and
 concentration  on  one  or  two  specific
 items  would  bring  quicker  results  and
 would  be  more  effective.

 The  fundamental  human  necessities
 such  as  food,  clothing  and  shelter
 should  be  provided  first  and  all
 energies  should  be  concentrated  in
 that  direction.  Some  minor  smaller
 projects  involving  some  foreign  ex-
 change  were  formerly  excluded.  Now,
 they  are  included  and  that  is  how  the
 hard  core  of  the  Plan  is  expanding.
 It  won’t  be  an  easy  problem  to  solve
 and,  moreover,  defence  finances  are
 also  encroaching  on  the  Plan  projects.

 Regarding  taxation,  there  is  a  psy-
 chological  reaction  in  indugtry  and
 there  is  a  big  offensive  by  the  capital-
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 ixts.  I  think  we  have  to  approach  it
 from  the  point  of  view  of  the  effect  of
 the  repercussions  and  reactions  to
 these  tax  proposals.  At  present,  we
 have  reached  the  maximum.  There
 ig  a  suggestion  for  imposing  a  salt
 tax.  But  I  should  think  we  should
 not  go  any  further  with  that  proposal.

 There  should  be  a  certain  human
 approach  in  public  co-operation  and
 co-ordination.  That  is  vitally  neces-
 sary.  Unless  we  gain  the  confidence
 of  the  people,  for  whom  these  plans
 are  executed,  it  would  be  utterly
 useless  to  expect  any  success  in  this
 field.  There  would  be  certain  failure
 of  all  the  schemes  if  this  is  not
 attained.

 The  Central  Social  Welfare  Board
 could  be  of  invaluable  help  in  this
 respect.  So  also  is  the  case  with
 other  social  welfare  organisations.  I
 think  the  Central  Social  Welfare

 :  Board  should  have  more  complete
 responsibility,  and  should  work  in-
 dependently  in  the  field  of  social  wel-
 fare.  The  work  of  the  Central  Social
 Welfare  Board  should  be  intensified.
 The  implementation  of  the  Plan
 would  then  be  successful  because  this
 Board  and  other  voluntary  organisa-
 tions  would  be  the  link  between  the
 Government  and  the  people.  At  the
 same  time,  I  would  like  to  warn  the
 Board  that  there  should  be  a  selfless
 spirit  of  service  devoid  of  favouritism
 or  red-tapism;  there  is  a  certain  in-
 clination  or  tendency  in  this  fleld.  I
 would  request  the  Social  Welfare
 Board  to  consider  this  aspect  and
 keep  above  all  such  actions.  There
 should  be  a  certain  humility  and
 gentle  manner  of  approach  in  dealing
 with  the  people  to  win  their  confi-
 dence.  That  would  give  us  greater
 success  than  all  the  plans  and  all  the
 money  laid  out  for  executing  those
 plans.

 I  should  Uke  to  suggest  that  the
 project  officers  should  be  better  quali-
 fied  end  they  should  have  more  con-
 tact  with  tke  people.  There  should
 be  no  expansion  of  the  Community

 Development  Blocks  and  the  National
 Extension  Service  Blocks;  there
 should  be  more  consolidation  of  the
 existing  Blocks.  Otherwise,  it
 would  be  sheer  waste.  It  does  not
 matter  at  all  whether  or  not  the
 whole  country  is  laid  out  with  them;
 of  course,  ultimately  we  have  to,  but
 now  we  should  concentrate  on  the
 work  done  and  consolidate  our  work
 in  the  existing  Blocks.  That  would
 be  more  effective,  and  there  should
 be  more  efficiency  in  the  work  of
 these  Blocks.

 All  construction—either  under  de-
 partments  or  under  the  Community
 Development  Blocks—should  be  stop-
 ped  until  the  food  problem  of  the
 country  is  solved,  at  least  until  the
 country  becomes  self-sufficient  in
 food  production.

 Another  point  I  would  like  to  deal
 with  relates  to  the  farmer’s  dilemma.
 Agricultural  products  have  not  82०
 the  same  rise  in  price  as  industrial
 products.  Unless  there  is  a  reason-
 able  ratio  between  the  two,  it  is  not
 possible  for  the  farmer  to  sell  his
 products  at  a  higher  rate  and  get  in-
 dustrial  products  in  exchange.  With-
 out  a  rise  in  agricultural  prices,  it  is
 difficult  for  the  farmer  to  live.  The
 problem  should  be  solved  by  directly
 raising  the  prices  of  agricultural  pro-
 duets.  There  should  be  an  extensive
 food:  production  campaign  in  all
 spheres  of  activities  and  in  all  sec-
 tions.

 Regarding  Scheduled  Castes  and
 Scheduled  Tribes,  the  provision  of
 Rs.  300.08  lakhs  in  the  State-sector
 and  Rs.  397-69  lakhs  under  the  Cen-
 tral  programme  would  be  sheer
 waste  unless  a  human  approach  is
 made  to  win  their  confidence  and  win
 them  over.  We  have  been  working
 in  this  field  for  a  long  time  and  we
 have  found  that  the  main  obstacle  in
 gaining  their  confidence  is  language.
 We  cannot  get  to  them  unless  we
 speak  in  the  same  language.  So  I
 would  like  to  propose  that  there
 should  be  certain  training  centres  for
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 learning  tribal  languages  and  tribal
 customs.  The  expenditure  can  be  met
 from  the  provision  for  the  welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes.  Unless  this  45  done,  welfare
 work  for  these  people  or  for  the  back-
 ward  areus  will  not  be  effective.  I
 am  sure  even  the  Naga  problem
 would  be  much  lightened  and  they
 would  be  gradually  won  over,  if  they
 are  tackled  in  this  manner,  that  is  to
 say,  by  training  workers  to  learn
 their  language  and  customs,  by  ming]-
 ing  with  them  as  one  among  them  and
 thus  winning  them  over.  We  have  a
 few  Naga  ladies  In  our  women’s
 organisation  in  Assam  and  we  have
 found  that  these  people  of  the  Naga
 Hills  are  quite  different  when  they
 meet  us;  they  open  their  heart  out
 to  us  and  mix  with  us  as  one  of  us  and
 discuss  their  problems.  So  the
 approach  I  have  suggested  is  the
 right  approach.  This  is  the  only
 approach  that  can  be  made.  ll  the
 expenses  and  money  set  aside  for  the
 military  in  trying  to  frighten  them
 would  be  of  no  avail;  it  can  never
 win  them  over.  So,  this  is  the  sug-
 gestion  I  have  to  make  regarding  the
 Scheduled  Castes  and  the  Scheduled
 Tribes,  and  even  the  difficult  problem
 of  the  Nagas  may  be  sucessful  in  this
 way.

 I  have  to  suggest  one  thing.  In  this
 casteless  society,  if  you  name  some  as
 the  Scheduled  Castes  and  Scheduled
 Tribes  that  in  itself,  brings  a  feeling
 of  separatism  and  a  sense  of  inferior-
 ity  complex.  I  think  these  names
 should  be  removed  so  that  they  can
 be  made  to  feel  they  are  one  with  the
 rest  of  India  and  that  they  are  equal
 citizens  of  India.  The  only  way  to
 remove  the  sense  of  separatism  is  to
 remove  the  word  ‘tribal’.  I  know  from
 the  tribals  themselves  with  whom  I
 have  worked,  that  they  do  not  like  to
 be  called  tribals;  and  even  the
 Nagas  have  felt  that.

 Shri  Sanganna  (Koraput-Reserved
 che.  Castes):  If  the  word  ‘tribal’  {s

 not  used  in  a  barbarous  or  bad  way,
 we  have  no  objection  to  be  called  as
 ‘tribals’.  But,  if  it  is  otherwise,  we
 Gave  objection.

 Mr.  Deputy-Speaker:  Order,  order.

 Shrimati  Manjula  Devi:  I  am  just
 trying  to  plead  the  cause  of  my
 tribal  brothers  and  friends.  Their
 point  of  view  has  been  expressed  to
 me  through  their  organisations,  that
 they  do  not  like  to  be  stamped  as
 such.  They  can  be  given  facilities
 and  they  should  be  given;  and  I
 advocate  that  all  educational  and
 other  facilities  should  be  giv  to
 them.  The  naming’  as  such  hurts
 their  feeling  as  equal  citizens  of  India.
 That  some  of  us  should  be  called  or
 grouped  this  way  makes  complexities.

 Now,  I  come  to  tae  Special
 Reorganisation  Unit.  Ttmproved
 method  of  work  and  efficiency  in
 organisation  eliminates  not  only  the
 additional  strength  in  departmentai:
 work  but  also  effects  reductior.  This
 Unit  has  given  a  proposal  that  not
 only  the  additiona!  strength  of  depart-
 ments  should  be  eliminated  but  there
 should  be  reduction  in  the  existing
 strength  if  there  is  to  be  efficiency
 and  improved  method  of  work.  That
 is  very  important  because  it  is  noted
 these  days  that  whe:  a  Miniser  passes
 an  order,  there  are  80  many  notes  and
 comments  made  for  each  one  must
 make  a  note  to  justify  his  existence.
 sometimes  they  are  so  confusing  and
 conflicting  that  there  is  necessity  for
 another  explanatory  note.  Waste  of
 time  would  be  eliminated  if  this
 Special  Reorganisation  Unit  w-rks
 effectively  and  implements  the
 proposals.

 There  should  be  cc-ordination  of
 Central  and  State  plans.  Investigation
 must  be  made  into  the  amounts  spent
 by  the  States  from  the  Central  grants.
 I  know  of  instance;  in  the  States—
 especially  in  the  State  from  which  I
 come—that  amounts  set  aside  for
 tribal  welfare  have  been  returned.
 There  is  so  much  demand  for  welfare
 projects  in  the  Tribal  areas  and  other
 backward  areas  that  I  do  not  see  why
 these  amounts  have  been  returned.  I
 think  there  should  be  investigation
 and  strong  action  should  be  taken  80
 that  these  amounts  are  spent  for  the
 specific  needs  for  which  the  allotments
 have  been  made.  द



 [{Shrimati  Manjula  Devi}
 Then  there  5  eradication  of  corrup-

 tien.  That  is  imperative.  Unless  that
 ‘tg  done,  none  of  the  plans  nor  ह... 3
 the  entire  lay-out  of  our  programme
 ean  be  successful.  Every  one  should
 concentrate  his  efforts  to  that  end.
 There  should  ove  corrective  instances.
 Strong  action  snould  be  taken  and  it
 should  be  implemented  even  at  the

 नहीं  कर  पा  रहे  हेंचह  इस  कारण  है  कि  मोजना
 भीशन में  ऐसे  लोग  उसकी  नीति  का  संचालन
 करत ेहें  जिनको  कि  खेती  का  पूरा  अनुभव
 नहीं  हैं  भौर  इस  कारण  श्न्त  का  उत्पादन
 बढ़ने  में  यह  चीज़  बाधक  सिद  हो  रही
 है  ।  सोशल  जस्टिस  के  माम  पर  जो  लोग

 highest  level.  भूमि  वितरण  की  बात  करते  हें  में  समझता
 These  are  the  proposalsI  just  हूं  कि  उससे  देश  के  श्न्न  उत्पादन  में  बहुत

 श्री  sotag  (मुंगेर)  :  उपाध्यक्ष
 महोदय  जब  भी  कभी  बैक  बेंचर्स  को  बोलने
 का  मौका  मिलता  है  तो  वे  लोग  सदा  भ्रष्यक्ष
 महोदय  के  प्रति  भ्रपनी  कृतज्ञता  प्रकट  करते
 हैं।  में  समझता  हूं  कि  इस  प्रकार  की  कृतशता
 प्रकट  करना  चेयरमैन  महोदय  का  भ्रपमान
 करना  है।  में  यह  भर्ज  करना  चाहत।  हूं  कि
 बैक  बेंचेस  के  साथ  भी  समान  रूप  से  व्यवहार
 होना  चाहिये  1

 यह  खुशी  की  बात  है  कि  देश  में  झन्न
 उत्पादन  की  समस्या  की  ओर  सभी  वर्गों  का
 ब्यान  क्‍्राकषित  हा  है।  राष्ट्रपति  महोदय
 ने  झपने  प्रभिमायण  में  यह  बताया  था  कि
 सन्‌  १६५६-५७  में  १६५५-५६  की  भपेक्षा
 ५  प्रतिशत:  अन्न  का  उत्पादन  अधिक  हुआ
 है  ।  इसके  अतिरिक्त  बजट  भाषण  में  भी
 इसका  जिक्र  किय  गया  भा  कि  किस  तर्क  से
 इस  देवा  में  धन्न  का  उत्पादन  बढ़ाया  जाय  t
 खाद्य  समस्या  की  और  हमारा  विशेष
 क्प  से  ध्यान  गया  है।  मेरा  यह  मत
 है  कि  यदि  सारे  राष्ट्र  के  सामने  यह
 एक  केन्द्र  बिन्दु  सें  किसी  तरीके  से  हमारा
 झनन  का  उत्पादन  बढ़े  तो  यह  कोई
 मुश्किल  बात  नहीं  है  ।  इस  देश  में  झनन  का
 उत्पादन  बढ़ाया  जा  सकता  है  शझौर  हम  अपनी
 झावश्यकता  से  अधिक  गलला  पैदा  करके
 विदेशों  में  भी  उसको  भेज  सकते  हें  -  आज
 योजना  के  पीछे  हमारा  भत्याधिक  ध्यान
 झाकषित  हुआ  है|  मेरी  तो  यह  धारणा  है  कि
 ाज  देवा  में  जो  झन्न  के  उत्पादन  सें  कमी  है
 झौर  उसमें  हम  मंशा  मुशझ्राफिक  बड़ोतरी

 कमी हो  गई  है।  हमारे  देश  की  ७०  प्रतिशत:
 भाबादी  किसान  है  शौर  इसलिए  उनमें
 विश्वास  की  मावना  पैदा  करना  यह  सरकार
 का  पहला  सक्ष्य  होता  चाहिए  |  यह  खुशो  की
 बात  है  कि  झ्राज  देश  के  सभी  वर्गों  का  ध्यान
 किसानों  की  झोर  आकारषित  ह््भा  है  भौर
 सोचा  जा  रहा  है  कि  केसे  उनकी  अवस्था
 उन्नत  की  जाय  |  लेकिन  में  यह  कहना  चाहता
 हूं  कि  किसानों  में  उनकी  मलाई  के  नाम  पर
 ऋम  पैदाकिया  जारहा  है  |  भूमिनीति  के  नाम
 जितनी  बातें  होरही  हैं  वे  सभी  प्रनर्गल  हैं
 ौर  वे  भ्रसलियत  से  काफ़ी  दूर  हें।  भाज
 देश  की  ७०  प्रतिशत  प्राबादी  खेतौ  के
 काम  पर  लगी  हुई  है।  सरकार  यदि  यह  चाहती
 है  कि और  भी  अधिक  से  अधिक  लोग  खेतीबाड़ी
 झौर  किसानी  के  काम  पर  लग  जायें  तो  मे
 समझता  ह  कि  उससे  हम  अपनी  श्राथिक
 समस्या  को  हल  नहीं  कर  सकेंगे  और  भ्राथिक
 विषमता  की  दूर  नहीं  कर  सकेंगे  ।  भाज  तो
 जरूरत  इस  बात  की  है  कि  खेती  के  काम
 पर  लगी  हुई  संख्या  को  कम  किया  जाय  भौर
 उन  को  दुसरे  धंधों  में  लगाया  जाय  भौर  ऐसी
 व्यवस्था  करके  हम  इस  देश  को  झागे  उन्नति
 झौर  समूद्ि  के  पथ  पर  झपसर  कर  सकते  हैं  ।

 झाज  इंग्लेंड  में  केवल  ६  प्रतिशत
 लोग  किसानी  के  काम  पर  लगे  हुए
 हैं  7  झमरीका  में  केवल  साढ़े  १२
 प्रतिशत  लोग  किसानी  के  काम  पर  लगे

 हुए  हैं  7  भाप  देखेंगे  कि  जितने  भी  उन्नत
 देश  हैं  उनमें  किसानों  की  संख्या  कम  है  एक
 हमारा  ही  देश  ऐसा  है  जहां  कि  सबसे  श्णिक
 संख्या  में  लोग  किसानी  के  काम  पर  लगे  हुए

 *
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 :
 हैं।  हमारे  सामने  कोई  एक  निर्चित  योजना

 भर  कार्यक्रम  होगा  चाहिए  जिसके  कि  झबीन
 हम  कम  से  कम  लोगों  को  खेती  के  काम  पर
 लगायें  झौर  उनको  झन्य  चंघों  में  लगायें  ny

 मुझे  यह  कहने  के  लिए  माफ़  किया  जाय  कि
 योजना  कमिशन  सके  विद्वान  सदस्यों  को  न
 तो  कृषि  की  ही  जानकारी  है  और  न  किसानों
 के  रहन  सहन  को  ही  ।  इसलिए  जो  कुछ  भो
 वह  सोचते  हैं  वह  व्यवहारिक  नहीं  है।  किसनों
 की  श्रवस्था  भूमि  सुधार  कानून  थौर  ज़मीन
 के  बंटवारे  से  वे  हल  करना  चाहते  हें  जो  कि

 अममूलक  है  सोशलिस्टिक  पैट्रन  की  बात  की
 जाती  है  |

 Mr.  Deputy-Speaker:  For  one
 second  I  may  interrupt  the  hon.  Mem-
 ber.  I  was  told  by  the  hon.  Speaker
 that  he  had  aiready  announced  that
 no  hon,  Member  should  come  to  the
 Chair.  That  causes  embarrassment  to
 the  Chair.  The  satne  purpose  can  be
 served  if  the  hon.  Member  writes  a
 chit,  Every  consideration  would  be
 given  to  that.  I  wou?d  request  and
 solicit  the  co-operation  of  hon,  Mem-
 bers  and  they  should  observe  this.
 They  should  not  try  to  come  here.
 They  can  wreitc  tothe  Chair  and
 whoever  is  in  the  Chair  proper  consi-
 deration  would  be  given  and  the  same
 purpose  would  bc  served.

 Shri  Thimmaiah  (Kolar—Reserved
 —Sch.  Castes):  Some  names  were
 already  submitted  to  you.

 Mr.  Deputy-Speaker:  Then  he  need
 not  worry  800५६  it.  If  he  has  sub-
 mitted  his  name,  hc  should  try  to
 catch  the  eye.

 stwono  सिंह  :  पहले  भंग्रेजों  के वक्‍त
 में  जब  ज़मींदारी  प्रथा  थी  तो  किसानों  को
 जितनी  सहूलियतें  प्राप्त  थीं  वे  सहूलियतें  इस
 सरकार  के  झाने  से  प्रायः  खत्म  होगई  हैं  t

 पहले  यह  भूमि  क़ानून  था  कि  लगान  की  न
 भ्रदायगी  की  सूरत  में  उतने  ही  मूल्य  की  ज़मीन
 नीलाम  होती  थी  लेकिन  भाज  किसानों
 द्वाश  लगान  न  अदा  करने  की  सूरत  में
 इनकी  गिरफतारियां  होती  है  शौर  उनकी  चल
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 सम्पत्ति  कुर्क  हो  जाती  है  झीर  उनको  जेल
 भेजने  की  बातें  होती  हैं  |  में  समझता  हूं  कि
 झाज  किसानों  को  इस  भूमि  लगान  सम्बन्धी

 कानून  से  संतोष  नहीं  है  1  भाप  झाज  सोशल
 जस्टिस  के  नाम  पर  बहुत  सी  बातें  करते  है  ।
 लेकिन  में  पूछता  चाहता  हूं  कि  क्‍या  यही
 आ्रापकी  सोशल  जस्टिस  है  कि  एक  चअपड़ासी
 की  तो  तनख्वाह  ३०  रुपये  माहवार  हो  भौर
 एक  उच्च  सरकारी  कर्मचारी  की  तनसवाह

 ३०००  रुपये  प्रति  मास  हो  ?  अज  भूमि  पर
 सीलिंग  फ़िौक्स  करने  की  बहुत  चर्चा  चलती  है।
 में  भी  इसको  स्वीकार  करता  हूं  कि  एक
 सोलिंग  नियत  होनी  चाहिए  लेकिन  में  समझता
 हूं  कि  वह  सोलिंग  रुपये  के  रूप  में  हो  और
 सभी  बगो  पर  समान  रूप  से  हो,  वह  खाली
 किसानों  &  लिए  ही  न  हो  ।

 में  ने  योजना  मंत्री  महोदय  के  समक्ष
 यह  प्रश्न  रक्खा  था  कि  हमारी  सरकार  को
 भारतीय  नागरिकों  का  एक  न्यूतम  जीवन
 मान  स्थिर  कर  देना  चाहिए  भौर  मंत्री  महोदय
 ने  मुझे  यह  विध्वास  दिलाया  था  कि  यह  बड़े
 महत्व  का  विषय  है  श्रौर  इसे  दूसरी  पंच  वर्षीय
 योजना  में  रक्‍्खा  गया  है  t  दूसरी  पंचवर्षीय
 योजना  में  उसका  भी  जिकू  है  लेकिन  झाज
 तक  वह  न्यूनतम  जीवन  मान  स्थिर  नहीं  कर
 सके  हैं  ।  में  यह  जानना  चाहता  हूं  कि  भ्राज
 उस  सम्बन्ध  में  क्‍यों  ढील  दी  जारही  है  ?  मेरा
 तो  यह  खयाल  है  कि  यदि  आप  न्यूनतम  जीवन
 मान  स्थिर  नहीं  कर  सकते  हें  तो  झाप  देश  के
 भ्रन्दर  से  भ्रनएम्पलायमेंट  भी  दूर  नहीं  कर
 सकते  हें  क्‍योंकि  लोगों  की  झावदयकताएं
 भिन्‍न  भिन्‍न  हैं  t  में  चाहता  हूं  कि  भाप  एक
 न्यूनतम  जीवन  मान  स्थिर  करें  और  जो

 न्यूतम  जोवन  मान  हो  वह  किसानों  के
 लिए  भी  स्थिर  करें  t

 में  समझता  हूं  कि  सामन्तशाही  खत्म
 हो  गई,  ज़मोंदारियां  खत्म  हो  गई  शर  झब
 किसानों  को  खत्म  करने  की  बारी  झाई  है  ।
 ाप  को  किसानों  के  दिल  में श्रपने  प्रति
 विद्वास  का  भाव  पैदा  करना  दाहिए  q  भाष
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 भूमि  वितरण  की  बातें  करते  हें  लेकिन
 आपने  देखा  है  कि  चोन  में  इस  सम्बन्ध  यें  क्या

 हुआ  है  ?  वहां  पर  जो  रिएक्शनरीज़  जमोदारों
 की  जमीत  थीं,  उतको  वहां  की  सरकार  ने
 एग्रेरियन  किसानों  के  बीच  में  बांट  दो।
 इस  सम्बन्ध  में  में  दी  एग्रेरियन  रिफ्ार्म  ला
 am  दो  पीपुल्स  रिपकलिक  झाफ़  चाइना
 नामक  पुस्तक  में  से  कुछ  उद्धरण  पेश  करना
 जाहता  हूं:

 “Land  owned  by  rich  peasants
 and  cultivated  by  themselves  or
 by  hired  labour  and  their  other
 properties  shali  be  protected  from
 infringement.  Land  ani  other
 properties  of  middic  peasants
 (including  well-to-do  middle
 peasants)  shal!  be  protected  from
 infringement.”

 मध्यम  बर्ग  शर  श्नोर  किसानों  के  प्रबन्ध  में
 कोई  हस्तक्षेप  नहीं  किया  है  |  जहां  तक  बड़े
 किसानों  का  सम्बन्ध  है  उनके  बारे  में  यह
 दिया  हुमा  हैं  ।

 “If  the  portions  of  land  rented
 out  by  rich  peasants  of  a  semi-
 land  lord  type  exceed  in  size  the
 land  tilled  by  tnem  or  by  hired
 labour,  the  :and  rented  out  should
 be  requisitioned.”

 मेरे  कहने  का  मतलब  यही  है  कि  प्लानिंग
 कमिदान  में  जो  हमारे  विशेषज्ञ  लोग  हें  उनको
 किसानों  को  स्थिति  से  जानकारी  नहीं  है  ।  वे
 वास्तव  में  किसानों  की  भलाई  करना
 चाहते  हैं  ।  उनकी  ईमानदारी  में  कोई  दोक
 की  गुंजाइश  नहीं  है  लेकिन  उनको  इस
 बात  की  जानकारी  नहीं  है  कि  किस  तरीक़े
 से  उनकी  उन्नति  हो  सकती  है  भौर  हमारी
 वेदाबार  बढ़  सकती  है  ।  जिसका  कि  यह
 परिणाम  होता  है  कि  भलाई  के  बदले  किसानों
 की  बुराई  ज्  जाती  है।

 झाज  यह  शाम  खबाल  पाया  जाता  है
 कि  जमीन  बर  एक  सीलिग  होनी  चाहिए

 में  भी  कहता  हूं  कि  सौशिन  होनी  चाहिए  ।
 लेकिन  सोलिंग  किस  की  होनी  चाहिए  ?

 वह  रुपये  के  रूप  में  होनी  चाहिए  और  सभी
 वर्गों  के  लिए  समान  रूप  से  होनी  चाहिए  ।
 झज  भूमि  नीति  में  झापनें  ३६००  रुपये  की  एक
 परिवार  के  लिए  भ्रधिकतम  श्राय  रक्खी  है
 १२००  रुपये  एक  फ़ैम्लों  होल्डिंग  को  भाव
 रक्‍्खी'  है  भ्र्थात  ३  फ़ेमिली  होल्डिंगस  की
 सीलिंग  ३६००  रुपये  पण्क्वी  है  जब  कि  एक
 ब्यवसायों  क ेलिए  8,000  की  झाय  की
 छूट  दीहै  शौर  एक  सरकारी  कर्मचारी  का
 उच्चतम  वेतन  ३०००  रुपये  र्क्वा  है  |
 सोशलिस्टिक  पेड्रन  के  झनुसार  यह  कहां  तक
 जायज़  है  यह  समझने  की  बात  है  ।  इस  तरह
 का  भेदभाव  रखते  हुए  श्राप  का  शझन्न  उत्पादन
 कैसे  बढ़  सकता  है?  एक  व्यक्ति  को  जो  ग्रैर-
 किसान  है  भर  दूसरे  तरीके  से  आय  कमाता
 है  उसको  तो  झापने  ३०००  की  श्ाय  पर

 छूट  दी  है  लेकिन  एक  किसान  जो
 ०  कट्ठा  जमीन  भी  जोतता  है  उससे
 लैंड  रेवेन्यू  लिया  जाता  है।  प्राज
 हम  कहते  हें  कि  जमीदारी  प्रया  नष्ट
 हो  गयी  है  ।  लेकिन  वास्तव  में  ज़मीदारी  प्रथा
 नष्ट  नहीं  हुई  है  1  जमींदारों  की  जगह  सरकार
 शा  गयो  है  और  जमींदारी  के  वक्‍त  में  किसानों
 को  जो  सुविधायें  प्राप्त  थीं  वे  प्रायः  बन्द  हो
 गयी  हैं  ।  मेरे  कहने  का  मतलब  यह  है  कि  जो
 श्राज  श्राप  सीलिंग  की  बात  करते  हें  वह  झाप
 केवल  किसानों  के  लिए  ही  करते  हैं  ।  यह
 सोशल  जस्टिस  नहीं  है  ध्ाज  श्राप  नन  का
 उत्पादन  बढ़ाना  चाहते  हँ  लेकिन  वह  जमीन
 के  छोटे  छोटे  टुकड़ों  से  नहीं  बढ  सकता  ।  साथ
 ही  प्रदन  यह  है  कि  आप  गरीबों  को  जमीन  दें
 या  नहीं  में  चाहता  हूं  कि  गरीबों  को  जमीन  दी
 जाये  और  गरीबों  को  देने  के  लिए  हमारे  यहां
 काफी  जमीन  पड़ी  है  |  झभी  जितनी  जमीस
 हमारे  यहां  झाबाद  होने  को  खाली  पड़ी  हुई
 है  वह  इस  प्रकार  हैं।  कल  जमीन  का  अांघ्र
 में  ४१.२  प्रतिदत,  झासाम  में  १४२  प्रतिशत,

 बिहार  में  ४५.  ३,  प्रतिषत,  बम्बई यें  ५४.७



 say  ements
 far

 Grants 17  ‘APRIL  1968  Demonds  for  Grants  10488

 अंतिशत,  जम्मू  काइ्मीर  में  २८"  ५  प्रतिशत
 फैली  है  भादि  ादि  तो  मेरे  कहने  का  मतलब
 यह  है  कि  भ्राज  हमारे  देश  में  इतनी  जम।न
 फैलो  पड़ी  हुई  है।  यह  जमीन  भूमिहोन  किसानों
 को  दं।  जा  सकती  है  भौर  इस  प्रकार  देश  का
 उत्पादन  बढ़ाया  जा  सकता  है।  ाज  आप
 सीलिंग  का  नाम  लकर  उसे  केवल  एक  वर्ग
 पर  लागू  करना  चाहते  हैं  1  भ्रगर  स॑/लिंग  आप

 ज्ञागू  करें  तो  समान  रूप  से  सब  पर  लागू  करें
 और  ज्यादा  से  ज्यादा  जमोन  का  सालिंग
 होना  चाहिए  ताकि  लोग  उसमें  वैज्ञानिक
 ढंग  से  खेतों  कर  सकें  1  में  समझता  हूं  कि  जिस
 तरह  की  सीलिंग  को  बात  हिन्दुस्तान  में  की
 जाती  है  उस  तरह  की  बात  और  किसी  देश  में
 नहीं  की  जाती  ।  आज  भाप  देखें  कि  ईजिप्ट  में
 २५०  एकड़  की  सीलिंग  रखे  गयी  है  और
 अगर  परिवार  में  एक  व्यक्ति  बढ़ता  है  उसके
 लिए  ५०  एकड़  बढ़  जाना  है  उच्चतम  सीलिग
 ३५०  एकड़  की  हो  जाती  है  1  इसो  तरह  से

 पूर्वी  जरमनी  में  भी  २५०  एकड़  की  सीलिंग  है।
 लेकिन  हिन्दुस्तान  में  यह  बात  देखी  जाती  है
 कि  जब  आप  उत्पादन  बढ़ाना  चाहते  हैं  तो
 किसानों  के  प्रति  इस  तरह  का  व्यवहार  कर
 रहे  हैँ  -  मेरी  समझ  में  नहीं  आता  कि  इस
 झवबस्था  में  देश  का  उत्पादन  कैसे  बढ़ेगा  1

 अब  देखना  यह  है  कि  हम  किसानों  की
 झावश्यकृता  को  कहां  लक  पूरा  कर  पा  रहे  हैं  ।
 झाज  देश  के  किसान  रोढ़  हैं  7  आज  देश  की
 झाबादी  का  ७०  प्रतिशत  किसान  है  लेकिन
 उसक,  अाधिक  झाय  क्या  है  1  अगर  देश  की
 सारी  सम्पत्ति  किसानों  में  भो  दी  जाये
 लो  शाप  किसानों  को  आर्थिक  अवस्था
 में  सुधार  कर  सकते  हें  1  झाप  देखें  कि  देश  की
 श्ोसत  आय  २८४  रुपया  है  तो  किसान  की
 झौसत  जाय  केवल  १०४  रुपया  ही  है।  किसान
 के  लिए  आप  जो  भी  बांटने  की  बात  करते  हें
 बहू  इस  १०४  रुपये  को  ही  बांटने  की  बात
 करते  हैं  भाप  कहते  हें  कि  दूसरी  पंचग्पीय

 बोजना  में  देश  के  लोगों  की  भाय  में  २५
 ह... ड  की  वृढ़ि  हो  जायेगी  ।  में  कहता  हूं

 कि  झगर  इसो  झनुपात से  कसानों को  आय  भी
 बढ़ें  तो  किसानों  की  भाथिक  समस्या  सुलमय
 नहीं  हो  सकतो  है  7  किसानों  सें  आपने  जो
 वायदा  किया  था  उसको  प्राप  धीरे  धीरे
 भूल  रहे  हें  1  किसानों  को  कहा  गया  था  कि
 स्वराज्य  होने  के  दस  वर्ष  के  भ्रन्दर  ६  से  13.2

 'बष  तक  की  उम्‌  के  बच्चों  के  लिए  शिक्षा  का
 प्रबन्ध  किया  जायेगा  ।  लेकिन  श्राज  कहा
 जाता  है  कि  द्वितीय  पंचवर्षीय  योजना  के
 बाद  हम  ६  से  ११  वर्ष  तक  के  बच्चों  के  लिए
 शिक्षा  का  प्रबन्ध  कर  सकेंगे  ।  से  कहता  हूं  कि
 यह  किसानों  के  प्रति  न्याय  नहीं  कहा  जा
 सकता  ।

 श्र्ब  आप  देखें  कि  भ्राज  देहातों  में  चेचक
 की  बीमारी  बहुत  जोरों  पर  है  ।  ऐलोपैयिक
 साइंस  की  इतर्न।  उन्‍नति  होने  पर  भी  मीजिल्स
 ओर  चिकिन  पाक्स  के  लिए  सरकार  कोई
 प्रित्रेंटिव  मेजर  नहों  निकाल  पायी  है  जिसका
 परिणाम  यह  हो  रहा  है  कि  झ्ाज  इन  बीमारियां
 से  किसानों  के  बच्चे  की  रक्षा  नहीं  हो  रही  है
 श्र  लाखों  बच्चे  इन  बीमारियों  के  कारा
 मर  रहे  हैं  ।  ऐलोपैथिक  साइंस  ने  ध्राज  इतनी
 तरक्की  क॑  है  लेकिन  उपरोक्त  दो  बिमारियों
 से  बचने  के  लिए  अभी  तक  कोई  गुंजाइश
 नहीं  निकाल  सकी  है  ।

 देश  की  श्राथिक  भ्रवस्था  को  देखते

 हुए  अआाज  जिस  तरह  से  देश  के  शासन  का  खर्च
 बढ  रहा  है,  झगर  इसी  तरह  खर्च  बढ़ता  रहा
 तो  झ्ापके  पास  डेवलपमेंट  के  लिए  पैसा  नहीं
 बचेगा  ।  हमारे  बड़े  बड़े  नेता  लोग  सामुदायिक
 विकास  खंडों  को  बातें  करते  हूँ  झौर  उससे

 बड़ी  उम्मीद  रखते  हैं  ।  लेकिन  में  भापको
 बताना  चाहता  हूं  कि  सामुदायिक  विकास
 खंडों  (राष्ट्रीय  विस्तार  सेवा  खंड)  के  लिए
 बजट  से  चार  लाख  रुपया  रखा  जाता  है  तो
 केवल  ७५  हजार  कृषि  पर  खर्च  होता  है  t

 इसी  तरह  से  अन्य  सामुदायिक  योजना  की
 बात  है  t  झाज  झ्ावश्यकता  स  बात  की  है
 कि  ज्यादा  से  ज्यादा  रुपया  कृषि  पर  सगे  ।
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 झपने  कराची  के  प्रस्ताव  में  कहा  था  कि

 स्वराज्य  होने  पर  भ्रधिकतम  वेतन  ५००  रुपया

 होगा  ।  लेकिन  वह  झादर्श  आज  नजर  से
 झ्रोप्तल  हो  गया  है  |  किसानों  के  जिए  आप
 ३००  रुपया  मासिक  तमाम  परिवार  के  लिए
 देना  चाहते  है  तो  कया  भ्रापके  सरकारी  कर्मचारी
 Xoo  रुपया  मासिक  में  काम  नहीं  चला  सकते
 शाज  भाप  हर  भीज़  में  सच  बढ़ाते  जा  रहे  हैं  ।
 धाप  किसानों  का  नाम  लेते  हैं  लेकिन  किसानों
 का  वास्तविक  सुधार  नहीं  कर  पा  रहे  हैं  ।
 एक  बार  बल्लमभाई  पटेल  ने  कहा  था  कि
 किसान  को  स्वराज्य  झाया  तब  समझना
 चाहिए  जब  उसके  धर  में  झगर  श्राज  एक  रोटी
 पकती  है  तो  उस  समय  दो  रोटियां  पकने  लगें
 तभी  किसान  को  समझना  चाहिए  कि  स्वारज्य
 भा  गया  |

 भाज  हरिजन  उत्थान  के  लिए  हम  पैसा
 खर्च  कर  रहे  हैं  लेकिन  जो  हरिजनों  की  झाय
 है  उसका  तीस  प्रतिशत  वे  शराब  से  खर्चें  कर
 डालते  हैं।  गांधी  जी  ने  एक  बार  कहा  था  कि
 झगर  मुझे  पूरा  मधिकार  एक  दिन  के  लिए  भी
 मिल  जाये  तो  मैं  सबसे  पहला  काम  यह  करूं

 कि  देश  में  शराब  को  बन्द  कर  दूं।  राज
 स्वराज्य  मिले  दस  वर्ष  का  समय  हो  गया
 लेकिन  हम  शराबखोरो  को  बन्द  नहीं  कर

 सके  हैं  भौर  हम  हैल्थ  के  लिए  पैसा  खर्च
 कर  रहे  हैं  |  से  कहता  हूं  कि  कोई  'विषेषज्ञ
 यह  कह  दे  कि  शराब  पीने  से  स्वास्थ्य  बनता
 है  तो  में  कहूंगा  कि  उसे  लागू  रहने  दीजिये  ।

 ये  हरिजन जो  कि  बगैर  पढ़े  लिखे  हैं  ये  झपना
 पैसा  दाराब  पर  खर्च  कर  रहे  हैं  जो  संस्था
 महात्मा  गांधी  के  नाम  से  काम  कर  रही  है
 उसी  का  प्राज  शासन  है,  फिर भी  शराबखोरी

 बन्द  नहीं  होती  यह  मेरी  समझ  से  नहीं  भाता  ।
 जब  तक  यह  ददा  है  आप  गरीबों  को  किस

 तरह  से  न्याय  दे  सकते  हैं

 मेरा  निडेदन  है  कि  झाज  झाप  उत्पादन
 बढ़ाने  पर  ज्यादा  से  ज्यादा  ध्यान  दें  भौर
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 उस  तरफ  हमको  अपनी  सारी  शब्ति  लगानी
 चाहिए।  इसके  लिए  जरूरी  है  कि  भूमि  सम्बन्धी
 कानून  के  कारण  जो  किसानों  में  गलतफहमी:
 पैदा हो  गई  है  उसे  दूर  करें।  मैं योजना  कमीशन
 के  माननीय  सदस्यों  सें  निवेदन  करूंगा  कि
 आज  जो  देश  की  पैदावार  सें  कमी  हो  गयी  है
 उसका  बहुत  कुछ  कारण  योजना  कमीशन
 की  भूमि  सम्बन्धी  नीति  हैं  |  मैं  समझता  हूं
 कि  इन  लोगों  को  खेती  का  व्यावहारिक  ज्ञान
 नहीं  है  ।  इसी  कारण  देदा  में  क्‍्रव्यसस्था  फैल
 रही  है।  झाज  हमारे  सामने  सबसे  बड़ी  समस्या
 झन्न  का  उत्पादन  बढ़ाने  की  है।  हमको  अपनी
 सारी  शक्ति  इसी  तरफ  लगानी  श्ाहिए  ौर
 इसके  लिए  जरूरी  है  कि  हम  किसानों  सें
 विश्वास  पैदा  करें  |  भ्राज  जो  सीलिग  की  बातें
 हो  रही  है  यह  केवल  किसानों  @  लिए  ही  न
 हो।  प्रगर  हो  तो  समान  रुप  सें  सब  वर्गों  के
 लिए  हो  t  साथ  ही  कराची  प्रस्ताव  के  भनुसार
 झाप  Yoo  मासिक  के  वेतन  को  भी  लागू
 करें।  मैं  देखता हूं  कि  १९४०  में  जो शासन  का
 खर्च  था  आज  उससे  पांच  गुना  बढ़  गया  है
 और  हम  श्ाज  किसी  भी  नेता  को  यह  कहते
 नहीं  सुनते  कि  शासन  का  खर्च  कम  किया  जाये  |
 आज  अआाप  किसानों  से  कहते  हैं  कि  उत्पादन
 बढ़ाना  चाहिए  i  १६०६  में  बिहार  में  सर्वे
 हुआ  था  ।  उसकी  भाज  के  काम  से  तुलना
 करने  से  मालूम  होता  है  कि  सरकार  किसानों
 की  झोर  सें  उदासीन  रही  है  ।  मैं  दो  मिनट
 ौर  लेना  चाहता  हूं

 उवाष्यक्ष  भहोदम  :  १५  मिनट  के
 बजाय  माननीय  सदस्य  २०  मिनत  तो  खे

 चुके  ।  झौर  दो  मिनट  भौर  लेना  चाहते  हैं  1

 शरीय  wo  fag:  weer  तो  में  अपना
 भाषण  समाप्त  करता  हूं  ।  आपने  जो  समय
 दिया  उसके  लिए  धन्यवाद  ।

 Shri  Mahanty:  Mr.  Deputy-Speaker,
 Sir,  I  regret  I  will  not  be  able  to  make
 any  reference  to  the  Plan,  not  on
 account  of  any  disability  04  my  put
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 but  as  a  result  of  the  deliberate
 “attempt  on  the  part  of  the  Govern-
 ment  to  keep  this  House  in  the  dark
 about  the  Plan.  Sir,  it  is  well  known

 ‘that  our  Secoud  Five  Year  Plan  s
 called  a  series  of  annus]  plans  within
 the  broad  frame  work  of  the  Five
 Year  Plan.  Unless  we  are  going  to
 discuss  the  Plan  in  vacuum,  unless  we
 are  going  to  make  a  fun  of  it,  may  I
 know  from  the  Government,  even
 though  two  years  have  passed,  where
 are  the  annual  reports  for  the  last
 two  years  of  our  Plan?  Therefore,
 Sir,  it  is  as  a  protest
 attitude  of  the  Government  to  take
 this  House  into  confidence  on  such
 vital  matters,  I  would  not  mention
 anything  about  the  Plan  even  though
 this  discussion  is  taking  place  on  the
 Demands  relsting  to  the  Ministry  of
 Finance  and  Planning.

 Mr.  Deputy-Speaker:  I  was  getting
 apprehensive,  lest  there  be  a  protest
 against  the  Chair.

 Shri  Mahanty:  No,  Sir;  far  be  it
 from  my  mind—it  is  a  protest  against
 the  Governmer.t's  attitude.

 We  were  toid  that  before  we  take
 up  this  particular  matter  the  annual
 reports  for  the  last  two  years  will  be
 circulated  to  us.  I  find,  Sir,  that  the
 Finance  Minister  is  happily  engaged
 in  conversation  It  would  be  better  if
 he  conveys  it  to  his  colleagues  in  the
 Planning  Ministry  and  something  is
 done  about  it;  otherwise,  no  intel-
 ligent  discussion  can  take  place  on  the
 Plan,

 Shri  Braj  Raj  Singh  (Firozabad):
 He  is  not  in  a  mood  to  hear.

 Mr.  Deputy-Speaker:  There  are
 three  Ministers  attending  to  the  dis-
 cussion.

 Shri  Mahanty:  Sir,  since  the  time
 is  short,  I  would  like  to  address
 myself  to  two  or  three  aspects  of  the
 Finance  Ministry.  Much  has  been  said
 this  morning  about  the  nationalisaticn
 of  banks.  It  has  heen  pointed  out
 very  effectively  how  this  private
 banking  system  has  been  operating  in
 @  manner  to  frustrate  all  our  socia-
 Yised  aims  wnd  objectives.  But,  I  am

 against  this
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 one  of  those  who  do  not  believe  that
 nationalisation  is  the  panacea  for  alj
 the  evils,

 In  that  context.  I  would  like  to
 Invite  the  attention  of  this  House  to
 the  State  Bank  of  India  which  is  a
 nationalised  bank.  And,  that  brings
 me  to  Mr.  Mundhra.  I  have  no  inten-
 tion  to  refer  to  Mr.  Mundhra  because
 he  is  not  present  in  this  House;  but
 Mr,  Mundhra  is  nct  a  person,  he  is  a
 symbol.

 Mr,  Deputy-Speaker:  He  is  very
 much  present  during  the  Inst  so  many
 months.

 Shri  Mahanty:  What  I  have  been
 saying  is  that  Le  is  not  a  person,  he  js
 a  symbol.  I  hope  the  spokesman  of
 the  Finance  Wiuistey  will  go  to  his
 aid  when  he  reylies,  if  he  chooses  to
 reply  at  all.  Sir,  Mr.  Justice  Chagla
 took  exception  to  the  L.LLC.  deal  with
 Mr.  Mundhra  on  account  of  the  fact
 that  Mr.  Mundhra’s  antecedents  were
 well  known  and  I.I.C.  going  into  the
 purchase  of  shares  worth  Rs.
 1,40,00,000  was  nothing  short  of
 putting  a  premium  on  his  industria!
 adventurism.  I  would  better  read
 what  Mr.  Justice  Chagla  has  said  in
 the  course  of  his  findings.  He  says:

 “When  Mr.  Mazumdar  was
 asked  what  was  the  state  of
 knowledge  of  the  Ministry  of  Fin-
 ance  with  regard  to  Mundhra  in
 the  beginning  of  June,  ‘1957,  he
 answered  that  the  state  of  the
 knowledge  was  that  he  was  using
 dubious  methods,  that  he  was  a
 dashing  young  industrialist,  keen
 on  building  up  an  industrial  em-
 pire  whose  methods  were  not
 above  board,  and  that  his  antece-
 dents  ;were  not  very  reputable
 and  his  reputation  was  not  such
 as  could  be  trusted.

 Sir,  this  only  rclaves  to  a  transaction
 which  amounts  to  Rs.  1,49.00,000..  But,
 as  the  House  knows,  the  State  Bank
 entered  into  an  over  draft  with  Shri
 Mundhra  for  Rs,  §°5  crores.  I  would
 like  to  ask  this  House  fb  consider
 whether  premium  has  not  been  put  on
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 (Shri  Mahanty]
 Mundhre’s  industria!  adventurism.  If
 exception  could  be  taken  to  L.LC.
 going  in  for  shares  worth  Rs.
 1,40,00,000,  I  would  like  to  know  on
 what  basis,  in  the  face  of  this  know-
 ledge  which  tne  Reserve  Bank  had  in
 their  possession,  overdraft  arrange-
 ments  could  be  finalised  for  Rs,  5°5
 crores.  I  have  got  here  the  evidence
 of  Mr.  Bhaitacheryya  which  he
 tendered  before  the  Commission  on
 January  23rd.  He  was  asked  by  the

 hairman,  when  Mr.  Battacharyya
 said

 “There  was  no  guarantee  that
 the  moncy  advanced  by  the  State
 Bank  was  being  put  to  proper  use
 by  the  barons”,

 15-00  hrs.

 These  are  th:  words  of  Mr.
 Bhattacharyya,  who  is  the  Chairman
 of  the  State  Ban  of  India.  I  would
 like  to  know  what  it  is.  Somebody
 should  answer  it.  Otherwise,  it,  will
 be  our  duty  to  cacry  this  to  persons
 Outside  and  to  ask  why  and  on  what
 account  this  State  Bank  of  India,
 which  is  after  all  in  the  public  sector,
 could  enter  into  the  overdraft
 arrangement  with  Mundhra  fcr  Rs.
 54  crores.  It  has  been  said  that  these
 advances  were  made  against  goods,
 but  nobody  during  the  deposition  that
 was  tendered  before  the  Chala  Com-
 mission  could  undez-rave  the  very  fact
 whether  all  the  goods  in  Richardson
 and  Cruddas  ana  in  Jessops  were
 verified—the  stocks  verified  or  not—
 before  the  advances  were  made.  I
 would  like  to  know  from  the  Govern-
 ment  how  much  money  has  becn
 realised  from  Mundhra  concerns  since
 then.  It  is  a  matter  not  for  joking,
 not  for  making  a  broadside  put  it  is
 for  clearing  the  Augean  stable  of  our
 administration.

 During  the  debate  on  the  general
 budget,  I  had  pwinted  out  how  the
 order  of  the  Income-tax  Commissioner
 at  Calcutta  aguinst  Munthra  was
 withdrawn-—I  mcan  the  attachment
 order.  At  that  time,  Mundhra  was

 ‘Qwing  the  Income-tux  Department  a
 sum  which  which  was  to  the  extent  of
 Rs.  45  lakhs.  And  now  one  Mr.
 Ranganathan  of  the  Finance  Ministry
 now  sends  a  chit  to  the  LIC  to  carry
 on,  go  shead.  The  attachment  order
 was  withdrawn.  Mr.  Nadar  was  asked
 how  and  on  what  basis  the  order  was
 withdrawn.  But  Mr.  Nadar  sought
 refuge  under  the  secrecy  of  the
 Income-tax  Act.  Now,  the  hon.
 Minister  of  Finance  did  not  choose  to
 give  us  a  reply.  Why,  Sir,  this  mantle
 of  secrecy  is  thrown  about  it?  If  the
 Government  feel  quite  overboard
 about  this  transaction  they  must  take
 the  House  into  confidence.  Therefore,
 as  I  was  saying,  this  Finance  Ministry
 had  some  sort  of  mystcrious  relation-
 ship  not  only  wih  Mundhra  but  with
 ali  the  rest  of  them,  whom  somebody
 has  described  this  morning  very  aptly
 as  the  financial  sharks.

 I  come  now  to  foreign  exchange.
 We  demanded  a  public  enquiry  with
 regard  to  this  fo:eign  exchange  crisis
 which  was  a  man  made  crisis.  We  are
 not  going  to  be  satisfied  with  the  kind
 of  documents  that  have  been
 circulated  to  us.  The  fact  has  to  be
 remembered  that  in  this  foreign
 exchange,  the  private  sector  has  been
 granted  certain  advantage  at  the  cost
 of  the  public  sectur,  Before  I  give
 some  figures  in  this  connection.  I
 would  like  to  preface  my  remarks
 about  foreign  exchange  by  saying  that
 the  average  annual  rate  of  fcreign
 exchange  experditure  during  the
 second  Five  Year  Plan  period  was
 estimated  at  Rs.  8°68  crores.  Now,  out
 of  this,  in  the  year  1955-56  the  foreign
 exchange  allotment  to  the  private
 sector  was  of  t!.e  order  of  Rs,  546
 crores,  whercas  to  the  public  sector  it
 was  of  the  order  of  Rs.  205  crores.  In
 1956-57  the  foreign  exchange  allot-
 ment  to  the  private  sector  was  of  the
 order  of  Rs.  66]  crores  to  the  public
 sector  it  was  of  the  order  of  Rs.  4१6
 crores.  The  outsanding  commitments
 on  30th  September,  957  were  Rs.  400
 crores  in  the  ypcivate  sector  and  Rs,
 589°72  in  the  p.tblic  se7tor.  If  we
 tota]  all  this,  what  do  we  find?  So  far
 ag  the  foreign  exchange  component
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 of  the  Five  Year  Plan  is  concerned,
 the  private  sector  has  got  Rs.  ‘1,607
 erores  whereas  the  public  sector  will
 get  Rs,  i,20!-72  crores,  After  some
 genius  has  bungled,  after  some  genius
 bas  manipulated  this  kind  of  shamefu!
 affair,  what  do  we  find?  What  we  find
 is  a  sort  of  cordon  of  austerity
 imposed  on  the  csnsumers  so  much  so
 that  you  have  ६0  pay  much  for  a  tin  of
 cheese  today  in  the  market.  We  have
 to  pay  a  fantastic  price  of  Rs.  8-8-0
 fer  a  small  tin  of  cheese.  We  are  nut
 going  to  be  salistied  with  this  kind  of
 document.  We  would  like  to  know  in
 the  face  of  your  professions  of  expan-
 ding  the  frontiers  of  socialistic
 economy,  in  view  of  your  professed
 objectives  of  furthering  the  country
 and  taking  it  forward  to  socialism,
 how  these  foreig.  exchange  require-
 ments  have  go.e  in  favour  of  the
 private  sector  than  the  public  sector.
 That  is  the  limited  issue.  It  has  to  be
 investigated  and  I  believe  no  mantle
 of  secrecy  will  bc  thrown  about  this
 matter.  If  it  is  exposed  to  the  persons,
 that  will  be  a  very  healthy  thing  and
 that  will  be  both  in  the  public  interest
 and  national  interest.

 I  now  come  to  another  issue,  and
 that  is  the  evasion  of  income-tax.  I
 am  sorry  to  say  thet  though  during
 the  debate  on  the  General  Budget  I
 pointed  out  certain  specific  instances,
 the  Government  did  not  choose  to
 reply.  I  will  now  bring  to  the  notice
 of  the  Finance  Ministry  another
 specific  instance,  and  I  believe  the
 Finance  Ministry  will  have  some  moral
 courage  and  they  will  have  some
 sense  of  political  duty  to  answer  these
 charges.  On  ‘27-98-1956,  the  Minister
 of  State  for  Finance  was  replying  to
 the  question  relating  to  the  Income-tax
 Investigation  Commission.  He  replied:

 “About  1,200  cases  were
 reported  to  the  Investigation
 Commission,  Some  of  the  cases
 were  investigated  and  sett:ed  and
 nearly  50  crores  of  concealed
 income  was  found  and  nearly  Rs.
 28  to  Re.  29  crores  was  to  be
 realised”,
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 I  am  not  going  into  the  broader  ques-
 tion.  I  am  merely  confining  my
 remarks  to  this  estimate  ०  Rs.  28
 crores  to  Rs,  29  crores  which,  accor-
 ding  to  the  Government,  was  to  be
 realised  from  the  few  cases  of  income-
 tax  evasions  that  camc  up  before  the
 Commission.  But,  on  the  18th
 February,  1958,  the  Deputy  Minister
 of  Finance  replied  in  this  House  to
 &  question  on  this  subject  that  all  the
 amounts  of  income-tax  settled  by  the
 Income-tax  Investigation  Commission
 had  not  beer:  realised  from  the
 assessees  due  to  varicus  reasons.  The
 total  amount  realised  so  far  was  Rs.
 0°2.  crores  and  the  remaining
 amount  to  be  realised  was  Rs,  7°93
 crores.  If  you  total  up  these  amounts,
 Rs.  10°21  crores  plus  Rs.  7°93  crores,
 it  comes  to  Rs.  8  it  crores.  I  would
 like  to  know  froin  the  Government
 how  this  estimate  of  Rs,  23  crores  was
 reduced  to  Rs.  18  crores.  Let  me  not
 be  told  that  the  Supreme  Court  has
 declared  all  this  ultra  vires,  It  has
 been  held  subsequently  that  so  far  as
 this  particular  mattcr  is  concerned,
 where  the  partics  agreed  to  come  to
 a  settlement  and  the  amount  was
 determined,  there  was  no  element  in
 it  to  declare  it  ultra  vires.  We  would
 like  to  know  how  thi  Rs.  30  crores
 has  gone  and  probably  to  make  up  for
 this,  the  consumers,  the  common  men
 at  large,  are  being  asked  to  pay
 through  their  nose,  through  al]  kinds
 of  enhanced  excise  duties  and  all
 kinds  of  direct  and  indirect  taxcs.

 This  is  only  onc  instance.  When
 Prof.  Kaldor  said  that  the  income-tax
 evasion  in  this  country  was  of  the
 order  of  Rs.  200  cror2s,  I  was  a  bit
 sceptic  but  now,  in  the  light  of  the
 experience  that  we  are  getting  I
 believe  he  was  probably  correct.
 Otherwise,  we  do  not  know  how  this
 Rs.  28  crores  could  be  reduced  over-
 night  to  Rs,  8  crores,  and  where  the
 balance  of  Rs,  l  crores  will  go.  We
 ean  have  only  two  conclusions  from  it.
 Either  the  Government  takes  this
 House  in  a  cavalier  spirit,—whatever
 strikes  their  imagination  or  fancy,
 they  go  on  petering  out,—or  they
 think  probably  the  memory  of  this
 House  is  yery  short.  If  I  had  time  I
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 would  have  dwelt  on  this  point
 extensively.  We  all  know  what  has
 been  the  extent  of  income-tax  evasion.
 We  would  like  to  kaow  what  steps
 Government  are  proposing  to  take  in
 the  matter,  because  we  knew,  on  the
 admission  of  the  ex-Finance  Minister,
 Shri  C.  D.  Deshmukh,  that  in  this
 country  the  incume-tax  evasion  has
 been  going  on  of  the  order  of  Rs.
 80  crores  to  Rs.  40  crores.  What  steps
 have  Government  taken  in  these
 cases?  Therefore,  we  are  constrained
 to  come  to  the  corclusion  that  all
 these  kinds  of  slogans  are  merely
 meant  to  chent  the  people  and  to  force
 them  to  pay  a  premium  on  account  of
 ali  kinds  of  mal-administration,
 corruption  and  tavouritism,  and  that
 too  in  the  name  of  socialism.

 Before  I  conclude,  I  would  once
 again  like  the  Government  to  enlarge
 the  scope  of  the  enquiry  that  has  now
 been  going  on  agains‘  the  public
 officials  concerning  the  LIC  deal.  It
 is  not  the  three  particular  officers
 alone  who  are  ccncerned  with  it.  I
 take  full  responsibility  for  stating
 that  the  entire  Fmance  Ministry,  from
 top  to  bottom,  was  involved  in  this.  It
 is  not  merely  Mr.  Kamat,  Mr.
 Vaidyanathan  or  the  other  gentleman,
 Mr,  Patel.  Beginning  from  the  Central
 Board  of  Revenue  who  contro]  the
 income-tax  department,  right  from
 the  top  to  the  bottom,  everybody  was
 involved  in  this,  I  would  like  that  no
 mantle  of  protection  should  be  drawn
 around  Mr.  =  Iengar  and  Mr,
 Bhattacharya.  They  should  be  also
 brought  under  the  purview  of  this
 enquiry,  if  this  Government  is  going
 to  absolve  itself  of  the  allegation  that
 has  been  made.

 We  did  not  wish  to  strike  a  note  of
 discord  when  the  resolution  of  ‘19th
 February  was  discussed  in  this  House,
 when  it  was  proposed  that  4  com-
 mittee  should  be  constituted  to  go  into
 the  allegations  which  heave  been
 mentioned  by  Justice  Chagla  against
 public  officers.  It  is  not  only  those
 three  officers,  but  there  are  many
 more  andsit  is  only  a  full-blooded  and

 impartial  judicial  enquiry  which
 would  reveal  what  was  the  truth  and
 of  what  colossal  magnitude  it  was.

 @  रास  ger  (महेन्द्रढ़)  :  माननीय
 उपाध्यक्ष  महोदय,  जहां  तक  कि  सैकंड  फ़ाइव
 यीधर  प्लेन  की  कामयाबी  का  सवाल  है,  में.
 समझता  हूं  कि उस  का  दारोमदार  सब  से  ज्यादा
 फ़ाइनेंस  मिनिस्ट्री  के  काम  पर  है,  क्योंकि
 वह  नेसेसरी  रिसोसिज़ञ  रेज  करती  है  शौर
 गवर्नमेंट  की  टैक्सेशन  पालिसी  को  रेगुलेद
 करती  है  ।  जहां  तक  टैक्सेशन  पालिसी  का

 ताल्लुक  है,  हमारी  पालिसी  ऐसी  होनी  चाहिए
 कि  जो  भी  टैक्स  लगाया  जाय,  उस  से  ज्यादा  से
 ज्यादा  इनकम  हो,  ग़रीब  लोगों  पर  उस  का
 बोझ  कम  पड़े  और  उस  में  टैक्स  एवेजन  के
 चांसिज़  कम  हों,  ताकि  सैकंड  फ़ाइव  यीभर
 प्लैन  में  हमारा  जो  यह  उद्देष्य  है  कि  हम  वैल्थ
 शौर  इनकम  की  मौजूदा  डिसपेरिटीज़  को
 खत्म  करें,  वह  पूरा  हो  1

 जहां  तक  टैक्स  एवेज़न  का  सवाल  है,
 इस  के  बारे  में  इस  हाउस  में  काफ़ी  चर्चा  की
 गई  है,  क्योंकि  यह  एक  बहुत  श्रहम  सवाल  है,
 झौर  में  समझता  हूं  कि  खास  तौर  पर  इनकम
 टैक्स  में  यह  बहुत  ज्यादा  पाया  जाता  है  i
 इस  को  रोकने  के  लिए  शौर  यह  मालूम  करने
 के  लिए  कि  इस  के  मुख्य  कारण  क्या  हैं,  १६४७
 में  इनकम  टैक्स  इन्वेस्टीगेशन  कमीशन  मुकर्रर
 किया  गया  था  यह  कमीशन  हर  साल  भपनी
 रिपोर्ट  शाया  करता  है  ।  मेरी  अपील  है  कि
 इन  रिपोर्टों  को  बाकायदा  हाउस  की  टेबल  पर
 रखा  जाय,  ताकि  पार्लियामेंट  के  मेम्बरान  यह
 समझ  सके  कि  यह  चोरी  क्‍यों  होती  है  भौर
 इस  को  कैसे  रोका  जा  सकता  है  में  से  इन
 रिपोर्टों  को  ग़ौर  से  पढ़ा  है  भौर  में  इस  नतीजे
 पर  पहुंचा  हूं  कि सब  से  बड़ा  कारण  यह  है  कि
 जो  बड़े  बड़े  बिज़िनेसमन  हें,  वे  अपना  कारोबार
 ज्यादातर  बद  ट्रॉडिवशान्श  में  करते  हैं,  मानी  वे
 जो  माल  वगैरह  की  बिक्री  करते  है,  उस  को
 ये  झपनी  एकाउंट  बुक  में  नहीं  दिखाते  t  इस  को
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 रोकने  की  सब  से  ज्यादा  जरूरत  है,  क्योंकि
 जो  फंड्श  उन  को  मिलते  हें,  उन  को  बे  बेंकों
 में  जमा  करते  हें,  क्योंकि  बेबस पर  भी  उन  का
 कज्शा  है।  इनकम  टेक्स  इस्वेस्टीगेशन  कमीशन
 मे  भी  भ्पनी  रिपोर्ट  में  इस  बात  का  ख़िक्र
 किया  है  tv  मेरी  राय  यह  है  कि  इस  कार्यवाही
 को  रोकने  का  एक  वाहिद  तरीका  बहू  है  कि
 बेकस  को  नेशनलाइज़  किया  जाय  |  सन्‌  १६५०
 में  इनकम  टेक्स  इन्वेस्टीगेशन  कमीशन  ने
 झपनी  जो  रिपोर्ट  पेश  की  थी,  उस  में  कहा
 या  §—

 “Unfortunately  sume  of  the
 banks  appear  co  be  under  the
 control  of  the  very  persons  whose
 financial  activities  scem  ti  require
 scrutiny.”

 इस  के  झलावा  इस  से  पहले  भी  सन्‌  १६४६  में
 जौ  रिपोर्ट  थेदया  की  गई  थी,  उस  में  भी  इस  बात
 का  जिक्र  किया  गया  कि  इन  बेकस  को  नैशनलाइज़
 करना  बहुत  ज़रूरी  है  |  इसलिए  में  खास  तौर
 पर  इस  बात  की  अपील  करता  हूं  कि  श्रगर  हम
 इनकम  टैक्स  में  होने  वाले  एवेज़न  को  रोकना
 चाहते  हैं,  तो  उस  का  सब  से  बेहतर  तरीका  यह
 है  कि  जल्दी  से  जल्दी  तमाम  बेकस  को  नैशन-
 लाइज  किया  जाय  ।  ऐसा  करने  से  इनकम
 टैक्स  की  चोरी  भी  कम  होगी  भौर  इस  के  अलावा
 बेकस  में  जो  डिपाज़िट  वगैरह  होता  है,  वह
 तमाम  नैशनल  कामों  के  लिए  यूटिलाइज
 किया  जा  सकेगा  ।  इस  में  कोई  खास  दिक्कत
 भी  नहीं  झायगी,  भौर  जो  शिड्यूल्ड  बेकस  हें,
 उन  की  तादाद  €०  के  करीब  है  ।  इस  के  झलावा
 बैगस  में  जो  डिपाजिट  होता  है,  वह  बढ़ता  जा

 रहा  है।  पिछले  साल  १,४००  से  ऊपर  डिपाज़िट

 हुआ  था  झौर  अन्दाज़ा  है  कि  इस  साल  उससे
 ज्यादा  डिपाजिट  होगा  ।  इसलिए  में  इस  बात
 के  लिए  खास  तौर  पर  जोर  देता  हूं  ।

 इनकम  टैक्स  की  चोरी  का  दूसरा  मुख्य
 कारण  यह  है  कि  इनकम  टैक्स  की  भ्रदायगी
 से  बचने  के  ।लए  बहुत  से  बड़े  बड़े  जायंट  स्टाक
 कम्पनीज  के  मालिकान  फर्जी  नामों  से  झपना

 रुपया  इन्वेस्ट  करते  हे  भौर  फ़िक्टीशस  नामों  से
 शेयर  खरीद  लेते  &  शौर  पता  नहीं  चलता  है
 कि  असली  मालिक  कौन  है  ।  बज़ाहिर  शोयर्श
 कई  नामों  में  दिखाई  देंगे,  लेकिन  उन  का  झसल
 मालिक  एक  होता  है  1  इससे  भी  इनकम  टैक्स
 की  वसूली  में  बड़ी  दिक्कत  होती  है  ।

 इस  के  बारे  में  में  एक  मिसाल  भी  पेश
 करना  चाहता  हूं  ।  डालमिया  दादरी  सीमेंट
 कम्पनी  के  तकरीबन  चालीस  दोयर-होल्डरो
 हैं,  जिस  का  दोयर  केपिटल  २५  लाल  के
 करीब  है।  उस  के  दोयर-होल्डर्ज  तो  चालीस
 हैं,  छेकिन  झसल  मालिक  एक  है  जितने
 भी  शेयर-होल्डर  हैं,  वे  ज्यादातर  या  तो
 सेठ  डालमिया  के  एम्पलाईज़  हें,  या  उस  के
 रिश्तेदार  हें  7  इस  किस्म  की  मिसालें  शाप
 को  और  भी  बहुत  सी  जगह  मिलेंगी  ।  बल्कि
 पिछली  दफ़ा  में  ने  यहां  इस  बात  का  चर्चा
 भी  किया  था  कि  पिछली  दफ़ा  जो  ¥,G0,000
 रुपये  के  दोयर  पेप्सु  गवर्नमेंट  के  सेठ  डालमिया
 ने  खरीदे  थे,  वे  भी  उन्होंने  भ्रपने  मुलाजिम
 लखोटिया  के  नाम  रजिस्टर  कराये  थे,  जो
 कि  भारत  इन्शोरेंस  कम्पनी  के  एम्बेजलमेंट
 केस  में  इन्वाल्व्ड  है।  श्राप  खुद  अन्दाज़ा  लगा
 सकते  हें  कि  एक  ग़रीब  मुलाज़िम  ¥,50,000
 रुपये  के  शेयर  कैसे  खरीद  सकता  है  |  जो
 सालाना  रिपोर्ट  पेश  की  गई  है,  उस  के  पेज  ५२
 पर  भी  इस  बात  का  ज़िक्र  किया  गया  है  भौर
 कहा  गया  है  कि--

 “Under  section  247  of  the  Act
 during  this  year,  the  company
 involved  is  Dalmia-Dadri  Cement
 Limited  registered  in  the  State  of
 Punjab.  The  Inspector’s  report  is
 expected  to  be  submitted  to  the
 Government  in  a  few  months’
 time.”

 में  इस  बारे  में  अपील  करूंगा  कि  यह  मामला
 बड़ा  प्रहम  है  इसलिये  इन  तमाम  शेक्षज
 का  प्रसली  भोनरह्षिप  मालूम  करने  के  लिए
 गबनेमेंट  एक  कमीशन  मुकरर  करे  ताकि
 इस  किस्म  की  कार्यवाहियाँ  बन्द  हों  भौर
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 इनकम  टैक्सों  की  चोरी  बन्द  हो।  नहां
 तक  इस  कम्पनी  का  सवाल  है  यह  मामला
 बड़ा  कास्पलीकेटिड  शौर  सीरियस  है  भौर
 इस  में  झौर  भी  मामले  इन्वाल्ठड  हें।  इस
 लिए  मेरी  झपील  है  कि  इस  को  भी  टेन्ड्लकर
 कमीशन  को  रेफर  कर  दिया  जाय।  आन-
 रेबिल  मिनिस्टर  आफ  कामर्स  ऐंड  इडस्ट्री
 ने  भी  ३१-३-४५८  को  मेरे  एक  सवाल  के
 जवाब  में  इस  तरफ  इदारा  किया  था।
 उन्होंने  कहा  था  कि  शुरू  में  यह  तजवीज़
 थी  कि  इस  कम्पनी  की  एन्कवायरी  भी  टेन्दल-
 कर  कमीठदान  के  सुपुर्द  कर  दी  जाय  लेकिन

 चूंकि  बाद  में  इस  की  अपील  सुप्रीम  कोर्ट  में

 हो  गई  इस  लिए  ऐसा  फैसला  नहीं  किया
 गया।  ब  जब  कि  सुप्रीम  कोर्ट  से  भ्रपील
 खारिज  द्वो  चुकी  है  कोई  वजह  मालूम
 नहीं  होती  कि  इस  को  फिर  टेन्डूलर  कमीशन

 को  रेफर  न  किया  जाय ।

 इस  के  भलावा  मेरी  यह  भी  तजवीज्ञ

 है  कि  इस  वक्‍त  जो  दोयजें  वगैरह  ट्रांसफर
 किए  जाते  हैं  उन  को  रोकने  के  लिए  हमें
 कम्पनीज़  एक्ट  में  तब्दीली  करनी  चाहिए
 ताकि  इस  किस्म  के  फ़िक्टीशस  दोयर  खत्म

 हों  ौर  इनकम  ट्क्स  की  चोरी  कम  ह्ो।

 झन  में  उस  इनकम  टैक्स  की  रकम  के
 बारे  में  कुछ  कहना  चाहता  हूं  जो  कि  लोगों
 की  तरफ  बकाया  है।  अन्दाजा  है  कि
 २७०  करोड़  की  रकम  वसूल  करनी  बाकी

 है  जिस  में  से  ७०  करोड़  रुपए  की  रकम
 बैड  डेट  कह  कर  छोड़ी  जा  रही  है।  इस
 का  क्‍या  कारण  है?  आप  अच्छी  तरह
 से  जानते  हे  कि  यह  मामला  बड़ा  सीरियस

 है।  ७०  करोड़  की  रकम  इस  तरीके  से
 छोड़ी  जाय  यह  बड़ें  भ्रफु्सोस  की  बात  है।
 में  इतना  ही  कहूंगा  कि  जहां  तक  मेरा  झन्दाजा

 है  यह  तमाम  महकमा  इनकम  टैक्‍स  की

 लापरवाही  का  नतीजा  है।  सेर  जो  ००
 करोड़  रुपए  को  रकम  बाकी  है  भाईनदा  उस

 को  वसूल  करने  के-लिए  पूरी  कोशिश  कौ  जाय
 ताकि  इस  रकम  से  हम  ज्यादा  से  ज्यादा  फायदा
 उठा  सकें  और  देश  के  कामों  में  |, उ  कर  सकें  |
 में  यह  बात  कास  बौर  पर  इस  लिए  भी  कहता
 हैं  कि  में  यह  देखता  हूं  कि  लोगों  में  इदकम
 ञ्क्स  के  छिल!फ  ह, अ  फीलिंग  है  उस  की
 जो  धृखालफत  होती  है  “सका  यह  कारण  नहीं
 कि  ये  टैक्स  नहीं  देन!  चाहते  हैं  बल्कि  झाम
 झादमी  मिडल  क्लास  के  गरीब  पझ्रादमी
 यह  महसूस  करते  हैं  कि  जो  टैक्स  लगाया  जाता
 है  उस  का  बोझ  गरीब  लोगों  पर  पड़ता  है
 अमीर  लोग  बड़े  बड़े  बिजनेसमेन  बड़े  बड़े
 अफ़्सरों  स ेमिल  कर  इससे  बचने  भौर  टैक्स
 की  चोरी  करने  में  कामयाब  हो  सकते  है।
 इसलिए  लोगों  में  जो  यह  भावना  है  उस
 को  दूर  करने  का  एक  ही  तरीका  है  कि  इस
 तमाम  वकाया  रकम  को  वसूल  किया  जाय
 झौर  जो  लोग  ऐसा  करतें  हें  उन  के  खिलाफ
 सख्त  कार्यवाही  की  जाय।

 मेरी  आखिरी  अपील  यह  है  कि  मौजूदा
 इनकम  टेक्स  ऐक्ट  के  सैक्शन  ५४  के  तहत
 इनकम  टैक्स  की  वसूली  के  लिए  जितनी  भी
 कोशिश  जितनी  भी  कार्यवाही  को  जाती  है
 वह  कांफिडेशियल  रखी  जाती  है।  मेने
 इसके  बारे  में  एक  सवाल  भी  किया  था  भौर
 इसकी  बिना  पर  उसका  पूरे  तौर  पर  जवाब
 नहीं  दिया  गया  t  में  चाहता  हूं  कि  मेम्बरान
 पालियामेंट  को  फुल  कान्फिडेंस  में  लिया  जाए
 झौर  इसके  लिए  झगर  इनकम-टैक्स  ऐक्ट  के
 सैक्शन  ५४  में  झापको  तबदीली  भी  करनी
 पड़े  तो  उसको  भी  तबदील  किया  जाना  चाहिये
 इसका  कारण  यह  है  कि  जब  तक  हमें  यह  मालूम
 नहीं  हो  सकेगा  कि  किन  लोगों  की  तरफ
 कितना  कितना  रुपया  बकाया  है  भौर  किन
 लोगों  से  बहू  रुपया  वसूल  किया  जाना  है
 तब  तक  हम  भ्रपनी  सही  राय  नहीं  दे  सकेंगे
 इस  बास्ते  में  भ्रपील  करूंगा  कि  इस  सैबदान

 के  झन्दर  जरूर  तबदीली  की  जाये  ताकि
 मैम्बरान  पालियामेंट  को  यह  इस्फार्मेकान



 मिल  सके  कि  किन  लोगों  की  तरफ  कितना
 दुपया  बकाया  है भौर  उस  रुपये  को  वसूल  करने

 के  लिए  कौन  कौन  सी  कोशिशें  की  जा  रही
 हैं;  कौन  कौन  से  जराये  इस्तेमाल  में  लाये  जा
 रहे हैं।  झगर  आपने  ऐसा  किया  तो  हम
 झपनी  सही  राम  झप  को  दे  सकेंगे।

 भी  ह०  ह 2  सिंह  (गाजीपुर)  :  उपाध्यक्ष
 महोदय,  वित्त  मंत्रालय  के  खर्च  की  जो  मांगें
 पेश  की  गई  हैँ  उनका  में  समर्थन  करता  हूं  ।
 जिस  तरह  हमारा  वित्त  मंत्रालय  कार्य  कर
 रहा  है  उसकी  हमारे  देश  में  काफी  सराहना  की
 जा  रही  है  भौर  उसके  प्रति  देशवासियों  की  जो
 भावनायें  हें  वे  अच्छी  है  t

 सरकार,  वित्त  मंत्रालय,  प्लानिंग,  स्वराज्य
 इत्यादि  सारी  चीज  ऐसी  हें  जिन  के  द्वारा
 देश  की  गरोबी  को  मिटाने  और  देश  की  रक्षा
 करने  यानी  स्वराज्य  को  बनाये  रखने  के  लिये
 प्रयास  होते  हूँ  ।  हमारा  मुख्य मकसद  गरीबों
 का  उत्थान  शौर  मुल्क  की  झाज़ादी  को  कायम
 रखने  का  है  श्राज  हम  यह  कहने  की  स्थिति
 में  नहीं  हें  कि  इन  दोनों  मकसदों  को  हासिल
 करने  की  तरफ  सही  तौर  से  हमारे  कदम  उठे

 हैं  1  हमने  इस  दिशा  में  कोई  खास  प्रगति  नहीं
 की  है।  हमारे  देश  में  जितनी  भी  योजनायें  शुरू
 की  गई  हैं  झभी  उनको  पूरा  नहीं  किया  गया

 है,  वे  सम्पन्न  नहीं  हुई हें  |  उनको  पूरा  करने
 के  लिए  काफी  धन  की  भ्रावष्यकता  है  7  इस
 वक्‍त  जितना  भी  कार्य  हो  रहा  है,  था  हुआ  है
 उसके  आधार  पर  हम  यह  कह  सकते  हैं  कि

 हमारे  गांवों  क॑  किसानों  पर  उसका  कोई
 खास  असर  नहीं  पड़ा  है  |  जितने  भी  प्लानिंग
 के  कार्य  चल  रहें  हैं  या  खेती  में  सुधार  के  कार्य
 चल  रहे  है,  यानी  गरीबी  को  मिटाने  के  कार्य
 चल  रहे  हैँ,  उनके  प्रति  हमारे  गांवों  के  लोगों
 में  जो  उत्साह  होना  चाहिये  वह  भ्राज  झाठ

 नौ  वर्ष  बाद  भी  पैदा  नहीं  हुआ  है  1  इस  बीच  में

 सरकार  ने  प्ररवों  रुपये  खर्च  किया  है  लेकिन
 गांवों  के  लोगों  पर  भौर  विशेषकर  किसानों
 पर  इसका  कोई  प्रण्छा  झसर  नहीं  पड़ा  है.
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 उनको  कोई  लाम  प्राप्त  नहीं  हुए  है  -  सरकार
 के  झनेकों  कार्यकर्ता  वहां  जाते  हैं,  उनको
 समझाते  हैं,  उनके  सामने  स्कीमों  को  रखते
 हैं  लेकिन  किसानों  को  अपने  दैनिक  व्यवहार
 में  कुछ  झाराम  नहीं  मिलता  है  इस  काररा  से
 उनके  प्रति  उनमें  उत्साह  दृष्टियोचर  नहीं
 होता  है  ।  चूंकि  उनको  प्रभी  तक  कुछ  लाभ
 नहीं  प्राप्त  हुआ  है  इस  कारण  से  इन  चीजों
 का  उन  पर  कोई  असर  नहीं  होता  है  1  इसका
 एक  खास  कारण  है  और  वह  यह  है  कि  सरकार
 के  जितने  भी  विभाग  हैं,  वे  सब  स्वतंत्र  हें,
 उनका  अपना  प्रपना  पृथक  अस्तित्व  है,  एक
 विभाग  का  दूसरे  विभाग  से  सम्बन्ध  नहीं  है,
 हर  कार्य  हर  विभाग  का  झ्लग  है,  कोई  सहयोग
 कोई  को  प्रौपरेशन  उनका  झपस  में  नहीं  है  ।
 इस  कारण  से  गांवों  के  उत्थान  में  बड़ी
 दिवकत  पड़ती  है  ।

 गांवों  से  गांव  समाज  सभायें  कायम  कर
 दी  गई  हैं,  ग्राम  पंचायतें  कायम  कर  दी  गई  है,
 कोआपरेटिव  सोसाइटी  कायम  कर  दी  गई
 हैं,  'एम्रिकलचरल  विभाग  के  कुछ  कार्य
 कायम  कर  दिये  गये  हैं  लेकिन
 उनका  आपस  में  कोझ्राप्रेशन  न  होने  से  गांव
 वालों  को  जो  उनसे  फायदा  पहुंचना
 चाहिये  वह  भ्राज  नहीं  पहुंच  रहा  है  सेकड़ों
 की  तायदाद  में  टूयूबबल  एक  एक  ज़िले  में
 लगे  हुए  हैं  लेकिन  उनसे  अभी  तक  कोई  लाभ
 किसानों  को  नहीं  मिल  रहा  है  ।  कहीं  टूयूबवैल्स
 में  गूल  नहीं  बने  हैं,  कहीं  इलेक्ट्रिसीटी  नहीं
 मिली  है  और  कहीं  पर  इंजिन  सप्लाई  नहीं
 हुए  हैं  नहरें  हूँ,  मेन  तो  बन  कर  तैयार  हो
 जाती  हैं,  लेकिन  माइनसे  नहीं  बन  पाती  हैं  1
 सरकार  का  जो  अ्रधिक  से  अधिक  पैसा  इस
 तरफ  लगाया  गया  है,  उसका  कोई  खास
 फायदा  किसानों  को  भ्रब  तक  नहीं  मिला  है  ।

 और  इसका यह  कारण  है  जो  में  ने अभी  बतलाया

 है  7  इस  बास्ते  किसानों  में  बहुत  भारी  असन्तोष

 है।

 प्लानिंग  कमेटी  या  और  जो  वूसरे
 अधिकारी  हैं  उनसे  जन  मह  बाते  कही  जाती
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 है  कि  हर  गांव  में  जितनी  मीन  परती  है  जो
 काबिले  काएत  है,  उसको  गांयों  के  गरीबों  के
 में  बांट  दिया  जाए  तो  ये  कहते  हैं  कि  यह  काम

 हमारे  खिस्मे  नहीं  है,  यह  काम  गांव  समाज
 के  जिम्मे  है  7  गांव  समाज  के  लोगों  में  बहू
 मनोवृत्ति,  वह  भावना  नहीं  पाई  जाती  है,

 जो  पाई  जानी  चाहिये  भौर  उनको  श्रच्छे  काम
 करने  के  लिए  प्रेरित  किया  जाना  चाहिए  ।
 अभी  देखा  जाता  है  कि  गांबों  में  शिक्षा  का
 झमाव  है,  उनमें  चेतना  नहीं  है,  जागृति
 नहीं  है,  भावनाझों  को  जागृत  करने  का  प्रयत्न
 किया  जाना  चाहिए  |  भ्राजकल  यह  काम
 बिल्लेज  लेबेल  बकस  के  द्वारा  किया
 जाता  है  ।  विल्लेज  लेवेल  बक्स  को  ट्रेनिंग
 दे  दी  जाती  है  भौर  गांवों  में  मेज  दिया  जाता

 है  ।  परन्तु  वे  लोग  गांवों  में  जा  करके  फील्ड
 बके  नहीं  करते  हूँ,  फील्ड  वर्क  करने  से  बहुत
 चबराते  हैं  ।  अपनी  साइकल  में  कर,  इधर
 उधर  काम  को  देख  करके  वे  खानापूरी  कर
 देते  हैं  -  इस  तरह  से  उत्थान  नहीं  हो  सकता
 है।  इस  तरह  भे  गरीबी  को  मिटाने  के  जो  प्र  यत्न
 हो  रहे  हैं,  उनम  सफलता  नहीं  मल  सकती
 है।  आज  तक  हमारी  सरकार  बे  बहुत  बड़ी
 राशि  धन  लोगों  के  लिए  भलाई  के  कार्य
 करने  में  खर्च  की  है  शौर  जो  कार्य  किया  है,
 बह  शुद्ध  भावना  से  किया  है  लेकिन  उससे
 जो  लाभ  पहुंचना  चाहिये  था  वह  पहुंच
 नहीं  पाया  है,  उससे  जो  नतीजे  निकलने
 आहिये  मे  बे  निकल  नहीं  पाये  हैं  ।

 किसानों  के  साधारण  खाने  पीने  की  जो

 बस्तुयें  हें,  उनको  तो  पैदा  करते  ही  हैं  लेकिन

 दूसरी  बीजे  भी  हें  जिन  का  उत्पादन  बे  करते
 हैं  जैसे  ईल  है,  गन्ना  है  |  लेकिन  पिराई  का
 अच्छा  साथन  न  होसे  से  उसकी  पूरी  कीमत
 उनको  नहीं  मिल  पाती  है  ।  हमारे  गाजीपुर
 के  जिले  से  गन्‍ने  की  कारत  बड़े  भ्रच्छे  ढंग  से
 होती  है  |  लेकिन  झाज  वहां  गन्‍ने  की  काएत

 बहुत  कम  e  गई  है  |  इसका  कारश  यह  है  कि
 जहां  पर  पिराई  के  लिए  कोई  मझीम  नहीं  है,

 हां  कोई  मिल  नहीं  है  ।  इस  वास्ते  यहां  के
 किसान  अपने  मनमें  को  बेच  नहीं  पाते  हैं  और
 उससे  जितना  फायदा  उनको  मिलता  भाहिए
 उसना  नहीं  मिल  पाता  है  ।  हमारे  जिले  में
 एक  बहुत  बड़ी  अफीम  की  फैक्ट्री  भी  है  ।  वह
 फैक्ट्री  शायद  हिन्दुस्तान  में  सब  में  बड़ी  है  ।
 ढाई  तीन  करोड़  रुपये  का  माल  उससे  जो
 यहां  तैयार  किया  जाता  है,  बाहर  भी  जाता
 है।  लेकिन  गाजीपुर  के  किसानों  को  यह
 हक  हासिल  नहीं  है  कि  बे  झफीम  की  खेती
 स्वयं  कर  सके  ।  मध्य  प्रदेश  शत्यादि  से  प्रफीम
 की  खेती  होती  है  भौर  वहां  में  गाजीपुर  में
 झ्रफीम  को  लाया  जाता  है  पकाने  और  दवा
 बनाने  के  लिये  और  बाद  में  उसको  बाहर  के
 देशों  में  माफिया  के  रूप  में  या  दवाइयों  के  रूप
 मे  भ्रफीम  के  रुप  में  भेज  दिया  जाता  है  1  लेकिन
 गाजीपुर  के  लोगों  को  इतनी  महंगी  चीज़
 का  उत्पादन  करने  का  हक  नहीं  है  भौर  न  वे

 इससे  फायदा  ही  उठा  सकते  हैं  ।  वह  पिछड़ा
 हुआ  इ  लाका  है,  वहां  पर  गरीबी  बहुत  ज्यादा
 है  |  वित्त  मंत्रालय  के  खिलाफ  मेरी  वह  खास
 दिकायत  है  कि  वहां  के  लोगों  को  इससे
 वंचित  रखा  जा  रहा  है  ।  हमारे  जिले  की  जो
 जमीन  है  वह  बहुत  जरखेज़  है  ।  पिछले  वक्‍त
 सें  वहां  अफीम  की  खेती  भी  बहुत  ज्यादा
 हुआ  करती  थी  ।  खेती  करने  वाले  खास
 पेशेवर  लोग  होते  हैँ  जेसे  कुरमी,  काईरी
 इत्यादि  और  उनकी  बहुत  बड़ी  ग्राबादी
 वहां  पर  है  1  पिछले  बार  भी  मेंने  यह  प्रदन
 उठाया  था  शौर  मंत्री  महोदय  का  इस  ओर
 ध्यान  खींचा  था  और  चाहा  था  कि  गाजीपुर
 जिले  के  लिए  कम  सें  कम  प्रफीम  की  खेती
 करने  के  लाइसेंस  दे  दिये  जायें  लेकिन  इस
 झोर  कोई  ध्यान  नहीं  दिया  गया  a  में  झाला
 करता  हूं  मंत्री  महोदय  भ्रब  इस  भर  भ्रवध्य
 ध्यान  देंगे  |

 गाजीपुर  में  जो  भ्रफीम  की  फ़ेक्ट्री  है
 वह  बहुत  बड़ी  है।  उसके  १/४  हिस्से  में  ही
 कास  होता  है  शौर  उसका  ३/४  हिस्सा
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 बेकार  पड़ा  हुमा  है,  बहू  गिर  रहा  है।  वहां पर
 में  सुशाव  देना  चाहता  हूं  कि  कोई  दूसरी
 इंडस्ट्री  खोल  दी  जाए।  अगर  आापने  ऐसा
 किया  तो  जिले  के  गरीब  लोगों  को  काम
 सिल  सकेगा  शौर  दूसरे  सरकार  को  भी  काफी
 लाभ  होगा  शाप  दूसरे  स्थानों  पर  फैक्ट्रियां
 बनाते  हूँ,  उनके  लिए  जो  बिल्डिंग्स  बनवाते
 है,  उन  पर  काफी  पेसा  खच  करते  हे  लेकिन
 जहां  पर  कार्य  नहीं  हो  रहा  है,  जगह  खाली  पड़ी
 है,  उसका  कुछ  उपयोग  नहीं  किया  जाता  है  |
 २,  ३  सौ  एकड़  जमीन  गंगा  की  तराई  में
 प्रफीम  की  कोठी  के  हाथ  में  है  t  में  बे  पिछली
 मर्तबा  यह  सुझाव  दिया  था  कि  जो  लैंडलेंस
 मजदूर  हे  उन्हें  यह  जमीन  बांट  दी  जाय,
 लेकिन  ऐसा  नहीं  हुआ  ।  वह  कर्मचारियों
 को  लगान  पर  दी  जाती  है  t  जो  कमंचारी  उस
 से  सम्बन्ध  रखते  हैं  उन्हीं  को  वह  लगान  पर
 दी  जाती  है  और  इस  काबे  बेजा  फायदा
 उठाते  हैँ  ।  इस  तरह  मेरा  यह  नज  निवेदन
 है  कि  किसानों  के  उत्थान  के  जितने  तरीके
 हों  उन  को  ऐसे  अपनाया  जाय  जिस  से  किसानों
 को  भी  कुछ  लाभ  हो  सके  |

 खेती  के  मामले  में  में  वित्त  मंत्रालय  से
 यह  प्रार्थना  करूंगा  कि  प्लानिंग  के  दूबारा
 यह  सारी  चीजें  ऐसे  ढंग  से  कराये  कि  उस  का
 फायदा  सीधे  किसानों  को  पहुंच  सके  |  ६००
 एकड़  जमीन  जो  गांव  के  लोगों  के  कब्जे  में
 है  उस  की  सीलिंग  का  प्रश्न  उठ  जाता  है
 लेकिन  जो  २००  एकड़  जमीन  गांव  में  काबिल
 जरात  बेकार  पड़ी  है  उस  की  सोलिंग  और

 डिस्ट्रिब्यूशन  का  सवाल  नहीं  उठते  |  बहुत
 से  ऐसे  मामलों  की  तरफ  हमारे  भ्रधिकारियों
 का  या  जिन  को  में  सम्बोधित  कर  सकूं  उनका
 ध्यान  नहीं  है  ।  कितनी  सहृदयता  झौर  कितनी
 ऊंची  भावनायें  ले  कर  यह  सारे  कार्य  किये
 जाते  हैं,  इस  में  कोई  सन्देह  नहीं  बहू  काबिले
 सारीफ  है,  लेकिन  बुनियादी  बातों  की  तरफ,
 जो  किसानों  से  ताल्लुक  रखती  हें,  जिन  पर
 किसानों  का  जीवन  शौर  मरण  मुन्हसर  है

 और  जिन  को  ले  कर  वह  भ्रपनी  तरक्की  कर

 सकता  हैं,  उन  की  तरफ  भी  बड़ी  कमजोरी
 है  हमें  इस  तरफ  भी  ध्यान  देना  चाहिये  ।

 Shri  Thimmaiah:  Under  the  Second
 Plan  the  Government  proposes  to
 spend  a  huge  sum  of  money  and  wants
 to  change  the  very  life  of  the  citi-
 zens  of  this  country.  In  our  enthu-
 siasm  to  make  the  Plan  १  success,  we
 are  not  very  careful  about  the  wastage
 of  money  in  the  different  development
 works.

 Under  the  Plan  we  have  started  s0
 many  departments  and  established  so
 many  offices.  Some  of  them  are,  in
 my  opinion,  completely  unnecessary.
 If  we  cannot  eliminate  them  com-
 oletely,  we  can  at  least  save  some
 money  by  curtailing  the  expenditure
 on  certain  departments.

 For  example,  we  have  established
 the  Handicrafts  Board,  the  Cottage
 Industries  Board,  the  Village  Indus-
 tries  Board,  the  Khadi  Board  etc.
 All  these  boards  are  there,  and  they
 direct  the  policy  of  development  of
 cottage  industries.  I  want  to  ask  the
 Minister:  Can  we  not  allot  the  same
 omount  to  the  State  Governments  and
 ask  them  to  develop  cottage  indus-
 tries?  Should  these  small  schemes
 emanate  from  the  Centre?  Cannot
 the  State  Government  draw  up  the
 schemes  and  implement  them?  I  think
 it  is  high  time  that  we  think  of  these
 things.  Rather  than  centralising  all
 these  things,  it  is  much  better  to
 entrust  these  things  to  the  State  Gov-
 ernments  for  implementation.

 Similarly,  we  have  allotted  crores
 of  rupees  to  the  Social  Welfare  Board.
 The  work  of  this  Board  is  almost
 similar  to  that  of  community  develop-
 ment,  and  there  will  be  duplication  of
 work  between  these  two  departments,
 I  submit  that  the  Social  Welfare
 Board  may  be  brought  under  the  Min~
 istry  of  Community  Development  so
 that  there  may  be  less  of  expenditure.

 Similarly,  we  give  some  money  to
 the  Bharat  Sevak  Samaj.  Their  work
 can  as  well  be  entrusted  to  the  Minis-
 try  of  Community  Development.  We
 have  got  a  huge  machinery*under  this
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 Ministry.  There  are  lots  of  village-
 level  workers  who  can  enthuse  the
 people,  ask  them  to  co-operate  and
 make  the  Plan  a  success.  I  do  not
 know  why  this  Bharat  Sevak  Samaj
 and  some  other  Samajes  are  there,
 just  to  facilitate  some  people  in  the
 name  of  the  Plan.  I  do  not  agree  with
 the  objects  of  the  Bharat  Sevak
 Samaj,  and  I  am  not  satisfied  with  the
 work  that  has  been  done.

 We  spend  a  lot  of  money  on  con-
 structing  huge  buildings  in  Delhi.  I
 do  not  know  why  these  huge  sums
 are  allotted  for  construction  of  huge
 buildings  in  Delhi.  Can  we  not  house
 these  offices  in  simple  buildings  instead
 of  erecting  huge  buildings  and  spend-
 ing  a  lot  of  money  on  them?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  For  the  Bharat
 Sevak  Samaj?

 Shri  Thimmaiah:  Generally  for  the
 offices,  the  new  secretariat,  this  and
 that

 We  want  internal  resources  to  be
 raised;  we  want  funds  for  the  success
 of  the  Plan.  At  the  same  time,  we
 vrant  to  establish  a  socialist  pattern  of
 society.  The  Government  was  pleas-
 ed  to  nationalise  the  State  Bank,  the
 insurance  business  etc.  Now  we  hear
 from  the  Members  of  this  House  that
 banks  also  should  be  nationalised,  and
 that  the  nationalisation  of  banks  will
 help  in  minimising  the  evasion  of
 income-tax.  In  this  country  evasion
 of  income-tax  is  easier  than  anything
 else,  and  I  think  the  big  capitalists  in
 this  country  have  much  more  money
 than  the  Government  itself  has  in  its
 treasury.  Therefore,  some  method
 should  be  found  to  tap  these  unknown
 resources  of  the  people  who  have  got
 money  and  evade  income-tax.  Some
 device  should  be  found  to  extract
 sufficient  money  for  our  Plan.  At  the
 same  time,  Government  should  think
 over  the  proposal  to  nationalise  banks
 at  the  proper  time  and  after  careful
 consideration.  YT  think  by  this  we  can
 get  more  money  and  also  see  that  our
 Plan  does  not  suffer  for  want  of
 money.

 We  implemented.  the  First  Pian
 very  successfully.  We  take  pride  that
 we  are  solving  the  many  problems  of
 this  country.  But  what  is  the  position
 of  the  villagers,  the  rural  folk  in  the
 country?  Today  they  appear  to  be  as
 they  were  before,  there  is  no  change
 in  their  life  or  in  their  income.  No
 doubt,  the  national  income  has  risen
 by  some  percentage  as  given  in  the
 statistics,  but  the  life  of  the  villagers
 today  has  im  no  way  improved,  and
 they  are  as  they  were  before.  Un-
 employment  in  the  villages  is  increas-
 ing.  So,  it  is  necessary  that  cottage
 industries  should  be  developed,  and
 a  network  of  cottage  industry  centres
 should  be  systematically  established
 in  the  rural  parts  to  arrest  the  move-
 ment  of  this  man-power  to  the  urban
 areas  and  to  provide  them  with  diffe-
 rent  avenues  of  employment  whereby
 they  could  earn  something  for  their
 livelihood.

 The  condition  of  the  agricultural
 labourer  is  worse  than  that  of  the
 industrial  labourer.  Naturally,  the
 agricultural  labourer  does  not  want  to
 stay  in  the  villages,  because  he  has
 nothing  to  depend  upon,  and  nothing
 to  live  upon.  So,  he  is  attracted
 towards  the  cities;  he  wants  to  go  to
 the  cities  and  earn  money  because  he
 finds  that  the  industrial  labourer  there
 earns  more  and  lives  a  better  life  than
 he  does  in  the  villages.  Today,  all
 the  lands  are  becoming  fallow,  because
 the  agricultural  labourer  has  no
 enthusiasm  to  work  on  the  flelds  since
 he  does  not  get  a  proper  return  for
 the  labour  that  he  puts  in.  Therefore,
 he  feels  that  he  may  better  go  to  the
 cities  and  join  some  factory  there
 where  he  can  get  more  salary  and
 thereby  live  a  better  life.  This  sort
 of  tendency  on  the  part  cf  the  villag~-
 ers  and  the  agricultural  labourers
 should  be  stopped,  by  improving  their
 economic  condition  in  the  rural  parts
 of  the  country.

 There  is  also  the  question  of  agri-
 cultural  prices.  Whenever  the  ryots
 grow  some  foodgrains,  and  the  food-
 grains  prices  rise  high,  we  cry;
 Government  should  also  see  why
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 ‘Tyots  demand  higher  prices;  it  is
 beeause  the  prices  of  other  commodi-
 ties  are  so  high  that  the  ryots  want
 that  their  commodities  also  should
 be  sold  at  a  higher  price.  So,  Gov-
 ernment  should  always  see  that  a
 reasonable  price  level  is  maintained,
 which  is  fair  to  the  consumer  as  well
 as  to  the  producer,  so  that  the  ryots
 are  not  hard  hit  and  they  also  get
 something  for  their  labour  in  the
 Production  of  foodgrains.  Government
 should  adopt  this  polity  in  order  to
 enthuse  the  ryots  as  well  as  the  agri-
 cultural  labourers,

 I  would  also  insist  upon  one  more
 thing,  particularly  in  the  community
 development  blocks  and  other  areas.
 The  objective  of  these  community
 development  people  is  to  change  the
 very  outlook  of  the  people.  But  we  see
 in  every  village  today  that  politics  is
 being  introduced.  Wherever  we  go  in
 this  country,  we  find  that  in  every
 village,  there  are  two  parties,  with  the
 result  that  there  is  no  peaceful  atmos-
 phere  in  the  villages,  and  thereby
 much  of  the  development  work  in  the
 villages  is  hampered  because  of  strifes
 and  feuds  in  the  villages.  The  com-
 munity  development  people  should
 first  of  all  see  that  a  happy  and  har-
 monious  atmosphere  exists  between
 the  people  in  the  village.  Sometimes,
 I  have  seen  that  even  the  officers  in
 charge  of  community  development
 indulge  in  petty  quarrels  and  bring
 about  these  quarrels  among  the  vil-
 lagers.  I  think  these  community
 development  officers,  particularly,
 have  got  a  greater  responsibility  than
 any  other  officer  in  the  Central  Sec-
 retariat  or  any  other  secretariat,  for
 it  is  only  when  they  show  that  they
 are  one  with  the  masses,  they  work
 for  the  masses,  and  they  feel  one  with
 the  masses,  that  the  ryots  and  the
 masses  of  the  country  will  feel  that
 here  is  a  Government,  and  here  is  an
 officer,  who  is  working  for  them,  and
 they  will  feel  enthused,  and  we  can
 also  put  our  heart  and  soul  for  the
 success  of  the  development  scheme.
 I  would  urge  that  the  Ministry  should
 insist  upon  this  on  the  part  of  the
 subordinate  officers  in  the  villages.
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 Then,  I  want  to  say  something  about
 the  Scheduled  Castes  and  the  Sche-
 duled  Tribes.  I  have  often  advocated
 their  cause  in  this  House.  These  Plang
 and  other  things  are,  no  doubt,
 improving  the  economic  and  social
 condition  of  the  people.  But,  in  spite
 of  all  these  things,  the  position  of  the
 Scheduled  Castes  people  is  as  miser-
 able  as  it  was  before.  In  addition  to
 the  social  disabilities  which  he  has  to
 suffer,  he  has  also  to  suffer  other  dis-
 abilities.  He  has  been  economically
 exploited.  He  has  no  lands  of  his  own
 which  he  can  till,  and,  therefore,  he
 can  only  be  an  agricultural  labourer
 getting  job  for  about  three  months  in
 a  year,  and  at  other  times  half-fed  or
 unfed  and  under-employed  or  unem-
 ployed.  During  the  ten  years  after
 Independence,  we  have  had  two  gene-
 ral  elections,  and  we  promised  the
 people  that  we  would  introduce  land
 reforms  all  over  the  country.  But,
 today,  no  State  Government  has  com-
 pletely  introduced  iand  reforms,  and
 the  Government  is  more  obedient  and
 more  helpful  to  the  landlords  and  the
 vested  interests  than  to  the  common
 man  who  wants  certain  land  reforms
 in  this  country.  For  a  country  to
 introduce  land  legislation,  I  do  not
 think  ten  years  would  be  a  small
 period.  It  is  a  sufficiently  :ong  period
 and  if  Government  were  so  minded,
 they  could  have  done  it,  Even  today,
 it  is  not  too  late;  Government  can
 introduce  land  legislation  and  see  that
 they  fulfil  the  promises  which  they
 made  to  the  people  of  this  country.

 In  order  that  the  Scheduled  Castes
 may  raise  their  status  in  society,  and
 in  order  to  ensure  that  untouchability
 vanishes  in  the  country,  Government
 should  change  the  psychology  of  the
 masses  in  the  country.  And  how  can
 they  do  it?  In  this  modern  society,
 power,  position  and  money  play  a  very
 important  role  so  far  as  the  status  of
 an  individual  is  concerned.  So,  िकन
 ernment  should  encuurage  the  Sche-
 duled  Castes  people  to  become  trades-
 men  and  merchants,  and  they  should
 start  a  corporation  to  finance  the  Sche-
 auled  Castes  people  to  become  mer-
 chants,  traders  258  s0  on.
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 Besides,  their  representation  in  the

 administrative  services  also  must  be
 raised.  Only  the  day  before  yester-
 day,  the  Home  Minister  said  that  the
 intake  of  the  Scheduled  Caste  mem-
 bers  to  the  administrative  services
 was  increasing.  That  is  good.  It  is
 not  by  taking  just  a  few  clerks,  or  by
 just  appointing  a  few  teachers  that
 our  status  will  be  raised.  In  the  higher
 administrative  services  also  we  should
 have  some  key  posts.  We  should  also
 have  some  higher  posts  because  that
 Plays  a  very  important  role  in  raising
 the  status  of  a  community  which  has
 been  exploited  and  suppressed  from
 times  immemorial.

 Similarly,  the  Scheduled  Castes
 should  have  their  due  share  in  politi-
 cal  power,  in  becoming  Ministers  and
 so  on.  In  all  big  things,  they  should
 have  their  due  share.  It  is  because  of
 the  reservation  that  we  are  today
 sitting  here;  and  we  are  thankful  to
 the  Congress  Government  for  having
 reserved  certain  seats  for  the  Assem-
 blies  and  the  Parliament.  But  you  can
 imagine  our  position  in  other  bodies
 where  there  is  no  reservation.  For
 instance,  in  the  Legislative  Councils
 of  the  States,  and  the  Council  of
 States,  we  have  no  representation
 because  there  is  no  reservation  of
 seats.  The  same  is  the  treatment  given
 to  us  even  in  the  Cabinets  of  all  the
 State  Governments,  and  including  the
 Cabinet  of  the  Central  Government.
 I  am  pointing  this  out  regretfully,
 because  if  we  have  respect  for  demo-
 cracy,  and  number  has  some  meaning
 in  democracy,  then  we  must  be  given
 our  proportionate  representation  not
 only  in  the  Cabinet  but  in  everything
 that  comes  under  democratic  govern-
 ment  That  is  our  right.

 I  hope  that  the  Congress  which  has
 fought  for  independence,  which  has
 sacrificed  a  lot  for  the  emancipation  of
 the  country,  which  has  stood  by  the
 Harijans,  and  which  has  taken  8
 pledge  for  the  eradication  of  untouch-
 ability  and  for  the  amelioration  of  the

 ‘Scheduled  Castes  can  give  justice,  and
 that  is  the  only  body  which  can  give
 us  justices  I  hope  it  will  give  us  full

 justice,  and  it  will  not  desert  us.or

 Shri  Neushir  Bharucha  (East  Khan-
 desh):  Mr.  Deputy-Speaker,  Sir.  So
 far  as  the  material  that  has  been
 supplied  to  us  by  the  Finance  Minis-
 try  is  concerned,  I  am  afraid,  after
 studying  a  let  one  cannot  make  any
 nead  or  tail  out  of  it.  I  fully  agree
 with  the  previous  speakers,  both  Shri
 Asoka  Mehta  and  Shri  Mahanty,  when
 they  say  that  sufficient  information  is
 not  being  imparted  to  this  House.  In
 the  case  of  defence,  one  could  even
 trot  out  the  excuse  of  security  of  the
 country  being  in  danger,  but  the  Fin-
 ance  Ministry  has  not  even  that  lame
 excuse.

 We  have  got  to  consider  our  major
 difficulties.  The  first  is  the  inade-
 quacy  of  internal  resources  even  to
 finance  the  core  of  the  Plan.  The
 second  is  our  foreign  exchange  diffi-
 culties  and  the  halting  measures  taken
 to  meet  them.  Thirdly,  there  is  the
 external  aid  which  comes  in  very
 small  measures;  fourthly,  there  is  the
 increasing  amount  of  deficit  financing
 beyond  the  safe  limits  of  prudence;
 fifthly,  we  have  got  the  question  of
 inflation,  which  refuses  to  be  curbed
 in  spite  of  monetary  and  fiscal  checks,
 and  last,  but  not  the  least,  the  ques-
 tion  of  ‘bunching’  of  our  commitments.

 Taking  first  the  question  of  inade-
 quacy  of  internal  resources,  in  the
 absence  of  any  infurmation  as  to
 what  constitutes  the  core  of  the  Plan,
 much  less  what  will  be  our  final  com-
 mitments  at  the  end  of  the  Second
 Five  Year  Plan  period,  I  shall  pre-
 sume  that  our  total  commitments  will
 be  in  the  neighbourhood  of  Rs.  4,800
 crores.  We  have  spent  so  far  about
 Rs,  3,800  crores  and  we  expect  to
 spend  anything  between  Rs.  900  and
 Rs.  1,000  crores  in  the  third  year  of
 the  Second  Plan,  bringing  the  total  in
 three  years  to  Rs.  2,400  crores.  There-
 fore,  the  obvious  question  is  that  we
 have  to  spend  in  the  next  two  years,
 after  the  current  year,  Rs.  2,400  crores,
 roughly  about  Ra.  1,200  crores  a  year.
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 Now,  I  ask  this  Government  to
 answer  this  very  simple  question,
 which  I  have  repeatedly  posed  before
 this  House,  where  is  this  money  going
 to  come  from?  What  are  their  inter-
 nal  resources  which  will  enable  them
 in  the  fourth  and  fifth  vears  of  the
 Plan  to  sperd  as  much  as  Rs.  2,400
 crores?  Itis  very  simple  arithmetic.
 So  far  we  have  received  no  reply  and
 I  do  not  expect  any  reply  to  be  forth-
 coming  even  today.

 When  we  say  that  in  the  first  two
 years  of  the  Plan  we  have  spent
 Rs.  1,500  crores.  what  have  we  actually
 done?  Wve  have  been  covering  up  our
 overall  budget  deficits,  which  in  the
 last  Budgct  was  to  the  tune  of  Rs.  380
 crores,  by  converting  the  liability  in
 the  form  of  treasury  bills.  Let  it  be
 understood  that  when  the  Government
 say  they  have  spent  Rs.  1,500  crores,
 they  have  not  spent  that.  What  they
 have  done  is  that  they  have  borrowed
 from  the  bank  in  the  form  of  treasury
 bills  by  3lst  March  this  year  Rs.  380
 crores,  which  they  say  they  wil)  later
 on  fund  into  appropriate  loans  of
 appropriate  maturity.  Therefore,  we
 have  not  spent  it.  In  the  previous
 year.  there  was  9  deficit  of  over
 Rs.  200  crores.  Therefore,  the  so-
 called  Rs  1,500,  crores  really  boil
 down  to  Rs.  900  cruores  in  two  years.
 The  sume  position  is  gomg  to  continue.
 [his  is  gross  abuse  of  treasury  bills.
 freasury  bills  were  intenaed  for  the
 purpose  of  making  up  the  tag  between
 neoming  revenue  an?  outgoing  expen-
 diture  because  the  revenue  comes  in
 by  fits  and  starts  and  expenditure
 cakes  place  on  a  large  scale  and  there
 may  not  be  sufficient  balance  in  the
 till]  of  the  Government  to  meet  the
 expenditure.  Therefore,  the  Govern-
 ment  go  to  the  bank,  give  an  IOU.
 which  we  call  in  euphemistic  terms
 ‘treasury  bill’,  borrow  the  amount  on
 the  pretext  that  it  is  a  temporary  loan
 of  three  months;  and  then  the  total
 keeps  on  accumulating,  until  we  are
 told  that  by  the  end  of  the  current
 financial  year,  the  treasury  bills  will
 stand  at  the  amazing  total  of  Rs.  1,400,
 crores.  In  other  words,  out  of
 Rs.  4,800  crores,  Rs  .400  crores  are
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 takcn  from  the  bank  on  promise  of
 short-term  repayment  and  then  they
 are  to  be  funded  intv  long-term  loans.
 This  is  the  way  in  which  we  have
 been  carrving  on  with  our  finances.

 What  do  these  treasury  bills  really
 mean?  It  means  that  the  temporary
 borrowings  are  for  the  purpose  of
 development  projects,  capital  expen-
 diture  from  temporary  borrowings.
 That  is  the  mean:ng  of  Rs.  .400  crores
 of  treasury  bills  Wo  means  deficit
 financing  by  the  backdoor.  What  we
 do  not  want  to  do  openly.  we  want  to
 do  by  telling  the  public  by  saying  that
 at  the  most  Rs.  1,200  will  be  the
 extent  of  deficit  financing.  We  are
 naving  deficit  financing  by  the  back-
 ftoor  in  the  form  of  treasury  bills  to
 tne  extent  of  Rs.  1,400  crores.  Its
 innationary  effect  is  patent.

 Coming  to  the  question  of  foreign
 exchange  on  which  we  have  spoken
 repeatedly,  Ict  us  sce  what  the  Gov-
 ernment  have  to  say  I  take  the  Gov-
 ernment  figures  as  they  have  been
 given  to  us,  In  the  memorandum
 circulated  to  us  on  the  “Fall  in  Foreign
 ixchange  Rescrves"—figures  which
 are  nearly  six  to  nine  months  old-——-
 we  find  that  there  is  nothing  more
 than  a  catalogue  of  excuses.  Why
 have  they  run  into  this  foreign
 exchange  difficultv?  Their  excuse  is
 not  on  account  of  the  inefficiency  of
 t™me  planners,  not  because  they  have
 bungled,  not  that  they  have  muddled.
 They  say  ‘heavy  defence  expenditure’.
 I  ask:  was  it  not  the  duty  of  the  plan-
 ners  to  foresee  that  this  type  of  emer-
 gencies  do  arise?  Then  they  say
 ‘heavy  food  imports’.  Was  it  not  even
 their  duty  to  look  beyond  their  noses
 and  find  out,  ‘yes,  there  would  be
 occasions  when  we  will  not  have  all
 along  good  monsoons  and  good  har-
 vests’?  Then  they  say  ‘increased
 requirements  of  raw  materials,  com-
 ponents,  spares,  replacements  on
 account  of  the  higher  tempo  of  indus-
 trialisation’.  What  type  of  planning
 is  this?—I  ask

 We  are  told  that  because  our  indus-
 tries  are  expanding,  they  require
 semi-processed  or  raw  materials  which
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 should  be  imported.  .  Because  the
 tempo  of  production  increased,  we
 nave  to  spend  more  foreign  exchange
 in  order  to  get  the  raw  materials  for
 our  industry.  I  ask:  what  type  of
 planners  are  these  whom  this  nation
 pays  Rs.  2,500  a  month  each  to  do  a
 Jittle  bit  of  thinking.on  behalf  .of  .the
 natien’?.  -They  say,  ‘we  did  not  foresee
 these,  things,  that  our  growing  induse
 triez.will  require  more  raw  materials
 which  we  will  have  tc  import,  and.  as
 &  result  foreign  exchange  .would  de
 ronsumed  more’.  This  is.  the  -way
 things  are  being  planned.

 Then  we  are  told  ‘rather  higher
 imports  of  consumer™~géods’.  Rather
 higher  impofts!  Why  is  not  an  inquiry
 keing  instituted  into  this?  “Why  is  it
 that  licences  aro  given  to  people  who
 have  not  even  a  nodding  acquaintance
 with  the  commodity  for  whi
 were  given  licences  t6  the  ex  ae  at
 inkHs  of  rupees?  And  then  we  art told  ‘rather  higher  imports  of  Sgnsic mer  goods’.  ५

 We  are  also  told,  ‘increase  im  gtices
 and  freights’.  Was  it  not  the  dety’  of
 the  Planning  Commission  to  see  that
 world  priées  might  \intréasé?)  Did
 the€f  even  expect  that  prices  would
 go  down?  Wid  their  experiehce  not
 tell  them  that  a  project  was  never
 constructed  for  less  than  the  esti-
 mated  cost,  Dut  ‘always  at  much
 greater  cost?  This  is  the  way  in  which
 planning’is  going  ao  *

 What  is  the  positipn  today?  dn
 answer  to  question:  No.  244I,  answer-
 ed  day  before  ycsterday.  we  were  told
 that  the  ,total  agp  in  the  Five  Year
 Plan  new  stood.  at  Rs.  972  crores.  Out
 of  that  expenditure,  Rs.  382  crores  are
 Viabilities  which  we.have  met  uptill
 3igt,,March  1958  which  leaves  us  a
 balance  of  Rs..590  crores,  say,  roughly
 Rs.  600  crores,...  They  say  that  out  of
 that,  on  acconnt  of.loans  already  -cop-
 tranted,  foreign  assistance,  credits
 and  aids  which  we  have  received  or
 so  far  negotiated—I  presume  with  the
 hope  «f-.getting  them  certainly—Rs.
 250,  prores  would  be  financed,  leaving

 xy  gep:of.nearly  Rs.  340—350  crores,
 which  we  do  not  know  from  where  we
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 are  gptting.  Rs.  340-350  crores  means
 $7Q0,  million.  Today  the  biggest  aid
 which  we  ‘got  from  America  was  $  225
 million.  How  are  this  Government
 going  to  procure  externa]  aid  to  the
 extent  of  $700  million—of  sterling
 balances?  I  do  not  know.  It  is  the.
 duty  of  the  Government  to  tell  ‘this’
 House  and  take  it  into  confidence.  It
 seems  to  me  that  we.  are  bankrupt
 without  being  conscious  of  the  fact
 that  we  are  bankrupt

 Shri  Morarji  Desai:  That  is  what
 he  wagts  us  to  be

 Shri  Nayshir  Bharucha:  The  Fin-
 anee  Minister.  seems  to.,laugh  away
 everything.  It  is  a  question  not  mere-
 ly  of  the  Plan  succeeding  of  failing-

 Mr.  Deputy-Speaker:  He  has  per-
 haps  Iaughed  on  that  consciousness

 Shri  Naushir  Bharucha::  bk  Hope  ‘807
 i

 What  I  am  trying  to  say™  ix  that
 within  the  next  two-  fears  we  have
 got  to  procure  $700.  million  worth
 foreign  aid.  accordirig  to  the  figures
 Government  themselves  have  given,
 which,  I  will  ‘sHew  presently,  are  illu-
 sory.  And  we  do  not  know  where  we
 are  going.4o  turn  with  the.  beggar's
 bowl  for  our  -next  aid.  These  are
 figures  frorr  the  answers  to  questions
 which  were  recently  given.  The  figure
 of  $700  million  35  illusory.  It  will  be
 very  much  more.  Why?  I  will  give
 the  reasons.  wm  ‘the  firet  place,  at  the
 time  that  the  Demands  ofthe  Ministry
 of  Steel,  ..Mines  and  Fuel  were  discussed
 we  were  told  that  in  the  construction
 of  thé  steel  plants,  which  was  going  to
 cost  us  @  certain  sum,  on  the  basis  of
 which  ‘estimate  was  made,  in  that  esti-
 mate  the  cost  of  townshir.  was  not
 includedy  the  machinery  for  mining
 coal  way:not  included,  che  machinery
 for  quarrying  limestone  was  left  out
 Sa  many  various  factors  which  would
 enhance  the  cost  were  admittedly  not
 taken  into  account.  There  wefe  these
 omissions.  come
 ite  hrs.  ™

 Secondly,  it  is  based  on  the  pre-
 sumption  that  there  will  be  no  more:
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 emergency  Defence  expenditure  and
 pe  more  Increased  expenditure  on  food
 imports  and  that  the  prices  will  not
 rise  and  that  there  will  not  be  any
 other  emergency.  Very  facile  pre-
 sumptions  on  which  to  base  the  eco-
 nomy  of  a  country!  It  is  also  based
 on  the  fact  that  there  has  been  import
 slash  which  today  is  eating  into  the
 vitals  of  this  country  which  will  have
 to  be  continued  till  the  end  of  the
 Plan,  Also  it  is  based  on  the  assump-
 tion  that  even  after  this  we  are  not
 going  to  have  deferred  payments  for
 which  we  have  contracted.  I  ask,  what
 type  of  position  we  have  been
 Placed  in  when  we  are  told  that
 we  will  have  to  make  arrange-
 ments  for  $700  million  of  foreign
 help  witin  two  years?  We  do  not
 know  at  whose  door  we  shall  go  with
 a  biggar’s  bowl.  I  ask  the  hon.  Min-
 ister  to  explain  this  fact.  Too  lang
 have  they  evaded  answering  this
 question.  These  are  figures  taken
 from  the  records  of  Government.  Let
 the  Government  answer.

 Shri  Morarji  Desai:  Mr.  Deputy--
 Speaker,  Sir,  I  am  very  thankful  to’
 the  various  hon.  Members  who  जल
 part  in  the  debate  and  have  given  mé
 the  advantage  of  their  advice-rand
 their  knowledge  of  the  finances)of  this
 couritry  and  the  administration  of  this
 Ministry.

 Before  I  deal  with  the  general  prob-
 lems  raised  in  conngption  with  the
 Plan,  internal  and  external  resources
 and  foreign  capita),..I  should  like  to
 draw  the  attention  of  the  hon.  House
 to.  some  of  the  wrong  figures  quoted  by
 several  hon.  Members,  possibly,  on
 account  of  want  of  information  with
 them  or  on  account  of  a  wrong  rcad-
 ing  of  the  figures  that  are  there.  I  can-
 npt  say  that  that  was  deliberate;  but,
 at  any  rate,  these  things  have  helped
 me  in  my  education  and  have  made
 me  wiser  about  things  about  which  I
 should  be  wise.

 The  hon.  Member  who  last  spoke  is
 a  great  friend  of  mine,  of  course,
 always  from  the  Opposition...I  know
 him  very  well  from  Bombay.-  .We  had
 almost  every  day  an  occasion  to  ypeak
 4p  each  other  and  we  always  found
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 ourselves  (Shri  Braj  Raj  Singh:  At
 crossroads.)  not  satisfying  each  other
 If  I,  therefore,  am  not  able  to  con-
 vince  him  even  here,  I  cannot  say  that
 I  have  grown  wiser.”  I  must  admit
 that  I  have  not  grown  wiser  since
 then;  and  I  do  not  know  whether  he
 has  grown  wiser  since  then.  So,  he
 has  tried  to  show  that  we  are  doing
 something  by  the  backdoor  especially
 in  the  matter  of  deficit  financing.  I
 do  not  know  how  he  makes  that
 charge.,  The  amount  of  deficit  finance
 is  mown  to  the  hon.  House.  It  has
 never  been  kept  back  and  it  will  never
 be~-kept  back  from  the  hon.  House.
 But  he  specialises  in  backdoor  me-
 thods  and,  therefore,  he  thinks......

 Shri  Naushir  Bharucha:  Sir,  I  rise  to
 a  point  of  order.  Is  it  in  order  to  say
 that  an  hon.  Member  specialises  m
 backdoor  methods?

 Shri  ©.  D.  Pande  (Naini  Tal):  If
 you.  an  accuse  the  Government

 >  Mr.  Deputy-Speaker:  The  hor:
 Member  sct  the  bal!  rolling  and‘  said
 that  the  Ministry  is  guilty  of  this.
 Then,  it  means  he  blames  the  Minister
 that  he  is  guilty  of  these  backdoor
 methods.  He  said  something  like  that.
 It  may  be  impersonal  so  far  as  the
 Ministry,  is  concerned,  but  when  the
 Minister  in  gharge  is  also  there,  the
 imputation  is  there.  So.  I  could  not
 object  to  that.  Otherwise,  in  the
 ordinary  course,  I  would  have  object-
 ed.

 Pandit,,®.  0.  Sharma  (Hapur):  The
 hon.  Member  does  not  want  the  ball
 to  come  back

 Shri  Morarji  Desai:  That  is  my  diffi-
 culty  with  the  hén.  Member  always.
 He  wants  to  make  criticism  but  he  is
 very  impatient  of  béing:  shown  _  that
 his  criticism  is  ill-founded.  Well,  Sir,
 if  he  likes,  I  will  not  refer  to  him  at
 all  and  there  I  will  end  with  him.  But
 I  speak  with  knowledge  about  him.
 (Interruption.)  .

 It  has  been  said‘here  that  the  Com-
 missioner  of  hrtome-tax  rémoved  the
 recovery  notice  issued  to  the  LIC  in
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 {Shri  Morarji  Desai]
 order  to  oblige  Shri  Mundhra  I  wish
 the  hon.  Member  had  acquainted  him-
 self  with  the  fact  that  Shri  Nadar  who
 ‘was  the  officer  concerned  was  examin-
 ed  by  the  Commission  and  the  Com-
 mission  was  satisfied  about  that.

 Shri  Naushir  Bharucha:  Sir,....
 Shri  Morarji  Desai:  I  do  not  want

 to  waste  my  time.  I  am  not  yielding.

 Mr.  Deputy-Speaker:  The  hon.  Min-
 ister  is  not  yielding.  He  may  continue
 and  the  hon.  Member  may  subsequent-
 ly  put  questions.  I  will  certainly
 allow  that.

 Shri  Mahanty:  On  a  point  of  order,
 Sir.

 Mr.  Deputy-Speaker:  When  an  hon.
 Minister  or  any  other  hon.  Member  ts
 in  possession  of  the  House  and  he  is
 not  prepared  to  yield,  then,  I  have  no
 option.  I  will  request  the  hon.  Mem-
 bers  to  have  patience  and  then  when
 the  hon.  Minister  finishes,  if  there  is
 something...

 Shri  Mahanty:  Sir,  I  rise  on  a  point
 of  order.

 Shri  Braj  Raj  Singh:  Nobody  can
 say  that  it  is  a  waste  of  time.

 Shri  Morarji  Desai:  I  said  I  do  not
 want  to  waste  my  time  so  that  I  may
 not  be  able  to  reply  to  all  the  points.
 I  am  not  saying  that  about  the  hon.
 Membcr.

 Mr,  Deputy-Speaker:  The  hon.
 Members  raising  a  point  of  order;  let
 me  hear  it.

 Shri  Mahanty:  I  thought  that  inter-
 ruptions  are  perfectly  legitimate  par-
 liamentary  practice.  If  I  want  to
 interrupt,  it  is  for  eliciting  further
 information  and  for  convincing  myself.
 But,  it  is  not  open  to  the  Minister  to
 say  that  he  cannot  waste  his  time.  That
 means  he  is  casting  aspersions.

 Mr.  Deputy-Speaker:  Before  listen-
 ing  to  the  hon,  Minister  he  has  jumped
 to  the  cunclusion  that  would  be

 objectionable.  The  Minister  says  he
 meant  to  imply  that  because  he  had
 limited  time  and  he  had  so  much  to
 say,  therefore,  if  he  replies  to  other
 interruptions  and  questions  he  may
 not  be  able  to  deal  with  the  reply
 that  he  has  to  give.  Under  these
 circumstances,  I  think  there  is  no
 objection  to  the  use  of  the  word  that
 he  has  used.

 Shri  Mahanty:
 hands.

 Shri  Morarji  Desai:  I  have  no
 objection  to  listen  to  parliamentary
 interruptions;  I  welcome  them.  But,
 when  they  are  replied  to,  why  should
 that  be  objected  to?

 Shri  Mahanty:  Nobody  is  objecting
 to  it.

 We  are  in  your

 Shri  Morarji  Desai:  That  is  what  is
 happening.

 The  allegation  is  totally  unfounded
 because  the  notice  of  recovery  was
 issued  on  the  initiative  of  the  Income-
 tax  Department  officers  themselves  as
 soon  as  they  came  to  know  that  some
 shares  were  being  bought  from  Shri
 Mundhra  by  the  LIC.  However,  as
 the  LIC  had  already  paid  for  the
 shares  practically  in  full,  nothing
 would  be  achieved  by  the  recovery
 notice  being  kept  alive.  It  was,  there-
 upon,  decided  in  consultation  with  the
 assessee  to  withdraw  the  notice  pro-
 vided  the  assessee  paid  immediately
 the  undisputed  tax.  According  to  the
 assessee,  the  undisputed  tax  was  about
 Rs.  lakh  and  according  to  the
 Department,  it  was  Rs.  8}  lakhs.  The
 C.LT.  insisted  that  the  cash  payment
 of  Rs.  I  lakh  should  be  made  and
 further  shares  to  the  value  of  Rs.  8
 lakhs  should  be  given  as  security.  The
 assessee  did  so  and,  thereupon,  the
 recovery  notice  was  withdrawn.
 Nothing  has  been  lost  by  withdrawing
 the  notice.  In  fact,  a  smart  piece  of
 work  was  done  in  getting  some  money
 out  of  an  assessee  from  whom  recovery
 was  a  big  problem.  Incidentally,  the
 action  was  taken  by  the  officers  in
 Caleutta  on  their  own  initiative.  No
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 advice  whatsoever  was  issued  from
 Delhi.  In  fact,  the  decision  to  with-
 draw  the  notice  was  known  to  the
 C.B.R.  only  after  the  notice  had  been
 withdrawn.

 Shri  Mahahty:  We  contest  it.
 Shri  Morarji  Desai:  The  hon.  Mem-

 ber  can  go  on  contesting  everything.

 The  Deputy  Minister  of  Economic
 Affairs  (Shrimati  Tarkeshwari  Sinha):
 How  can  we  reach  our  intelligence  to
 you?  (Interruption.)

 Mr.  Deputy-Speaker:  The.  hon.
 Members  shall  appreciate  that  some-
 times  the  Chair  is  also  helpless

 Shri  Morarji  Desai:  Then  there  is
 the  criticism  about  the  increase  in
 civil  expenditure.  It  is  true  that  there
 is  an  increase  in  civil  expenditure  by
 about  Rs.  00  crores  in  the  Budget
 year  over  last  year’s  Budget.  But  I
 am  afraid  that  the  hon.  Memtcr  who
 tried  to  make  a  point  out  of  this  did
 not  know  what  it  rclated  to.  He
 thought  it  all  meant  increase’  in
 administration,  service  and  so  on.  That
 is  not  so.  It  is  true,  as  TI  said,  that
 the  total  civil  expenditure  in  the  year
 1958-59,  is  estimated  at  Rs.  5]8  crores
 as  against  Rs.  420  crores  in  1957-58.
 But  the  bulk  of  this  increase  is  in  res-
 pect  of  obligatory  expenditure  like
 interest.  pensions,  share  of  taxes.
 grants-in-aid  payable  to  the  States.
 Under  the  Finance  Commission's
 award  the  share  of  excise  duties  pay-
 able  to  States  goes  up  by  Rs.  46
 crores  and  the  statutory  grants  to
 them  by  Rs.  22  crores.  Interest
 charges  go  up  by  Rs.  5  crores  follow-
 ing  larger  borrowings  to  finance  the
 Plan.  The  tax  collection  charges  and
 administrative  expenses  have  gone  up
 of  course  by  Rs.  4  crores  only.  It  is
 but  normal.  The  new  Naga  Hills-
 Tuensang  Area  also  will  cost  Rs.  4
 crores.  Besides,  there  will  be  larger
 expenditure  by  about  Rs.  9  crores  on
 nation-building,  development  and
 social  services  like  education,  medical,
 public  health  and  industrial  services
 and  so  on.  If  we  do  not  pay  attention
 to  the  various  items  and  what  they

 contain,  then  it  is  likely  that  a  criti-
 cism  is  made  which  is  not  justified.
 That  is  all  that  I  wanted  to  point  out
 in  this  matter.  If  I  had  been  asked
 about  the  break-up  of  these  items,  I
 should  have  been  very  happy  to  give
 the  hon.  Member  this  information  and
 he  would  have  been  saved  the  neces-
 sity  of  being  criticised.

 It  was  said  aguin  ‘that  there  was
 failure  to  realise  income-tax  found  to
 be  due  by  the  Income-tax  Investiga-
 tion  Commission.  Here  too  the  facts
 are  probably  not  known  to  my  hon.
 friend.  The  demand  according  to  the
 Commission  amounted  to  Rs.  29°42
 crores.  There  is  still  था  effective
 arvear  of  Rs.  7:93;  crores  and  not  Rs.  0
 or  Rs.  78  crores  as  was  stated.  I  could
 not  follow  the  figures  that  were  given.
 But  even  here  the  reasons  have  got
 ६06  be  seen.  I  want  to  give  the  figures
 which  wil}  show  that  this  much  has
 been  collected  and  this  much  has  not
 been  coliected.  Part  of  the  demand,
 amounting  to  Rs.  !°28  crores,  was
 rendered  infructuous  on  account  of
 the  invalidation  of  assessments  by
 Supreme  Court  Judgments.  These
 cases  were,  however,  reopened  under
 section  34(!)(A)  or  34(l)  (a)  and  the
 amounts  collected  in  respect  of  these
 demands  have  been  adjusted  against
 section  34  demands.  That  means  that
 recovery  is  there.  Rs.  0'2l  crores
 had  been  collected  towards  settlement.  -
 In  all,  Rs.  2i°49  crores  had  been  col-
 lected.  Rs.  7°93  crores  remained,  as  I
 said.  Out  of  that,  Rs.  ‘J:2  crores  had
 not  yet  fallen  due  because  instalments
 have  been  given  either  by  the  Com-
 mission  or  by  the  Government.  There
 are  Rs.  6°72  crores  to  recover  which
 processes  have  been  set  afoot.

 Here  also,  I  may  mention  that  in
 regard  to  these  settlements,  writ  peti-
 tions  have  been  filed  by  some  of  these
 assessees  challenging  the  validity
 thereof  and  stay  orders  have  een
 granted.  It  will  thus  be  seen  that  the
 department  has  not  been  lying  ‘dle
 over  these  arrears  but  is  very  kecn  to
 recover  them.  There  may.  be  many
 faults  in  the  department  ay  there  are
 faults  in’all  of  us.  If  these  faults  are
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 (Shri  Morarji  Desai}
 pointed  out,  we  shall  be  very  grateful
 ta  those  who  point  them  out  so  that
 we  can  improve.  But  even  if  there  are
 no  faults  and  if  things  are  still  point-
 ed  out  as  faults,  there  is  the  danger
 of  the  department  not  thinking  of  the
 faults  pointed  out,  because  they  know
 that  they  are  not  at  fault....  (Inter-
 ruptions.)  Therefore,  I  would  beg  uf
 my  hon.  friends  to  enquire  before  they
 point  out  these  faults  and  make  a  gen-
 eral  condemnation.  From  this  it  was
 argued  that  the  whole’Findnce  Min-
 istry  was  involved  inthis  affair.  From
 the  face  of  the  statement,  how  far  it
 can  be  believed  I  leave  to  the  hon.
 Members  to  judge  because  if  I  use  any
 adjective  it  will  again  be  objected’  to
 and,  therefore,  I  do  not  want  to  usc
 any  adjective....

 Mr.  Deputy-Speaker:  It  is  better  to
 avoid  adjectives.

 Shri  Morarji  Desai:  Therefore,  Iam
 not  using  any  adjective.

 It  was  said  that  banks  had  been
 remiss  in  lessening  their  advances  ‘for
 paddy  and  rice  and  that  was  Why
 prices  had  been  rising  and  are  rising
 today  though  it  is  not  a  fact  that  prices
 are  rising  today.  But  what  are  the
 facts?  The  advances  on  750  March,
 957  amounted  to  Rs.  22°95  crores
 whereas  on  March  14,  ‘1958,  they
 amounted  to  Rs.  i°59  crores.  In  Feb-
 ruary  ‘1957,  it  was  Rs.  23°29  crorcs
 whereas  it  was  Rs.  i!°l]  crores  in
 February  1958.  That  is  the  figure.
 Yet  it  is  said  that  we  have  not  reduc-
 ed  these  advances  to  these  people....
 (Iinterruptions.)  Therefore,  I  am  say-
 ing  that  the  facts  are  quite  otherwise
 than  what  are  being  argued  about.

 Shri  Prabhat  Kar:  The  charge  was
 against  the  banks  that  they  did  not
 listen  to  the  directive.

 Shri  Morarji  Desai:  I  am  saying
 that  it  is  not  true.  These  are  the
 figures  which  show  that  they  have
 done  what  they  could.  One  criticism
 can  be  made  that  they  were  delayed  a
 bit  last  year.  But  they  were  delayed

 because  there  was  some  difficulty  ‘im
 communicating  them  to  all  the  banks.
 There  is  also  the  difficulty  in  with-
 drawing  the  advances.  Once  they  are
 given;  it  will  not  be  right  to  withdraw
 them  quickly....  (Interruptions.)  2
 my  hon.  friend  wants,  I  am  prepared
 to  explain  to  him  all  these  things  at
 length  so  that  he  may  then  criticise.
 Then  he  will  be  on  right  and  firm
 ground.  But  here  he  is  not  on  firm
 grounds  and  yet  is  not  prepared  to  zee
 light  where  light  is  given.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  The  prices  are  not  going  down..
 CInterruptions.)

 Shri  Morarji  Desai:  Prices  have
 gone  down.  The  Reserve  Bank  Bulle~
 ‘tin  which  was  here  cited  shows  that.
 It  is  not  only  my  figures.

 Shrimati  Renu  Chakravartty:  The
 price  of  rice,  for  instance,  has  not  gone
 down.....

 Mr.  Deputy-Speaker:  Order,  order.
 Shrf  Morarji  Desai:  It  is  not  the

 only  thing.  My  hon.  friend  is  obsessed
 by  only  one  thing  and  not  by  the
 other  things  in  the  whole  country....
 4Interruptions.)  The  price  of  rice  has
 not  gone  down.  I  do  not  deny  it.  But
 we  have  got  to  view  things  on  the
 whole.  We  cannot  jump  to  a  conclu-
 sion  merely  because  the  price  of  rice
 has  not  gone  down.  We  have  to  view
 it  along  with  the  other  cereals.  We
 cannot  produce  rice  merely  by  asking
 for  it.  We  have  to  see  whether  on
 the  whole  they  have  gone  down  or  not.
 The  index  was  l2  last  September  or
 so;  it  is  now  ‘105.  The  Reserve  Bank
 of  India  Bulletin,  March  1958,  says:

 “The  general  downtrend  in  com-
 modity  prices  noticed  since  end-
 November  7957  continued  during
 the  first  half  of  the  month  under
 review  and,  despite  a  spurt  in  the
 latter  half—the  general  price  level
 as  measured  by  the  Economic
 Adviser's  general  index  of  whole-
 sale  prices  (Base:  952-53—00)
 showed  a  net  deciine  over  the
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 month,  The-index  for  the  week
 ended  February  22  at  04°9  was
 jower  by  0°7  per  cent  as  compared
 to  the  index  a  month  before  and
 by  ']  per  cent  as  compared  to  the
 Jevel  a  year  before.  The  average

 .  index  for  February  also  worked
 out  lower  at  104-6  as  compared
 with  ‘106-0  in  the  preceding
 month.”

 If  these  facts  are  not  to  be  believed
 but  they  are  to  be  believed  only  as
 quoted  to  me,  then  I  have  nothing  to
 say.

 Then  again  figures  have  been  quot-
 ed  about  income-tax  or  taxes  being
 static.  My  hon.  friend,  Shri  Asoka
 Mehta  quoted  one  set  of  figures  and
 Shri  Nagi  Reddy  quoted  another  set
 of  figures.  Here  also,  taking  the
 Reserve  Bank  of  India  Bulletin.  my
 hon.  friend,  Shri  Asoka  Mehta  quoted
 the  first  line  of  figures.  He  said  that
 the  taxes  on  incomhe  and  expenditure
 were  Rs.  184° 74  crores  and  they  came
 down  to  Rs.  113-23,  crores.

 Shri  Asoka  Mehta:  I  quoted  the
 second  line.

 Shri  Morarji  Desai:  If  it  is  the
 second  line—Taxes  on  ineome  »ther
 than  Corporation—even  then  I  do  not
 think  that  it  will  warrant  an  inference
 that  they  have  remained  static.  ‘The
 figures  are  48-°9  crores  in  the  year
 1951-52,  and  Rs.  383°50  crores—that  is
 today—in  1958-59,  Therefore,  they
 are  not  static.  You  may  say  that  they
 have  not  gone  up  much,  I  am  prepared
 to  agree  to  that.  But  there  are  other
 taxes  which  have-gone  up  at  the  same
 time.  So,  if  you  take  that  into  account
 you  will  find  that  the  total  figures
 have  gone  up  very  much.  That  is
 what  ought  to  be  considered.  If  you
 do  not  consider  that,  it  will  not  be  a
 proper  estimate  of  the  taxes.  I  am  not
 myself  an  economist  as  my  hon..friend
 has  been.  We  know  each  other  for
 more  than  25  years,  as  he  said,  and
 very  intimately  too.  Here  arc  the
 actual  total  collections  in  crores  of
 rupees.  If  I  take  the  figures  from
 1948-49  to  ‘1958-59  even  then  the
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 figures  will  show  that  there  have  been
 some  changes  in  the  middle  but  dur-
 ing  the  last  four  years  they  have  con-
 stantly  been  rising.  In  ‘1948-49,  the
 figure  was  Rs.  ‘182°94  crores,  then  it
 went  down  to  Rs.  58  crores,  then  it
 went  up  to  Rs.  ३१73  crores,  then  Rs.  87
 crores,  again  Rs,  186  crores,  then
 Rs.  64  crores,  then  it  was  Rs.  ‘160
 crores,  then  it  went  up  ४  Rs.  370
 crores,  then  Rs.  202  crores,  it  was
 Rs.  26  crores  last  year—that  is  the
 actual—and  now’  it  will  be  Rs.  27
 crores  this  year.  Therefore,  the
 figures  are  going  up.

 My  hon.  friend  Shri  Nagi  Reddy
 quoted  figures  and  he  showed  that
 there  is  a  decline,  but  he  forgot  to  see
 the  correct  figures.  He  saw  only  the
 figures  minus  the  State’s  share.  The
 State’s  share  has  gone  on  increasing
 and,  naturally,  the  Centre’s  share  will
 go  on  decreasing.

 Shri  Nagi.  Reddy  (Anantapur):
 What  is  the  percentage  of  increase
 year  by  year?

 hri  Morarji  Desai:  There  isa  vast
 difference  between  percentage  of
 increase  and  decrease  going  on  con-
 stantly  as.it  was  stated.

 Shri  Nagi  Reddy:  There  is  no  con-
 stant  decrease,  but...

 hri  Morarji  Desai:  That  is  what
 was  shown  here.

 Mr.  Deputy-Speaker:  I  have  no
 objection  if  sometimes  an  interruption
 is  made;  that  makes  the  debate  livelier
 and  that  is  welcome  too.  But  if  it
 continues  incessantly,  perhaps  hon.
 Members  miss  certain  portions  and
 they  are  not  benefited  by  that.  They
 ought  to  listen  patiently.

 Shri  Tangamani  (Madurai):  The
 figures  were  correctly  quoted,  but
 only  the  inference  is  different.

 Shri  Morarji  Desai:  Sir,  as  I  said,
 there  was  an  allegation  made  against
 the  State  Bank  saying  that  they  hed
 advanced  large  sums

 to..the
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 Express,  and  not  properly.  To  make
 such  charges  in  this  hon.  House,  where
 everybody  is  thoroughly  protected,  is
 very  easy.  But  I  would  beg  of  my
 hon.  friends  to  consider  also  one  fact,
 that  if  we  have  the  interest  of  the
 country’s  finances  at  heart  we  should
 not  lightly  make  charges  against  the
 State  Bank  or  the  Reserve  Bank.  They
 are  an  asset  for  our  country  and  if  we
 do  not  maintain  their  stability,  their
 reputation,  we  will  suffer.  It  is,  there-
 fore,  that  I  am  saying  that  we  should
 be  careful  about  it.  (Interruptions.)
 It  is  not  possible  for  me  to  divulge  all
 the  transactions  in  this  matter,  because
 there  is  a  section  in  the  Act  which  pro-
 hibits  that—and,  very  naturally  50,
 very  properly  so.  But  I  may  tell  my
 hon.  friend  that  these  advances  have
 been  made  in  the  ordinary  course  very
 fairly  and  properly.  I  have  satisfied
 myself  about  it.  That  is  all  that  i  can
 say;  I  can’t  say  anything  mora  I
 enquired  about  it  myself  and  found
 that  this  is  so.  I  sent  an  officer  to  find
 it  out.  That  is  why  I  am  saying  this,
 and  there  is  no  hanky-panky  about  it
 as  my  hon.  friend  seems  to  think
 because  of  his  prejudice  against  some
 people.

 Shri  Nath  Pai
 should  satisfy  us

 (Rajapur):  You

 Shri  Nagi  Reddy:  Why  not  satisfy
 us  also?

 Shri  Morarji  Desai:  Those  who  do
 not  want  to  be  satisfied  can  never  be
 satisfied.  There  is  a  saying  in  Sans-
 krit—a  very  wise  saying:

 श्रम,  सूखम  प्रराष्यते  सूखतरम॒  ार  कच्यति  विदेषज:

 जञानलवदुधिदेग्धम  ब्रह्मावि  ते  नर  न  रंजयेत  IT
 १6.85  hrs,

 [Mr.  SPEAKER  in  the  Chair]

 Therefore,  Sir,  I  am  neither  Brahma
 ‘nor  God—I  cannot  be  that—and  I  can-
 not  satisfy  my  hon.  friends.

 Shri  Tangamani:  Mere  _  repetition
 will  not  contince  anybody.

 Shri  Morarji  Desai:  When  peopie
 do  not  want  to*be  convinced,  how  can
 I  convince  them.

 Shri  Nagi  Reddy:  I  am  prepared  to
 be  convinced  if  you  give  me  reasons
 for  that.

 Mr.  Speaker:  All  right.  If  hon.
 Membcrs  have  not  been  convinced  all
 these  years,  in  two  hours  how  can
 they  be  convinced?

 Shri  Morarji  Desai:  I  will  now  say
 why  my  hon.  friends  are  not  convinc-
 ed-—that  is  the  thing  to  which  I  now
 want  to  come—barring  one  fact  which
 I  also  wanted  to  specify  just  now  so
 that  I  may  not  miss  it.  There  are  one
 or  two  other  things,  but  I  do  not  want
 to  miss  this  point  because  it  was  spe-
 cifically  raised  here.

 There  was  a  question  raised  about
 the  Singareni  collieries  from  the  State
 from  which  my  hon.  friend  comes.  He
 said  that  this  Government  is  not  help-
 ing  them.  Sir,  this  matter  has  not  yet
 been  decided.  It  is  going  on  between
 the  State  concerned  and  us.  It  is  not
 that  we  are  asking,  as  far  as  {  know,
 today.  I  do  not  know  what  has  hap-
 pened  before.  But  I  may  say,  as  far
 as  I  know  today,  the  position  is  that
 the  Central  Government  is  asking  only
 for  one-third  total  share  capital  as  a
 condition  for  advancing  funds.  Natu-
 rally  so.  When  we  are  advancing
 much  more  than  the  share  capital,  if
 we  ask  for  one-third  share  in  it,  I  do
 not  know  what  wrong  is  committed  in
 this.  I  do  not  know  why  that  should
 not  be  given.  Therefore,  if  they  want
 funds  they  should  do  so  and,  then
 there  may  not  be  much  difficulty.  That
 is  the  position  today.  But  I  am  pre-
 pared  to  examine  it  again.

 T  have  full  sympathy  with  the  States.
 We  want  to  see  that  the  States  pros-
 per  and  that  the  States  also  increase
 their  sources  of  income.  That  is  what
 we  want  today.  Therefore,  Sir,  a  con-
 clusion  may  not  be  drawn  that  we  are
 not  sympathetic  to  them.  We  have  got
 to  be  sure  about  these  matters  and  see
 that  we  advance  money  properly,
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 because  my  hon.  friend  will,  very
 vightly,  call  me  to  account,  call  the
 Government  to  account  asking  “Why
 have  you  done  so?”  He  should  not
 forget  it  when  he  himself  is  concern-
 ed  or  his  State  is  concerned.  He  should
 have  the  same  standards  for  all  States
 including  his  own.

 Shri  Tangamani:  You  cannot  fetter
 standards.

 Shri  Morarji  Desai:  I  should  be  glad
 if  it  is  better  standard,  but  I  find  that
 it  is  not.

 Shri  Tangamani:  I  said  ‘fetter’.

 hri  Morarji  Desai:  My  hon.  friend,
 Shri  Mathur,  complained  that  this
 Government  and  its  machinery  are
 very  lax.  He  made  charges  against
 the  Ministers  saying  that  they  were
 lax  and  not  dynamic,  because  they  did
 not  reply  to  some  of  his  letters.  What
 do  I  find?  I  requested  my  hon.  col-
 league  to  give  me  the  file  so  that  I
 could  convince  myself  as  to  what  had
 happened.  He  had  asked  for  informa-
 tion  on  about  8  or  9  points.  They  were
 points  covering  almost  everything
 which  related  to  the  State.  Naturally,
 this  information  had  to  be  called  for
 from  the  State.  Whatever  could  be
 obtained  here  was  obtained  and  a  long
 reply  was  given  to  my  hon.  friend  on
 22nd  November,  to  a  letter  which  was
 written  in  September.  Therefore,  it
 cannot  be  said  that  there  was  a  great
 delay.  Only  two  points  were  left  out,
 which  were  very  general  and  to  which.
 again,  a  reply  was  sent  in  April.  Of
 course,  reminders  were  sent  by  my
 hon.  friend  because  he  is  very  prompt
 —and,  I  am  very  glad  that  he  is  very
 prompt  about  it.  On  two  points  it  was
 stated  that  some  of  the  information  is
 not  obtainable  quickly  from  the  State.
 Well,  Sir,  he  should  have  tried  to
 obtain  the  information  from  the  State
 directly,  if  possible.  He  is  a  resident
 there  and  he  could  have  obtained  the
 information  directly.  If  he  could  not
 obtain  it,  we  are  trying  to  obtain  it
 for  him.  I  do  not  say  that  we  should
 not  help  in  getting  it;  but  let  him  be
 ‘a  little  more  sympathetic  and  see  that

 there  are  also  difficulties  which  cannot
 be  overcome.  We  do  not  claim.  Sir...

 Shri  Harish  Chan@ra  Mathur  (Pali):
 Sir,  I  rise  on  a  point  of  personal
 explanation.  I  think  it  is  just  the
 other  way  that  I  said.  I  never  com-
 plained  against  the  Minister.  As  a
 matter  of  fact,  I  said  that  the  hon.
 Minister,  sincere  as  he  was,  was  trying to  give  me  the  information  and  that
 he  sent  me  interim  replies.  I  have  got
 the  verbatim  copy  of  my  own  speech.
 What  I  said  was  about  the  other  Min-
 ister,  Shri  Patil.  I  said  that  in  spite  of
 two  Ministers  trying  to  get  the  infor-
 mation  they  have  not  been  able  to
 collect  the  same  in  six  months.

 Shri  Morarji  Desai:  I  mvself  per-
 sonally  heard  his  speech;  there  is  no
 question  of  referring  to  the  copy.

 Shri  Harish  Chandra  Mathur:  Here
 are  the  proceedings.

 Shri  Morarji  Desai:  Here  is  the
 letter  running  into  four  pages.  Therc-
 fore,  a  reply  was  given  to  him,  and  it
 is  not  as  though  no  reply  was  given
 tohim.  If  he  had  said  that  some  little
 information  has  not  been  given,  I
 would  have  understood  him.  Here  is
 the  full  reply.  Out  of  9  points,  six
 have  been  replied.  Yet  it  is  said  that
 the  reply  is  not  given  for  such  a  long
 time.  Well,  he  may  use  very  good
 words  for  the  Ministers  but  the  infer-
 ence  was  not  quite  good.  It  is  that
 inference  that  I  am  looking  to.  I  am
 looking  to  the  substance  of  the
 language  and  not  to  the  actual  words.
 That  is  why  I  pointed  out  to  him  the
 facts.  I  do  not  want  to  find  fault  with
 him.  I  am  only  saying  that  let  him  be
 a  little  bit  more  charitable  to  people
 who  are  trying  to  do  their  work  as
 best  as  they  can.  We  are  not  trying
 to  say  that  we  are  completely  efficient,
 cent  per  cent.  efficient;  I  do  not  think
 that  he  also  is  completely  efficient  or
 any  of  us  are  completely  efficient.  No
 human  agency  can  be  completely  effi-
 cient.  What  a  human  agency  can  see
 is  that  they  could  go  on  constantly
 improving  and  that  is  all  that  we  are
 trying  to  do,  and  towards  that  purpose,
 a  little  sympathetic  worg  also  iz  use-
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 ful  in  order  to  make  a  man  to  improve

 wicker.  But  if  he  is  constantly  found
 fault  with,  then  the  effect  is  otherwise:
 perhaps  he  becomes  then  indifferent
 ‘to  criticism.  That'‘is  all  that  might
 ‘happen.  It  is  that  danger  which  I
 -wanted  to  guard  against.  Therefore,  I
 ‘made  this  request.

 ‘Then  I  come  to  the  figures  of  arrears
 of  income-tax  about  which  much  ‘has
 ‘een  said.  I  do  not  say  that  arrears
 are  not  heavy  or  that  they  should  be

 sdisregarded.  We  should  certainly
 ‘clear  them,  but  the  arrears  are  not
 what  are  imagined  by  them.  The
 arrears  of  uncollected  income-tax  and
 allied  taxes  relating  to  war  and  imme-
 diate  post-partition  period  amounted
 to  Rs.  262°9  crores  on  the  3ist  De-
 «cember,  1957.  Out  of  these  arrears,
 Rs.  34°9l  crores  had  not  fallen  due
 for  collection  before  3l-2-957.
 Therefore,  that  cannot  be  called
 arrears.  The  balance  is  like
 this.  Over  Rs.  165  crores  represent
 the  demand  which  will  be  adjusted  or
 wiped  off  against  double  income-tax
 welief  and  other  claims  when  these
 are  settled.  Demand  to  the  extent  of
 Rs.  3!°64  crores  is  outstanding,  pend-
 ing  appeal.  In  all,  that  amount  comes
 ‘to  Rs.  48:I4  crores.  The  amounts  re-
 ecoverable  also  are-  there,  amounting
 40  Rs.  46°I5  crores.  Therefore,  bet-
 ‘ween  these  two  figures  themselves,  it
 will  mean  about  Rs.  94  orores.  Of  the
 balance  of  the  demands  which  had
 fallen  due  before  3lst,  and  was  avail-
 able  for  collection,  namely,  Rs.  32°99
 crores,  Rs.  83°5  crores  are  covered  by
 recovery  certificates  issued  to  Collec-
 tors  and  normal  recovery  action  is
 being  taken  in  respect  of  the  balance..
 This  is  all  that  is  being  done.  The
 various  measures  open  to  ‘the  depart-
 ment  to  enforce  recovery  or  attach-
 ment  of  movable  assets  from  defauit-
 ers,  and  from  other  parties  are  taken

 I  do  not  want  to  burden  the  House
 just  now  with  all  the  details,  because
 there  is  not  much  time  for  it.  But  I
 would  assure  the  hon.  House  that  we
 are  alive  to  this.  If  more  progress oe
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 has  not  been  made,  so  far,  according
 to  the  expectations  of  the  hon.  Mem-
 bers,.I  would  only  say  that  we  shall
 try  to  make  further  progress  and  we
 shall  try  to  see  that  the  arrears  are
 wiped  out  as  fast  as  possible.  Yet,
 I  will  have  to  admit  here  and  now
 that  it  will  not  be  possible  to  reach
 a  stage  when  F  can  say  that  there  will
 be  no  arrears.  The  nature  of  the  work
 is  such  that  there  are  bound  to  be
 some  arrears  every  year,  hut  they
 must.  not  continue  for  a-  long:  time.
 They  must  go  on  being  recovered  from
 time  to  time,  so  that  there  are  not
 old  arrears.  That  is  what  we  are  try-
 ing  to  see.

 The  départment  is  also  trying  to
 plug  the  holes  through  which  several
 things  escape,  and  this  House  itself
 has  made  changes  in  the  Income-tax
 Act  for  the  purpose  of  plugging  these
 hoies..  All  these  things  are  being
 done  and  yet,  the  more  holes  are  plug-
 ged,  those  who  are  adept  in  it  make
 more  holes.  That  has  been  the  expe-
 rience  the  world  over;  it  is  not  the
 experience  of  this  country  “only
 Therefore,  we  have  also  to  find  out
 other  ways  of  inducing  the  people  to
 be  truthful  and  to  give  us  more  and
 more  rather  than  to  hide  more  and
 more.  The  only  way  of  doing  it  is  not
 merely  coercion,  but  the  other  way
 also,  and  that  is,  to  bring  out  the
 better  part  of  human  nature  so  that
 we  are  helped  in  this  matter  to  make
 them  more  conscious  of  the  country’s
 needs  and  to  be  more  dutiful  to  this
 country.  That  is  all  we  should  do.
 But  we  will  not  do  so  by  wholesale
 condemnation  as  is  indulged  in  some-
 times  even  in  this  hon.  House

 Now,  some  of  these  people  who  are
 engaged  in  business  and_  industry
 were  called  sharks  and  octopuses.

 Shri  Prabhat  Kar:  Man-eaters.

 Shri  Mahanty:  Shark  liver  oi]  is
 very  healthy,

 hri  Morarji  Desai:  Well,  they  may
 also  be  salled  man-eaters.  But  is  it
 forgotten  that  there  are  sharks  and
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 octopuses  and  man-eaters  in  all  class-
 es  of  mankind?

 An  Hon.  Member:  The  percentage  is
 greater.  oo

 Shri  Morarji  Desai:  The  percentage
 is  perhaps  larger  elsewhere.  There-
 fore  there  is  no  use  trying  to  refer
 to  percentage.  What’Iwant  to  say  is,
 jeolousies  should  nét  come  in  this
 matter.  That  is  all.

 bet

 Mr.  Speaker:  Some  person  may  be
 a  cow,  so  long  as  he  has  no  money.
 The  moment  he  gets  money,  he  be-
 comes  a  shark.

 Shri  Morarji  Desai:  It  is  not  merely
 that.  But,  my  hon.  friends  who  called
 them  sharks  do  not  mind  going
 to  them,  entreating  them  and  asking
 for  their  help  where  they  are  con-
 cerned,  and  the  conditions  that  have
 been  given  by  the  Kerala  Government
 in  this  matter  to  persons  to  whom
 these  people  object  are  the  conditions
 which  have  not  been  asked  from  other
 States.  Why?  They  have  given  those
 conditions,  because,—well,  who  were
 the  sharks  in  this  country?  That  is
 what  could  be  seen.  What  is  the
 use  of  considering  this  matter  in  this
 way?  I  do  not  think  it  profits  us  to
 do  80.

 Shri  Nagi  Reddy:  What  are  the
 conditions  there?

 Shri  C.  D.  Pande:  Ask  the  Kerala
 Government.

 Shri  Morarji  Desai:  The  conditions
 are  known  to  their  Government  very
 well.  Why  ask  me  about  it?

 Shri  Nagi  Reddy:  Because  he  has
 just  now  referred  to  them.

 Shri  Morarji  Desai:  The  conditions
 are  full  security  for  them  to  see  that
 they  are  not  bothered  as  my  hon.
 friends  are  used  to  bother  people
 always.  That  is  the  main  condition.

 Mr.  Speaker:  Conditions  or  no  con-
 ditions,  I  would  ask  the  hon.  Members
 not  to  mention  names.  After  all,  the
 clanses  are  changing.  It  is  not  by
 birth  that  a  man  is  a  rich  man.  Even
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 during  his  own  life-time  he  may  be~
 come  a  poor  man.  And  a  poor  man
 may  become  rich.  Therefore,  calling
 names  in  this  House  does  not  add  to
 our  own  prestige  here.  Let  us  avoid
 all  that  as  far  as  possible.

 Shri  Braj  Raj  Singh:
 are  meant.

 Mr.  Speaker:  I  am  sure  it  has  es-
 caped  the  attention  of  the  hon.  Mem-
 ber.  ‘He  wanted  to  depict  something.
 For  want  of  other  words,  he  used  it.
 That  is  all.

 Shri  Morarji  Desai:  There  is  some-
 thing  sharkish  in  every  person.  No
 person  is  free  from  it,  but  good  peo-
 ple  try  to  suppress  that,  because  the
 meaning  of  @  shark  is  that  it  attacks
 without  any  reason  or  any  provoca-

 Man-eaters

 tion.  But  some  people  try  to  sup-
 press  that  tendency  and  some  people
 do  not  try  to  do  it.  That  is  all  that
 I  can  say.

 Another  question  was  raised  about
 the  separation  of  audit  and  accounts.
 The  question  was  raised  as  to  whether
 it  has  been  sought  to  be  implemented.
 This  has  been  applied  to  three  Minis-
 tries  in  the  Centre  and  it  is  work-
 ing.  We  are  also  considering  how  it
 can  be  applied  to  other  ministries,  In
 the  States  too,  when  it  was  applied
 to  West  Bengal  and  Saurashtra,  it  is
 now  found  by  the  Comptroller
 and  Auditor-General  that  that  is
 not  right  and  that  is  being  switched
 back.  The  present  Comptroller  and
 Auditor-General  had  come  to  the
 conclusion  that  this  not  perhaps
 the  best  way.  The  audit  and  ac-
 counts  should  remain  together.
 Therefore,  let  not  my  hon.  friend
 think  that  we  are  unmindful  of  the
 advice  given  to  us  by  the  Comptroller
 and  Auditor-General.

 Shri  Harish  Chandra  Mathur:  Has
 the  Government  also  come  to  that
 conclusion?

 Shri  Morarji  Desai:  This  is  under
 consideration.  Therefore,  it  is  being
 considered.  But  we  have  got  to  give
 respect  to  the  views  of  the
 troller  and  Auditor-General  which  he a
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 wants  us  to  do.  Even  when  we  are
 giving  respect  to  that  advice  if  he  is
 going  to  find  fault  with  us,  I  do  not
 know  what  is  going  to  please  him.
 We  consider  that  the  Comptroller  and
 Auditor-General  is  certainly  out  of
 the  greatest  assets  for  a  proper  Gov-
 ernment  and  we  certainly  hear  and
 take  his  advice  and  that  is  being  con-
 sidered  and  decisions  are  made.  In
 this  matter,  the  Comptroller  and  the
 Auditor-General  has  himself  come  to
 the  conclusion  that  it  may  not  be
 wise  to  separate  them  now  because  it
 also  involves  a  lot  of  other  matters
 and  more  expenditure.  We  do  not
 want  to  have  more  expenditure  and
 that  also  is  one  of  the  relevant  argu-
 ments  in  this  matter.

 In  this  connection,  I  may  also  men-
 tion  the  complaint  about  increased
 expenditure  of  Government  or  ad-
 ministration  which  requires  to  be  cur-
 tailed.  Constant  attempts  are  being
 made.  Various  committees  also  are
 being  appointed.  A  special  division
 has  been  set  up  in  order  to  study  this
 matter.  We  are  trying  to  see  and
 find  out  where  we  can  make  retrench-
 ment  or  economies  in  the  administra-
 tion  and  I  hope  that  in  course  of  time
 we  shall  be  able  to  show  some  results.
 I  am  quite  new  to  the  department.  I
 cannot  say  immediately  that  I  will
 be  able  to  do  this  or  I  will  be  able
 to  do  that.  It  is  a  collective  matter
 for  Government.  I  can  only  say  that
 I  will  contribute  my  part  in  it.  and
 we  shall  try  to  see  that  unnecessary
 expenditure  is  temoved  and  that
 wasteful  expendit  -~e  is  completely
 removed  and  eliminated.  That  is  that
 we  all  are  trying  to  see.  We  are
 studying  it  at  present.  I  have  started
 it  with  my  own  Ministry,  and  I  am
 trying  to  see  what  results  can  be
 achieved.  Then  it  will  give  me  ex-
 perience  and  we  can  give  the  benefit
 of  it  to  other  people  also.  That  is
 how  this  question  has  been  taken  up.

 I  will  now  come  to  the  economic
 questions  which  have  been  raised.  It
 was  said  that  there  is  over-production,
 lesser  consumption  and  higher  prices.

 Except  in  textiles.  my  hon.  friend
 could  not  give  ahy  other  instance.

 Shri  Nagi  Reddy:  I  said  it  is  the
 beginning  of  an  economic  recession.

 Shri  Morarji  Desai:  There  is  no
 question  of  recession  in  this  country.
 Let  ot  the  recession  idea  obsess  my
 hon.  friend.  I  do  not  think  there  8
 any  question  of  recession  in  this
 country  at  all.  Unless  we  fai]  our-
 selves,  why  should  there  be  recession?
 It  is  a  developing  economy  and  there
 is  no  scope  for  recession  here  unless
 we  do  not  pull  together  or  try  to  hurt
 each  other,  as  my  hon.  friends  are
 trying  to  do.

 Shri  Nagi  Reddy:  It  is  only  a  warn-
 ing  that  one  should  be  careful  and
 nothing  else.

 Shri  Morarji  Desai:  We  are  as  care-
 ful  as  we  can  be.  Perhaps  my  hon.
 frionds  think  that  we  are  not  as  much
 intelligent  as  they  are.  We  are  pre-
 pared  to  profit  by  their  intelligence,
 but  I  would  only  request  them  to  pro-
 fit  by  our  intclligence  also.  That  will
 make  them  bettcr  people,  if  not  more
 intelligent.

 Production  has  increased.  consump-
 tion  has  increased  and  it  is  therefore
 that  the  prices  do  not  go  down.  But
 the  prices  do  not  go  up  as  much  as
 they  are  going  up  in  other  countries.
 Instead  of  giving  credit  to  this  Gov-
 ernment  for  keeping  down  inflation
 to  the  minimum  amount  as  compared
 to  many  other  countries,  unnecessarily
 fault  is  being  found  with  it  and  peo-
 ple’s  sentiments  are  being  excited  in
 order  that  they  may  be  won  away
 from  the  Government.  I  am  quite
 sure  that  the  hearts  of  this  country’s
 people  are  very  sound  and  they  will
 not  be  deflected  by  these  methods.

 In  the  textile  industry  the  reason
 was  quite  different.  It  is  not  that
 consumption  has  gone  down;  consump-
 tion  is  there,  but  it  is  not  increasing  as
 fast  as  it  was  expected.  There  was
 more  production  considering  that  there
 would  be  more  consumption.  But  you
 cannot  go  on  having  more  and  more
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 consumption  as  you  expect.  After  all,
 increase  in  the  prosperity  of  this
 country  cannot  go  on  immediately  as
 we  want  it.  We  have  got  to  go  about
 it  patiently,  not  complacently,  but  not
 impatiently.  That  is  what  we  have
 got  to  do  and  that  is  the  line  this
 Government  has  taken.

 I  shall  now  come  to  the  question  of
 the  Plan.  My  hon.  friend  Shri  Asoka
 Mehta,  said  that  we  are  not  mindful
 of  these  things:  we  are  having  a  Plan
 where  there  are  unrelated,  uncoordi-
 nated  schemes  and  confusion  in  it:  it
 cannot  be  called  a  flexible  plan,  ete.
 He  says  there  are  areas  of  ignorance,
 tangle-knote  of  confusion....

 Shri  Asoka  Mehta:  Not  about  the
 Plan.

 An  Hon.  Member:  In  our  minds.

 Shri  Asoka  Mehta:  I  said  that
 about  the  report  on  foreign  exchange
 position  which  you  have  given  to  us.
 If  your  assistants  had  taken  down
 notes,  I  hope  they  had  taken  them
 down  correctly.

 Shri  Morarji  Desai:  The  notes  were
 taken  by  me:  I  was  presert  here  all
 the  time.

 An.  Hon.  Member:  That  is  why  the
 confusion  is  there.

 Shri  Morarji  Desai:  I  am  only  try-
 ing  to  show  where  the  confusion  lies.
 If  I  am  allowed,  I  will  be  able  to
 show  it.  I  am  quoting  only  the  ad-
 jectives  that  were  used;  I  am  not  say-
 ing  they  are  applicd.

 The  word  “core”  of  the  plan  has
 been  objected  to.  But  what  does  my
 hon.  friend  do?  He  is  using  words
 like  soft  substance,  periphery  and  all
 that.  Can  we  say  “areas  of  ignorance,
 tangle-knots  of  confusion”  and  all  that?
 He  has  said,  there  is  senility  on  the
 treasury  benches.  I  do  not  know,
 some  other  adjectives  were  also  used.

 Shri  Nath  Pal:  These  are  not  adjec-
 tives;  they  are  nouns.
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 Shri  Morarji  Demi:  They  are  nouna
 used  as  adjectives.  Let  my  hon.
 friend  have  some  knowledge  about
 these  things,  how  nouns  can  be  used
 as  adjectives.  My  hon.  friend  perhaps
 does  not  know  that,  though  he  is  an
 expert.

 Shri  Nath  Pai:  New  grammar!

 Shri  Morarji  Desai:  But  let  us  now
 first  of  all  see  what  our  Plan  is  and
 why  it  has  been  made  like  that.  है
 know  that  the  hon.  House  knows  it,
 but  I  do  not  think  it  would  be  wrong
 of  me  to  remind  hon.  Members  about
 how  the  Plan  has  been  made.  I  do
 not  think  there  is  any  confusion  about
 the  Plan  itself  in  the  minds  of  the
 Ministry  or  the  Planning  Commission.
 The  Plan  was  deliberately  made  of  the
 sizc  of  which  it  is  made.  It  is  not  that
 these  difficulties  have  arisen  all  of  &
 sudden  and  they  were  not  known  at
 the  time  the  Plan  was  framed.  We
 all  want  to  arise  the  level  of  pros-
 perity  in  this  country  and  to  remove
 poverty  from  this  country.  If  we  want
 to  do  that,  we  have  got  to  work  fast
 enough;  we  cannot  work  at  leisure
 for  a  few  centuries  or  even  one  cen-
 tury  in  order  to  raise  the  level  of
 prosperity.  We  have,  therefore,  got
 to  take  risks.

 We  successfully  implemented  the
 First  Five  Year  Plan;  that  gave  us  also
 some  confidence.  Therefore,  we  took
 risks  even  when  they  were  pointed
 out.  We  knew  that  there  are  some
 areas  where  we  are  not  quite  sure  of
 the  resources.  What  was  going  to
 happen  to  those  resources,  we  did  not
 know;  but  we  were  sure  that  we
 might  be  able  to  find  out  ways  and
 means  to  meet  those  resources.  That
 was  how  it  was  considered  and  we
 are  succeeding  to  some  extent  in  that.
 I  do  not  say,  therefore,  that  we  were
 as  careful  in  the  initial  stages  as  we
 should  have  been.  That  was  on
 account  of  the  success,  on  account  of
 easier  circumstances  obtaining  at  that
 time  and  we  became  a  bit  more  con-
 fident  about  it;  we  were  riding  on  the
 crest  of  the  wave.  If  the  steps  now
 taken  by  us  had  been,  taken  earlier,



 YOS4r  Demands  for  Grants

 {Shri  Morar}i  Desai]
 probably  these  things  would  not  have
 been  noticed.  They  have  made  us
 wiser.  Not  only  that;  they  have  bene-
 fited  us  to  some  extent,  because  it  has

 ‘Yed  us  to  a  more  intensive  effort  to-
 day  and  we  are  going  now  in  the  right
 girection,  in  which  we  should  have
 gone.  We  are  conscious  of  it  and  we
 will]  see  that  such  things  do  not  occur
 in  future  and  that  the  progress  is  fast-
 er  and  faster,  as  it  should  be.  I  do
 not  think  my  hon.  friends  want  that
 we  should  be  so  realistic  that  we
 should  be  considering  what  the  re-
 sources  are  and  because  they  are  poor,
 we  should  not  make  any  further  effort
 to  increase  the  resources.  We  must
 increase  the  resources  and  stretch
 them  to  some  extent,  if  we  want  to
 increase  our  prosperity;  and,  that  is
 what  we  are  trying  to  do.

 In  the  matter  of  external  resources
 and  internal  resourccs,  it  is  the  same
 story.  We  are  trying  to  work  on
 those  lines.  It  is  not  possible  to  con-
 vince  my  hon.  friends  about  the
 results.  That  I  can  readily  agree.  It
 is  true  that  we  have  not  been  able
 to  put  before  the  House  the  figures
 which  they  are  expecting.  But  that
 js  being  compiled.  The  Planning
 Commission  is  very  busy  in  reassess-
 ing  the  wholc  Plan,  so  that  the  whole
 thing  can  be  put  in  detail  and  confu-
 sion  and  tangle-webs  may  not  remain.
 Even  if  tangle-webs  remain,  we  may
 be  able  to  explain  them  at  any  rate,
 if  they  are  not  removed,  because  no-
 body  can  say  that  it  will  be  so  simple,
 that  there  will  be  no  confusion  or
 tangle-web  at  any  time.  Something
 will  still  remain.  But  it  will  also
 depend  upon  the  outlook  or  the
 ideology  in  which  a  person  believes.  I
 know  my  hon.  friend  Shri  Prabhat  Kar
 or  his  friends  like  Shri  Nagi  Reddy
 will  never  believe  in  what  I  am
 believing.  He  believes  in  a  totali-
 tarian  State.

 Shri  Nagi  Reddy:  Question.
 Shri  Morarjfi  Desai:  No  amount  of

 reasons  or  arguments  which  are  raised
 by  them  are  going  to  convince  me
 that  they  belfeve  any  other  State.

 जब  APRIf,  7958

 Mr,  Speaker:  We  see  that  they  have
 taken  to  democracy  now.

 Shri  Morarji  Desai:  It  is  only  the
 stéry  of  the  brahmin  and  the  three
 thugs  who  went  to  the  brahmin.  I
 do  not  want  to  be  in  the  position  of
 that  brahmin.  I  am  not  going  to  be
 deceived  in  this  matter.  They  may  do
 all  these  things,  but  it  is  not  possible
 to  convince  me  that  they  are  going  to
 change  their  methods.

 Shri  8.  M.  Banerjee  (Kanpur):  The
 hon.  Minister  has  used  the  word
 “thugs”.  Is  it  consistent  with  the
 decorum  of  the  House?

 Mr.  Speaker:  I  would  like  hon.
 Members  to  avoid  this  as  much  as
 possible.  But  if’d  man  says  he  is  a
 lion  of  this  House,  it  does  not  mean
 that  he  has  got  claws.  Similies  are
 always  there,  but  they  are  not  to  be
 applicd  to  every  inch

 Shri  Morarji  Desai:  I  have  absolu-
 lutely  no  desire  to  apply  it  not  only  to
 every  inch,  but  any  inch.  But  if  my
 hon.  friends  are  very  conscious  of  it,
 what  can  I  do?

 Shri  S,  M.  Banerjee:  Is  it  in  keeping
 with  the  decorum  of  the  House?  We
 know  so  many  stories.  (Interruption.)

 Shri  Morarji  Desai:  I  am  only  say-
 ing  that  I  do  not  want  to  be  deceived
 by  any  outside  circumstances.

 Mr.  Speaker:  Order,  order.  As  far
 as  possible,  I  would  urge  upon  hon.
 Members  on  both  sides  to  try  to  avoid
 expressions  which  may  be  misunder-
 stood.  My  honest  impression  is,  if  a
 person  changes  over  from  a  totalitarian
 state  to  democracy,  if  you  go  on  tell-
 ing  that  he  is  right,  he  will  certainly
 become  a  demccrat.

 Shri  Morarji  Desai:  I  should  certain-
 ly  like  to  believe  that.

 Shri  Tangamani:  The  hon.  Minister
 has  said,  we  must  try  to  shoot  to  kill
 not  disperse.  That  is  the  record  of  the
 hon.  Minister.
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 Shri  Merarji  Desai:  I  never  said
 that.  The  strongest  point  of  my  hon.
 friend  is  not  truth.  Therefore  he  will
 never  admit  it.  He  will  never  say
 what  I  have  said.

 Mr.  Speaker:  There  are  only  a  few
 more  minutes.

 Shri  Prabhat  Kar:
 monopoly.

 Shri  Nath  Pai:  In  those  few  minutes
 we  want  you  to  speak  on  economics,
 not  morals.

 Wisdom  is  his

 Shri  Morarji  Desai:  It  is  not  my
 monopoly.  I  am  not  at  all-  wise.  I
 have  never  claimed  it.  .That  is  only
 given  to  my  hon,  friends.  They  think
 nobody  is  wise  except  them.  I  am
 Prepared  to  Icarn  from  them.  That  is
 what  I  am  saying.  I  only  say  that  I
 do  not  want  to  be  led  astray  as  they
 want.

 Wir.  Speaker:  The  hon,  Minister  says
 that  all  this  criticism  is  due  to  their
 ideology  of  ०  totalitarian  state.  If
 they  wanted  to  believe  in  democracy,
 there  will  be  a  different  criticism.

 Shri  S.  M.  Banerjee:  Are  we  dis-
 cussing  the  world  budget? a

 Shri  Tangamani:  Democracy  is  not
 the  monopoly  of  the  Minister.

 Shri  Prabhat  Kar:  Is  he  replying  tu
 the  Finance  Grants?  (Interruption.)

 Shri  Morarji  Desai:  My  hon.  friends
 are  not  prepared  to  hear  me  because
 they.  feel  that  4  have  an  effective  reply
 for  ahem.

 Some  Hon.  Members:  Very  effective.
 reply.  F

 Shri  Morarji  Desai:  What  can  I  do
 if  they  do  not  want  to  hear?  It  is  not
 for  them  that  |  am  speaking.  I  know
 I  cannot  speak  to  them  and  I  cannot
 convince  them.  They  are  too  clever
 for  me.  I  am  not  clever  enough  for
 them.  I  want  to  protect  some  of  my
 own  brothers  and  sisters  who  may  be
 drawn  into  their  snare.  Otherwise,  I
 would  not  have  said  it.  I  know  I  am
 annoying  my  hon.  friends.  Why  should
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 they  not  be  prepared  to  hear  these
 plain  truths?  (Interruption.)

 Shri  Nath  Pai;  You  are  amusing,
 not  annoying

 Shri  Morarji  Desai:  If  my  hon.
 friends  were  amused,  they  would  not
 have  made  the  show  which  they  are-
 making.  If  they  are  amused,  I  would
 see  happiness  on  their  faces.  I  am:
 Seeing  annoyance  on  their  faces

 Some  Hon.  Members:  We  are  enjoy
 ing.

 Shri  Morarji  Desal:  They  are  =  any-
 noyed.  I  am  enjoying;  they  are  an--
 noyed.  I  will  go  on  enjoying  even  if
 they  do  not.

 Mr.  Speaker:  There  are  only  seven
 minutes  more.

 Shri  Morarji  Desai:  |  _‘Therefére,
 What  I  am  saying  is,  in  ‘the  matter  oF
 our  Plan,  the  Plan  was  for  Rs.  4,800
 crores.  It  stands  at  Rs.  4,800  crores
 today.  Of  course,  it  has.  been  said
 that  there  will  be  some  more  expen-
 diture  on  account  of  increase  in  prices
 and  other  things.  Then,  it  will
 become  Rs.  54,00  crores.  That,  again,.
 is  also  being  assessed.  How  far  we
 will  be  able  to  do  exactly  is  being.
 assessed  and  will  be  put  before  this.
 hon.  House.  I  am  giving  my.  own.
 conviction  and  my  own  feeling  in  this
 matter.  I  say  that  we  have  ge this  Plan  deliberately.  There  are
 difficultics  in  the  way.  There  are-
 difficulties  of  foreign  exchange.  When.
 we  are  trying  to  meet  the  foreign  ex-
 change  difficulty  successfully,  my  hof?.
 friends  try  to  say,  you  are  béing:
 drowned  in  foreign  capital.  They
 do  not  want  the  Plan  to  succeed’  4nd
 yet  they  go  on  making  a  claim  that.
 they  want  the  Plan  to  succeed.  How
 are  foreign  exchange  ,  -difficulties  toe
 be.  sulved  except  by  a  loan  or  except.
 by  aid  from  other  people?  That  is.
 what  we  are  trying  to  do.  What  are:
 we  doing?  We  are  not  begging  of
 other  people.

 "Shri  Nagi  Reddy:  I  am  sorry  to  in--
 terrupt.  I  did  not  talk  gf  loan.  L.
 talked  of  foreign  private  capital.



 | 054s.  Demands  for  Grants

 Mr,  Speaker:  Does  not  matter.
 Order,  order;  nobody  need  interrupt.
 There  is  very  little  time.

 Shri  Morarji  Desai:  Whether  it  is
 a  loan  or  foreign  exchange  comes
 from  private  capital,  our  purpose  75
 served  in  the  same  way.

 Some  Hon,  Members:  How?
 Shri  Morarji  Desai:  What  we  have

 to  see  is  that  our  rules  must  be  such
 that  we  are  not  swallowed.  ‘That  is
 all  that  we  are  trying  to  do.

 Shri  Nagi  Reddy:
 economics.

 Brush  up  your

 Shri  Morarji  Desai:  The  House  may
 rest  assured  that  if  we  are  not  going
 to  be  swallowed  by  my  hon.  friends,
 the  world  will  not  be  able  to  swallow
 ‘us,  I  have  no  doubt  about
 that.  I  can  promise  they  won't  be
 able  to  swallow  us  because  they  are
 not  capable  of  doing  so.  We  have
 enough  capacity  to  see  that  we  are
 not  swallowed.  In  this  matter,  if  we
 are  arranging  this.  we  are  not  going
 begging  anywhere,  There  are  friend-
 ly  countries  and  in  all  sections.
 Soviet  Russia  is  helping  us  as  the
 ‘U.S.A.  is  helping  us.  All  countries
 are  helping  us  because  we  are  friend-
 ly  to  everybody.  We  believe  in  being
 friendly  to  everybody.  We  do  not
 believe  in  being  friendly  to  some
 only  as  my  hon.  friends  believe.  We
 are  friends  everywhere.  I  consider
 them  also  as  my  friends.

 Shri  Ngai  Reddy:  On  a  point  of
 order,  Sir,  I  wish  when  a  reply  is
 ‘given  by  an  hon.  Minister....

 Mr,  Speaker:  What  is  the  point  of
 order?

 Shri  Nagi  Reddy:  That  is  what  T
 ‘am  coming  to.  He  shou'd  not  mis-
 represent  the  opinions  expressed  by
 the  Opposition.  I  said  that  foreign
 private  capital  is  to  be  excluded:  not
 foreign  loans  or  any  foreign  assistance.
 That  is  exactly  my  point.  I  gave  an
 example  for  my  point.  I  want  a  direct
 reply  or  no.reply.
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 Shrimati  Tarkeshwari  Sinha:  What.
 is  foreign  capital?

 Mr.  Speaker:  There  is  no  point  of
 order  in  this.  No  single  hon.  Mem-
 ber  should  feel]  that  the  reply  of  the
 Minister  is  directed  only  to  him.  The
 Minister  gathers  all  the  points  that
 have  been  said.  Each  one  will  divide
 it  according  to  what  he  has  said  and
 apply  the  answer  to  himself  50  far  as
 that  portion  is  concerned.

 Shri  Morarji  Desai:  I  do  not  expect
 that  my  hon.  friends  should  accept
 whatever  I  tell  them  and  believe  in
 them.  That  is  the  truth  of  it.  They
 may  believe  in  the  facts,  But,  they
 may  not  believe  in  the  ideas.  I  do
 not  want  them  to  believe  if  they  do
 not  want  to  believe.  But,  why  do
 they  want  me  to  speak  as  they  want
 me  to  speak?  I  do  not  want  them  to
 speak  as  I  speak.  Certainly,  I  should
 like  to  convince  them  as  they  want  to
 convince  me.  Let  us  convince  each
 other.  But,  why  get  ragged  in  the
 process  or  get  annoyed  in  the  process?
 If  I  am  saying  this,  I  am  not  evad-
 ing  any  issue.  I  am  replying  to  their
 arguments  in  the  way  they  had  made.
 If  they  had  not  raised  these  issues,  I
 would  not  have  spoken  about  them.
 That  is  why  I  have  spoken  about  them.

 Shri  Nagi  Reddy:  Not  in  the  way
 they  were  made.

 Shri  Morarji  Desai:  I  am  =  sure
 there  are  some  more  matters  which
 will  be  spoken  again  during  the
 debate  on  the  Finance’  Bill.  There
 will  be  another  opportunity  for  me  to
 speak  on  them.  Therefore,  I  do  not
 want  to  take  more  time  now.  lam
 thankful  again  to  hon.  Members,  all
 of  them,  my  hon.  friend  there  too.
 because  they  have  educated  me  a  good
 bit.  They  have  made  me  wiser  and
 also  happier  and  capable  of  not  being
 deceived.

 Mr.  Speaker:  I  will  now  put  all
 the  cut  motions  to  the  House.

 All  the  cut  motions  were  put  and
 negatived.



 Speaker:  The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  Order
 paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  tnat
 will  come  in  course  of  payment
 during  the  year  ending  the  315
 day  of  March,  1959,  in  respect  of
 the  heads  of  demands  entered  in
 the  second  column  thereof  against
 Demand  Nos.  27  to  4  and  1  to
 U7  relating  to  the  Ministry  of
 Finance.”

 The  motion  was  adopted

 {The  motions  for  Demands  for
 Grants  which  were  adopted  by  the
 Lok  Sabha  are  reproduced  bdelow—
 Ed.)

 Demanp  No.  27-—Mianusrry  or  FINANce

 “That  a  sum  not  exceeding
 Rs.  1,45,54,000,  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1959,  in  respect  of
 ‘Ministry  of  Finance’  ”

 Demann  No.  28~—Customs

 “That  a  sum  not  exceeding
 Rs.  3,81,58,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1959,  in  respect  of
 ‘Customs’.

 Demanv  No.  29-—-UNIoNn  Excrse  Duties

 “That  a'sum  not  exceeding
 Rs.  7,21,82,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary’  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  ‘Bist

 a  day  of  March,  1959,  in  respect  of
 +  WJnion  Excise  Duties’  ”.
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 Damanp  No.  86-—Taxts  on  Inconks-

 “That  a  sum  not  exceeding
 Rs.  4,96,28,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  Sist
 day  of  March,  1959,  in  respect  of
 “Taxes  on  Income  including  Cer-
 poration  Tax,  etc.’”.

 Demanp  No.  3l—-Orrom
 “That  a  sum  not  exceeding

 Rs.  34,34,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1959,  in  respect  of
 ‘Opium’  *,

 Demanpv  No.  32—Srtamrs
 ‘That  a  sum  not  exceeding

 Rs.  2,14,55,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1959,  in  respect  of
 ‘Stamps’

 Demanp  No.  83-——Avunit
 “That  a  sum  not  exceeding

 Rs.  9,19,08,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  Sist
 day  of  March,  ‘1959,  in  respect  of
 ‘Audit’  ”

 Demanp  No.  34—Curnency
 “That  a  sum  not  exceeding

 Rs.  3,39,30,000  96  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  Slst
 day  of  March,  1959,  in  respect  of
 ‘Currency’  *.

 Demany  No.  385—More
 “That  a  sum  not  exceeding

 Rs.  4,37,31,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  “he  charges



 Dama  Mo...  40—Misomiammous a  9992  come  in  course  of  payment
 at  ring  the  year  ending  the  Sist

 day  of  March,  959  in  respect  of
 ‘Mint’”.

 Demand  No.
 PourricaL  PENsIons

 “That  a  sum  not  exceeding
 Rs.  20,25,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1959,  in  respect  of
 Territorial  and  Political  Pen-
 sions’  ”

 Demann  No.
 ALLOWANCES  AND  PENSIONS

 “That  a  sum  not  exceeding
 Rs.  2,92,50,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1959,  in  respect  of
 ‘Superannuation  Allowances  and
 Pensions’

 DEMAND  No.
 DEPARTMENTS  AND  OTHER  EXPENDI-

 TURE  UNDER  THE  MINISTRY  OF
 Finance

 “That  a  sum  not.  exceeding
 Rs,  28,50,32,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1959,  in  respect  of
 ‘Miscellaneous  Departments  and
 Other  Expenditure  under  the
 Ministry  of  Finance’”.

 Demand  No.  39-——PLANNING
 CoMMIssION

 “That  a  sum  not  exceeding
 Rs,  1,92,50,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 eessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 ‘@uring  the  year  ending  the  3ist
 day  of  March,  4959  in  respect  of
 ‘Planning’  Commission’  ”

 $6~—-TennrrorraL  AND

 37—SuPERANNUATION

 38-—  MISCELLANEOUS

 ,  AvJuaTMENTS  BerwEeR  THE  Uno
 AND  Stara  GOVERNMENTS

 “Theat  a  sum  not  exceeding
 Rs.  6,11,000  be  granted  to  the
 President  to  complete  the  sum  n#-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1959,  in  reapect  of
 ‘Miscellaneous  Adjustments  bet-
 ween  the  Union  and  State  Govern-
 ments’  ”

 DEMAND  No.  4l—PREPARTITION
 PAYMENTS

 “That  a  sum  not  exceeding
 Rs.  81,55,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1959,  in  respect  of
 ‘Pre-partition  Payment’

 Demanp  No.  I]—Caprrau  OurtLay  On
 Inpra  Securrry  Press

 “That  a  sum  not  exceeding
 Rs.  -10,15,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1959,  in  respect  of
 ‘Capital  Outlay  on  India  Security
 Press’

 Demand  No.ll2—Caprra,  Ovthay  ON
 CuRRENCY  AND  COINAGE

 “That  a  sum  not  exceeding
 Rs.  2,66,38,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1959  in  respect  of
 ‘Capital  Outlay  on  Currency  and
 Coinage’  ce

 Demanp  No.li3—-Caprrat  Ouray  एक
 Moers

 “That  a  sum  not  exceeding
 Rs.  42,35,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  changes  wien
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 द... ...' द  ‘come  in  course  of  payment  MMe,  Speaker:  I  shall  now  put  all
 ,  @uring  the  year  ending  the  Sist  the  other  Demands  to  the  vote  of  the.

 day  of  March,  ‘1959,  in  respect  of  House.
 Capital  Outlay  on  Mints’”.  The  question  is:

 Denrann  No.  i4—CommutTep  VALUE
 OF  PENSIONS

 “That  a  sum  not  exceeding
 Rs.  41,99,000  be  granted  to  the

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  Order
 Paper,  be  granted  to  the  Presi-

 Demand’  No.

 DEMAND  No.

 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  ‘1959,  in  respect  of
 ‘Commuted  Value  of  Pensions’”.

 RETRENCHED  PERSONNEL

 “That  a  sum  not  exceeding
 Rs.  11,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  ‘1959,  in  respect  of
 ‘Payments  to  Retrenched  Per-
 sonne]’”.

 Ouray  07  THE  MuNIsTRY  oF
 FINANCE

 “That  a  sum  not  exceeding

 I5—PayMENTsS  TO

 I6—OTHER  CAPITAL

 dent,  to  complete  the  sums
 necessary  to  defray  the  charges
 that  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1959,  in
 respect  of  the  heads  of  demands
 entered  in  the  second  column
 thereof  against—

 Demands  No.  75  to  77  relating
 to  the  Ministry  of  Law,

 Demand  No.  0l  relating  to  the
 Department  of  Parliamentary
 Affairs,

 Demand  No.  02  relating  to  Lok
 Sabha,

 Demand  No.  04  relating  to  Rajya
 Sabha,

 Demand  No.  05  relating  to  the
 Secretariat  of  the  Vice~Presi.
 dent.

 The  motion  was  adopted.
 Rs.  82,37,05,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which

 [The  motions  for  Demands  for  Grants
 which  were  adopted  by  the  Lok
 Sabha  are  reproduced  below—Ed.]

 Demand  No.  7—LoaNns  aND  ADVAN-

 will  come  in  course  of  payment
 during  the  year  ending  the  338
 day  of  March,  1959,  in  respect  of
 ‘Other  Capital  Outlay  of  the  Min-
 istry  of  Finance’”.

 CES  By  THE  CENTRAL  GOVERNMENT

 “That  a  sum  not  exceeding
 Rs,  66,51,68,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges

 “which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1959,  in  respect
 of  ‘Loans  and  Advances  by  the
 Central  Government’  iy

 Demand  No.  75-——Mtnistry  or  Law
 “That  a  sum  not  exceeding

 Rs.  -17,77,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1959,  in  respect  of
 ‘Ministry  of  Law’”.

 Demanp  No.  76—-ELECTIONS
 “That  a  sum  not  exceeding

 Rs.  ‘1,66,29,000  be  granted  to  the
 President  to  complete  the  sum  ne.
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1959,  in  :espect  of
 ‘Elections’  ”



 “That  a  sum  not  exceeding
 Rs.  2,06,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1959,  in  respect  of
 Department  of  Parliamentary
 Affairs’  ”’.

 Demanp  No.  02--Lox  SABHA

 “That  a  sum  not  exceeding
 Rs.  90,156,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which

 “That  a@  sum  not

 during  the  year  ending  the  Sist

 to  complete  the  sum  necessary
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  8lst  day  of
 March,  1959,  in  respect  of  ‘Secre~
 tariat  of  the  Vice-President’

 37  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  clock  on  Friday,  the
 8th  April,  ‘1958.
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 DEMANDS  FOR  GRANTS  (19432554
 ON  DRIVATE.  MEMBERS

 ¥  Further  discussion  on  Demands
 BILL  §AND  OLU-  for  Grants  in  respect  of  the
 TION  PRESENTS  ३०4३4  Ministry  of  Finance  was

 “Twentieth ted,
 tieth  Report  was  presen-  “

 were  eae”  Doom
 .  for  Grants  in  respect  of  the

 CALLING  ATTENTION  TO  Ministry  of  Law,  the  De-

 MAIC  IMPORTANCE  Riise,  Lok  Sabha,  ‘Raija RTANCE
 —

 :0435—26
 Sabha

 ?
 and  the  Secretariat  of

 Shrimati  Ila  _  Palchoudhuri  the  Vice  President  were  also
 called  the  attenion  of  the  Prime  voted  in  full.  .  .  .
 Minister  to  letter  of  the  Pakis-
 tan’s  Permancnt  Representa-
 tive  at  the  U.N.O.  to  the  AGENDA  FOR  FRIDAY,
 President  of  the  Security  8th  APRIL,  1958.

 allegation  against  India,  Introduction  of  the
 tion  (No,  2)  Bill,  1958,  0078०

 The  Deroy  es
 of  Ex-  deration  and  passing  of  the

 hrimsti  Finance  Bill,  ‘1958.  Consi-
 made  a  deration  of  ‘Private Menon,

 Statement  in  regard  bers’  Bills.


